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RAJYA SABHA
Friday, the 3rd July, 2009/12 Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Delay in Monsoon

*21. SHRI RAHUL BAJAJ: Will the Minister of AGRICULTURE be pleased to state how
widespread is the delay in monsoon this year and what impact has it had on the sowing

operations?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): A Statement is laid on the
Table of the House.

Statement

The Southwest monsoon had set over Kerala on 23rd May, 2009, about one week earlier
than the normal date (1st June) and it covered most parts of Karnataka, Coastal Andhra
Pradesh, Rayalseema, most parts of West Bengal and North-eastern States by the first week of
June, 2009. But, the progress of monsoon was slowed down afterwards, causing a delay of
about one to two weeks over Telangana, Maharashtra, East Madhya Pradesh, Chhattisgarh,
Orissa, Jharkhand, Bihar and East Uttar Pradesh. As a result, some impact on the sowing of
Kharif crops such as Rice, Groundnut, Soyabean was observed. However, with the revival of
monsoon in various parts of the country after 25th June, 2009, sowing operations has gained

momentum. The situation is being watched closely in coordination with States.

SHRI RAHUL BAJAJ: Mr. Chairman, Sir, the reply of the hon. Minister of Agriculture says
that due to delay of the Southwest monsoon for a couple of weeks over some States after the
first week of June, there has been some impact on sowing of Kharif crops. So, my first
supplementary to the hon. Minister is this. What is the likely reduction in the Kharif output and
whether there is enough stock of rice with the Government to deal with the possible fall in

production?

SHRI SHARAD PAWAR: Sir, the sowing operations for various types of cereals and other
crops will start in the month of June and before 10th of July substantial area always gets

covered. As per the latest information we have got from the IMD, the situation seems to be,



probably, on its way to improve. And, in such a situation, we are expecting an additional area

under sowing.

With regard to the second part of the hon. Member’s supplementary about the availability of
rice in the country, | would like to say that till yesterday we have succeeded in procuring 30
million tonnes, which is a record procurement in the last fifty years. That is why we have stock
for one year or a little more than one year in our godowns. So, | don’t expect any problem with

regard to availability of rice.
SHRI RAHUL BAJAJ: Sir, we are happy with the reply.

So, my second supplementary is: What is the likely impact, if any, on prices of key
crops. You have enough stock of rice. So, there will be no affect on that. You will be able to
control that. But, if there is price rise on cotton, oilseeds and vegetables — | am talking of
consumer price, not wholesale price which is in the negative territory — how long will this

last?

SHRI SHARAD PAWAR?: Sir, oilseeds is essentially a rain-fed crop. The problem that the
country facing today is essentially in the rain-fed areas i.e., Maharashtra, Madhya Pradesh
and parts of Andhra Pradesh and a few other States where substantial area comes under rain-
fed. That is why there is a serious impact on the total area of oilseeds sowing. As on today,
the situation is a little worrisome. But, we are expecting a positive impact, because we are
taking a number of other steps. We have allowed zero duty import. We are trying our level
best to make foodgrains available in the country. But, still, with regard to oilseeds, we can
wait up to end of July for sowing. Sir, the Government of India had called two meetings of the
Agricultural Secretaries of some of the States on 22nd or 23rd of last month. The Agricultural
Secretaries, who had been invited, were essentially from the States where there had been less
rainfall. We have prepared two plans — Plan-| and Plan-Il. These are contingency plans. We
are going to wait up to the end of this week of July. We are expecting that we will get rains.
But, suppose, if something goes wrong, the second alternative plan is, probably, we will have
to shift the crop. For instance, the paddy crop can continue up to August, but there are
certain crops that we will not be able to cultivate. So, we will have to change the crops. In
such a situation, we will have to see that seed is available. And, we have kept about 15 lakh
quintal seeds for contingency plan, which is more than country’s demand. We have assured
all help to the State Governments and have given additional seeds to all the State
Governments. They can use this. Plus, there are two major schemes of the Ministry — the
Rashtriya Krishi Vikas Yojna and the National Food Security Scheme. We have authorised the
State Governments to utilize these schemes. They can take help of the schemes and use the

money for any contingency. And, the States are very, very equipped for it.



MS. MABEL REBELLO: Sir, Jharkhand has only 6 per cent irrigation against the national
average of 40 per cent. The farmers, when they initially got rains in the month of June, planted
the seeds and have, thus, exhausted their seeds. Now, all those seedlings have died.
And, now, there are again scanty rains and the farmers in the fields. Since Jharkhand is a
naxalite-affected State and since only one rain-fed crop exists there, | would like to know what
the Minister proposes to do for the farmers of Jharkhand in these circumstances. How does the
hon. Minister propose to assist them so that they can have, at least, one crop and not become

migrants all over the country?

SHRI SHARAD PAWAR: Sir, as per our report from the States, there are two States where,
probably, we will have to take sowing operation second time, that is, some part of Gujarat and
the State of Jharkhand. For both these States, we have provided substantial seeds and other

financial support that they should use.

MS. MABEL REBELLO: Sir, no financial support has been provided to them.
...(Interruptions)...

MR. CHAIRMAN: Only one question, per Member, please.

SHRI BIRENDER PRASAD BAISHYA: Sir, the situation in Assam is somewhat declining. In
Assam, the rains normally start in March. But, this year, rains started only in the last part of
June. So, the scenario in the State is quite different from the other parts of the country. There

was drought-like situation in Assam.
MR. CHAIRMAN': Please put the question.

SHRI BIRENDER PRASAD BAISHYA: It is quite related to the question, Sir. Now, from the
last part of June, the rains have started and the floods have created havoc there. Lakhs of
people have been affected because of floods. So, up to June, there was a drought-like
situation, but from day-before-yesterday the situation has worsened in Dhemaji, Lakhimpur,

Dhakuakhana areas of Assam.
MR. CHAIRMAN: Please put the question.

SHRI BIRENDER PRASAD BAISHYA: Sir, hectares of cultivable land has been destroyed
and lakhs of people have become homeless. | would like to know from the hon. Minister
what measures are being taken by the Government of India to help the affected people of
Assam.

SHRI SHARAD PAWAR: Sir, Assam is a State where paddy is the main crop. And, as | said
earlier, the paddy cultivation can go up to first week of August. So, they can continue with this.
Sufficient seeds have been made available to the State of Assam. If there is any specific
problem, calamity or any other such thing, we would definitely be happy to understand from the
State Government and we are ready to take appropriate action to resolve the problems of the

farming community which is affected because of the present situation.



Distribution of wheat and rice free of cost

*22. SHRI D. RAJA:tT
SHRI K. E. ISMAIL:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government plans to implement the promise made by the Congress Party in
its Poll Manifesto that BPL families will be provided 25 kg of wheat or rice at Rs. 3 per kg in a

month;
(b) if so, the details thereof;
(c) what would be the subsidy factor while implementing the scheme;

(d) whether Government is aware that there are some areas in the country where people
have no purchasing power to purchase wheat or rice even at Rs. 3 per kg; and

(e) if so, whether Government has plan to distribute rice or wheat free of cost to such
people till they are provided jobs?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (e) As announced in President’s address to Parliament on 4th June, 2009.
Government proposed to enact the National Food Security Act.

In order to frame the proposed law, Government has initiated necessary action.
Examination of different aspects of the proposed law in consultation with State Governments,
various Central Ministries, experts and other stake holders in presently in progress.

Food subsidy provided by Government under TPDS is the difference between economic
cost of food grains to FCI and the central issue prices charged from ration card holders. The
economic cost depends upon Minimum Support Price, local taxes, other incidentals, cost of
storage and transportation. The total subsidy payable would also depend upon the scale of issue
and numbers of beneficiaries at any point of time.

There are 6.52 crore Below Poverty Line (BPL) (including the Antyodaya Anna Yojana
(AAY) families in the country on the basis of 1993-94 poverty estimates of the Planning
Commission projected on the population estimates of Registrar General of India as on 1.3.2000.
At present allocations of 277 lakh tons of foodgrains under the Targeted Public Distribution
System (TPDS) are made for these 6.52 crore families and 7.4 lakh families in KBK districts of
Orissa @ 35 kg. per family per month. At present cost and at present scale of issue, the
subsidy on account of these beneficiaries work out to approximately Rs. 370.10 crore per
annum.

ttThe question was actually asked on the floor of the House by D. Raja.



For the BPL families with low purchasing power covered under TPDS, food grains are
already distributed at highly subsidized prices. For the poorest of such families, /i.e. 2.43 crore
Antyodaya Anna Yojana families, wheat is distributed @ Rs. 2/- and rice @ Rs. 3/- per kg.
since December, 2000.

Further, under the Annapurna Scheme, indigent senior citizens of 65 years of age or above
not getting the old age pension are supplied foodgrains free of cost @ 10 kg. per person per

month.

SHRI D. RAJA: Sir, recently, the Food and Agricultural Organisation has come out with a
very alarming report on the problem of hunger in the world. It includes India also. Even after 60
years of Independence, the chronic poverty and hunger continue to be the major challenges
before the country and food for the poor must be the primary concern of any Government of the
day. That is why, Sir, we have been demanding that the Public Distribution System should be
strengthened and universalised. Sir, there are several schemes under which subsidised food is
provided to the poor. There are several State Governments, maybe 7, 8 State Governments,
which are implementing the Public Distribution System fairly effectively. They have their own
schemes to provide food for the poor. My question is whether the proposed food for poor or the
Food Security law will be the one which intends to abolish all the existing schemes or it will be a
supplementary to the existing schemes. For instance, the existing Antyodya Ann Yojana
provides wheat at Rs.2/- per kg., which is lower than the price envisaged in the Food Security
law. Sir, my question is: what is the whole idea of the Food Security law ? Is it a new law which is
going to abolish all the other existing schemes? Is it going to overlap all the State Government
schemes which are already providing food for the poor at a lower rate, for example, Kerala,
Tamil Nadu, Andhra..

MR. CHAIRMAN: Please put the question. ... (Interruptions)...
SHRI TIRUCHI SIVA: Tamil Nadu also. ... (Interruptions)...
MR. CHAIRMAN: No discussions. Please put the question.

SHRI D. RAJA: | have mentioned it. | have mentioned Jharkhand, West Bengal and Kerala.
Sir, my question is whether this law is going to abolish all other schemes or it will be a

supplement to the existing schemes.

SHRI SHARAD PAWAR: Mr. Chairman, Sir, the hon. Member is recollecting the Presidential
Address which we heard. In fact, there was a paragraph. The Government proposed to enact a
new law, that is, the National Food Security Act, that will provide a statutory basis for the
framework which would ensure food security for all and every BPL family in rural areas as well as
in urban areas will be entitled by law to 25 kg of rice or wheat per month at Rs.3/- per kg. That

was the announcement which the President of India had made on that particular day. Now, we



are in the process of preparing that Bill. There are number of suggestions but what the hon.
Member has said is correct. For instance, as per the announcement which was made by the
hon. President, BPL families will get rice and wheat at Rs.3/- per kg. But there are about
2,52,000,00 card holders who come under AAY. As on today, they are, actually, getting rice and
wheat at Rs.2/- per kg. and they are getting not 25 kg but 35 kg. So, that issue is very much
there. The point raised by the hon. Member is important. We have to give serious thought about
that. We have held certain meetings. We are discussing with various State Governments. The
first consultation meeting of all the State Secretaries was held, | think, on 10th June, 2009. The
second meeting in which there were representatives of Ministry of Rural Development, the
Ministry of Human Resource Development and Planning Commission was held on 11th June. We
had also invited some experts in this area and that meeting was held on 12th June, 2009. The
next round of discussion with the representatives of the Ministry of Agriculture, the Ministry of
Rural Development, the Ministry of Water Resources, the Ministry of Human Resource
Development, the Ministry of Social Justice and Empowerment, the Ministry of Housing and
Urban Poverty Alleviation and Planning Commission was held on 1st of July. So, we are
discussing with various cross-sections and we are in the process of preparation of this Bill. Our
thinking is to prepare a draft, keep it available on the Internet, get reaction from public and
various organisations, including NGOs, take corrective actions and then come before

Parliament.

Sir, there are certain issues which have been raised here. For instance, there are certain
schemes, particularly, for the aged population of this country, the senior citizens; and nobody is
in a position to look after them. In fact, up to 10 kilo, we are providing free foodgrains to them.
So, as per this new law, we have to see how we will be able to protect the interest of that
section. There are a number of other schemes which are already existing. So, we have to see
how we will be able to continue. Then a comprehensive approach will be taken. This is a very
bold decision which the Government of India wants to take. The Government of India also wants
to protect the vulnerable section from hunger and that is the reason why we are in the process of

taking a very bold decision.

SHRI D. RAJA: Sir, my second supplementary is this. The Government talks about
‘inclusive growth’. But, Sir, what the Planning Commission does is very opposite. The Planning
Commission’s criteria of ‘BPL’ really exclude vast sections of the poor people from the food
security coverage, from any social security coverage. | want to know whether this Government
will redefine, re-work on the BPL criteria. It is because when we talk of Public Distribution
System, we always wanted to be universal, and, here as a particular issue, this BPL criterion,

which is there today, does exclude vast sections of the poor people from this coverage. Sir,



there is Tendulkar Committee appointed by the Ministry of Rural Development. There is Planning
Commission. Both are having different views, different perceptions on this entire issue of BPL.
So, | want to know whether the Government is ready to redefine the BPL criteria so that many
sections of the poor people are brought under this Scheme so that they get the benefit of food

security.

SHRI SHARAD PAWAR: Yes, this particular subject is also before us to take a final view. It
is true that we are getting complaints or we are getting suggestions from practically each and
every State of the country about the list and the criteria of fixing the BPL list. In fact, there are
two-three reports from various experts on who comes exactly under the category of ‘BPL’. All
these reports of experts are definitely creating a lot of confusion, particularly, to me. It is
because one of the experts has said that 82 per cent population of this country comes under the
BPL. There are some experts who are saying that it is somewhat near to 32 or 37 per cent.
Some say it is 27. Now, the name of Tendulkar Committee has been referred here. We are
anxiously waiting its report. We would definitely give a serious thought to whatever they would
say. But the approach which was taken till today was not universal. The approach taken was
“Targeted Public Distribution System’. What was the target? The target was essentially poor. We
want to protect the interests of the poor and the vulnerable sections, and, that is why practically
for more than last ten years, the Government of India is implementing the ‘Targeted Public
Distribution System’. We are trying to protect the interests of the weaker section or the
vulnerable section. Now, if we are going to take a universal approach, then, definitely there will
be a huge requirement of foodgrains. One has to see whether the availability of that type of
quantity is there. Secondly, there will be a substantial burden of subsidy. One has to assess
whether the Government is in a position to take such a huge burden. So, we are in the process

of doing all these things.

SHRI K.E. ISMAIL: Sir, in Kerala, the State Government is providing 35 kg of rice for two
rupees per kilo. Some other States, like Tamil Nadu, also give rice for one rupee per kilo. More
than 26 lakh poor families get the benefit of this programme in Kerala. This is an additional
burden for the State Government. Giving rice to the poor is a key factor in ensuring food
security. Moreover, it helps to control the price of rice in the open market. So, the Central
Government must share the additional burden. Sir, in the concept paper of the proposed Food
Security Act, the Government of India has decided that distribution must be restricted to BPL

families... (Interruption)...
MR. CHAIRMAN: Question, please. Please, ask the question.

SHRI K.E. ISMAIL: In identified BPL families, there will be no role of the State Governments.

According to the Central Government, there are only.... (Interruption)...



MR. CHAIRMAN: What is the question? Please, don’t make a speech. Just ask a

question.

SHRI K.E. ISMAIL: There are only 10 lakh BPL families in Kerala. This is a gross
underestimation of the actual number of BPL families. The Government of Kerala estimates that
there are... (Interruptions)...

MR. CHAIRMAN: | am afraid, | would not allow this question unless you ask your

question.

SHRI K.E. ISMAIL: Sir, there are about 20 lakh BPL families in Kerala. My question is
whether the Government would provide additional rice at the rate of Rs. 2 per kilo for this

purpose ?

SHRI SHARAD PAWAR: There are some States which have taken certain unilateral
decisions and reduced the price of wheat and rice in their States. They have modified the
National Policy and taken the financial burden. There are some States which follow Government
of India’s decision to provide 35 kg foodgrains to BPL and AAY categories, while some other
States have unilaterally taken the decision to distribute 20 kg foodgrains uniformly. For instance,
Tamil Nadu is not distributing 35 kg of rice. They are taking 35 kg rice from us, but they are not
distributing the same; they are providing 20 kg to everybody. So, these decisions are taken by
States. Some of the States like Jharkhand, Andhra Pradesh, Kerala and Tamil Nadu have
reduced the prices. We have received their proposal in this regard. It is very easy to take a
decision to reduce the price and ask for a share from the Government of India. Government of
India is already providing substantial subsidy, which is nearly Rs. 37,000 crores, and after
implementation of this scheme and taking lot of corrective actions, that burden would come to
more than Rs. 50-60000 crores. So, one has to see whether they are capable of taking this kind
of a burden. Thus, where unilateral decisions are taken by State Governments to reduce prices,
Government of India would not be in a position to accept the suggestion of those State
Governments. These are popular decisions taken by State Government. They must have
assessed what is the availability in their kitty and taken decisions accordingly. They must

implement those decisions with their own resources.
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AAY also. On that basis, we are accepting and implementing the scheme as on today.

SHRIMATI BRINDA KARAT: Sir, so far as the food security and the legislation for food
security is concerned, the apprehension is that those at present, who are beneficiaries of the
present Government schemes are going to be excluded further. | have had occasion to read

the letters sent to all Food Secretaries in the first week of June by the Food Ministry in which a



suggestion is made that the entire allocation for APL section is going to be cut in the name of this
Food Security law. Who are the APL sections? Anybody who is earning more than Rs.11.80 a
day in rural India is considered APL. Already there is 73 per cent cut in allocations for them. Food
security according to the definition of FAO is “required food for all sections at all times.” Do you
consider a person earning only Rs.15 a month eligible for food security under your proposed
Act? If so, will you consider immediately restoring the allocations that you have cut for the APL
sections?

SHRI SHARAD PAWAR: Whatever allocations the Government of India is making for the
APL category today, that will continue. We have neither reduced nor cancelled that. It is true that
one particular note has been circulated from the Food Ministry to the various State Governments
and that is the basis for discussion. It is not Government of India’s final view. That is in the form
of suggestion and a basis for discussion. Let the State Governments give their views. We have
received views from some States. We are not thinking of reducing the allocation. Hon. President
made an announcement that the Government proposes to enact new law, that is, the National
Food Security Act, which will provide a statutory basic framework which would assure food
security for all. So, the word is “for all’. ‘For all” means there are certain people whose financial
position is comparatively different, that is, on the high side. So, whether we should provide
similar subsidy as we are providing to the vulnerable sections. So, these issues are there for
discussion and we will take a final view about that. But, we are not going to take a view where
the APL will not be able to get anything. It is not the thinking of the Government at all. Definitely,
we have to protect the interests of that section also.

Insurance scheme for agricultural products

*23. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of AGRICULTURE be pleased to
state whether Government is considering to declare each village as a unit for the purpose of
agricultural insurance compensation and extend coverage of insurance scheme to all agricultural

products in all States?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): A Statement is laid on the
Table of the House.

Statement

National Agricultural Insurance Scheme (NAIS) which is in operation since rabi 1999-2000,
is an ‘area’ based scheme. The implementing States/UTs can notify any contiguous area
including “village” as unit of insurance under the scheme, subject to the condition that States/
UTs have pass yield data and the capacity to undertake requisite number of Crop Cutting
Experiments to make assessment of yield.

The scheme is available to all the States/UTs on voluntary basis i.e. States/UTs are free
to opt in favour of the scheme. Till date, 27 States/UTs are implementing the scheme. The
scheme envisages coverage of all food crops (cereals, millets and pulses), oilseeds and annual
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commercial/horticultural crops in respect of which past yield data is available for adequate

number of years.

SHRI RAMA CHANDRA KHUNTIA: Sir, as per the answer given by the hon. Minister, 27
States have opted for the National Agricultural Insurance Scheme. But, sometimes, even after
the insurance coverage of the agriculture and agricultural products, when there is some national
calamity, farmers are not getting the compensation because they are considering block as a
unit. So, my question is that this being an insurance scheme at national level, whether there is
any specific guideline and rules for the National Agricultural Insurance Scheme which is
operational since 1999-2000. State Governments have option either to implement the scheme or
not to implement. | would like to know which are the States implementing the Scheme and which
are not implementing. Do they also have the option to change the guidelines? | would like to
know how many States have opted for block as a unit, how many have opted for panchayat as a
unit and how many States have opted for village as unit. Particularly, | want to know whether the
State Government of Orissa has opted for village as a unit, which has not been accepted by the

Central Government.

SHRI SHARAD PAWAR: This particular Scheme is being implemented both by the
Government of India and the State Governments. The National Agricultural Insurance Scheme is
practically operating since 1999-2000 till today. It is an ‘area’ based scheme. We have authorised
State Governments that they can notify any contiguous area including village as a unit. We had
put only two conditions. If they want to take village as a unit, we have no objection. Village is
accepted as a unit under the Scheme subject to the condition that the past yield data and the
capacity to undertake requisite number of Crop Cutting Experiments to make assessment of the
yield. State Government has to take that data. Suppose, we take village as a unit and the entire
village is insured, and if the State Government has no machinery to go and assess the yield and if
they have no past data, then, the Scheme will be a total non-starter. That is why, if the State
Governments are capable to take up this responsibility, we are happy to authorise the State

Government to take village as a unit.

Now, second question, which has been asked by the hon. Member, is regarding States
which are implementing and which are not. | am not giving the list of States which are
implementing. There are 27 States which are implementing the Scheme. One has to see which
States are not implementing - Arunachal Pradesh, Delhi, Nagaland, Punjab, Chandigarh, Dadar
and Nagar Haveli, Daman and Diu, and Lakshadweep. The major State, which is not
implementing, is Punjab. Punjab State Government feels that whatever compensation we are
providing is not sufficient. That is why, they have not opted for the scheme. Another question
which has been asked is about the State-wise information about insurance unit. In fact, it is

a big list. | have got the information. | have no objection; | can lay it on the Table of the House.

1



But, for instance, Assam State is implementing in revenue-circles, Bihar is implementing in
block, Chhattisgarh is implementing in Tehsil, Goa is implementing in Tehsil, Gujarat is
implementing in Taluka, Haryana is implementing in Block, Jharkhand is implementing in Block
and District, Madhya Pradesh is implementing in Patwari Halka and Tehsil, Meghalaya is
implementing in Block, Mizoram is implementing in circle. Every State has a different pattern,

and, therefore, has taken its own decision and we have accepted that.

SHRI RAMA CHANDRA KHUNTIA: Sir, my submission is that the individual is paying for the
insurance. When a person is taking the loan, insurance is compulsory in the States. Now, a
person is paying for insurance compulsorily but not getting the compensation because of the
‘Block’ being the insurance unit. The States have the option to implement it or not. My question
is that in case a particular State is implementing it, whether the Central Government would issue
compulsory guidelines specifying that if the State Government is implementing it, it must
compulsorily make “village” as the insurance unit so that the poor person, who is paying for the

insurance, can get the compensation also.

SHRI SHARAD PAWAR?: Sir, as | said, we have authorised States to take appropriate
decisions about that. If they want it at the village, they can go for that provided they fulfil two

conditions. There is no objection from our side.

DR. K. MALAISAMY : Sir, from the answer of the hon. Minister, it is seen that the scheme
has been in existence for quite sometime, probably some decades, and, it is being implemented
in as many as 27 States. | am inclined to ask as to what are the all-out efforts on the part of the

Government to see that this scheme is promoted and propagated in all States.

SHRI SHARAD PAWAR: Sir, in fact, we have received some complaints from many State
Governments. There are certain suggestions with regard to taking corrective actions in the
scheme. One Joint Group has been appointed by the Government of India. This Group, after
studying all these complaints, has given certain recommendations, which are before
the Government of India for consideration. We had decided to call a meeting of the Chief
Ministers to discuss these recommendations with them and take a final view. Without taking
the State Governments into confidence, we do not want to take any view on such an

important scheme.

31 HEws ATE : A FH1IfT ST, 931 Fh Qe 81 FaTel o1 8 b 3R IS JfTIaT |
RTIR DI 197 8, A1 9T I Y H &1 AR UM oldel IR $B B (AT ST AT IS
JATIST & e 3 I WRA DR B B 8, S AN [Ba1 Sem? # 8R4 ofre § a8 w®
ool AT 918 | IS AU 3T 2 311R 53 IR H YR <97 3] dAve A Sl 2| FAR T4
HT St 7 39 AT 3MMUST ST fohar 411 31 W B AT HEAT gl © b AT I 14,800
PRIS BT BT IS AR IAH HfSrd SIS U &1 I U &, offh 3l T I wR fordt
THR B Bls HRIAE! e g8 ol

it U : 3179 92 g© <l
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o} 7E= AIEL : H 59 IR ST A Seal BRIATS! B B AN BT g

SHRI SHARAD PAWAR: Sir, this particular question is regarding insurance. ‘Rashtriya
Aapda’is a different issue. It is true that some of the States are facing sometimes the problem of
drought, and, sometimes, heavy monsoon and suffer damages. Recently, the State of West
Bengal has faced a serious problem due to Aila cyclone and the Government of India has
constituted a team, which has submitted its report. Certain decisions were taken by the
Government of India yesterday only, on which we would like to support the State Governments
and resolve the issues. Like this, whenever we get a proposal from any State, we do send a
team, and, after getting reports from the team, we do take a final view about this, and, we do

support the State Government to resolve the issues.

SHRI A. VIUAYARAGHAVAN: Sir, as far as the insurance scheme for agriculture and
agriculturists is concerned, | think that there is implementation failure. That is our experience.
With regard to the farmers who grow cash crops, this benefit is not being extended to them. The
loss to the farmers of cash crops is more than those who grow seasonal crops, and it is linked
with the price also. Therefore, | would like to know from the hon. Minister whether this scheme
would be expanded to include cash crop farmers who grow crops like rubber, pepper, coconut,

cardamom, etc., with the link of fall in the price of these products.

SHRI SHARAD PAWAR: Sir, there are certain cash crops which have been included in this
particular scheme like sugarcane. There are some of the horticulture products which are
perennial. Then there are certain crops like banana, turmeric, and jute. Certain crops have been
included in it. Other commercial crops, which are essentially dealt with by the Commerce
Ministry, are not part of this particular scheme. There are separate schemes where the

Government of India has applied its mind and has taken certain decisions.

*24, [The questioner (Shri N.R. Govindarajar) was absent. For answer vide page 20-22
infra.]
Health facilities in backward areas

*25. DR. EJAZ ALI: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) the provision of mobile health vans for Dalit Muslims, the number thereof, area-wise;

and

(b) provision of health check up centres and provision of medicines/doctors in backward

areas across the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per State Data Sheet, as on 30-4-2009, 310 Districts of country have the provision of Mobile

Medical Units (MMU) for rural population especially the vulnerable sections irrespective of caste,
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creed and religion. The list of number of districts, state-wise, where MMU is functional is given in

the statement (See below).

(b) Yes, Sir. The service is provided by a network of 145272 sub centers, 22370 Primary
Health Centers and 4045 Community Health Centers.

Statement

Number of Districts where Mobile Medical Units are working

S.No. Name of State Number of Districts
1 2 3
1. Himachal Pradesh 1
2. Jammu and Kashmir 2
3. Jharkhand 24
4. Madhya Pradesh 20
5. Uttarakhand 13
6. Arunachal Pradesh 16
7. Assam 23
8. Manipur 9
9. Meghalaya 7
10. Mizoram 9
1. Nagaland n
12. Sikkim 4
13. Tripura 4
4. Andhra Pradesh 17
15. Goa 2
16. Guijarat 25
17. Haryana 6
8. Kerala 7
19. Punjab 16
20. Tamil Nadu 29
21. Chandigarh 1
22. Daman and Diu 1
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1 2 3

23. Delhi 9
24. Rajasthan 33
25. Karnataka 19
26. Puducherry 2
TOTAL: 310

1. USITST 3Tl : ART U lT FaTd Iuik Algavd 3 I8 & fb g9+ I8 Jara fhar 8 fb gfea
YASHMI & [T AIATSel 2eel I BT b I8T RIT SAoTH &7 39 JaTel b T8 &4 AH S8
H UE 91d STe Ared © 6 39 I ford e Sfeam aerd SRS § 999 T 21 g
FATS H W 9 A8 DI BRI & il AT 2, I 91 3771 7o & iy e W feise 21 g gfsan
H I8 BToId gl §H 3 JE AT B & b 37 Al & fofy, Mo AEiged 9= & SR S
s & 8, SHST b= BrIeT ugadt 2, 310 $HET U SiTS of iR i I8 9 f&
39! T8 HBIATAST 37 qh B Tgai?

oS DS o s s Jlse Sy e e ﬁe&*ﬁiﬂ
gl € il S gy S 1S g gl Bl g 0 S silabce il S
Ol alise Sy Sy Gl S G e 3 S S e 03 Sl s S
S Tob L i O Tlas o et oo o e e (e SO g
S op il oSy S Sl gy ion Sl sn S5 S
S S OB A0S U 58 S e ¢ Sl g e L
Sl b ¢ Uy ool WIS S il Lo (550 s w3 S Oy Sl g

Eug.r:?ﬂz‘g:“ﬂsﬁduﬂ@qus‘:ﬂﬁswﬁﬁwmu‘|.J:‘5='j"-"5"'~5-,"

3 A T STSIIE - GUIRT FRIGY, fRT HRR ATed o BRAR © & Alarse a1
BRI AARICT & U TR 0 Y Ugd | 2eef iR WRe A Wl 3 e 4t #4197l &, e
UE Al U I TRBRI &b AR 1 <feh GRERTST & STl 4, fUeel Taq=-8w Arell § ol
T 2 o 31l Y A 1 QRIS & SATD B, UBTS! SATD &, A &b §AIP &, g8f qP AT DN
URI IRE | eI Ul 5| ST JUIY Ta=He = Mo 3 Uid ATl Ul U ThIH Ae vl 5ot
forer g9 oY1 3% g7 el ae, dgdiel, sTe 3R = 71 a9 S & folv Wby 99178, |
Sd oY SR FR &1 91 g1 HAUTAR, Slacd, TIsl & A1 B 1Y Tgoid, 98 Hl 37er-
3TN ¥ BT Ugeiis] BT WY TTaeT 81 g AR 191 7 IHDT A SO &, U o BT
2 o R WRaR 71, 58 f98R iR .1, 757 &1 3961 Ga¥ SUTET AT ISTH1 IR o, T8t
HIH SATT STord o, fUee IR -vi= aui # I8 $7 Ygeidst &1 o4 781 IS &1 g 39 a1d
DI G & b 39 T B8R SR JU =1 UA1 AT 81 S8+ 711 91 U1 | 8, S7eTT-37eli IR

[ITransliteration in Urdu Script.
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fhet BT UgoiRist 8, Soid 59 oY U AT &, TR AT BT aRW I 100 URHE sanction
a2

A9 TR G U o forg e, A1 AT & d19 3Tk BT I91 Ieehel 8111 I§ T QT
JrAgT 2, S SR W based 81 RTH®! Sovd 811, IHH!T <31 Sl SR BT, T8 R Y 81
AT 8, I8 STIV1 W) 81 Ahell ©, Ioqd A 81 Fehdll 2, 8 faRelT-CIeT, HRISUfT W 8l Al &
AR HW-HH ... (FIgM)...

St 93T HR : T TYD! Yol P U1 2| AT
7} AR T} 3TTHATE : ITh] Ugeid &l STRexd Gad SI1aT Ul o

BHRT GAT I8 2 b T GR-SRTST P $eTdh] b Ugeid Bl AR SaT Bl Jfaen 81 a8 wfde
2 3R 319 IB 9T BRI IR R B {6 T SHBT TR B, U7 7 3R $9HT ST B

S1. USITST 3felt @ R, BRI GO”] AT I8 2 b 89 a9 st fpar & ama o
ST P TG B TRB AT &, I IERT H 8 DY U &, I S8Ial H X&T UNG 8] del 21 g
goTg W quacks, FTTPT el I SNT-BTT STdex H8T STdT &, d FHR family members &, 3157
ST $91 TR &1 dependent &1 3R d 71 X2, A1 GBI 4 98d 9 AN U &1 SIM < S| 89 AT e8v H
IE B SHBT SW 81 7RI I8 el & b SIg S1aes] & T8 mentality &1 & fo I i7ai 7 <&, A
Tfat # S quacks SETST R T2 &, I oY & $B Sqo B {31 1Y, T FH1ST S0
ST A1 ST 8 39 a1 IR MUY TR B &b 7Y oo 331, Fiifh I8 qR ob bl
e &, s R a1 it &1 781 7, R Job 9 Q4T 7, 31T Selreh # Y VT I, quacks AT
RIS ScTTh] H T UBTS] SAThI H SISl B & X1 I8 He-1 8 fob S99 a1 IRT &, MU 39 R
TR &N, 399 a1 AR B P o 3w STaex & A1 (H-dR AT I8 BR d independently
AT DR 21 D] UGTRAT 181 o1l &1 &9 Rt I8! SI=+1 aT8d & fob S quacks BT goold o
& forg ok F1e1 § 9P AT &9 & AU L.L.([EH)... Y A 916 GAd & T8l ©
..(FTETT).... T R #3091 Gl 81 78] &1 3179 G AT qe, A9 3 q1d DI e ST
B ... (FaeT)....

iTliﬁSII-,ISD__JSE:MJ{TJfﬁdﬁqdlylﬂﬁ1_)w¢ﬂ :uh_:ﬂa.ﬁ-'r_ﬁsﬂ

o sk a5 S e e Ll oy e g <ok S 38 58 SIS e

el oS G equAaCKS s aany (el o0 IS S e L ) (e ) sl
ROV Szl family members o la oy« 3 Ula LS SIS Clga Y e
U ot o Sl e S e U B oo A e 81 O dependent o
e S oS e o TeS0s S el Sep e i Byl S ongs
quacks s> e U3E 50 e 038 65 A8 L mentality a2 S o SIS
SIS S )l A8l L S Allaiil agaS o S Gl S mdle
SusSc BpSladll _ _S _SS je el ool e Sl ol L e
b e Sla o s e 2 S e b Sl e o Bl Sl o e
S Lo sdSe (S5 Sy quacks (S ) g o EDe S T
E.}s._wh?ﬁ fm e A e OV RS BS e o 58S £0ke e 0 s80le

[ ]Transliteration in Urdu Script.
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JSUJM,JL:'-L'HMF'L";‘-ﬁ‘ﬁce1®'$55ﬁu5‘wﬂ1LEJSJ:*‘—]
Lila oyt o o Ul i B 5 S () g 5 8 ke indlependently o
ke S ) pregles )y A S Jnde Squacks o S on Ss
6 g i gl lilnn gt i ot e Oy g ) il S
[Fesisn Som S o Skl i 5 il s o L

Y <fa viepy yaTe : A OfY, A ST B .. (™) ...

S1. USATST el : 39 gt FATFRER 8, ifde1 89 STaex € 3R ]IS 39 9ISl Pl feel PR &
31T STaeX 8] &1 AT I8 HET & [ 519 TF STaes] &I I8 mentality T 6o 9I1¢ fh 7 S8 &
SR SATST B, T b S quacks P ToTU &1 three-year MBBS course BT ST X {1 SITT,
aifs 3 9 S & W A W1 ITHT ATST-9gd anatomy, physiology, biochemistry,
medicine, surgery UgT &1 I 371R fhdl SETCI[RIM H train $R T SMY, A1 d FET SISl R
A | $HP IR H MY 37U I S|

feol S 3 0ul D0 s O SIS 08l e e iy Gl 1l Jlas) J““E‘]
mentality ~ oS U3 813 S8 n S S ) e p e ST g 5 K
! =3 S quacks O SIS e Sla e Slnog S o Jy &
Tk il S (5 83 al oy ASU ¢ Jla LS BUSIS three years MBBS course

anatomy, physiology, biochemistry, medicine, < 15563 S O - S
o5 S o o T S Ty (e 058 Al uS gl o 53y surgery
EIJP Aot Gl e e b S oo Sgle miaaa

MR. CHAIRMAN: Then, they would cease to be quacks.

S} AT T SIS : A1 TARAT 18 - Fe! Hel AR G U8l 8 SHDI ofarg {4
Quacksaﬁa—era—cﬁswvraﬂé%,mwaquacksﬁlmeﬂaﬁmaﬁﬂééﬁ,aﬁwﬁ?
JMIDT I et # Gl TS IT @S H gotl TS| R I 811 72T M| MuehT I8 e
WW%%W%#G?WE@%W%% q8 BHR <SB! el A 377l 2l
SABID A W 59 H e AfReR o1, a1 # WRed H3Tery U T @1l | f$urcie,
TOhe 3R g H H VAT 9@ & e i ofie’i & ReieR ok Ribed & RedeR &
3R SIH-g8ar

[ 1Transliteration in Urdu Script.
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qrot ¥, @18 9 fopelt ff a1t o Bi, 9 A9 B STh! I 3197 RTISRT BT IT8X B RIATT 1<)
S §| ST T9RETg $9d Tial 9§ derd! g1 I8) avig § f 7ral § o 89 <@d & fob o
TS 3T &, faett 3T 8, Blcidral 31T €, TSRS 311 &, -9 BRI H 371d &, aifs Tral
& forg St i gRaed ur @t ST €, ST 3 1 T2 ST UTd §1 9 a1ae R 9reR H o 9 §
3MR 3T ¥ & |1 A ggel W) I8 <=1 B Yo ARG EHART 100 I &7 31w 3R g TR
-3¢ Ao ®1 R 31 rgva, frad a8 § 39 7diiel ) ugen § & I8 a1d @rell 919 -
FHIHR &1 L. B, TE A TR-TR I HEH! &, 8L N4 &I J&! Bl 8, dlg 98 S &l, Gfaor g,
XY 1 I7 U Bl W AR A UBTS! g1l § SR i TRIg WA €, ST sa1el f{aad Bl
SeIT e 1 891 100 & # S §R-SRTST & &5 &, STd! oI heRIST 9918 - Difficult Areas,
Very Difficult Areas and Inaccessible Areas. Jg %@EIRF{ ar 11'\9[ B b WR W Bl T, SHSD
dTg Hilly Areas, North-Eastern Areas and Tribal Areas S T FeRIS | S% it%lr%\;;sg\c far
STTQAT| 31T 3 dTet < AEIH1 § 8§72 3MSSICHhTs BR ol fh d i | TRATS § o1Td &1 39
B Y WRBRI IR Te] Bleil, Y& I S ol AR HIH HRaATG, Fifd S8Td BT concept
B S8 R J{IT-37eTT &1 3R 3174 fhdl ilc @iv drel | Yul fb <81 1 &, d1 99 frg
ST ARRTE &1 TRAT T8TT 81 b S8Td &I Sl 3¥ell #deid &, 98 Inaccessible Area &, STat
TSI, TRAIE 3R T$® 7 8l SATAY U T 3T GI-<9 HSIMT | 89 39 Difficult Areas,
Inaccessible Areas T identify B3T| f577 TRATST # Sided el A &, 34 &7 NRHM &1 TR
H S WRBRI Bl U441 § <7, A1fb  Ga & Slaed dl, TS Bl 3R 317 [Sab! H Seva
Eﬁ"ﬂ, 9P contractual appointments PR q appointments - location-specific ERIBSIRSE]
SN 2 1%112, fora Primary Health Centre 2 %ﬂif appoint o = %, Rl 3 dg non-transferable
BT ST fop Tt Ar8e 3 31l BREr b Sidex a8 W YrTaT ®, S9feiv 8| dR W Raei
dI&dlE contractual appointment Y et %, IV B I g"ﬂ:ﬁ T H forg TR B Normally
P XIS H contractual appointments IR 3% 8,000 IT 10,000 fAefaT &, 87 S9THI 16,000 AT
20,000 T At 7 & oI IR &1 519 A ST H 71 gafed e, @ g 10,000 IT 15,000 &
fay Fle BIs B TSR WM d1a1 T8 7, dfcs 8N I8 fF 9gd ¥R S contractual
appointments dTel TTERI 4 &, I 81 ¥ reverse B GBI DI AR AT Y& B S| FAMTY T
I & foh TR 1Y &9 ATl ¥R § < 1 3BT quacks I STHRd el Isil, BR Sidey ol a8
R UgE S|

37t 3 vipR gTE: A A SfY, S & ' S G INEATE o @l 91 Hel ®, I8
AT 21 AfS 319 9 = U1 1 FH1fead &) a8 WrTd 3w g

H ATIH IR &b W T&T B AR YD €T AT BT AT 1 3 U 1,45,272 Sub-
Centres, 22,370 Primary Health Centres 3R 4,045 Community Health Centres @1 Tl B BT
XY AT S 1,80,000 BN 81 AU STR b & &l § $eT & fb Gl 310 f7eli H Mobile
Medical Units &, ST AldheM fhd THR 8?7 3R cled dAed 1,80,000 &, O RIT 89 I8
Al % 8% X & I Udh-UH Mobile Unit & a7 RI% TH-Td tokenism & forg 87 14T @t
e &9 |aa! B A2y iR g &9 vt &1 Jrfed <1fi ot 7, gafeiy 8RR 310 forat #
Mobile Medical Units &, @I S 3119 fhd 31T # dicd 8?2 Ud Health Centre 9= Tdb Unit ©
31274 20 Health Centres U= Td Unit 87 ST distribution s TR fham /1 872 7R 317 I8
FEARIR BT T SIS AT T FH H 84 Agforad sl
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S} A T} SIS AR AR < a1 Y87 & 3iR 3Mids qa1Y & a4 Ul Al H 3]
I AT TG, ST 6 4 ugel 4l 81 & I8 e Feoiae & 3R Yex & IR% A 89 badl
IP! AT BRA ol O NS feurdHe g, e aeas I 99d 819ds 994§, Afh ST
Aaed I8 el & fh g forll T &l 99 e 31+ B1Y H of off 81 R Bl Ol BT 7, IH Al
G—S’EﬁTﬁf{, %F?ﬁﬁﬂ?[ augmentation EF[WW%\;, strengthen WWWW%I Fﬁ
T Bl 2 ¥ Ralfes a4t ura¥d &1 sroe ar Rerd 781 o foran & 6 9@ 38 a3 81 781
B 3P AETH | &9 I IR B &8, agmaugmentation & forg, G%strengthen B $ forw
IR "EE A & fog Bl

H 9181 BT S1-N fot 1 57ep fopam i 89 a8, RS9 & T T Mobile Medical Unit
81 T8 Mobile Medical Unit Th fRede & R ve feam stromm Rrew e e g, sa+it &t
migat g ST MY |HeT ¥R §, O a1d 8l 71 981 frae f$fgaea 2, Sa+t miet g,
I8 A1 US 91 81 1| S A1 B $74 ST Bl (a1 91 ot 8T, 599 ... (a9 )....

it Y v TTS: HA ST, MM HUT HR &b D! 98T ... (FAL). .. 31T SHD TGSV
g 98 ST 21 IR, 319 FeaTs | o 731 310 el 7 Rt 310 #iSae = 1 <1 ga
1T, ...(FAUM)... TRIG S & AT 19 S & | SHD! TSI AMRY, T8 AR Y314 3MMID] B

7} T T4} 3eTTe: fSREaed 595 € SR 14l I Rt 310 € ... (RIGET)..... 31T G el org|
ST AT 310 BHRT BHASINT &I aole | 781 7, RATfh 19T ARGRI 7 g2 A 81 1| 5T H9
S I WRBRI &1 f7e6 fomar- qafee & ik Wt 811 Fifd ST g o swferg- S+ ura
ATl T 30 FI B 2T, S ATl Ugell SHT AT Uaen= o U fefgdae § Uab 99 <7 &1 &
71 <=t =1 A s 310 T Rgaes &1 3 iyl .. (sgaerD)...

it I BT FATE: AT 3T 377 Y &, MY $HD] GAIRY ... (FI)... IS 36! 1d &
...(STTET)....

it quTafcr: @il ... (Eg). .. @i, Wil ... (Egr). .

S} T[T Tt SATSTE: IMYP! ST B STR”d el G| fTa v Fawed gl § I
ST IR M ... (FIYTT).... U a8 | o141 #9 war f F 310 Rfgaea 7 € 3k 595
fefegacd 21 feffgaed agd & 9d €, ged 1 81 fae 9¢31 I STaR 36! firer | Sa+
YR 7 Rt Bited dRe 8, 9fcd YpRT Bre W 85 NRHM &1 dR® I 24 &1 59 3TelrdT 2-
3 3R BRI &1 U &-AERY Teid| I§ ol U g1 MS! g3l U ARV Teid f$fgae
By ed & fore, ve-fefgdae siees & fofv 3iR UTsaRY &< Wex & forv <d 21 S 3ls
AT A7 TR fha T 31 SHH X5 AR 31 el fhdl 8, 71 iRy forst o wReR &
foTT 100 TR 7, A1 S 100 BRI H 3 3R IE 37U SHRd & AFAR 20 BRI Bl MSAT & o
o A1 84 @Is fama 21 21 319 S a1 W2 & o sarer difvig, a1 98 e ol fsas w i 8
o 39 forat yrgoie anfeul

i} <7t g A AETaRT ARG, o1l B9 2o R |1eT 1 a1 areeT Siamd f|
# 3791 eferdl ofR gfe™ eferd & I # B Y81 arEdl g1 319 ST © 6 3 dFT 99 & 98d
SRR TATPT # W& &1 T 981 db ATID! AfSPHel o7 ST Febell 87 G, 31 3TqT ST
STged & IR H Hel, Al Slaed b aR 7 3 AR IR fEgRI & < & e A Rierd & fe d
AR EI & & ... (FIET)....
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Y wTafcy: 31T HaTet gw <fifTgI 9 e 81 R8T B
Y St A ST H T TR § {6 S oS EHR o1y e H e a1 e ® o g

T R ARG 11 THF Yo w14 foie o ... (@aa). ..
7t U 3177 FaTed I8 oy
it =t BT TR, I TR BT AFA Bl ... (FIU)....
7t [HTA: a<h WH 81 QI ... (FTETT)..... JATYD] ST WY Te el

£} SIS} AT IR, 37 U< H “ARIY 2" Uh 95 RGPl WhIH 81| 37 Sferdi R
AT F g Pt 310 FSRETTH H 34 AT R I 81 H A1 geef fAReR A18d 4 I8 Yo
TTedT § &b STl W &ferd I8d € 3R S8 U= S/gyfad ST & | 84 &, 997 98 R 3Mdd
STae¥ SAMTERI A Hae B IS &7 ... (TILM). ..

MR. CHAIRMAN: Question, please. (Interruptions).. TiisT 34 96 SIS ... (FTET)....
AT FIT GH 81 TAT? ... (FTYT)... Please let’s have the answer.

S I[ART T IMSTE: TR, STel I 3N IS PT qaTd &, IR & 3§ 89K I H SI-ah
59 B Q9§ R ety mewr ot Ua 71 Ue e SR g o1y e U9 B 3159 §, STe
T BT G4 UhRIde RIved 53 awh 9dt Y1 81 SAROI] ARSddl N9 S¥eice, Sl 9
PSR 1 Y BT AT MR FTGDT A9 37T THRIGT 10-12 5T I3[ B &, clihd Aa4 U8l
.. (TIITT)... T FTH F U GBK 7 of forar g1 gafely oy 9w @t 91a 7181 BRyY, adfe
3] BT DIs I B Fhdl &1 SGBT Ub GPS Rieed & oTai Adve! MSTT 81 I 3117 SR} ol
g oI 8, I A8 W 10-15 AT & <X W & 3SR del Hf Ml ugd Fael 31 H I8
HE % a1ieg T # 9 awh Ugel™ ol 98 RiveHd §ad o1<eT 94 381 2|

MR. CHAIRMAN: Thank you very much. Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS

Deaths due to Swine Flu

*24. SHRI N.R. GOVINDARAJAR: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) how many cases of HIN1 infection have been reported in our country so far;

(b) whether it is a fact that more than 20,000 persons have been infected in more than 50
countries with Swine Flu and 117 deaths have been reported so far; and

(c) if so, the details thereof and the steps taken by Government to tackle the deadly virus?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes, Sir. As on 30th June, 2009, there have been 109 laboratory confirmed cases of Influenza A
H1N1[Swine] in our country.
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(b) World Health Organisation has reported 70893 laboratory confirmed cases of
influenza A/H1IN1 infection from 116 countries. There have been 311 deaths [as on 29th June,
2009].

(c) On World Health Organization information about the influenza A/HIN1 [earlier
referred as Swine Flu], Government of India took a series of actions, A comprehensive plan
including guidelines and standard operating procedures were put in place. Travel advisory
was issued to defer non essential travel to the affected countries. Entry screening of
passengers started at 22 international airports and five international checkpoints through and
informative health screening card and still continuing. On an average, 45,000 passengers are
screened daily. About 27 lakh passengers have been screened. 211 passengers with
symptoms were isolated in identified health facilities and tested for influenza A/H1IN1 infection.
The communication efforts have resulted in nearly 500 passengers with symptoms self

reporting [as on 30th June, 2009].

All those tested positive are travel related, except for nine who got the infections being close
contacts of those who travelled from abroad. All the cases have been detected early, put on
treatment and cured. Out of these, 70 have been discharged as on 30th June, 2009. The family
and social contacts of the positive cases are traced and put on preventive medication. Timely

institution of public health measures have prevented community spread so far.

Community surveillance to detect clusters of influenza like iliness is being done through
Integrated Disease Surveillance Project which has pan India presence. National Institute of
Communicable Diseases, Delhi and National Institute of Virology, Pune, are testing clinical
samples. Sixteen additional laboratories have also started testing for influenza A HIN1 from 1st of
July, 2009.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level. In addition to trained rapid response
teams and team of physicians at state level, district level teams are undergoing training to
investigate outbreak and to manage them. Professional bodies such as Indian Medical
Association, Indian Academy of Pediatrics and National Academy of Medical Sciences have

been involved for continuing medical education of doctors in the private sector.

There is adequate quantity of Oseltamivir, the drug recommended by World Health
Organization. Ten million capsules are in stock. Another six million is in stock as banking
arrangement with pharmaceutical companies. Stockpile of personal protective equipments is
increased from one lakh to ten lakhs. These medical supplies have been decentralized which
would be taken up to district level. The Committee under Secretary (Health Research) has
explored the possibility of producing a vaccine for HIN1 influenza. Three manufacturers have

been given license to import the seed virus for manufacturing the vaccine.
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The Task Force in Information and Broadcasting Ministry has already undertaken short
term media campaign. The materials prepared by the Ministry with assistance from UNICEF,
after approval of the Task Force, are appearing in print and visual media. A comprehensive
long term media plan in consultation with Directorate of Advertising and Visual Publicity has
been drawn up. The plan covers both electronic and print media which would run throughout

the year.

Travel advisory, do’s and don’ts and other pertinent information has been widely published

to alley fear ad avoid panic. Media is kept informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.

National Disaster Management Authority has issued guidelines for such actions.
Government is fully geared up to deal with the situation.
Hijacking of train
*¥26. SHRI RAJKUMAR DHOOT : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that unauthorized person/persons drove a local train that was later
involved in a head-on collision with a train coming from opposite side near Chennai on 29 April,
2009;

(b) if so, the details thereof;

(c) the details of casualties and damages;

(d) the amount of compensation paid to all those who suffered;
(e) whether it was an act of terrorism; and

(f) the action taken against Railway staff, whose negligence caused the hijack of the

train?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (f) Yes, Sir. As
per the Preliminary Report of the statutory inquiry conducted by the Commission of Railway
Safety, Southern Circle, the accident was caused due to an unknown person taking control of
an Electrical Multiple Unit (EMU) Rake which was available on Platform No. 14 at Chennai
Moore Market Complex awaiting schedule departure at 5.15 hours on 29th April, 2009. Before
the booked crew could reach the respective Cabin of the Electrical Multiple Unit Rake, the
unknown person started the engine of the Electrical Multiple Unit at 04.58 hours, entered the
wrong line accelerating at a very high speed of 85-90 kilometer per hour and collided at
Vysarpadi Jeeva Station with a goods train which was standing at the station due to signal
being red. Identify of the person who had taken the Electrical Multiple Unit is yet to be
established. The investigation has been entrusted to CB-CID of Tamil Nadu, the report of

which is awaited.
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As a result of the accident, 4 persons lost their lives, 6 persons suffered grievous injuries
and 6 persons suffered simple injuries. Total cost of damage to the Railway in this accident is
about Rs. 3.13 crore.

Compensation is paid only after a decree is awarded on a claim filed in this regard in the
Railway Claims Tribunal. So far, no compensation claim has been filed in the tribunal.
However, ex-gratia has been paid to the next of kin of the deceased and injured passengers
as per rules.

The preliminary report of the Commissioner of Railway Safety does not indicate any act of
terrorism. Necessary action will be taken against the defaulting staff after receipt of final inquiry
report of the Commission of Railway Safety.

Modernization of railway stations
*27. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has proposed to modernize railway stations into world class
standard;

(b) if s0, the details of the plan and the stations earmarked for the modernization; and
(c) whether any target has been fixed for its completion?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (c) The details are
being worked out and will be laid on the Table of the House.

Production of sugar

*28. SHRI K.E. ISMAIL: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that the production of sugar has considerably gone down during the
year 2008-09 compared to previous years resulting in high rise in prices of sugar in the market;
and

(b) if so, the reasons for decrease in the production and steps being taken to encourage
cultivation of sugarcane and sugar production in the country?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) Yes, Sir. The production of sugar during current sugar season 2008-09
(Ootober-September) is estimated to be lower as compared to last three years’ production.
Lower production of sugar has put pressure on prices of sugar in the market.

(b) The production of sugar during the current sugar season 2008-09 has been low mainly
due to decrease in area under sugarcane, reduction in cane yield, higher diversion of sugarcane
for the manufacture of Jiggery (Gur) and Khandsari and fall in recovery rate. The Government
has taken the following steps to encourage cultivation of sugarcane and increase sugar
production in the country:-
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(i) Statutory Minimum Price (SMP) of sugarcane for the sugar season 2009-10 has been
increased to Rs. 107.76 per quintal, with an additional premium of Rs. 1.13 for every
0.1% point increase in the recovery above 9.5%. The SMP for the previous sugar
season was Rs. 81.18 per quintal, with an additional premium of Re.0.90 for every

0.1% point increase in the recovery above 9%.

(ii) A centrally sponsored scheme of Sustainable Development of Sugarcane Based
Cropping System (SUBACS) is under implementation. The main thrust of the scheme
is on the transfer of improved production technology to the farmers through field
demonstrations, training of farmers, supply of farm implement, enhancing production
of planting materials, efficient use of water, treatment of planting materials etc. The

scheme is under implementation in 22 States/Union Territories.

(i) Concessional loans at an interest rate of 4% per annum are given to sugar factories
from Sugar Development Fund (SDF) for modernization of plant and machinery,
expansion of crushing capacity, upgradation of technology, and sugarcane
development including better irrigation facilities, improved seed variety, ratoon

management, etc.
Polio cases in the country

*26. SHRIMATI MOHSINA KIDWAI:
SHRI'N.K. SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government has reported two-fold increase in cases of virulent wild polio virus

Type | this year as compared to the last year;
(b) if so, the details thereof;

(c) whether recommendations of the India Expert Advisory Group (IEAG), an expert body

to the Government of India on Polio, have since been implemented; and

(d) if so, the details thereof and the time by when the target of zero per cent polio cases is

likely to be achieved?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes, Sir. During the current year, till 26th June, 09, 25 Wild Polio Virus Type 1 (WPV1)
including one case of mixture of Wild Polio Virus Type 1 and Wild Polio Virus Type 3 (WPV3)
have been reported. As against this, 8 WPV1 cases were reported till the month of June in the
year 2008. State-wise breakup of the WPV1 cases reported in 2009 (till 26th June, 2009) is as

under:-
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State WPV1

Uttar Pradesh 1
Bihar 10
Delhi 3
Rajasthan 1
TOTAL: 25

The number of polio cases reported in the country month-wise from 2007-2009 are given in
the Statement (See below ).

(c) and (d) The India Expert Advisory Group on Polio (IEAG) reviewed the polio
epidemiological situation during its meeting held on 10-11th November, 2008 and recommended
following Supplementary Immunization Activities (SIAs) to be undertaken in December, 2008,
and in the first half of 2009:-

e  Mop Up in the high risk districts of Uttar Pradesh and Bihar in December, 2008
e National Inmunization Day (NID) in January and February 2009

e Sub-National Immunization Day (SNID) in UP, Bihar and neighbouring areas at risk of
spread (including Delhi and Mumbai) in March and May, 2009.

e An additional SNID should be added if Wild Polio Virus 1 (WPV1) transmission

continues in the first quarter of 2009.

Based on the recommendations of the IEAG, polio immunization activities have been
implemented. The January 2009 NID was preponed and implemented in December 2008 in
view of the Parliament Elections and the Mop-up immunization scheduled during December,
2008 was implemented in April, 2009. In view of the reporting of WPV1 cases in low
transmission season (January to April), an additional SNID has been implemented in
June/July, 2009, in Bihar and UP and neighbouring areas at risk of spread (including Delhi
and Mumbai). An additional round with monovalent Oral Polio Vaccine 3 (mOPV3) was
implemented in the State of Bihar on 2nd May, 2009, based on the analysis of evolving
epidemiology.

The epidemiology of polio was reviewed by the IEAG in its meeting held on 24-25th June,
2009. The IEAG has recommended implementing the SNIDs in August and September, 2009,
covering whole of UP, Bihar and neighbouring areas at risk of spread. This will be followed by
SNID in November and December, 2009, covering infected and high risk zones of UP and Bihar.
The IEAG concluded that epidemiologic, virologic, genetic, operational and technical evidence
all suggest that India is firmly on the right path to finish eradication.
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Statement

P1, P3 cases by month and year, India

Month P1 P3
2007 2008 2009 2007 2008 2009

January 15 1 7 9 m 7
February 6 2 2 8 51 3
March 8 1 3 6 39 13
April 3 0 4 1 40 9
May 7 1 5 25 33 19
June 1 3 4 29 35 14
July 10 7 54 46

August 1 21 68 46

September 5 17 78 32

October 3 5 95 27

November 9 8 195 16

December 5 9 216 8

TOTAL: 83 75 25 794 484 65

Note: P1 Case included P14+P3 wild mixture; 3 in 2007 (1in August, 1in September and 1 in
November) and 7in May 2009.

Data as on 26th June, 2009
Chartering special trains

*30. SHRIO.T.LEPCHA:
SHRI SANTOSH BAGRODIA:

Will the Minister of RAILWAYS be pleased to state:

(a) what are the policy guidelines for chartering special trains in Hill Railways and other
special trains;

(b) whether Railways have earmarked the circuits where such chartered trains operate;
(c) what is the annual revenue earned from them by the IRCTC during last three years; and

(d) what is the revenue sharing agreement between IRCTC and the Indian Railways in this
respect?
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THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Chartering
trains throughout the Indian Railways network, including the hill sections, are permitted on
payment of prescribed charges to railways subject to availability of rake and operational

feasibility.
(b) The circuits and the routes depend upon the demand for chartering trains.

(c) The annual revenue of IRCTC from chartering of trains during the last three years are as

under:-
Year Revenue (Rs. in crores)
2006-07 7.49
2007-08 2.33
2008-09 4.45

(d) There is no revenue sharing agreement between Indian Railways and IRCTC in respect
of chartering of trains.

Violation of PNDT Act

*31. SHRIMATI BRINDA KARAT: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the State-wise number of female fetuses aborted in the country in violation of PNDT

Act in last two years; and
(b) the details of action taken by Government?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) While it is difficult to determine the exact number of female fetus aborted in the country
as these are conducted surreptitiously with the active connivance of the service providers and
the persons seeking such services, according to the National Crime Record Bureau (NCRB),
125 and 96 cases were registered during 2006 and 2007 respectively for foeticide as per the

enclosed statement (See below).

The steps taken by the Government include the Constitution of a National Inspection and
Monitoring Committee (NIMC) for detecting violation of the Act and conducting of raids,
Monitoring through the Central Supervisory Board under the Union Minister of Health and Family
Welfare, Creating awareness on the issue through various IEC mechanisms, Sensitizing stake
holders including the Judiciary and public prosecutors, holding of workshops/seminars and
community awareness through Auxilliary Nursing Midwife (ANM) and Accredited Social Health
Activist (ASHA), as well as facility for on-line Complaint registration and online filling of ‘Form F’
by clinics.
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Statement

Cases Registered (CR), Cases Chargesheeted, Cases Convicted, Cases Conviction Ratio (CVR) Persons Arrested (PAR),
Persons Chargesheeted (PCS) and Persons Convicted (PCV/) under foeticide during 2005-07

State/UT 2005 2006 2007

CR C GV CWR PAR PCS PGV CR CS G/ CWR PAR PCS PCV CR CS Cv CW PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 1 12 13 4 15 16 17 18 19 20 21 22
Andhra Pradesh 1 0 0 - 1 0 0 5 5 0 0 4 5 0 0 0 0 0 0 0 0
Arunachal Pradesh 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Assam 1 1 1 100 1 1 1 1 1 1 100 1 1 1 0 0 0 — 0 0 0
Bihar 0 0 0 333 O 0 0 0 1 0 - 0 1 0 0 0 0 - 0 0 0
Chhattisgarh 21 8 1 - 8 8 0 5 1 0 0 1 1 0 10 4 2 40 8 7 3
Goa 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Gujarat 4 1 0 - 1 0 0 6 2 0 - 5 5 0 1 1 0 0 1 1 0
Haryana 8 5 0 0 0 9 0 9 2 0 0 9 9 0 4 1 0 0 1 1 0
Himachal Pradesh 1 0 0 0 0 0 0 5 1 0 - 5 4 0 1 0 0 0 0 1 0
Jammu and Kashmir 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Jharkhand 0 0 0 - 0 0 0 1 0 0 - 15 13 0 0 0 0 - 0 0 0
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Karnataka

Kerala

Madhya Pradesh

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Punjab
Rajasthan
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh

Uttarakhand

12

10

33.3

50

22

25

100

35

16

100
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1 2 3 5 6 7 9 10 1 12 13 14 15 16 17 18 9 20 21 22
West Bengal 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
TOTAL: 83 26 26 49 45 18 30 5 16,6 77 73 5 92 26 3 18.8 40 39 4
Aand N Islands 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Chandigarh 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
D and N Haveli 0 0 - 0 0 0 0 0 — 0 0 0 0 0 0 - 0 0 0
Daman and Diu 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Delhi 3 3 - 6 6 7 5 0 0 0 0 0 4 1 0 - 1 1 0
Lakshadweep 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Puducherry 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
TOTALUTS: 3 3 - 6 6 7 5 0 0 0 0 0 4 1 0 - 1 1 0
TOTAL ALL INDIA: 86 29 26.3 55 51 126 35 5 16.2 77 73 5 96 27 3 17.6 4 40 4
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Circular rail between Dumdum and Kolkata airport
*32. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be pleased to state:
(a) when the section of circular rail between Dumdum to Kolkata airport was sanctioned;
(b) the total expenditure incurred, so far, for completion of this project;

(c) the number of passengers travelled in this section in 2006-07, 2007-08 and 2008-09
year-wise; and

(d) the revenue earned by Railways during these corresponding period ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) The details are
being collected and information will be laid on the Table of the House.

In-train catering in long distance trains

*33. DR.E.M.SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether there is a proposal to extend in-train catering in other long distance trains;
(b) what is the criterion of attaching pantry cars in trains; and

(c) what steps are being taken to extend the service to all long distance trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Yes, Sir.

(b) Attachment of Pantry Cars to the trains is considered based on various factors such as
priority of the train, journey time, commercial justification, availability of pantry cars etc.

(c) Attachment of pantry car to the trains is planned as per the availability of new pantry
cars. Further, in order to provide catering services on trains where pantry car is not available,
train side vending facilities are provided. Catering requirement of the traveling passengers is also
met through static units at the railway stations enroute.

Testing of blood samples of foreign visitors to India

*34. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is aware of the fact that some new cases of suspected Swine Flu
have been reported in various cities of the country during the last two weeks;

(b) if so, Government’s reaction thereto;

(c) whether blood samples of foreign tourists are being taken for tests right on their arrival
in India, as the persons of suspected Swine Flu identified so far;

(d) if so, the details thereof; and
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(e) the corrective measures taken by Government to tackle this dreaded virus from
spreading out in the country, particularly States which are recognized as foreign tourists’
destination like Himachal Pradesh?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes, Sir. As on 30th June, 2009 there have been 109 laboratory confirmed cases of
Influenza A HIN1 [swine] in our country.

(c) No, Sir.
(d) Question does not arise.

(e) On World Health Organization informing about the influenza A/H1IN1 [earlier referred as
Swine Flu], Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints through an informative health screening
card and is still continuing. On an average 45,000 passengers are screened daily. About 27 lakh
passengers have been screened. 211 passengers with symptoms were isolated in identified
health facilities and tested for influenza A/HIN1 infection. The communication efforts have
resulted in nearly 500 passengers with symptoms self reporting [as on 30th June, 2009].

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level. In addition to trained rapid response
teams and team of physicians at state level, district level teams are undergoing training to
investigate outbreak and to manage them. Professional bodies such as Indian Medical
Association, Indian Academy of Pediatrics and National Academy of Medical Sciences have
been involved for continuing medical education of doctors in the private sector.

Government is fully geared up to deal with the situation.
Storage of procured wheat stock

*35. SHRI MAHENDRA MOHAN:
SHRI'N.K. SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether wheat procurement in the on-going rabi season has surpassed last year’s
record while the old stocks still block godowns;

(b) if so, the facts and details thereof;

(C) whether the capacity of various godowns of FCI is not in a position to stock fresh
wheat stocks; and

(d) if so, the strategies being adopted by FCI/Government to store the fresh wheat
stocks?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (d) In Rabi Marketing Season 2009-10, a quantity of 248.8 lakh
tonnes of wheat has been procured till 30.6.2009 as against 226.89 lakh tonnes procured in RMS
2008-09. At the start of wheat procurement in RMS 2009-10, 131.7 lakh tonnes of wheat
procured in previous years was available in the central Pool. Due to record procurement of
wheat in RMS 2009-10 and of rice in KMS 2008-09, shortage of covered space has been
experienced by FCI and state agencies. In order to address the problem of shortage of storage
capacity, various steps have been taken by FCI and State agencies which, inter-alia, include
hiring of additional storage space, direct dispatch from mandis to consuming States and storage
of new stocks in Cover and Plinth (CAP) storage.

Government policy on tackling Swine Flu

*36. SHRI SUBHASH PRASAD YADAV: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Swine Flu (HIN1 virus) has been declared a pandemic;
(b) if so, the details thereof along with the number of people affected;

(c) the measures initiated and proposed to be initiated to check its spread in the
country;

(d) the number of hospitals equipped in the country to handle it; and
(e) the policy guidelines of the Government in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes, Sir. World Health Organisation [WHO] raised the pandemic alert level from Phase
5 to Phase 6 on 11th June, 2009. As per the WHO assessment, the overall severity of Influenza
pandemic is moderate. The disease has as on 29th June, 2009, spread to 116 countries with
70893 laboratory confirmed cases and 311 deaths. In our country, the first case was reported on
13th May, 2009. Since then there have been 109 laboratory confirmed cases of Influenza A HIN1
[swine].

(c) On World Health Organization informing about the influenza A/HIN1 [earlier referred
as Swine Flu], Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued
to defer non essential travel to the affected countries. Entry screening of passengers started
at 22 international airports and five international checkpoints through an informative health
screening card and still continuing. On an average, 45,000 passengers are screened daily.
About 27 lakh passengers have been screened. 211 passengers with symptoms were isolated
in identified health facilities and tested for influenza A/H1N1 infection. The communication
efforts have resulted in nearly 500 passengers with symptoms self reporting [as on 30th June,
2009].
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Community surveillance to detect clusters of influenza like iliness is being done through
Integrated Disease Surveillance Project which has pan India presence. National Institute of
Communicable Diseases, Delhi and National Institute of Virology, Pune, are testing clinical
samples. Sixteen additional laboratories have also started testing for influenza A HIN1 from 1st of
July, 2009.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level. In addition to trained rapid response
teams and team of physicians at state level, district level teams are undergoing training to
investigate outbreak and to manage them.

There is adequate quantity of Oseltamivir, the drug recommended by World Health
Organization. Ten million capsules are in stock. Another six million is in stock as banking
arrangement with pharmaceutical companies. Stockpile of personal protective equipments is
increased from one lakh to ten lakhs.

Travel advisory, do’s and don’ts and other pertinent information has been widely published
to alley fear and avoid panic. Media is kept informed on daily basis.

(d) All States wherein ports, airports and international check points are located, have
identified hospitals with isolation facilities where patients are now being treated. There are 26
such hospitals. Apart from these, patients progressing to pneumonia can be treated in district
and sub-district hospitals and those developing respiratory distress in medical college and other
tertiary care referral hospitals.

(e) The policy of the Government is to prevent entry of the disease into India, detect cases
early, to prevent and contain spread in the community. If the disease spreads widely in our
community, then effort would be to mitigate the pandemic and providing appropriate medical
care to those affected. The pandemic preparedness and response calls for actions in sectors
beyond health. National Disaster Management Authority has issued guidelines for such actions.

Government is fully geared up to deal with the situation.
Suggestion of Planning Commission for sale of foodgrains

1*37. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that Planning Commission has suggested alternate way to sell
foodgrains in place of selling it through Public Distribution System;

(b) if so, the details of such suggestions;

(c) whether Government has taken any decision to implement these suggestions; and

tOriginal notice of the question was received in Hindi.
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(d) if not, the reasons for delay ?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (d) Planning Commission has not suggested any alternate way to sell
foodgrains in place of selling it through the Public Distribution System. However, Governments
of Uttar Pradesh, Haryana and Delhi submitted proposals for direct disbursement of food
subsidy in cash to BPL families in lieu foodgrains under TPDS on a pilot basis in five districts -
Lakhimpur Kheri and Hardoi in Uttar Pradesh, Panchkula and Jhajjar in Haryana and Central
district in Delhi. Based on those proposals, a draft scheme has been prepared to test the
feasibility of the alternative mode of transfer of food subsidy to BPL/AAY beneficiaries under
TPDS. The draft scheme is under examination.

Recommissioning of fertilizer plant at Talcher

1%*38. SHRI RUDRA NARAYAN PANY : Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government is aware that United Progressive Alliance Government in its
previous tenure had announced many times that the closed fertilizer plant in Talcher in Orissa
would be re-commissioned soon;

(b) whether it was also announced that the control of this plant would be transferred from
loss-making Fertilizers Corporation of India (FCI) to profit making Rashtriya Chemicals and
Fertilizers (RCF);

(c) if so, the steps taken and progress made in this regard so far;

(d) whether State Government has sent any memorandum or request letter to Union
Government to restart this plant; and

(e) if so, the details thereof ?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI M.K. ALAGIRI): (a) to (e) The
Government on 12th April, 2007 decided to examine the feasibility of reviving the various closed
units of Fertilizer Corporation of India Limited (FCIL) including its Talcher Unit and Hindustan
Fertilizer Corporation Ltd. (HFCL), subject to confirmed availability of gas. After due
examination of technical and economic feasibility, the Government has further decided on 30th
October, 2008, to constitute an Empowered Committee of Secretaries under the Chairmanship
of Secretary (Fertilizers) and Secretaries of Department of Expenditure, Department of
Disinvestment, Planning Commission, Department of Public Enterprises and Ministry of
Petroleum and Natural Gas as Members to look into all possible financial models for revival of
each of the closed units including the Talcher unit of FCIL. The Committee is also required to
look into various linkages including gas for facilitating revival of these units. The Committee will
submit its recommendations including the model for revival of each of the closed units to the
Government.

tOriginal notice of the question was received in Hindi.
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Government also accorded in principle approval for considering the write off of Government
of India loans and interest liabilities of FCIL and HFCL subject to submission of fully tied up
proposals.

Pursuant to above decisions, in the first meeting of the Empowered Committee of
Secretaries, it was decided to appoint Projects and Development India Limited (PDIL), a
premier fertilizer consultancy organization under the Department of Fertilizers for asset evaluation
in respect of various closed units including Talcher unit. Further, financial consultants have also
been appointed by PDIL in coordination with the Companies for examining the various possible
options for revival of each of these units including the Talcher unit. The report of the consultants
is yet to be received.

Since the options for revival of Talcher unit are currently under examination, no decision for
transfer of this unit to Rashtriya Chemicals and Fertilizers Limited has been taken by the
Government. Further, Union Government is not in receipt of any memorandum or request letter
from the State Government to restart the Talcher unit of FCIL.

Touts controlling waitlisted ticket confirmation quota

*39. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of RAILWAYS be pleased to state:
(a) the details of various quotas under which waitlisted tickets are confirmed;

(b) the number of waitlisted tickets confirmed under various quotas in Northern Railway
during the last four months till date, quota-wise and class-wise;

(c) whether ticket confirmation under various quotas by Railway Board is under control of
middlemen;

(d) if not, the reasons why tickets are not confirmed against the requisition of MPs and
whether any enquiry would be conducted into the said issue and whether officials of Railway
Board found guilty will be punished; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Waitlisted tickets are
normally confirmed against the cancellation of already confirmed tickets, through Emergency
Quota and release of various unutilised quotas provided in the trains viz. Tatkal Quota, Defence
Department Quota, Out Station Quota, Foreign Tourist Quota, Senior Citizen Quota, Parliament
House Quota etc.

(b) As some of the waitlisted tickets get confirmed against various quotas, cancellations,
and passengers not turned up, separate data of waitlisted tickets getting confirmed under
various quotas is not feasible to be maintained zone-wise and class-wise due to very large
number of trains operating every day.

(c) No, Sir. Question does not arise.
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(d) and (e) In order to meet the urgent travel requirements of high official requisition
holders, which includes Central/State Government Ministers, Judges of Supreme Court of India,
High Courts of various States and MPs/MLAs/VIPs, a limited number of berths/seats have been
earmarked as High Official Requisition (HOR) Quota in different trains and in different classes.
The HOR quota is released in accordance with the priority as per warrant of precedence and well
established practice being followed since long. While other requests forwarded by MPs are
generally complied with but, sometimes, due to excessive demand, sometime, it is difficult to
accommodate all such requests.

Specific cases of misuse of quota are enquired into and officials responsible are taken
up.

Capital investment in SMEs

t*40. SHRI RAM JETHMALANI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that Small and Medium Scale Industries constitute 39 per cent of the
total manufacturing production;

(b) if not, the details in this regard;

(c) whether it is also a fact that 85 per cent of industrial units of the above said sector are
not using modern technology; and

(d) if not, the details in this regard and the average capital investment in small and medium
scale industries in the country?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The share of micro and small enterprises
(MSE) sector in the total manufacturing production of the country during 2006-07 (latest
estimates) estimated on the basis of the 3rd All India Census (2001-02) of small scale industries
is 38.56 per cent. Since the medium enterprises were for the first time defined under the Micro,
Small and Medium Enterprises Development Act, 2006 which came into force from 2nd October,
2006, information in respect of share in the total manufacturing production of the country for
medium enterprise sector for this period is not available.

(c) On the basis of the above Census for the year 2001-02, it is estimated that about 88
per cent of the units were dependent on traditional technology/skills.

(d) It is estimated that the average investment in the micro and small enterprise sector in
the country for the year 2006-07 (latest estimates) was Rs. 1.61 lakh.

Since the medium enterprises were for the first time defined under the Micro, Small and
Medium Enterprises Development Act, 2006 which came into force from 2nd October, 2006,

tOriginal notice of the question was received in Hindi.
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information in respect of average investment for medium enterprise sector for this period is not
available.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Setting up of Ultra Mega Steel Plants

123. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of STEEL be pleased to
state:

(a) whether Government has appointed an Inter-Ministerial Group (IMG) for setting up of
Ultra Mega Steel Plants (UMSP) in the country;

(b) if so0, the details thereof;

(c) whether Government has examined some recommendations for the setting up of
UMSPs; and

(d) if so, by when a final decision on the setting up of UMSPs will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) and
(b) Government has constituted an Inter-Ministerial Group (IMG) to monitor and coordinate
issues concerning major steel investments in the country. The Inter Ministerial Group functions
under the Chairmanship of Secretary (Steel) with members from various Central Ministries/
Departments, such as Railways, Road Transport and Highways, Shipping, Industrial Policy and
Promotion, Mines, Environment and Forest and the concerned State Governments. However, as
per the extant policy of the Government, there is no limit regarding the capacity of setting up a
steel plant in the country. As a matter of fact, some of the proposed steel units such as Posco
India Limited, Arcellor Mittal Limited and JSW Steel Limited have proposed capacity in the range
of 10-12 million tonnes per annum.

(c) and (d) Some representations have been received in this Ministry in respect of certain
issues concerning setting up of Uttra Mega Steel Plants in the country. These issues are to be
considered in the next Inter Ministeral Group meeting.

Private steel plants
1t124. SHRI RUDRA NARAYAN PANY : Will the Minister of STEEL be pleased to state:
(a) the total number of private steel plants in India at present;

(b) out of these plants the number of those that are operational and the number of steel
plants under construction;

(c) the names and number of plants, State-wise;

(d) whether the people who got displaced due to these plants have been completely
rehabilitated; and

tOriginal notice of the question was received in Hindi.
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(e) the nature of complaints against these companies with respect to environmental
pollution?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) to
(C) Ministry of Steel is monitoring the activities of major private sector integrated steel units in
the country. It is also facilitating other small and medium steel units and interacting to these units
through registered industry association. The details of major private sector steel plants, with
respect to their production capacities, current and projected capacities is given in Statement-|
(See below). In addition to this, the statistics of other steel units, as per the survey conducted
by Joint Plant Committee is given in Statement-1l (See below).

(d) and (&) The information is being collected from the respective State Governments and
will be laid on the table of the House.

Statement-/

Details of major private sector steel plants with respect to their production capacities, current

and projected capacities
(Crude steel in Million Tonnes)
Sl. Company Project/State Present Proposed
No. capacity capacity by
2019-20
1 2 3 4 5
Tata Steel Ltd. Jameshdpur, Jharkand 6.8 10.0

Kalinganagar, Orissa - 6.0
Bastar, Chhattisgarh - 5.5
Saraikela, Jharkhand — 12.0

i Essar Steel Ltd. Hazira, Gujarat 4.6 8.5
Paradeep, Orissa - 6.0
Dantewada, — 3.0
Chhattisgarh
Chaibasa, Jharkhand — 3.0

iii.+ JSW Steel Ltd. Vijayanagar, Karnataka 3.8 10.0
Salem, Tamil Nadu 1.0 —
Salboni, West Bengal - 10.0
Nimidih, Jharkhand - 10.0

iv. Jindal Steel and Raigarh, Chhattisgarh 3.0 6.0

Power Ltd.
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1 2 3 4 5
Angul, Orissa - 12.5
Patratu, Jharkhand — 8.0
V. Ispat Industries Ltd. Dolvi, Maharashtra 3.0 5.4
Jharkhand - 2.8
Karnataka - 2.8
vi. POSCO India Pvt. Ltd. Jagatsinghpur, Orissa - 12.00
vii.  Arcellor Mittal Ltd. Keonjhar, Orissa — 12.00
Jharkhand — 12.00
Statement-I/
State-wise Distribution of small/medium scale steel units (numbers)
State Electric  Induction Re- Wire HR Sheet CR GP/GC
Arc Furnace roling Drawing Plates/ Sheets/ Sheets/
Furnace Coils Coils Coils
1 2 3 4 5 6 7 8
Chhattisgarh 2 64 127 2 1
DNH — 25 3
Daman - 14 -
Goa 1 22 13
Gujarat 4 62 136 1 2 4 2
Maharashtra 8 73 130 4 3 10 8
Madhya Pradesh 1 19 42 4 — 3 3
TOTAL: 16 279 451 1 6 17 13
Chandigarh 1 3 3 1
Delhi — 10 32
Haryana 3 33 18 1 2 9
Himachal Pradesh - 14 4
Jammu and Kashmir - 8 1
Punjab 4 124 359 3 1 4
Rajasthan - 33 190 2 — 1
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1 2 3 4 5 6 7 8

Uttar Pradesh 2 130 168 2 4 4
Uttranchal 27 7

TOTAL: 10 382 792 9 3 18 4
Tamil Nadu 76 114 1
Pondicherry 29 13

Karnataka 21 22 2 1 4 1
Kerala 1 41 39

A.P. 33 55 1 3

TOTAL: 1 200 243 3 1 8 1
Assam 1 9 1
Bihar 10 12

Jharkhand 3 24 30 1 1 1
Orissa 2 57 28

West Bengal 4 43 70 3 2
Meghalaya 14 9

TOTAL: 9 159 158 1 0 4 4

(Source: Joint Plant Committee)
Rejuvenation programme for pepper in Kerala

125. SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has approved a rejuvenation programme for
pepper in Kerala to be implemented by the Spices Board; and

(b) if so, the details of the scheme and what is the criteria adopted to identify the eligible
planters for the scheme ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Madam. Under the Centrally Sponsored Scheme of “National Horticulture
Mission”, the Department of Agriculture and Cooperation has approved a Project for Pepper
Development in Idukki District of Kerala to be implemented by Spices Board in close
coordination with State Horticulture Mission, Kerala and Directorate of Spices and Arecanut,
Kozhikode, Kerala. The project envisages replanting/rejuvenation of senile pepper plantations in
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an area of 60,000 ha over a period of 5 years, at a total cost of Rs.230.58 crore with a Central
subsidy of Rs.120.00 crore The component wise details of the project are given in the Statement
(Seebelow).

The eligibility criteria adopted to identify the beneficiaries under the scheme areas follows:

1. The planter should have minimum of 10 Nos. of pepper standards with 2 vines per
standard.

2. The maximum number of pepper standards per beneficiary should be 1080 Nos. having
2 vines per standard, irrespective of size of the holding.

3. The plantation should maintain a minimum plant spacing of 2.5 M x 2.5 M.
Statement
Project for Pepper Development in Idukki District of Kerala

(Rs. in Crore)

Components Total Financial assistance
Project cost Under NHM
(5 years) (5 years)
A. Production of planting material- 3.00 4.50

Establishing of Small nursery
units (300 Nos.-1Ha each
private sector)

B. Replanting/Rejuvenation of senile 180.00 90.00
plantations- (60,000 ha)

C. Organic farming — construction of 22.08 11.00
Vermi Compost units (3680 units)

D. Promotion of IPM — 50000 ha 10.00 5.00

E. HRD — Training for planting material 1.00 1.00
production, GAP etc.

G. Functional Infrastructure 2.50 2.50

H. Implementation Cost 6.00 6.00
TOTAL: 230.58 120.00

Harvesting process under crop insurance

1126. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government of Rajasthan has sought any suggestion and advice and had

tOriginal notice of the question was received in Hindi.
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correspondence with the Union Government in respect of crops harvesting processes under
crop insurance;

(b) if so, the details thereof;

(c) whether any technical Advisory Committee has been constituted under the
Chairmanship of Joint Secretary (Credit) by the Government in respect of above and it has to
issue guidelines;

(d) if so, the details of progress made in this regard;

(e) whether Government is going to issue any amendment in respect of crop harvesting
processes under crop insurance at All India Level; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The State Government of Rajasthan vide their communication have expressed
difficulty in the maintenance of single series of Crop Cutting Experiments (CCEs) both for
production estimates as well as for National Agricultural Insurance Scheme (NAIS).
Consultations with National Sample Survey Organization (NSSO) have been made and it has
been felt that there are difficulties in combining the two series, on account of certain technical
reasons/requirements.

(c) The scheme provides, a Standing Technical Advisory Committee (TAC) at national
level which comprise representatives from National Sample Survey Organization, Ministry of
Agriculture and Implementing Agency to decide on all technical matters including sample size of
CCEs for making assessment of yield.

(d) The efforts made for exploring the possibilities of an alternative methodology for
making assessment of yield under NAIS. At the instance of the Government of India, Indian
Agricultural Statistics Research Institute (IASRI) have undertaken a study on authenticity and
applicability of an alternative methodology namely, Small Area Crop Estimation Approach
(SACEA). Similarly, Satellite Remote Sensing Technology is also being tested in the field for its
reliability and acceptability through a pilot project.

(e) No, Madam.

(f) Does not arise.
Road-map for dairy development

127. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:
(a) theroad-map of Government for dairy development in the country;

(b) the proposal that have been received by Government from Rajasthan under
Consolidated Dairy Development Planning;

(c) the details of action being taken on those proposals;
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(d) the measures being taken by Government for achieving the objectives and targets
fixed by Government under this scheme; and

(e) the present status of various parameters of Dairy Development ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) This department is implementing following schemes for dairy development in the
country:

(i) Intensive Dairy Development Programme.

(i) Strengthening Infrastructure for Quality and Clean Milk Production.
(ii) Assistance to Cooperatives.

(iv) Dairy Venture Capital Fund.

In addition, Planning Commission has recently given ‘in principle’ approval for a new
scheme, namely “National Dairy Plan” proposed to be implemented with World Bank assistance,
to increase milk production to 180 million tonnes by 2021-22.

(b) to (d) Government does not have any scheme by the name ‘Consolidated Dairy
Development Planning’. Hence the Question of receiving any proposal from Rajasthan under the
scheme does not arise.

(e) Milk production in the country has increased from 17 million tonnes in 1950-51 to 104.80
million tonnes (estimated) in 2007-08. Per capita consumption of milk, which was 124 gms. per
day in 1950-51 has increased to about 252 gms. per day during 2007-08. Under various dairy
development schemes 1.29 lakh dairy cooperative societies covering 13.40 million dairy farmers
have been promoted.

Agricultural research

1128. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be pleased to state:

(a) the number of research centres being run by Government in the field of agriculture and
the number of institutes which are being provided financial aid;

(b) the amount being spent by Government on agricultural research in Central Agricultural
Universities and other universities; and

(c) the number of agricultural scientists produced by these universities ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The number of research institutes are 97 (consisting of 49 Research Institutes including 4
deemed universities, 6 National Bureax, 18 National Research Centres, 24 Project Directorates).
All the Research Institutes are being fully funded (100 per cent) by the Government (Department
of Agricultural Research and Education/Indian Council of Agricultural Research).

(b) The higher Agricultural Education being a state subject, the State Agricultural
Universities are established under the State Legislative Act. Accordingly, the financial

tOriginal notice of the question was received in Hindi.
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component like establishment and operational cost of the Universities are borne by the
respective State Government. The ICAR extends academic support and limited financial
assistance for development and strengthening of existing infrastructure facilities to 54 AUs, of
which 43 are State Agricultural Universities and 4 Deemed Universities (directly under ICAR).
The amount provided by the ICAR to SAUs, DUs and CUs with agricultural faculty during the last
three years is as under:-

Year Amount (Rs. in Lakh) Remarks
2007-08 35850.00 Actual Expenditure
2008-09 39961.64 Actual Expenditure
2009-10 36700.00 BE

(c) The Agricultural Universities offer admission to fill around 9800 M.Sc. and 2600 Ph.D.
seats. All the passed out students do not join as Agricultural Scientists, as some opt for other
kind of employment or become entrepreneurs. Those students who deserve to become
Agricultural Scientists follow the process of selection.

Stagnation in agricultural productivity

129. SHRI K.E. ISMAIL:
SHRID. RAJA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the agricultural productivity is almost stagnant in the country
for a long time;

(b) if so, the details of the productivity of cereals and pulses during the last five years and
how does it compare with that in other countries; and

(c) the steps proposed to be taken to increase the productivity of the agricultural
products?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Based on the reports of Food and Agricultural Organization (FAQO), the tables given
below depict the productivity of cereals (rice and wheat) and of pulses in India vis-a-vis other
major producer countries of these crops from 2003 to 2007:

Rice
Country Productivity (Kg./Hectare)
2003 2004 2005 2006 2007
1 2 3 4 5 6
India 3118 2976 3154 3190 3208
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1 2 3 4 5 6

Bangladesh 3577 35636 3781 3884 3884
Brazil 3249 3557 3369 3880 3819
China 6061 6309 6253 6249 6341
Indonesia 4543 4536 4574 4620 4689
Japan 5850 6415 6648 6336 6538
Myanmar 3546 3784 3619 3759 3977
Philippines 3370 3513 3588 3684 3765
Thailand 2652 2856 2963 2906 2691
Viet Nam 4639 4855 4883 4891 4869
Wheat

India 2610 2713 2602 2619 2671
Canada 2256 2641 2738 2610 2386
China 3932 4252 4275 4489 4781
Pakistan 2388 2373 2586 2519 2769
Russian Federation 1705 1981 1932 1953 2020
South Africa 2068 2033 2366 2752 2780
United States of 2972 2903 2824 2603 2507
America

Pulses

India 750 750 500 755 752
Bangladesh 804 843 1000 839 813
China 2167 2450 2133 3000 3571
Pakistan 815 826 757 763 763
Poland 2461 2874 2615 2500 2500
Thailand 1013 1013 1013 1013 1013
United Kingdom 3873 3699 3833 3571 3333
Viet Nam 727 727 729 729 729

While the productivity of pulses in India has remained almost stagnant at around 750
kg/hectare except in 2005, the productivity of rice and wheat have registered increase during
2007 as compared to the productivity of these crops during 2003.

(c) In order to increase production and productivity of cereals and pulses in the country,
the Government has taken many initiatives such as National Food Security Mission, Rashtriya

48



Krishi Vikash Yojna, Integrated Cereals Development Programme, etc. Further, for increasing
agricultural production and productivity in the country, researches on the improvement of crops
and development of production and protection technologies are being carried out. Some of the
major steps are as follows:

e Enhancing the per hectare productivity through superior varieties having high diseases
resistance and high yield in different crops.

e To evolve appropriate crop management practices and formulate efficient crop based
cropping systems.

. Intensification of research on the development of commercially viable hybrid technology
for achieving higher yield in various crops.

e  Development of varieties/hybrids suitable for mechanization, particularly in sugarcane
harvesting, cotton picking etc.

e Development of molecular techniques/tools and their application in crop breeding with
emphasis on genetic engineering of crop plants.

Experiment by ARI to promote production
130. SHRI N.R. GOVINDARAJAR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether contribution of agriculture sector in economic development of our country has
been declining;

(b) if so, the details thereof; and

(C) the steps taken by Government to ensure the benefits of successful experiments
carried out at Agro Research Institutions in our country to reach the farmers at grass root level to
promote agriculture in our country ?

THE MINISTER OF STATE IN THE MINISTRY ~ OF  AGRICULTURE
(PROF. K.V. THOMAS): (a) and (b) Yes, Madam. The percentage share of agriculture sector
in Gross Domestic Product at constant (1999-2000) prices during the last three years is given

below:
(Rupees in Crore)
Year Agriculture Total GDP % contribution
2005-06 467984 2616101 17.9
2006-07 487010 2871120 17.0
2007-08 511274 3129717 16.3

(c) The Indian Council of Agricultural Research (ICAR) carried out research on various
aspects of agriculture through All-India Coordination Research Projects in State Agricultural
Universities and its own ICAR institutes. A large number of field level demonstrations on farmers’
fields are conducted to demonstrate the technologies at grass root level.

49



ICAR has a network of 567 Krishi Vigyan Kendras (KVK) in the country. The KVKs aim at
assessment, refinement and demonstration of the agricultural technology/products, besides
conducting training of farmers and extension personnel.

A Centrally Sponsored Scheme “Support to State Extension Programmes for Extension
Reforms” was launched during 2005-06 and aims at making the extension system farmer-driven
and farmer-accountable by way of new institutional arrangement in the from of Agricultural
Technology Management Agency (ATMA). ATMA has active participation of farmers, farmer
groups, NGOs, KVK, Panchayati Raj Institutions (PRIS) and other stakeholders operating at the
district level and below. Over 90 lakh farmers have been benefited under the scheme since its

implementation.
Decline in agricultural production
131. SHRI N. BALAGANGA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the fact that the agricultural production of our
country has come down due to various reasons; and

(b) if 50, the proposals envisaged by Government to increase the agricultural production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The agricultural production in the country has been increasing in the recent past. As
compared to total production of 208.60 million tones during 2005-06 and 217.28 million tones
during 2006-07, the production of foodgrains during 2007-08 and 2008-09 (3rd Advance
Estimates) stood at 230.78 million tones and 229.85 million tones respectively.

In order to further increase the production of wheat, rice and pulses, the Government has
introduced National Food Security Mission (NFSM) since November 2007. It aims at adding the
production of rice by 10 million tonnes, wheat by 8 million tonnes and pulses by 2 million tonnes
by the end of the Eleventh Plan, /.e., by 2011-12 through area increase and productivity
enhancement in targeted districts. Besides, the Rashtriya Krishi Vikas Yojana (RKVY) with an
objective to incentivise the States to increase investment in agriculture and allied sector has been
launched.

In order to increase the production of cereals in the country, a Centrally Sponsored Scheme
“Integrated Cereals Development Programme in Rice Based Cropping Systems Areas (ICDP-
Rice), Integrated Cereals Development Programme in Wheat Based Cropping Systems Areas
(ICDP-Wheat) and Integrated Cereals Development Programme in Coarse Cereals Based
Cropping Systems Areas (ICDP-Coarse Cereals)” subsumed under Macro Management Mode
of Agriculture with effect from October 2000 are under implementation to provide more flexibility
to States based on local needs.

In order to increase the production and productivity of oilseeds and pulses, a Centrally
Sponsored Scheme “Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize” (ISOPOM) is
being implemented since 01.04.2004.
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To increase the production and productivity of sugarcane in the country, Government has
been implementing a Centrally Sponsored Scheme of Sustainable Development of Sugarcane
Based Cropping System (SUBACS) in different States subsumed under Macro Management
Mode of Agriculture since April 2004.

A Technology Mission on Cotton is under implementation in the cotton growing States of
the country since 2000-01 for increasing the productivity and production of cotton by focusing
on increasing availability of cotton seeds, covering more area under hybrids, thrust for
evolving area specific technology, popularization of integrated pest management, increasing
efficient use of irrigation water, field demonstrations for transfer of technology to farmers and
farmers’ training.

Shortfall in agricultural production
132. SHRI N. BALAGANGA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the shortfall in agricultural production every year
resulting in shortage of foodgrains in our country; and

(b) the steps/measures taken or proposed to be taken by Government to increase the
agricultural production to meet the needs of our country ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) The agricultural production in the country has been increasing in the
recent past. As compared to total production of 208.60 million tones during 2005-06 and
217.28 million tones during 2006-07, the estimated production of foodgrains during 2007-08
and 2008-09 (3rd Advance Estimates) stood at 230.78 million tones and 229.85 million tones
respectively. As the estimated demand of foodgrains during 2008-09 is only 219.01 million
tonnes against estimated production of 229.85 million tonnes, there is no shortage of
foodgrains in the country.

In order to further increase the production of wheat, rice and pulses, the Government has
introduced National Food Security Mission (NFSM) since November 2007. It aims at adding the
production of rice by 10 million tonnes, wheat by 8 million tonnes and pulses by 2 million tonnes
by the end of the Eleventh Plan, /.e., by 2011-12 through area increase and productivity
enhancement in targeted districts. Besides, the Rashtriya Krishi Vikas Youjana (RKVY) with an
objective to incentivise the States to increase investment in agriculture and allied sector has been
launched.

In order to increase the production of cereals in the country, a Centrally Sponsored Scheme
“Integrated Cereals Development Programme in Rice Based Cropping Systems Areas (ICDP-
Rice), Integrated Cereals Development Programme in Wheat Based Cropping Systems Areas
(ICDP-Wheat) and Integrated Cereals Development Programme in Coarse Cereals Based
Cropping Systems Areas (ICDP-Coarse Cereals)” subsumed under Macro Management Mode
of Agriculture with effect from October 2000 are under implementation to provide more flexibility
to States based on local needs.
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In order to increase the production and productivity of oilseeds and pulses, a Centrally
Sponsored Scheme “Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize” (ISOPOM) is
being implemented since 01.04.2004.

To increase the production and productivity of sugarcane in the country, Government has
been implementing a Centrally Sponsored Scheme of Sustainable Development of Sugarcane
Based Cropping System (SUBACS) in different States subsumed under Macro Management
Mode of Agriculture since April 2004.

A Technology Mission on Cotton is under implementation in the cotton growing States of
the country since 2000-01 for increasing the productivity and production of cotton by focusing
on increasing availability of cotton seeds, covering more area under hybrids, thrust for
evolving area specific technology, popularization of integrated pest management, increasing
efficient use of irrigation water, field demonstrations for transfer of technology to farmers and
farmers’ training.

Production of foodgrain

133. SHRI JESUDASU SEELAM: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether foodgrain production has risen to 0.9 per cent and is expected to turn growth
of 2.6 per cent;

(b) if so, whether rice production has been projected at a record 99.37 MT from 98.89 MT
pegged in the second advance estimate released in February;

(c) if so, whether inspite of increase in agriculture growth, India needs 40 per cent more
foodgrains by 2025 from the present level to feed huge population which is likely to grow to 1.3
billion by then; and

(d) whether in view of improved position of wheat, Government is likely to open up wheat
export soon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Madam. The production of foodgrains during 2008-09 is estimated at 229.85 million
tonnes (3rd Advance Estimates released on 8th May 2009) as compared to the estimated
production of 230.78 million tonnes during 2007-08, /.e., a decline of 0.4%. According to the
Revised Estimates released by the Central Statistical Organization, the growth in the Gross
Domestic Product (GDP) of Agriculture and Allied Sector during 2008-09 is estimated at 1.6%
as against the earlier Advance Estimates of 2.6%.

(b) Yes, Madam.

(c) The requirement of foodgrains by the year 2025 has not been projected. However,
based on GDP growth rate of 7% and per capita growth rate of 5.5%, the National
Development Council (NDC) Sub-Group on Demand and Supply has projected total demand of
252.80 million tonnes of foodgrains for 2020 as against the projected demand of 219.00 million
tonnes of foodgrains for 2008-09, /.e., an increase of 15.43%.
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(d) No, Madam. For the present, the is no proposal under consideration of the
Government to open up wheat export from the Central Pool.

Need to help sugar cane farmers

134. DR.T.SUBBARAMI REDDY:
SHRI'V. HANUMANTHA RAO:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether country’s sugarcane belt is yet to reap the benefits as the indifference of the
Central and the State Governments has only increased plight of cane farmers in the last five
years with no support from Government sector to cane farmers or turning to other agriculture
items like wheat and pulses and seasonal vegetables due to less remuneration awarded by mill

owners;

(b) if so, whether sharp fall in sugar production has already stoked up prices in the retail

market to Rs. 25-28 per kg.; and

(c) the concrete measures and steps Government considers to take to improve its
output?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) No, Sir. To increase the production and productivity of sugarcane, a Centrally
Sponsored Scheme of Sustainable Development of Sugarcane Based Cropping System
(SUBACS) under Macro Management of Agriculture is implemented in 23 States/Union
Territories. The scheme provides assistance to the farmer for extension and developmental

activities to increase production and productivity of the sugarcane.

Besides, the Ministry of Consumer Affairs, Food and Public Distribution is providing soft
loans to sugar mills from Sugar Development Fund (SDF) for cane development in mill areas for
production of planting materials, irrigation purposes, incentive to farmers for switching over to

improved varieties, ratoon management, tissue culture laboratories etc.

Apart from the above Central Govt. has been fixing the SMP of sugarcane for each sugar
season, having regard to the various factors viz., cost of production of sugarcane; return to the
growers from alternative crops and the general trend of prices of agriculture commodities;
availability of sugar to consumers at a fair price; price at which sugar produced from sugarcane
is sold by sugar producers; and recovery of sugar from sugarcane realization made from sale of
by-products viz. molasses, bagasse and presumed or their imputed value.

In view of increase in Minimum Support Price (MSP) of wheat and paddy in the recent past,
shift in area from sugarcane, ensuring profitability of sugarcane cultivation vis-a-vis wheat and
paddy and to ensure adequate production of sugarcane and sugar, the Government has recently
approved fixation of SMP of sugarcane for 2009-10 sugar season at Rs. 107.76 per quintal linked
to a basic recovery rate of 9.5%, subject to premium of Rs. 1.13 for every 0.1 percentage point
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increase in recovery about that level. This is significantly higher than the SMP for the previous
sugar season which was Rs. 81.18 per quintal linked to a basic recovery of 9 percent subject to a
premium of 0.90 for every 0.1 percent increase in the recovery above that level for the sugar
season 2008-09. Sugar production is decreased in (2008-09) compared to previous years
mainly because of adverse climatic conditions, decrease in sugarcane area, reduction in
productivity, delay and intermittent cane price payment, higher diversion of cane towards the
Gur, Jaggary and Khandsari units and better return from the competitive crops resulted
decrease in sugar production and consequently increase in sugar price. The above mentioned
measures are meant for increasing production of sugarcane and sugar in the coming

years.

Kuttanad Package proposal of Government of Kerala
135. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has approved the Kuttanad Package proposed by Government
of Kerala as a whole;

(b) if so, to what extent the Central assistance can be received by the State under the
package;

(c) what are the conditions for acceptance of project proposals made by Government of
Kerala;

(d) the position with regard to the project proposals made by the State;
(e) what are the reasons for rejection of the proposals, if any; and

(f) whether the guidelines under the Central Schemes are in conformity with the
recommendations of M.S. Swaminathan foundation report on Kuttanad ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) For development of Kuttanad Wetland Eco-system as a part of Rehabilitation
Package for the farmers in suicide-prone districts of Andhra Pradesh, Karnataka, Kerala and
Maharashtra, the Government has granted ‘in-principle” approval for providing financial support
involving financial outlay of Rs. 1,840.75 crore for implementing various programmes/
interventions suggested by M.S Swaminathan Research Foundation. The Government has
also approved that the programmes/interventions involving financial outlay upto Rs.50 lakhs
will be implemented by the State Government of Kerala from their own funds under their
schemes.

(c) The approved programmes/interventions are to be implemented by the concerned
Ministries/Departments within their existing schemes and funding pattern for which the
Government of Kerala will, after identifying the activities to be undertaken, submit appropriate
proposals after formulation of Detailed Project Reports (DPRS) to the concerned
Ministries/Departments of the Government of India in accordance with the approved
guidelines/procedures for such schemes for release of necessary funds.
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(d) and (e) The Government of Kerala has so far submitted 26 projects amounting to
Rs.364.90 crores under Kuttanad package. The Ministry of Environment and Forests,
Government of India has sanctioned one project on “Measures for augmenting biodiversity in the
backwaters (Vembanad Wetland)” and has already released an amount of Rs.15.75 lakhs to the
State Government. Other projects require some modification/rectification and the State
Government of Kerala has already been advised to effectively coordinate and interact with the
concerned Ministries/Departments of Government of India for sorting out the issues coming in
way of sanction of projects.

(f) M.S. Swaminathan Research Foundation in its report has not made any observation or
recommendations on the guidelines of Central Schemes. Therefore, this question does not
arise.

Production under Rabi, Kharif crop during 2008-09

1136. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of AGRICULTURE be pleased
to state:

(a) the area that was under cultivation of mustard, groundnut, soyabean and palm oil in
Rabi and Kharif during the year 2008-09 and quantum of production thereof;

(b) to what extent it was more or less in comparison to last three years;
(c) the reasons for the same;

(d) whether it is a fact that there has been a huge import of edible oils during the last three
years;

(e) if so, item-wise details thereof; and

(f) whether it is also a fact that due to corruption in obtaining support price of oilseeds
and non-payment of arrears to the farmers, this situation has arisen?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) The area and production of Rapeseed and Mustard, Groundnut, Soyabean and total
Oilseeds for Rabi and Kharif for the years 2005-06 to 2008-09 are given in the following tables:

Area:
(Lakh Hectares)
Year Rapeseed and Groundnut Soyabean Total Oilseeds
Mustard
Rabi Kharif Rabi Kharif Kharif Rabi

2005-06 72.77 57.40 9.96 77.08 173.68 104.94
2006-07 67.90 47.80 8.35 83.29 167.70 97.43
2007-08 58.26 53.12 9.80 88.82 179.49 87.43
2008-09* 63.32 52.34 10.16 95.17 185.38 91.53

*3rd Advance Estimates

tOriginal notice of the question was received in Hindi.
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Production:

(Lakh Tonnes)
Year Rapeseed and Groundnut Soyabean Total Oilseeds
Mustard
Rabi Kharif Rabi Kharif Kharif Rabi
2005-06 81.31 62.98 26.95 82.74 167.68 112.11
2006-07 74.38 32.94 15.69 88.51 140.12 102.77
2007-08 58.34 73.62 18.20 109.68 207.13 90.42
2008-09* 73.15 57.12 15.95 101.53 181.70 99.57

*3rd Advance Estimates

The area and production of above oilseeds during 2005-06 onwards have shown fluctuating
trends. The data on area under cultivation and production of Palm oil are not regularly monitored
by the Ministry of Agriculture.

(d) and (e) The domestic availability of edible oils falls short due to lower
production of oilseeds and the demand of edible oils has been increasing at a pace faster than
the production due to growth in population and improvement in living standards. The demand
supply gap in edible oils is filled through imports. As per the reports from the Office of Director
General of Commercial Intelligence and Statistics (DGCI&S), Ministry of Commerce, the year-
wise details of Import of Edible Oils in terms of quantity and value from the year 2005-06 onwards
are given in the table below:-

Year Import of Edible Oils
Quantity Value
(000 Tonnes) (Rs. Crore)
2005-06 4288.10 8960.99
2006-07 4269.38 9539.90
2007'08@ 4902.81 10298.68
2008-09* 5608.62 12917.20
@ Provisional
*Upto January 2009

(f) During Kharif 2008 and Rabi 2009 Season, the prices of major oilseeds like Soyabean
and Mustard prevailed well above the Minimum Support Price (MSP) level. As such, the need
for commencing procurement of these oilseeds under Price Support Scheme (PSS) did not
arise. However, the prices of sunflower seed were ruling below the MSP level in some States like
Maharashtra, Karnataka, Andhra Pradesh, Haryana and Punjab. NAFED immediately intervened

56



in the market and commenced purchases under PSS to provide benefit of the scheme to the
farmers. NAFED is also undertaking procurement of Copra under PSS in the States of Tamil

Nadu, Kerala, Karnataka and Lakshdweep Islands.

NAFED being the central nodal agency for implementation of PSS with respect to Oilseeds
and Pulses, remains in full preparedness for implementation of the Scheme and intervenes in the
market as and when required. A close monitoring of prices of commodities prevailing in different
States is done on regular basis for this purpose. At the time of undertaking purchases, timely
payment is released to the farmers and there have been no complaints in this regard. Best
efforts are made by NAFED to ensure that the benefits of the scheme are passed on to the
maximum number of farmers and the procurement operations are carried out as efficiently and

smoothly as possible.
Plant protection strategy

137. SHRI MOHAMMED ADEEB: Will the Minister of AGRICULTURE be pleased to

state:
(a) the details of the plant protection strategy and activities;
(b) what are the arrangements in place for the purpose; and

(c) the steps being taken to make the farmers aware of the need for plant protection and

what are the facilities available for the same?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Government has launched a scheme titled “Strengthening and Modernization of Pest
Management Approach in India” since 1991-92 adopting Integrated Pest Management (IPM) as

main plank of plant protection strategy in overall crop production programme.

The Government has established 31 Central Integrated Pest Management Centres in 28
States and one Union Territory (UT). The mandate of these Centres is pest/disease monitoring,
production and release of bio-control agents/bio-pesticides, conservation of bio-control agents
and imparting training to Agriculture/Horticulture Extension Officers and farmers at grass root
level by organizing Farmers Field Schools (FFSs). Basic aim of FFSs is to train the farmers on
the latest IPM technology so that they are able to take decisions in pest management operation.
Under the scheme 12,111 FFSs have been organized wherein 50,716 farmers in different
States/UTs have been trained. Also IPM package of practices for pest/disease management
have been developed for 77 major crops in collaboration with State Departments of
Agriculture/Horticulture/ICAR  Institutions/State  Agriculture  Universities which have been
circulated to all States/UTs and are available at the website www.dacnet.nic.in/ppin for use by

the extension functionaries and farmers.
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Integrated Nutrients Management

138. SHRI MOHAMMED ADEEB: Will the Minister of AGRICULTURE be pleased to
state:

(a) the salient features of Integrated Nutrients Management;
(b) the achievements in this regard during the last two years; and
(c) the details of plans for the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Integrated Nutrient Management (INM) is an approach to improve and maintain soil fertility,
sustain agricultural productivity and improve farmer’s profitability through judicious and efficient
use of chemical fertilizers, organic manures and bio-fertilizers in an integrated manner. INM is
promoted through National Project on Organic Farming (NPOF) and National project on
Management of Soil Health and Fertility (NPMSHF).

(b) During 2007-08 under NPOF, 572 vermiculture hatcheries, 19 bio-fertilizer production
units, 11 fruit and vegetable waste compost units and 164 model organic farms and 1,954 field
demonstrations on organic inputs were sanctioned. Similarly, during 2008-09, 108 vermiculture
hatcheries, 3 bio-fertilizer units, 1 fruit and vegetable waste compost units, 51 model organic

farms and 887 field demonstrations on organic inputs sanctioned.

A new scheme, “National Project on Management of Soil Health and Fertility” was launched
during 2008-09. 42 new static Soil Testing Laboratories (STLs), 44 new mobile STLs
strengthening of 39 existing STLs, establishment of 2 new Fertilizer Quality Control Laboratories
(FQCLs) and strengthening of 19 existing FQCLs were sanctioned for 16 States during 2008-09

under the new scheme.
(c) Item-wise details of plans for the current financial year are:

(i) Promotion of balanced use of fertilizers based on soil test reports; (i) Promotion of
micronutrient deficiencies in deficient zone based on soil test reports; (i) Amelioration of
problematic soils with the application of soil amendments such as lime, gypsum, rock
phosphate and basic slag; (iv) Trainings and demonstrations on balanced use of fertilizers;
(v) Establishment of new STLs, mobile STLs and strengthening existing STLs; (Vi)
Promoting use of bio-fertilizers and organic manures, capacity building through training,
demonstrations as well as organic farming approaches; (vii) Establishment of
production unit of bio-fertilizers, vermi-compost and fruit and vegetable waste compost,
(vii) Strengthening of existing fertilizer quality control laboratories and opening new

laboratories.

Sanctions are made based on the proposals received from the State Governments.
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Impact of climatic change on agriculture

139. DR. JANARDHAN WAGHMARE: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has taken serious cognizance of the climatic change which
has disrupted the monsoon and the entire cycle of seasons consequently affecting agriculture;
and

(b) if so, the steps taken so far and to be taken in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Government has taken cognizance of the impact of climate change and
has prepared the National Action Plan on Climate Change (NAPCC) to meet the challenges of
the climate change. There are eight National Missions under the NAPCC including the National
Mission for Sustainable Agriculture (NMSA) for making Indian agriculture more resilient to
climate change. The Department of Agriculture and Cooperation and the Department of
Agricultural Research and Education have jointly prepared the Mission Document on National
Mission for Sustainable Agriculture (NMSA) which contains the adaptation measures required to
combat the likely adverse impacts of climate change on agriculture.

Second Green Revolution

140. DR. JANARDHAN WAGHMARE: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government feels it necessary to launch second green revolution in the
country to increase food production which is likely to fall short because of the ever growing

population; and
(b) if so, the steps proposed to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The green revolution experienced in India paid rich dividends and the country
became self-sufficient in foodgrains. The Eleventh Five Year Plan has set a target to accelerate
agricultural growth to 4% per annum. To achieve this objective, the plan outlay for the
Department of Agriculture and Cooperation has been increased from Rs.13,883 crore in Tenth
Plan to Rs.41,337 crore in the Eleventh Plan (excluding State Plan Schemes). Similarly, the plan
outlay for the Department of Agricultural Research and Education and the Department of Animal
Husbandry, Dairying and Fisheries has increased from Rs.4,422 crore and Rs.2,208 crore in
Tenth Plan to Rs.12,588 crore and Rs.8,054 crore respectively during the Eleventh Plan. The
Eleventh Plan also envisages improving efficiency of investment, bringing technologies to
the farmers and diversifying agriculture to enhance farmers’ income while also protecting food
security. The Rashtriya Krishi Vikas Youjana with an outlay of Rs.25,000 crore in the Eleventh

Plan, National Food Security Mission with an outlay of Rs.4,883 crore, National Horticulture
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Mission with an outlay of Rs.8,809 crore, Support to State Extension Programmes for Extension
Reforms with an outlay of Rs.2,000 crore and Macro Management of Agriculture with an outlay of
Rs.5,500 crore are some of the major programmes of the Department of Agriculture and

Cooperation to achieve the envisaged objectives.

All these schemes and programmes are expected to substantially increase foodgrain

production in the country.
National Bamboo Mission in North-East Region

141. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the status of implementation of National Bamboo Mission with special reference to the

States of North East Region; and

(b) the details of proposed plan for execution during Eleventh Five Year Plan in

Assam?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Government of India has approved on 27th October, 2006 a Centrally Sponsored Scheme
titled “National Bamboo Mission” under the Department of Agriculture and Cooperation for the
financial year 2006-07 of the Tenth Plan and first four year (2007-2011) of the Eleventh Five Year
Plan at a total outlay of Rs.56823.00 lakhs. The Scheme is being implemented in 27 States,
including 8 in North East Region. During 2008-09, a total amount of Rs.8342.86 lakhs was
released out of which an amount of Rs.4482.43 lakhs was released to North Eastern States. The
year-wise funds released to the North East region including to Cane and Bamboo Technology
Centre (CBTC), Guwahati are given in the Statement (See below).

An area of 67564 ha has been brought under bamboo plantation and 18412 ha. of the
existing plantations have been improved in North East region. To supply quality Planting

material, 548 bamboo nurseries have been established in the region.

The Annual Action Plans for the year 2009-10 from the States, including those in the North

East region, are under consideration of Department of Agriculture and Cooperation.

(b) State Bamboo Steering Committee, Assam under National Bamboo Mission has not
approved any consolidated plan for the full Eleventh Five year plan. However, the State proposes
to raise about 12,000 ha of bamboo plantation and improve 10,000 ha. of existing degraded
bamboo stock during Eleventh Five year plan. Seasoning and treatment plant at Kokrajhar and
Silchar will be developed. Capacity building through institutional trainings, both within and
outside State, for farmers and field functionaries, will be carried out. Innovation in bamboo
handicraft and utility products will be encouraged. The artisans will be provided marketing
support for the sale of their bamboo products. Bamboo will be encouraged as industrial raw
material in the State.
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Statement

Year-wise funds released to the States of North-East Region

(Rs. in lakhs)
S.No  Name of States Year
2006-07 2007-08 2008-09
1. Arunachal Pradesh 1610.35 873.60 196.00
2. Assam 1080.31 601.36 755.16
3. Manipur 647.17 371.21 497.77
4. Meghalaya 508.31 332.54 355.28
5. Mizoram 865.45 1001.97 825.27
6. Nagaland 1315.96 1484.17 1370.44
7. Sikkim 429.32 450.44 213.84
8. Tripura 122.16 646.63 137.67
9. CBTC (Guwanhati) 91.95 100.20 130.84
TOTAL: 6570.98 5862.12 4482.27

Agricultural schemes for Jharkhand

142. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be pleased to state
whether there is any planning to set up Agriculture Technology Park/Agro Economic Zone/

Floriculture Research Center/Logistics chain in Jharkhand ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): No, Sir. There is no planning in Ministry of Agriculture to set up an Agriculture
Technology Park/Agro Economic Zone/ Floriculture Research Center/Logistics chain in
Jharkhand.

However, the Ministry of Food Processing Industries has approved setting up of a
Mega Food Park at Ranchi, under Infrastructure Development Scheme in the Eleventh Plan

Period.

The Department of Commerce had approved and signed one MoU for setting up of Agri
Export Zone for Vegetables in Jharkhand in February 2003. However, there has been no further

progress.
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Advances for agriculture and animal husbandry activities in Jharkhand

143. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be pleased to state the
details of total advances for agriculture and animal husbandry activities to the farmers of

Jharkhand and plan to enhance the agriculture limit?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
1. During the Years 2005-06, 2006-07, 2007-08, agricultural credit flow to Jharkhand was
Rs.505.88 crore, Rs.619.49 crore, Rs.565.18 crore. During 2008-09, the credit flow was

Rs.159.17 crore (excluding the commercial banks).

2. Funds amounting to Rs.7.51 lakh have been provided to the state of Jharkhand for
demonstration of newly developed agricultural equipment under the Division’s Central Sector
Scheme “Promotion and Strengthening of Agricultural Mechanization” through Training, Testing
and Demonstration during 2009-10. In addition to this, Rs. 6.00 lakh have also been provided to
the State Government for farm mechanization component under Macro Management Scheme
during 2009-10.

3. Details of grants-in-aid released to Jharkhand in seed sector from the years 2005-06 to
2008-09 are given in the Statement (See below).

4. A Central Sector Scheme namely Venture Capital Fund for Dairy and Poultry Sector
was started during 2004-05. Since inception of the Scheme, a total of 29 Dairy Units and 2
Poultry Units have been sanctioned in the State of Jharkhand with a total interest free loan
amounting to Rs.56.345 lakh till May 31, 2009.

5. The Central Government is implementing a comprehensive centrally sponsored
Scheme “National Project for Cattle and Buffalo Breeding” since October 2000 over a period of
ten years, in two phases each of five years duration, with an allocation of Rs.402 crore and
Rs.775.87 crore for the 1st and 2nd Phase respectively throughout the country, on 100% grant-
in-aid basis. Jharkhand is participating under the project since 2006-07 and central assistance
to the tune of Rs.617.40 lakh has been released to the State for implementation of the project
upto 2008-09.
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Statement

Details of grants-in-aid released to Jharkhand in Seed Sector from the year 2005-06 to 2008-09

(Rs. in Lakh)

Name of Name of 2005-2006 2006-2007 2007-2008 2008-2009 Total Unspent
Component Implementing balance

Agency/State Funds Amount Funds  Amount Funds Amount  Funds  Amount Funds  Amount

released  utilized released utilised released  utilized released utilized released  utilized

Creation of Birsa 85.32 85.32 — — — — — — 85.32 85.32 —
Infrastructure  Agricultural

University
TOTAL: 85.32 85.32 — — — — — — 85.32 85.32 —
Quality State — — 41.00 — — — — — 41.00 — 41.00

Birsa — — — — 76.00 — — — 76.00 — 76.00

Agricultural

University
TOTAL: — — 41.00 — 76.00 — — — 117.00 — 117.00
Use of Birsa — — 152.00 145.45 — — — — 152.00 145.45 6.55
Biotechno- Agricultural
logy University
TOTAL: — — 152.00 145.45 — — — — 152.00 145.45 6.55
GRAND TOTAL: 85.32 85.32 193.00 145.45 76.00 — — — 354.32  230.77 123.55
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Decline in fertility of land in Western U.P.
t144. SHRI SHREEGOPAL VYAS: Will the Minister of AGRICULTURE be pleased to state:
(a) whether it is a fact that fertile land in Western Uttar Pradesh is turning into barren land;
(b) the reasons for decreasing fertility of the land; and
(c) the steps being taken to improve the fertility of the land?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Over exploitation of natural resources, imbalanced and indiscriminate use of
chemical fertilizers and lesser use of organic matter over years have resulted deterioration of soil
health and fertility in the intensively cultivated areas, especially in Western Uttar Pradesh.

(c) The State Government of Uttar Pradesh has intimated the following steps to improve
soil health and fertility during 2009.10+

(i) Green Manuring in 59,630 ha.
(i) Demonstration of 58444 Vermi/NADEP Compost.

(iii) Testing of 5,79,000 soil sample for the recommendation of balanced use of
fertilizers/manures and distribution of 5,79,000 Soil Health Cards.

(iv) Opening of 63 Tehsil Level Soil Testing Labs.
(v) Distribution of 816706 bio-fertilizer packets.
(vi) Distribution of 34457 metric tones of gypsum.

The Government of India is implementing two major schemes in the country;
(i) National Project on Organic Farming to promote organic manures for improvement of soil
health; and (ii) National Project on Management of Soil Health and Fertility to promote soil test
based balanced and judicious use of chemical fertilizers in conjunction with organic manures.

Container freight station at Kochi

145. SHRI ABDUL WAHAB PEEVEE: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has decided to set up a container freight station at Kochi in

Kerala in near future;
(b) if so, the cost involved in the project; and
(c) thejobs likely to be created ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. Central Warehousing Corporation (CWC), a Public Sector Undertaking under the

tOriginal notice of the question was received in Hindi.
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administrative control of Department of Food and Public Distribution, has planned to set up a
Container Freight Station facility at Udyogmandal, Kochi in association with Fertilizer and
Chemical Travancore Ltd. (FACT) Kochi, a public sector undertaking under Ministry of
Chemicals and Fertilizers as per Memorandum of Understanding (MoU) signed with FACT on
03.05.2008.

(b) and (c¢) The cost involved in the project and the jobs likely to be created are yet to be
worked out.

SAZ to boost agriculture production
1146. SHRI AMIR ALAM KHAN : Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the steep fall in production of agriculture items and
phenomenal increase in the prices of essential food items;

(b) if so, the details thereof;

(c) whether Government is working on a plan for setting up Special Agriculture Zone to
boost agriculture production;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) There has been no steep fall in the production of food grains. As per final estimates
of 2007-08 food grain production at 230.78 Million tones was recorded. As per third Advance
Estimates for the year 2008-09, production of food grain is likely to be at 229.85 Million Tonnes.
The Government is aware of the increase in prices of essential food items during the year 2008-
09. The prices of essential commodities were closely monitored and various measures were
taken to augment supplies and stabilize prices of certain essential commodities. Rise in
domestic prices was owing to the combined effect of factors such as, growing demand on
account of increase in population and income, hardening of international prices, changes in
consumption pattern, etc. Government has been taking effective steps to moderate the prices.

(c) to (e) As of now there is no proposal under consideration to Establish SAZ. However,
for the development of Agriculture Sector, a number of initiatives and plan scheme are being
implemented, which includes Rastriya Krishi Vikas Yojana (RKVY), National Food Security
Mission (NFSM), National Horticulture Mission (NHM) Macro Management of Agriculture
(MMA) and Micro Irrigation etc.

Cultivation problems in small agriculture plots

147. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government is aware that with the division of agricultural land, number of
agriculture plots have increased specially in hilly areas;

tOriginal notice of the question was received in Hindi.
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(b) whether small farmers are finding it difficult to cultivate their small portion of land in the

absence of small tractors; and

(c) if so, the steps Government proposes to take to manufacture small tractors for
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. A comparative statement indicating the distribution of number of operational

holdings in the hilly States is annexed (See below).

(b) and (c) There is no information about the farmers facing difficulty in cultivation of small
land holdings in absence of small tractors. Different models of small tractors upto 18 HP are
being manufactured in the country. Besides, the power tillers have also been the most suitable
source of power for carrying out different field operations in the small holdings, particularly in the
hilly areas. The light weight power tillers of 5.8 Kw (7.9 Ps) to 9.2 Kw (12.5 Ps) are also being
manufactured in the country which are suitable for hilly areas. Assistance in the from of subsidy
is also available to the farmers for purchase of tractors and power tillers under Macro

Management Scheme.
Statement

Distribution of number of operational holdings in major Hilly States in
Indlia as per Agriculture Census 1995-96 and 2000-01

Sl. States Number of operational Percentage change

No. holdings during 2000-01
over

1995-96 2000-01 1995-96

1 2 3 4 5

1. Arunachal Pradesh 103734 106783 2.94

2. Assam 2682997 2712137 1.09

3. Himachal Pradesh 862897 913914 5.91

4. Jammu and Kashmir 1335779 1442894 8.02

5. Manipur 142755 149328 4.60

6. Meghalaya 160341 214110 35.53

7. Mizoram 65919 75523 14.57

8. Nagaland 149171 143791 -3.61

9.  Sikkim 44245 66635 50.60
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1 2 3 4 5

10.  Tripura 301032 479428 59.26
1.  Uttarakhand* — 890667 —
TOTAL HILLY AREA: 5848870 6304543 22.70

*Total and percentages excludes Uttarakhand as comparative data is not available.
Use of sub-standard pesticides

148. SHRI N.K. SINGH:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that farmers in the country lose their crops worth
several crore annually due to use of sub-standard pesticides and insecticides;

(b) if so, the facts and details thereof;

(c) whether in the absence of any proper check on the manufacturers and distributors of
pesticides and insecticides on the quality of their products, the farmers who are using such
products are badly affected; and

(d) if 50, the details of corrective steps Government proposes to take in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The Government has received representations from the pesticide industry regarding
manufacture and sale of spurious pesticides in the market. A news item published in the
newspaper ‘Business Standard’ dated 22/09/2008 had mentioned annual crop loss worth
Rs. 6,000 crore due to spurious pesticides.

(c) and (d) Yes, Sir. Quality of pesticides is checked by the State Governments through
regular drawal and analysis of pesticide samples by Insecticide Inspectors, Insecticide Analysts
and Pesticide Testing Laboratories under the provisions of the Insecticides Act, 1968. 21 States
and one UT have set up 55 State Pesticide Testing Laboratories with an annual capacity of
analyzing over 52,940 pesticide samples. Two Regional Pesticides Testing Laboratories at
Chandigarh and Kanpur with annual capacity of 2,000 samples supplement the resources of
States/UTs in analysis of pesticides. Besides, the Government has set up a Central Insecticides
Laboratory at Faridabad as referral laboratory.

Demand of Bt. Cotton seeds in the country

149. SHRI NANDAMURI HARIKRISHNA:
SHRI M.V. MYSURA REDDY:

Will the Minister of AGRICULTURE be pleased to state:

(a) the quantity of Bt. Cotton seeds demand in the country during the last three years,
year-wise and State-wise;
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(b) whether it is a fact that the Central Institute of Cotton Research has developed
indigenous Bt. Cotton seeds for distribution to farmers;

(c) whether it is also a fact that with the use of above seeds, farmers have to use very
little fertilizer and pesticides and thereby a farmer can save nearly Rs. 4,000 per acre in the first
year itself;

(d) if so, the details thereof; and

(e) how the Ministry is planning to distribute the above seeds to farmers, particularly in
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Based on information of area under Bt. Cotton received from States, the estimated quantity
of Bt. Cotton seeds sold to the farmers during the last three years is given in the Statement (See
below).

(b) to (d) The Indian Council of Agricultural Research has informed that the Central
Institute for Cotton Research (CICR), Nagpur has developed indigenous Bt. Cotton seeds of
BN Bt. Cotton (a selection from Bikaneri Narma) and a hybrid called NHH-44 Bt. Cotton.
Farmers may save on account of seed cost and pesticides by the cultivation of BN Bt. Cotton
variety. The saving on seed cost and insecticides is estimated to be about Rs. 4000/ per acre.
The use of insecticides will be less on the BN Bt. Cotton variety since it has better tolerance to
bollworms.

(e) Andhra Pradesh State Seeds Development Corporation has placed a demand with
CICR, Nagpur for BN Bt. Cotton Seeds.

Statement

Bt. Cotton seeds supplied by various private Seed Companies
auring last three years

(In Quintals)
Sl. Name of the State 2006 2007 2008
No.
1 2 3 4 5
1. Andhra Pradesh 7396 11261 11756
2. Gujarat 4534 4826 14625
3. Karnataka 833 1650 1823
4. Madhya Pradesh 3488 5400 5738
5. Maharashtra 18619 28823 32400
6. Tamil Nadu 450 518 793
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1 2 3 4 5

7. Punjab 1800 5513 6053
8. Haryana 563 3135 3938
9. Rajasthan 43 436 1361

TOTAL: 37726 61562 78487

Funds released for rabi and kharif crops
150. SHRIMATI T. RATNA BAI: Will the Minister of AGRICULTURE be pleased to state:

(a) the amount Government has released for the kharif and rabi season for the crops

production in each State especially in Andhra Pradesh; and

(b) the details thereof especially in rural agency areas like Andhra Pradesh in East
Godavari, West Godavari, Visakhapatnam and Khammam districts where SC/ST people are

working in fields ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The information is being collected and will be laid on the table of the House.

Settlement of dues of Andhra Pradesh Government
151. SHRI NANDI YELLAIAH: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government of Andhra Pradesh had requested the Union Government to
settle dues of Rs. 62.00 crores towards procurement of maize under Minimum Support Price
Scheme (MSPS) to Markfed;

(b) if so, the details thereof;
(c) the amount released so far to Markfed on the above said request; and
(d) by when this demand is likely to be met fully ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Government of Andhra Pradesh has preferred claims for Rs.48 crores towards
procurement of maize under Minimum Support Price (MSP) operations in Kharif Marketing
Season (KMS) 2003-04, 2004-05 and 2005-06. Government of India have forwarded its views
regarding the admissible amount against the claims for KMS 2003-04 and KMS 2004-05 and has
sought comments of the State Government to finalize the admissible amount. Claims for KMS

2005-06 are under process for similar action.

(d) The admissible amount against these claims will be finalized only after the receipt of the

response from the State Government.
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Cultivation in low rainfed areas

162. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the functions/role of National Rainfed Area Authority;
(b) the details of the report of Parthasarthi Committee and its main recommendations;
(c) the steps taken by Government to implement those recommendations;

(d) the details of action taken by Government to increase production of crops in low rainfed
areas;

(e) the achievement made, so far, in the country, particularly in Rajasthan; and
(f) how much additional land has been brought under plough?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The functions/role of National Rainfed Area Authority (NRAA), for development of rainfed
areas of the country, are as follows:

(i) NRAA shall be an expert body to provide the much needed knowledge inputs
regarding systematic up-gradation and management of country’s Dryland and Rainfed
Agriculture.

(i) NRAA shall be an Advisory, Policy Making and Monitoring Body, it is charged with the
role of examining guidelines in various existing schemes and in the formation of new
schemes including all externally aided projects in the rainfed areas.

(i) NRAA shall specially focus on issues relating to landless and marginal farmers who
constitute the large majority of inhabitants of rainfed areas.

(iv) NRAA shall bring about convergence and synergy among the numerous ongoing
programmes and shall advise, guide and monitor their progress.

(v) NRAA shall cover all aspects of sustainable and holistic development of rainfed areas
including appropriate farming and livelihood system approaches.

(b) The Report of the Technical Committee under the Chairpersonship of Shri S.
Parthasarthy on Watershed Programmes in India UFrom Hariyali to Neeranchalll can be viewed
from the website http://www.dolr.nic.in/freport.htm.

The Parthasarthy Committee Report mainly deals with two major areas viz.,

. Proposed National Authority for Sustainable Development of Rainfed Areas
(NASDORA).

. Neeranchal Guidelines for Watershed Development 2006.
The main recommendations of the Report are:

. Establishment of a National Authority for Sustainable Development of Rainfed
Areas (NASDORA) as a quasi independent body to address various problems of
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farming in the rainfed areas and to ensure a coordinated strategy for
development of rainfed areas and to manage the entire primarily Central
Government funded watershed programmes. At the state level also similar setup

with independent CEO and professionals were proposed.

. A new set of Neeranchal guidelines for watershed development was also
included as a Chapter in the Report. The Guidelines recommended specific
institutional set up at National, State and District levels. An independent District
Watershed Development Agency was recommended as the Nodal Agency at the
district for all watershed programmes supported by Milli Watershed Council,
Village Watershed Committee, Watershed Development Team etc. Milli
Watershed Concept was proposed with size of watershed from 4000 to 10000
ha. A three phase implementation strategy spread over a project duration of 8
years namely, preparatory, resource augmentation and institutional building and

watershed plus was recommended.

. The Committee proposed that the cost norm for the programme be raised to Rs.
12000 per ha and recommended for convergence of all other non land based
programmes in the project area to enhance ultimate output and for sustainable

economic development of the village committee

(c) Government of India has established the National Rainfed Area Authority (NRAA) to
address various problems of farming in the rainfed areas and to ensure a coordinated strategy
for development of rainfed areas. A Common Guidelines for Watershed Development Project
have been issued with dedicated institutions at State, district and village levels for
implementation of watershed projects. The sub watershed concept has been adopted with
watershed dimension ranging from 1000 to 5000 ha comprising of clusters of micro
watersheds. The cost norms for watershed development has also been enhanced upto Rs.
12000/ha. and in case of difficult hilly terrains the unit cost upto Rs. 15000/ha. may be
adopted. The concept of three phases of project implementation has also been adopted in the

new Common Guidelines.

(d) Government has accorded very high priority to the holistic and sustainable
development of rainfed areas through integrated watershed management approach. Following

major schemes are being implemented by Government to enhance soil and water conservation :-
Ministry of Agriculture
(i) National Watershed Development Project for Rainfed Areas (NWDPRA)

(i) Soil Conservation for enhancing productivity of degraded lands in the

catchments of River Valley Projects and Flood Prone River (RVP and FPR)

(i) Watershed Development Project in Shifting Cultivation Areas (WDPSCA)

71



Ministry of Rural Development

(iv) Integrated Watershed Management Programme (IWMP): Integration and
modification of the schemes of Drought Prone Area Programme (DPAP), Desert
Development Programme (DDP) and Integrated Wasteland Development
Programme (IWDP)

Programmes like Rashtriya Krishi Vikas Yojana and National Food Security Mission are also
giving special emphasis for increasing the agricultural production in rainfed areas.

(e) An area of 50.8 million Ha. area has so far been covered through various watershed
development programmes till the end of Tenth Five Year Plan in the country. In Rajasthan 1419,
410 micro watersheds have so far been developed and 286, 69 micro watersheds are ongoing in
the Eleventh Five Year Plan under NWDPRA and RVP and FPR respectively by Ministry of
Agriculture. Under the programmes of Ministry of Rural Development, 8775 projects have so far
been sanctioned which include completed and ongoing watersheds.

(f) The assessment of actual land brought under plough in Rajasthan has not been made.
However, the impact evaluations of watershed programmes have revealed that due to
implementation of watershed interventions, additional land has been brought under productive
use.

Use of low quality insecticides

1163. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that crops amounting to the tune of about Rs. 25,000 crore are
being destroyed every year in the country due to the use of low quality insecticides;

(b) if not, the details thereof;

(c) whether Government has made sufficient arrangements to check the quality of
insecticides in the country; and

(d) if so, the details of such arrangements along with the names of places where it has
been made?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The estimates of value of crops lost due to use of low quality insecticides are not
available with the Government. A news item published in the newspaper ‘Business Standard’
dated 22-09-2008 had mentioned annual crop loss worth Rs. 6,000 crore due to spurious
pesticides.

(c) and (d) Yes, Sir. Quality of pesticides is checked by the State Governments through
regular drawal and analysis of pesticide samples by Insecticide Inspectors, Insecticide Analysts
and Pesticide Testing Laboratories under the provision of the Insecticides Act, 1968. 21 States

tOriginal notice of the question was received in Hindi.
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and one UT have set up 55 State Pesticide Testing Laboratories with an annual capacity of
analyzing over 52,940 pesticide samples. The details are given in the Statement (See below).
Two Regional Pesticides Testing Laboratories at Chandigarh and Kanpur with annual capacity of
2,000 samples supplement the resources of States/UTs in analysis of pesticides. Besides the
Government has set up a Central Insecticides Laboratory at Faridabad as referral laboratory
under section 16 of Insecticides Act, 1968.

Statement

Pesticide Testing Laboratories in States/UTs

sl. State/UTs Number of Location

No. Laboratories

1 2 3 4

1. Andhra Pradesh 5 Rajendra Nagar, Guntur, Anantapur,

Tadepalligudem and Warangal

2. Assam 1 Guwahati

3. Bihar 1 Patna

4. Chhattisgarh 1 Raipur

5. Guijarat 2 Junagarh and Gandhinagar

6. Haryana 4 Karnal, Sirsa, Rohtak and Panchkula
7. Himachal Pradesh 1 Shimla

8. Jammu and Kashmir 2 Srinagar and Jammu

9. Karnataka 5 Bangalore, Bellary, Dharwad,

Shimoga and Kotnoor

10. Kerala 1 Trivendrum

1. Madhya Pradesh 1 Jabalpur

12. Maharashtra 4 Pune, Amaravathi, Thane and
Aurangabad

13. Manipur 1 Mantripukhri

14.  Orissa 1 Bhubaneshwar

15.  Punjab 3 Amritsar, Ludhiana and Bhatinda

16.  Rajasthan 5 Jaipur, Bikaner, Udaipur, Kota,
Jodhpur

17.  Tamil Nadu 9 Coimbatore, Kovilpatti, Erode,

Madurai, Trichy, Aduthrai, Salem,
Cuddalore and Kanchipuram
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18.  Tripura 1 Agartala
19.  Uttar Pradesh 4 Meerut, Lucknow (2 SPTLs) and
Varanasi
20. Uttarakhand 1 Rudrapur
21.  West Bengal 1 Midnapore
22. Pondicherry 1 Pondicherry
TOTAL: 55

National policy for regulating prices of medicines

154. SHRI RAJEEV SHUKLA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether a new national pharmaceuticals policy to regulate the prices of vital medicines
has been finalized; and

(b) if so, the names of essential drugs likely to be cheaper as a result of the
policy ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): () No, Sir.

(b) Does not arise in view of (a) above.
Selling of medicines at higher prices

155. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that several drug companies have been found to be selling
medicines at higher prices to consumers; and

(b) if so, the names of such companies so far identified and the steps Government
propose to take to prevent such overcharging and to penalize the concerned companies ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) and (b) Under the provisions of the Drugs (Price Control) Order, 1995 the
prices of 74 bulk drugs included in its Scheduled | and the formulation containing any of those
Scheduled drugs are controlled. NPPA/Govt. fixes or revises prices of scheduled drugs/
formulations as per the provisions of the DPCO, 1995. No one can sell any scheduled
drug/formulation at a price higher than that price fixed by NPPA/Govt.

In respect of drugs not covered under the Drugs (Prices Control) Order, 1995 /.e. non-
scheduled drugs, manufacturers are free to fix the prices by themselves without seeking
approval of Government/NPPA. Such prices are normally fixed depending on various factors like
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the cost of bulk drugs used in the formulation, cost of exepients, cost of R and D, cost of
utilities/packing material, sales promotion costs, trade margins, quality assurance cost, landed
cost of imports etc. The Government takes corrective measures as per para 10(b) of DPCO,

1995 where the public interest is found to be adversely affected.

As a result of constant monitoring of the prices of medicines by NPPA, a number of drug
companies have been found to be selling medicines at a higher price to consumers. In such
cases, NPPA initiates action against the companies to recover the overcharged amount from
them as per the provisions of the DPCO 1995. Since the inception of NPPA in August 1997 till
31st May, 2009, NPPA has raised demands for overcharging against 471 Pharma companies.

The names of these companies are available at NPPA website www.nppaindia.nic.in.
Pharma export

1566. SHRI SANTOSH BAGRODIA:
SHRI MAHMOOD A. MADANI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) what steps Government propose to take to give stimulus to the pharma exports from

the country;

(b) whether Government has taken cognizance of the recent cases of trade mark
violations by the Chinese spurious drug exports; and

(c) what steps have been taken by Government at the multilateral forums to protect Indian

pharma exports from such unfair practices ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) With a view to boost the export and earn foreign exchange, duty free
import of raw materials required for production is allowed alongwith neutralization of taxes and
duties as per provision of Foreign Trade Policy. Besides under Market Access Initiative and
Marketing Development Assistance Scheme financial assistance is given to exporters for
promotion of exports. For promotion of pharmaceuticals exports, assistance is also provided to
exporters through Pharma Export Promotion Council, particularly aiming at Small and Medium
Enterprises.

(b) and (c) The Government of India has requested its Mission in Beijing to take up the
matter with concerned Chinese authorities. The Government of India has also conveyed to the
Ambassador of China in New Delhi its serious concern on the damage caused to India’s name
and reputation in Africa, on account of the misdeeds of some of its citizens. The matter is being
followed up with both Embassy of India, Beijing and Embassy of China. New Delhi, on the follow

up action taken by the Chinese authorities.

High Commissioners of Indian Missions in Africa have also been apprised of these

developments and requested to be extra vigilant.
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Black marketing of fertilizers

t157. SHRI AMIR ALAM KHAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there are uniform criteria for supply of fertilizers to all States of the country
during Kharif and Rabi seasons;

(b) if so, the details thereof;

(c) whether Government is aware of the rampant black marketing of fertilizers during
sowing season in the country; and

(d) if so, efforts made/being made by Government to check it ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) and (b) Government have approved the New Pricing Scheme (NPS)
Stage Il to be implemented with effect from 1.10.2006. Under the NPS llI, the effort is to reach
urea to each and every State. The subsidy on urea will be paid only when it reaches the district.
The urea is allotted as per monthly requirement project by State Government throughDepartment
of Agriculture and Cooperation. The requirement of urea is met through indigenous production
and gap between demand assessment and indigenous production is met through imports.

Urea is the only fertilizer which is under partial movement and distribution control of the
Government. All other fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-
canalized since 1992. The availability of Phosphatic and Potassic fertilizers is decided by the
market forces of demand and supply. Department of Fertilizers gives Statewise/monthwise
supply plan indicated by manufacturers/importers of these fertilizers as per the requirement and
ensures availability through the instrument of subsidy.

(c) and (d) The State Governments, as the enforcement agencies, are adequately
empowered under Fertiliser Control Order, 1985 to take appropriate action against any offender
who indulges in any kind of malpractices including black marketing.

Destruction of toxic waste generated by Union Carbide Plant

158. SHRI PRAKASH JAVADEKAR: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has taken measures or proposes to take the same for the
destruction of tonnes of toxic waste generated by Union Carbide Plant in Bhopal 25 years ago;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (¢) The High Court of Madhya Pradesh while hearing the Public Interest
Litigation (PIL) filed in Writ Petition No. 2802/2004 regarding removal of toxic wasters from the

tOriginal notice of the question was received in Hindi.
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former Union Carbide India Limited (UCIL) Plant site at Bhopal, constituted a Task Force vide
Order dated 30th March, 2005 for implementation of toxic waste removal/destruction. Vide order
dated 13th May, 2005, the High Court also considered a roadmap submitted by the Government
of Madhya Pradesh, prepared in consultation with the Madhya Pradesh Pollution Control Board,
for environmental remediation of the former UCIL plant site. The Task Force has been monitoring
the implementation of the roadmap, as per the Orders/directions issued by the High Court and
in compliance thereof, 40 MT of Lime Sludge was disposed of at the Treatment, Storage and
Disposal Facility (TSDF) at Pithampur, near Indore in the last week of June, 2008. The High
Court had directed vide Orders dated 15th July, 2008 and 16th December, 2008, that 350 MT of
other toxic wastes will be transported to Ankleshwar for incineration in the incinerator of M/s.
Bharuch Enviro Infrastructure Limited, at Ankleshwar, Gujarat. However, the Government of
Gujarat has filed Special Leave Petitions in the Supreme Court against these orders of the High
Court of Madhya Pradesh. The matter is sub-judice.

Awareness about drug pricing and availability

159. SHRI N.K. SINGH:
SHRI'ISHWAR SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the National Pharmaceutical Pricing Authority has recently started a
nationwide consumer campaign to create awareness about drug pricing and the availability of
low cost off label drugs;

(b) if so0, the details thereof;

(c) whether the price differentiate between generic and branded drugs have increased
manifold and doctors are mostly prescribing branded drugs in nexus with the manufacturers;
and

(d) if so, the steps Government propose to take to ensure that the manufacturers of
branded drugs do not sell drugs at higher prices ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) and (b) No nation-wide consumer campaign to create awareness
about drug pricing and the availability of low cost off label drugs have recently been started by
NPPA. However, apart from dissemination of information through the NPPA website efforts
are being made to create consumer awareness with the help of Ministry of Consumer Affairs
and Department of Pharmaceuticals through advertisements in the electronic and print
media.

(c) and (d) The prices of branded drugs are generally found to be high as compared to
generic drugs. Government is committed to promote the use of generic medicines.

There were some reports in the newspaper in the recent past regarding promotional
expenses being made by pharma companies. The reports suggest that there are some unethical
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marketing practices being followed by certain pharma companies. Keeping in view the
seriousness of the allegations made in the media report, this Department felt the need to take up
the matter in the interest of consumers/patients as such promotional expenses as stated to be
extended to doctors has direct implications on the pricing of drugs and its affordability. After
discussing the issue with the major Pharma Associations/Industry this Department has

persuaded them to have code of marketing ethics.

In order to make available unbranded quality generic drugs at affordable prices, this
department has launched Generic Drug Campaign by opening Jan Aushadhi Generic Drug
Stores with the cooperation of State Governments and Pharma CPSUs. The generic medicines
available in these stores will be cheaper as compared to the branded drugs available in the
market.

Life saving medicines

160. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that taxes and tariffs are contributing significantly towards raising

the prices of life saving medicines;

(b) if so, what steps have been taken to ensure that economically weaker segments are

able to purchase life-saving medicines so that poor patients’ lives are saved; and

(c) what are the details of the reduction in taxes, tariffs, etc. to keep the life-saving

medicines within the reach of poor patients, during 2006, 2007 and 20087

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) Yes, Madam.

(b) The Drug Policy as amended from time to time envisages that quality medicines
at reasonable price are made available to the masses. This Department has started
‘Janaushadhi’ programme where generic drugs are available at a price cheaper than their

branded version.

(¢) In 2006 Union Budget, a concessional basic duty @ 5% were provided on 10
specified anti-AIDS; 14 specified anti-cancer and 4 specified life saving drugs including their bulk
drugs. These drugs were also exempted from countervailing duty by way of excise duty
exemption. In 2007 Union Budget, there was no change in duty structure of drugs. In 2008,
Union Budget five specified life saving drugs including their bulk drugs and one specified anti-
cancer diagnostic kit, were provided a concessional 5% basic custom duty with nil
countervailing duty by way of excise duty exemption. Further one anti-AIDS drug and the bulk

drugs for the manufacturer of the said drug were also fully exempted from excise duty. In same
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year, the central excise duty on pharmaceutical products including drugs/medicines were
reduced from 16% to 8%b. Thereafter, the central excise duty on drugs/medicines was further
reduced from 8% to 4% with effect from 7th December, 2008.

Vaccine for Swine Flu

161. SHRI RAJKUMAR DHOOT: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether his Ministry has taken initiatives to develop vaccine injection or medicine to
prevent/cure Swine Flu;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (c) The Directorate General of Health Services has issued the Test
License to following firms for the import of strains in respect of Swine Flue for the purpose of
examination, test or analysis:

(i) M/s Serum Institute of India Limited, Pune
(i) M/s Panacea Biotec, New Delhi
(i) M/s Bharat Biotech International Limited, Hyderabad.
Delay in finalization of National Pharmaceutical policy

162. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Parliamentary Standing Committee has expressed concern over delay in
finalizing drug policy;

(b) whether policy aims to bring 354 essential medicines in price control;

(c) whether panel has pointed out that no headway has been made in finalization of
national pharmaceutical policy and have pointed out that the policy is pending with GoMs on
pharmaceutical policy for almost two years;

(d) whether he has sought Prime Minister’s intervention to clear the policy; and

(e) what are the other main recommendations made by the Committee for policy and how
many of its recommendations have so far been considered and accepted ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) Yes Sir.

(b) The Supreme Court vide its interim order dated 10.3.2003 in SLP (C) No0.3668/2003
directed the Government, /Inter alia, to *consider and formulate appropriate criterion for ensuring
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essential and life saving drugs not to fall out of price control and further directed to review drugs
which are essential and life saving in nature till 2nd May, 2003. As per the directions of the
Supreme Court, the Ministry of Health and Family Welfare reviewed the National Essential Drugs
List 1996 and brought out the National List of Essential Medicines 2003 (NLEM 2003). Keeping in
view the directions of the Supreme Court it has been proposed in the draft National
Pharmaceutical Policy, 2006 that basket of drugs for price control would be the essential
medicines as contained in the NLEM 2003 (subject to certain conditions and exemptions) in
addition to the 74 drugs which are at present under price control under the Drug (Price Control)
Order, 1995.

(c) Yesplease.

(d) Yes please. In September, 2008 the then Minister (C&F&S) has requested Prime
Minister to intervene in the matter to ensure that the Pharmaceutical Policy is cleared from the
GOM at an early date.

(e) Some of the main recommendations made by the Committee with the objective of
making available quality medicines at affordable prices to the masses related to strengthening
of drug regulatory system, price negotiations mechanism for patented drugs, reduction in
trade margins, strengthening of NPPA, promotion of generic drugs, amendment to Drug
(Price Control) Order, 1995 emphasis on R&D, system of pool procurement of medicines
etc. The recommendations made by the Standing Committee had already been taken into
consideration by the Government in the proposed draft National Pharmaceutical Policy,
2006.

Supply of fertilizers to Andhra Pradesh

163. SHRI NANDI YELLAIAH: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government of Andhra Pradesh had requested the Union Government to
ensure supply of required quantity of fertilizers during Rabi/Kharif season 2008-09;

(b) if so, the details in this regard indicating the quantum of fertilizer released to the State
so far; and

(c) by when the entire demand of the State Government is likely to be met?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (c) Urea is the only fertilizer which is under partial movement and
distribution control of the Government. Union Government ensures availability of urea at State
level. State Governments are responsible for its distribution within the State. All other
fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-canalized since 1992. The
availability of Phosphatic and Potassic fertilizers is decided by the market forces of demand
and supply.

The availability of Urea, DAP, MOP and Complex fertilisers in Andhra Pradesh during the
year 2008-09 are as under:-
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(Qty. in “000 tonnes)

State Particulars Urea DAP MOP Complex

Andhra Pradesh Demand/Assessed 2750.00 850.00 585.00 2050.00

requirement
Supply (Availability) 2783.63 997.50 627.49 1649.79

Sales 2733.00 997.39 603.57 1629.86

As can be seen, there is no shortage of Urea, DAP and MOP in Andhra Pradesh. As
regards to complex fertilizers, there is slight tightness in availability because of low level of
indigenous production. But the shortage in complex fertilizers has been compensated by
additional supplies of DAP to the tune of 1.47 LMT. As such there is no shortage of ‘P’ in the
State.

Allocation and offtake of foodgrains for Kerala

164. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether there is any reduction in the monthly allocation of rice and wheat for Kerala;
(b) if s0, what is the reason for the reduction in allocation;

(c) whether there is any reduction in the offtake of rice for APL card holders in the last six
months; and

(d) what is the offtake of rice for APL card holders in the last six months ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Allocation of food grains for BPL
and AAY families have been maintained @ 35 kg. per family per month as per entitlement for all
States and UTs, including Kerala. However, allocations of APL rice and wheat to States and UTs
are being made based on availability of food grains in the Central Pool.

In 2008-09, allocation of rice was initially made on the basis of average of offtake in the
previous two years. However, allocation of wheat was made at 2007-08 level. Kerala was thus
made initial monthly allocation of 17056 tons of rice and 11777 tons of wheat in 2008-09.
However, subsequently, on the basis of requests from the State and higher availability of food
grains in the central pool, adhoc/additional/festival allocation of 1.46 lakh tons of rice was made
taking the total rice allocation to the State to 3.51 lakh tons as against the previous year’s
allocation of 3.07 lakh tons and offtake of 2.94 lakh tons. In addition, annual allocation of 1.61
lakh tons of wheat under APL category has also been made.

For current year 2009-10, monthly allocation of 36,056 tons of rice and 11777 tons of wheat
under APL category has been made thereby substantially increasing the annual allocation of rice
to 4.33 lakh tons as compared to last year’s allocation of 3.51 lakh tons.
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The allocation and offtake of rice under APL category during the last one year month-wise
have been as follows:-

Month Allocation Offtake
2008 (tons) (tons)
April 17056 19592
May 27056 39773
June 27056 19604
July 17056 14174
August 27056 11048
September 22056 10030
October 22056 15000
November 22056 26399
December 28056 30018
January 47056 28031
February 47056 42631
March 47056 49565
TOTAL: 350672 305865

Food Bank for SAARC countries

165. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government proposes to contribute foodgrains for a Food
Bank being set up to meet the emergency food demands of SAARC countries;

(b) if so, the share of each country, country-wise, proposed to be contributed for the

purpose; and
(c) the process to be adopted for operationalization of the proposed Food Bank?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes, Sir. Government has
contributed 1,853,200 tons of foodgrains for SAARC Food Bank which has initial capacity of
2,43,000 tons to meet emergency food demands of members of the South Asian Association for
Regional Cooperation (SAARC).

The assured share of each SAARC member country in the SAARC Food Bank is given

below:-
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Name of the Member States Assessed share of foodgrains (in tons)

Afghanistan 1420
Bangladesh 40,000
Bhutan 180
India 1,53,200
Maldives 200
Nepal 4,000
Pakistan 40,000
Sri Lanka 4,000
TOTAL: 2,43,000

(c) Based on the Colombo Statement on Food Security adopted in the Fifteentn SAARC
Summit held in New Delhi on 2-3 August, 2008, SAARC Food Bank has been operationalised. In
the Second meeting of the SAARC Food Bank Board held in Colombo, 12-13 February, 2009,
the SAARC Food Bank Board has agreed for transacting it business in terms of drawal of food
grains by Member States from their own reserves as well as from reserves of other Member
States. As provided under articles VI and VIl of the Agreement on establishing the SAARC Food
Bank, in case of food emergencies a member country may withdraw foodgrains from its own
assessed reserve by intimating other members and from shares of other member countries by
approaching them.

Allocation of PDS rice to Kerala

166. SHRI ABDUL WAHAB PEEVEE: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government of Kerala has approached the Central Government recently
for higher allocation of PDS rice to Kerala and special assistance for supporting cash crops;
and

(b) if so, the details in each case?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) A request from Kerala
Government has been received in June, 2009 for allocation of 1.13 lakh tons of APL rice which
was the level of such allocation during 2006-07. The State Government of Kerala also requested
in March, 2009 for sanction of enhanced financial assistance for replantation programme for
natural rubber.

Import of edible oil

167. SHRI GIREESH KUMAR SANGHI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether India’s unsatiated demand for edible oils has once again set global oil market
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on fire by an ever growing demand for the cooking medium from India which led to jump in
country’s edible oil imports to 34.34 lakh tonnes between November, 2008 and March, 2009, the
crude palm oil prices in international market jumped to $800 per tonne in April;

(b) if so, what is quantity of oil imported till January, 2009 and what steps Government
proposes to take to reduce import of edible oil;

(c) whether Government is considering measures to produce edible oil in the country itself
to meet demand; and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The world export of edible oils during
2007-08 (Oct.-Sept.) was 608 lakh tons out of which the export of these oils to India was about
10% (Oil World Annual Report’” 2009). Therefore, influence of India’s import of edible oils on
international prices would be limited to that extent.

The domestic production is unable to meet the demand for edible oils in the country. The
gap between demand and supply is met through imports. During the current oil year
(November, 2008—March, 2009), the total import of edible oils is reported to be 34.34 lakh tons
as compared to 19.34 lakh tons during the same period last year.

(b) to (c) Import of edible oils from November, 2008 to January 2009 was 20.95 lakh
tons. In the year 2008-09, the deficit of edible oils is about 66 lakh tons, which has to be met
through imports to ensure adequate availability. The Government has taken various steps to
enhance the production and productivity of oilseeds in the country. A centrally sponsored
Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOI\/I) is being implemented
in 14 major oilseeds growing States for increasing production. The States like Andhra
Pradesh, Karnataka, Tamil Nadu, Gujarat etc. are implementing the Oilpalm Development
Programme under ISOPOM.

Under the Scheme, financial assistance is provided for purchase of breeder seed,
production of foundation seed, production and distribution of certified seed, distribution of
seed minikits, distribution of plant protection chemicals, plant protection equipments,
weedicides, gypsum/pyrite/lime/dolomite, distribution of sprinkler sets and water carrying
pipes, training, publicity etc. to encourage farmers to grow these crops. Block
demonstrations and Integrated Pest Management demonstrations are organized through State
Department of Agriculture and ICAR. A Budget of Rs.320 crore has been kept for 2009-10 for
ISOPOM Scheme.

(d) Does not arise
Financial assistance to Andhra Pradesh for Rs. 2 a kilo rice scheme

168. SHRIMATI T. RATNA BAI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government of Andhra Pradesh has requested for financial assistance for Rs.
2 per kilo rice scheme which is popular in Andhra Pradesh;
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(b) if so, the details thereof and the action taken thereon; and

(c) if not, by when action would be taken to help the poor people like SCs/STs in rural
areas of Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir.

(b) Does not arise.

(c) Allotment of rice at subsidized rates is being made to Government of Andhra Pradesh
under Targeted Public Distribution Scheme. For Antyodaya Anna Yojana Card holders,
Government is allocating 35 kg. of rice per month at Rs. 3 per kg. to the State Government.
Further, under Annapurna Scheme, indigent senior citizens of 65 years of age or above who are
eligible for old age pension under the National Old age Pension Scheme but are not getting
pension, are supplied 10 kg. of foodgrains free of cost.

Sale of wheat below support price

1169. SHRI RAM JETHMALANI:
SHRI SHIVANAND TIWARI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that wheat has been purchased at less than the stipulated support
price in several States of the country recently;

(b) if so, the facts in this regard, alongwith the name of the States where farmers were
forced to sell their wheat at a rate below the support price; and

(c) the quantum of wheat procured by the Central and State Government agencies in
each State of the country during the last procurement season ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) In RMS 2009-10, no report of
distress sale /.e. sale of wheat below the Minimum Support Price announced by the Government
has been received from any State Government or from Food Corporation of India (FCI).

(c) State-wise procurement of wheat by FCI and State agencies during RMS 2008-09 and
RMS 2009-10 (as on 26.6.2009) is given in the Statement (See below).

Statement
State-wise procurement of wheat in Rabi Marketing Season 2008-09 and 2009-10

(in lakh tonnes)

Name of State/UT 2008-09 2009-10#
1 2 3
Punjab 99.40 107.19

tOriginal notice of the question was received in Hindi.
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1 2 3

Haryana 52.37 69.12
Uttar Pradesh 31.37 36.70
Madhya Pradesh 24.10 19.18
Bihar 5.00 1.86
Rajasthan 9.35 11.45
Uttarakhand 0.85 1.40
Chandigarh 0.10 0.12
Delhi 0.07 0.00
Guijarat 4.15 0.75
Jharkhand 0.02 0.00
Maharashtra 0.10 0.00
Himachal Pradesh 0.00 0.01
Jammu and Kashmir 0.01 0.01
TOTAL: 226.89 247.78

#Procurement position as on 26.6.2009.
Subsidy for edible oil

170. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government gives subsidy for edible oil; and
(b) if s0, whether there is any proposal to give subsidy to coconut oil ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir.

(b) There is no proposal to give subsidy to coconut oil.
PDS outlets/ration dealers

171. DR. GYAN PRAKASH PILANIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the total number of PDS outlets/ration dealers in the country;

(b) out of above, how many ration dealers were sentenced with imprisonment for
malpractices/misappropriation/selling/diverting the items in open market, during the last three
years;

(c) the persons arrested/prosecuted/convicted/FIRs filed during the last three years for
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hoarding black-marketing etc. of PDS commaodities under Prevention of Black-Marketing and
Maintenance of Supplies of Essential Commodities Act, 1980;

(d) the cases detected/registered and their disposal;
(e) in view of above, whether PDS has fulfilled people’s aspirations; and
(f) the steps taken to streamline PDS?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) There are 5.01 lakh TPDS outlets
i.e. fair price shops in the country. During the last three years (2006, 2007 and 2008), State/UT
Governments have reported arrests/prosecution of 15,553 persons under the provisions of
Essential Commodities Act, 1955. Further detention orders in 442 cases were passed by the
State Governments/UT Administrations during this period under provisions of the Prevention of
Black-marketing and Maintenance of Supplies of Essential Commodities Act, 1980.

(e) Implementation of Targeted Public Distribution System in the country since June, 1997
has ensured food security to the poor sections of the society /.e. BPL families. They have been
provided with foodgrains and other essential commodities at highly subsidized prices.

(f) Government has taken a series of measures to streamline TPDS by:

(i) improving functioning of TPDS through continuous review of lists of BPL and AAY
families, door step delivery of foodgrains to fair price shops, timely availability of
foodgrains at fair price shops and training of staff as well as vigilance committee
members;

(i) ensuring greater transparency in functioning of TPDS through display of lists of BPL
and AAY families at fair price shops, display of allocated quantities on web sites,
adoption and implementation of revised Citizens’ Charter, monthly certification of
delivery of foodgrains to fair price shops and their distribution to ration card holders
and taking up publicity-cum-awareness campaign;

(ii) improved monitoring and vigilance at various levels and strict penal action against
those involved in malpractices, including action against staff responsible for issuing
ineligible ration cards and persons found in possession of such ration cards;

(iv) introduction of new technologies such as Computerization of TPDS operations at
various levels, smart-card-based delivery of essential commodities, use of global
positioning system on vehicles transporting TPDS commodities, bar coding of ration
cards, etc. and

(v) getting periodical evaluation of the functioning of TPDS.
National Food Security Act

172. SHRI MOHD. ALl KHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government plans to pass a National Food Security Act to give 25 kilogram of
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rice or wheat to about 260 million people below poverty line or those who earn less than $1 per
day at just Rs. 3 per kilogram;

(b) if so, the details thereof; and

(c) by when such Act would be implemented in each State especially in Andhra
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the President’s Address to
Parliament on 4th June, 2009, the Government proposes to enact National Food Security Act to
provide for assured food security for all citizens and to make entitled, by law, every family below
the poverty line in rural and urban areas to 25 kgs. of rice or wheat per month @ Rs. 3 per kg.

In order to frame the proposed law, Government has initiated necessary action. Different
aspects of the proposed law are being examined in consultation with State Governments,
various Central Ministries, experts and other stake holders.

Ban on future trading in sugar

173. SHRI MOHD. ALI KHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has taken a decision to ban future trading in sugar;
(b) if so, the details thereof; and
(c) how it would be beneficial to the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Forward Markets Commission
(FMC) which is the regulator for commodity futures trading under the provisions of Forward
Contract (Regulation) Act, 1952 suspended futures trading in sugar on 26.5.2009 as a
measure of abundant caution and directed the Exchanges that no new sugar contracts would
be launched and suspended the permissions granted for yet-to-be launched contracts, till
31.12.2009. As regards the running contracts, the Exchanges were directed that no new
position would be allowed to be taken and only squaring off of the existing positions would be
allowed.

(c) Considering the concerns of the Government about the higher price expectations in
sugar in the wake of the drastic fall in sugar production during 2008-09 by over 40% from the
previous years and depleting stocks, FMC has taken the decision on futures trading as an
abundant caution so that the perceived inflationary expectations are contained. The prices of the
commodities are governed by the supply and demand factors. The futures market is a platform
for price discovery and price risk hedging. Hence, futures trading in commodities play two
important roles of price discovery and price risk management for various stakeholders. To the
extent that the expectations of inflation are contained, the decision to suspension may benefit

consumers.
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Procurement and allocation of foodgrains

t174. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether any order has been issued by his Ministry regarding nontransportations of
“Usana’” and “Arawa’’ rice outside Chhattisgarh;

(b) whether the acquisition of 9.30 lac metric tonnes of levy rice has been targeted for
Central pool to the State of Chhattisgarh by Government of India;

(c) the allocation of wheat and rice in lac metric tonnes under APL scheme for every
month in the current financial year 2009-10; and

(d) whether the paddy of farmers is being purchased at very low price in crop markets
due to non-purchase of summer paddy at support price and there is grave dissatisfaction among
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir.

(b) On the request of the State Government of Chhattisgarh, Food Corporation of India
has been asked to accept delivery of 9 lakh tonnes of levy rice in the period June, 09 to
September, 09.

(c) 1401 tonnes of rice and 23959 tonnes of wheat have been allocated to Government of
Chhattisgarh every month under the APL Scheme (including adhoc/ additional and equity-based
allocations) from April to June, 2009. From July, 2009 to March 2010, 10360 tonnes of rice and
15000 tonnes of wheat have been allocated to Government of Chhattisgarh every month under
the APL Scheme (including adhoc/additional and equity-based allocations) during the current
financial year 2009-10.

(d) No report of sale of paddy below the Minimum Support Price announced by the
Government has been received from the State Government of Chhattisgarh.

Procurement of paddy in Chhattisgarh

175. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether paddy has been sown in about 2 lac hectares in summer season in
Chhattisgarh and there has been a yield of 6 lac metric tonnes and whether the procurement of
paddy by Government is not being made at minimum support price;

(b) whether the paddy from farmers is being purchased by traders at a price lower by Rs.
200 to 250 per quintal than the support price in grain markets; and

tOriginal notice of the question was received in Hindi.
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(c) the quantity of paddy in lac metric tonnes procured by Government at minimum
support price for the central pool?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Government of Chhattisgarh has informed
that summer paddy has been sown in 1.70 lakh hectare and production of paddy is estimated at
5.5 lakh tonnes. During current Kharif Marketing Season 2008-09, 30.59 lakh tonnes of paddy
has been procured in Chhattisgarh, as on 30.6.2009 at MSP plus incentive bonus announced by
the Government of India and State Government.

(b) No report of distress sale i.e. sale of paddy by farmers of Chhattisgarh below the
Minimum Support Price and bonus has been received from Government of Chhattisgarh or from
the FCI.

(c) 307.82 lakh tonnes of paddy has been procured as on 30.06.2009 in the current Kharif
Marketing Season 2008-09 under the support price scheme.

Food security agenda

176. SHRI KALRAJ MISHRA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the steps taken by Government in pursuance of the food security agenda spelt out in
the President Address to Parliament;

(b) the number of below poverty line families identified in different States in the country;
and

(c) the foodgrain allocated and supplied to each State and Union Territory?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the President’s Address
to Parliament on 4th June, 2009, the Government proposes to enact National Food Security
Act to provide for assured food security for all citizens and to make entitled, by law, every
family below the poverty line in rural and urban areas to 25 kgs. of rice or wheat per month @
Rs. 3 per kg.

In order to frame the proposed law, Government has initiated necessary action.
Examination of different aspects of the proposed law in consultation with State Governments,
various Central Ministries, experts and other stake holders is in progress.

Presently, under the Targeted Public Distribution System (TPDS) allocation of foodgrains
is made for 6.52 crore Below Poverty Line (BPL) (inoluding the Antyodaya Anna Yojana
(AAY) families on the basis of 1993-94 poverty estimates of the Planning Commission
projected on the population estimates of Registrar General of India as on 1.3.2000. However,
different State Governments have issued ration cards to more number of BPL families. The
total number of BPL (including AAY) ration cards issued by the States at present is 10.86
crore.
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As per the poverty estimates of the Planning Commission for 2004-05, the percentage of
population living below the poverty line has come down to 27.5%. Based on these poverty
estimates and the population estimates of Registrar General of India for March, 2009 the number
of BPL families in the country works out to about 5.91 crore only. Allocations of food grains
based on the new norms are likely to come down. However, the Government is continuing to
allocate food grains for the 6.52 crore BPL families, including AAY families as per the earlier
estimates.

State-wise details of the allocation and off take of food grains for the BPL (including AAY)
category for 2008-09 are given in the Statement (See below).

Statement
State-wise Allocation and Offtake of Rice and Wheat for the year 2008-2009 (P) under TPDS

(in 000 Tonnes)

Sl.  States/UTs Allotment Offtake
No.
BPL AAY BPL+ BPL AAY BPL+
AAY AAY
1 2 3 4 5 6 7 8

1. Andhra Pradesh 1052.088  654.288  1706.376  1035.657  644.569 1680.226

2. Arunachal Pradesh  25.524 16.972 41.496 25.309 15.86 41.169
3. Assam 475.224  295.692 770.916 473.79 295.009 768.799
4. Bihar 1719.804  1019.988  2739.792  738.798 772.495 1511.293
5. Chhattisgarh 485.688  301.944 787.632  472.694  301.944 774.638
6.  Delhi 108.696 63.084 171.78 88.359 53.161 141.52
7. Goa 5.46 6.108 11.568 5.46 5.356 10.816
8. Guijarat 486.469 340.08 826.549  445.348  340.753 786.101
9. Haryana 208.572 122.82 331.392 197.589 112.235 309.824

10. Himachal Pradesh 133.14 82.74 215.88 125.083 83.703 208.786

1. Jammu and Kashmir 201.696 107.388 309.084  204.558 111.223 315.781

12. Jharkhand 619.956 385.536  1005.492  505.608 367.101 872.709
13. Karnataka 798.864  503.892  1302.756  799.817 503.729 1303.546
14. Kerala 402.348 250.26 652.608  402.458  250.585 653.043

15. Madhya Pradesh 1068.216 664.26 1732.476  1147.915  655.125 1803.04
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1 2 3 4 5 6 7 8

16. Maharashtra 1709.424  1034.88  2744.304  1545.76 902.623 2448.383
17. Manipur 43.008 26.724 69.732 37.272 22.905 60.177
18. Meghalaya 47.376 29.484 76.86 48.021 29.739 77.76

19. Mizoram 17.64 10.92 28.56 15.44 10.07 25.51

20. Nagaland 32.112 19.968 52.08 34.375 21.246 55.621
21. Orissa 1165.572 531.12 1696.692  1159.265 531.95 1691.215
22. Punjab 121.176 75.36 196.536 104.231 46.533 150.764
23. Rajasthan 629.532 391.488 1021.02 614.179 377.563 991.742
24. Sikkim 11.304 6.936 18.24 12.123 6.936 19.059
25. Tamil Nadu 1259.232  783.144  2042.376 1349.833  827.174 2177.007
26. Tripura 76.38 47.52 123.9 77.797 48.879 126.676
27. Uttar Pradesh 2765.7 1719.48 4485.18  2456.513 1608.775  4065.288
28. Uttaranchal 145.656 63.516 209.172 125.746 55.065 180.811
29. West Bengal 1653.58 621.684  2175.264  1381.671  512.809 1894.48
30. Andaman and 5.04 1.8 6.84 4.01 1.449 5.459

Nicobar Islands

31. Chandigarh 3.006 0.822 3.828 2.984 0.526 3.51

32. Dadra and Nagar 4.524 2.196 6.72 4.524 2.196 6.72
Haveli

33. Daman and Diu 1.044 0.636 1.68 0.235 0.1 0.335

34. Lakshadweep 0.756 0.492 1.248 0.756 0.492 1.248

35. Pondicherry 21.564 13.548 35.112 12.605 4.759 17.364
TOTAL: 17406.371  10195.770 27601941 15685.783  9524.637 25180.420

Price rise of sugar

177. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that the retail price of a kilogram of sugar which was
Rs. 22 a month ago is now approximately Rs. 35 per kilogram;
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(b) whether it is a fact that the wholesale price seems to be moving towards
Rs. 30 per kilogram from the present Rs. 23 per kilogram and the retail price may soon reach Rs.
40 per kilogram according to the Delhi Grain Merchant Association; and

(c) if so, what steps Government has taken so far to check the price hike which is hurting
the common man including fixing a limit for traders not to store more than required sugar?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) A new report appeared in ‘“The
Hindustan Times’ dated 30.04.2009 under the caption ‘Sugar becomes bitterly costly” in which it
was reported that price of 1 kg. of sugar has risen to over Rs. 35 at retail counters across the
capital. Quoting from one Shri Vijay Prakash of the Delhi Grain Merchant Association, it was
reported that “even wholesale prices seem to be moving towards Rs. 30 per kg. from the
present Rs. 23 per kg. So, retail price may soon go past Rs. 40 per kg.” The Government
immediately, issued a Press Release dated 30.04.2009 contradicting the news report and
clarifying that the retail prices of loose sugar in Delhi during the month of April, 2009 have never
exceeded Rs. 28 per kg. The Central Government had taken a number of steps to augment the
availability of sugar in the country, as such, there is hardly any possibility of retail prices touching
Rs. 40 per kg.

(c) The Central Government has taken a slew of measures to check the price hike as
indicated below:-

(i) The stock-holding and turnover limits on sugar have been imposed vide Notifications
dated 09.03.2009 and 12.03.2009 for a period of four months /.e. upto 08.07.2009.
The Government has recently decided to extend these limits by another six months,
i.e., upto 08.01.2010;

(ii) Additional release of non-levy sugar quota were given during the quarter April-June,
2009

(ii) Futures trading in sugar on NCDEX has since been suspended to check speculative
tendencies in sugar trade with effect from 27th May, 2009.

Apart from the above, the Central Government has also taken steps to augment sugar
stocks by permitting import of raw sugar by sugar mills, and one million ton of white/refined
sugar by designated agencies, at zero customs duty for a specified period.

Introduction of smart card or food coupons

178. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government proposes to introduce smart cards or food coupons for the poor
to buy foodgrains from any outlet in the country at reduced prices;

(b) if so, the details thereof; and

(c) ifnot, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) In order to make delivery of
services efficient under TPDS and to access replicability of use of smart cards for this purpose,
Govt. has approved in December, 2008 implementation of a pilot scheme of smart cards based
TPDS in Chandigarh and Haryana. Under it, eligible BPL families would be issued smart cards in
place of existing ration cards. They will have biometric features of the family members, based on
which verification of genuineness of the BPL families will take place and thereafter only the
essential commodities would be issued to them from the fair price shops.

For commencing implementation of this scheme, work is in progress by the implementing
agencies /.e. Govt. of Haryana, Chandigarh UT Administration and National Informatics
Centre.

Supply of rice and wheat to BPL families at Rs. 3 per kilogram

179. SHRI RAMDAS AGARWAL :
SHRI DARA SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government is planning to supply rice and wheat to BPL families at Rs. 3 per
kg. during the next financial year;

(b) if so, what would be the total outflow of funds during the years 2009-10 and 2010-11
year-wise for this purpose; and

(c) how Government proposes to supply rice and wheat to needy persons as well as to
ensure that black marketing/misuse would not take place otherwise the rice and wheat may not
reach the needy persons?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the President’s Address
to Parliament on 4th June, 2009, the Government proposes to enact National Food Security Act
to provide for assured food security for all citizens and to make entitled, by law, every family
below the poverty line in rural and urban areas to 25 kgs. of rice or wheat per month @ Rs.3 per
kg.

In order to frame the proposed law, Government has initiated necessary action.
Examination of different aspects of the proposed law in consultation with State Governments,
various Central Ministries, experts and other stake holders is presently in progress.

Presently, under the Targeted Public Distribution System (TPDS) allocation of food grains
@ 35 kg per family per month is made for 6.52 crore Below Poverty Line (BPL) (including the
Antyodaya Anna Yojana (AAY) families on the basis of 1993-94 poverty estimates of the
Planning Commission projected on the population estimates of Registrar General of India as on
1.3.2000 and for 7.4 lakh families in the KBK districts in Orissa.
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With the existing scale of allocations, Central Issue Prices for the BPL and AAY category,
number of BPL and AAY families, and economic cost of FCI, annual subsidy during 2009-10 is
estimated as approximately Rs.37,010 crores.

However, for the next year, the annual subsidy would depend on changes in the component
factors of economic cost of food grains, Central Issue Prices, scale of Issue, number of BPL
families to be covered, etc.

Government has taken a series of measures to streamline TPDS to check diversion of food
grains and ensure delivery of food grains to identified BPL families by:

(i) improving functioning of TPDS through continuous review of lists of BPL and AAY
families, door step delivery of foodgrains to fair price shops, timely availability of
foodgrains at fair price shops and training of staff as well as vigilance committee
members;

(i) ensuring greater transparency in functioning of TPDS through display of lists of BPL
and AAY families at fair price shops, display of allocated quantities on web sites,
adoption and implementation of revised Citizens’ Charter, monthly certification of
delivery of foodgrains to fair price shops and their distribution to ration card holders,
and taking up publicity-cum-awareness campaign;

(ii) improved monitoring and vigilance at various levels and strict penal action against
those involved in malpractices, including action against staff responsible for issuing
ineligible ration cards and persons found in possession of such ration cards;

(iv) introduction of new technologies such as Computerization of TPDS operations at
various levels, smart-card-based delivery of essential commodities, use of global
positioning system on vehicles transporting TPDS commaodities, bar coding of ration
cards, etc. and

(v) getting functioning of TPDS periodically evaluated.
Cash for food programme

180. DR.T.SUBBARAMI REDDY:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it was proposed to end the public distribution system and provide cash for
food pilot project;

(b) if so, whether his Ministry is still awaiting Central go ahead for project under cash for
food programme;

(c) if so, whether Government had asked Union Territory of Delhi to start this project in
one district and commitment was made to assess beneficiaries after implementation;
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(d) if so, what are the main reasons for delay in this project and by when it is likely to
start; and

(e) by when the scheme is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) There was no proposal before the
Government to end the Public Distribution System by providing case for food. However, State
Governments of Uttar Pradesh, Haryana and Delhi submitted proposals to approve a scheme on
pilot basis in five districts — Lakhimpur Kheri and Hardoi in Uttar Pradesh, Panchkula and Jhajjar
in Haryana and Central district in Delhi for direct disbursement of food subsidy in cash to BPL
families instead of distribution of foodgrains to them under TPDS. Based on those proposals, a
draft scheme has been prepared to test the feasibility of this alternative mode of transfer of food
subsidy to BPL/AAY beneficiaries under the TPDS. The draft scheme is under examination.

Use of mobil oil to enhance size and shining of pulses

1181. SHRI BALAVANT ALIAS BAL APTE:
SHRI PRABHAT JHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that mobil oil and other toxicants are being used by black
marketers to enhance the size and shining of pulses;

(b) if so0, the details thereof;
(c) whether Government has identified such black marketers and punished them; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The information is being collected
and will be laid on the table of the House.

Foodgrain quota for Kerala

182. SHRI M.P. ACHUTHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that the foodgrain quota for Kerala was cut for the last few months
thereby jeopardizing the statutory rationing system in the State;

(b) if so, the quota demanded by the State Government, actually allocated the Central
Government and off take by the State Government during the year 2008 and 2009, month-wise
so far;

tOriginal notice of the question was received in Hindi.
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(c) what are the reasons for cutting the monthly quota for the State; and

(d) whether the State Government has demanded restoration of State’s full quota
needed to maintain the public distribution system in the State and if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Allocation of food grains for APL
and AAY families have been maintained @ 35 kg per family per month as per entitlement for all
States and UTs, including Kerala. However, allocations of APL rice to States and UTs are being
made based on availability of food grains in the Central Pool.

In 2008-09, allocation of rice was initially made on the basis of average of offtake in the
previous two years. However, allocation of wheat was made at 2007-08 level. Kerala was thus
made initial annual allocation of 2.05 lakh tons of rice and 1.41 lakh tons of wheat in 2008-09.
However, subsequently, adhoc/additional/festival allocation of 1.46 lakh tons of rice was made
taking the total rice allocation to the State to 3.51 lakh tons as against the pervious year’s
allocation of lakh tons and offtake of 2.94 lakh tons. In addition, annual allocation of 1.61 lakh
tons of wheat under APL category has also been made.

Requests have been received from the State Government for restoration of monthly rice
allocation to 1.13 lakh tons as it was in 2006-07. However, considering the fact that offake of
APL rice during 2008-09 in Kerala was less than the allocation of 3.51 lakh tons, for 2009-10,
monthly allocation of APL rice has been made at 36056 tons, which makes the annual allocation
to 4.33 lakh tons, substantively higher as compared to last year. The State is also being made
normal monthly allocation of 11777 tons wheat per month under APL category.

National Food Security Act

183. SHRI SUBHASH PRASAD YADAV: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government proposes to introduce National Food Security Act;
(b) if so, the details thereof; and
(c) thetime by when it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the President’s Address to
Parliament on 4th June, 2009, the Government proposes to enact National Food Security Act to
provide for assured food security for all citizens and to make entitled, by law, every family below
the poverty line in rural and urban areas to 25 kgs of rice or wheat per month @ Rs.3 per kg.

In order to frame the proposed law, Government has initiated necessary action.
Examination of different aspects of the proposed law in consultation with State Governments,
various Central Ministries, experts and other stake holders is presently in progress.
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Buffer stock of foodgrains

184. SHRI SUBHASH PRASAD YADAV: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the buffer stock of foodgrains with FCI and other stocking bodies;

(b) whether a ban was imposed on their export;

(c) if so, the details thereof;

(d) whether Government proposes to lift the ban on exports;

(e) if so, the reasons therefor; and

(f) the measures to check possible price rise of such essential commodity ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The stock of wheat and rice in the Central
Pool held by Food Corporation of India and State agencies reported by FCI, as on 1.6.2009 was
331.22 lakh tonnes and 204.03 lakh tonnes respectively.

(b) and (c) Yes, Sir. There is ban on wheat exports since February, 2007 whereas export
of non-basmati rice was banned with effect from 1.4.2008.

(d) to (f) Decision regarding lifting of ban on export of wheat and non-basmati rice would
be taken by Government only after reviewing the production, procurement, Central Pool stocks
and the likely impact on the open market prices.

Establishment of AIIMS in Chhattisgarh

1185. SHRI SHREEGOPAL VYAS:
SHRI BALAVANT AL/AS BAL APTE:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the target of establishing ‘AlIMS’ in Chhattisgarh and to what extent targets has been
achieved;

(b) whether it is being delayed; if so, the reasons therefor; and
(c) whether State Government has given required co-operation?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Government approved the proposal for setting up of AlIMS-like institution in Chhattisgarh along
with & such institutions in other States on 16.3.2006 with the time frame for completion of the
project in three years from the start of construction. Design-DPR Consultant appointed for
preparation of Designs and Detailed Project Report (DPR) for AIIMS, Raipur (Chhattisgarh), in

tOriginal notice of the question was received in Hindi.

98



October, 2007. Project Consultant appointed in March, 2008. Lay-out Master Plan approved in
March 2008 and Preliminary Architectural Design approved in May, 2008. Project Management
Committee (PMC) reviewed the DPR along with revised cost estimates, in February 2009 and
the same is under examination of the appraising authorities.

Construction of residential complex of AlIMS, Raipur (Chhattisgarh), has been taken up as
a separate activity and civil work started in September, 2008.

(b) The process for setting up of the institutions was initially delayed due to failure of bids
for selection of single Project Consultant and prototype architectural design for all the six AlIMS-
like institutions. Several methodological changes were made to ensure better bid response and
the whole process had to be initiated de novo in December, 2006. There has also been delay in
finalization of DPRs.

(c) Yes.
Rural Health Mission Yojana

1186. SHRI SHREEGOPAL VYAS:
SHRI BALAVANT AL/AS BAL APTE:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the State-wise details of the provisions made under Rural Health Mission
Yojana in the Eleventh Five Year Plan for Naturopathy and Yoga therapy and its practitioners;

(b) the extent to which provisions have been availed against the provision made, and the
State-wise details thereof; and

(c) whether there is any plan for deliberation on this issue at the national level?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) The details of the provisions made under the National Rural Health Mission (NRHM) by
the Department of Health and Family Welfare for promotion of AYUSH health care facilities
comprising of Ayurveda, Yoga and Naturopathy, Unani, Siddha and Homoeopathy for the years
2007-08, 2008-09 and 2009-10 of the Eleventh Five Year Plan state-wise are given in the
Statement-| (See below). No separate allocation is made for Yoga and Naturopathy.

The funds provided under NRHM are being supplemented under the Centrally Sponsored
Scheme of Hospitals and Dispensaries. Details of funds released by the Department of AYUSH
under the scheme statewise during 2007-08, 2008-09 and 2009-10 are given in Statement-II
(See below). Besides the above, assistance is also being released for Yoga and Naturopathy to
State owned institutions and non-profit making organizations under the scheme. Details of fund
released so far during Eleventh Plan are given in Statement-Ill (See below).

(c) The Department of AYUSH has also taken steps for promotion of Yoga and
Naturopathy through Special Public Campaigns at the National/State levels.

tOriginal notice of the question was received in Hindi.
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Statement-/

Funds approved under NRHM for promotion of AYUSH health care facilities

including appointment of AYUSH doctors/para-medics and their training

Sl. Name of the State/UT Funds released
No. (Rs. In lakhs)

2007-08 2008-09 2009-10
1 2 3 4 5
1. Andaman and Nicobar 0.00 0.00 139.585

Islands

2. Andhra Pradesh 1576.00 1722.10 1722.10
3. Arunachal Pradesh 0.00 0.00 174.60
4. Assam 360.00 457.00 679.68
5. Bihar 0.00 0.00 3915.85
6. Chhattisgarh 0.00 178.00 424.27
7. Chandigarh 20.00 0.00 0.00
8. Dadra and Nagar Haveli 0.00 0.00 0.00
9. Daman and Diu 0.00 0.00 12.00
10.  Delhi 12.00 20.00 1.70
1.  Goa 0.00 0.00 162.12
12.  Gujarat 447.00 1677.00 1474.14
13.  Haryana 0.00 0.00 0.00
14.  Himachal Pradesh 0.00 134.00 0.00
15.  Jammu and Kashmir 300.00 181.00 71.59
16.  Jharkhand 0.00 0.00 129.37
17.  Karnataka 0.00 791.00 1322.53
18.  Kerala 0.00 0.00 983.77
19.  Laksadweep 0.00 0.00 0.00
20. Madhya Pradesh 0.00 0.00 1130.00
21.  Maharashtra 114.00 0.00 0.00
22.  Manipur 0.00 162.00 187.32
23. Meghalaya 36.00 85.00 169.243
24.  Mizoram 18.00 18.00 18.00
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1 2 3 4 5
25. Nagaland 38.00 38.00 37.80
26. Orissa 225.00 649.00 2125.44
27. Punjab 0.00 424.80 0.00
28.  Puducherry 0.00 0.00 83.24
29. Rajasthan 950.00 0.00 17.48
30.  Sikkim 0.00 16.00 13.80
31.  Tamil Nadu 0.00 0.00 701.10
32.  Tripura 378.00 176.00 10.44
33.  Uttarakhand 541.00 75.00 1.80
34. Uttar Pradesh 0.00 0.00 4150.08
35.  West Bengal 27.00 100.00 0.00
TOTAL: 5042.00 6903.90 19849.048
Statement-1/
Funds released by Department of AYUSH under the Centrally sponsored
Scheme of Hospitals and Dispensaries

Sl. Name of the State/UT Funds released
No. (Rs. In lakhs)

2007-08 2008-09 2009-10

(ason 1.7.09)

1 2 3 4 5
1. Andhra Pradesh 201.00 0.00 0.00
2. Arunachal Pradesh 0.00 0.00 0.00
3. Assam 0.00 108.25 0.00
4. Bihar 0.00 0.00 0.00
5.  Chhattisgarh 162.50 162.50 0.00
6. Chandigarh 0.00 44.00 0.00
7. Delhi 6.52 34.75 0.00
8. Gujarat 2339.23 2622.84 0.00
9. Haryana 130.75 645.50 0.00
10.  Himachal Pradesh 273.25 2172.50 288.50
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1 2 3 4 5
1. Jammu and Kashmir 110.25 265.00 0.00
12.  Jharkhand 0.00 0.00 0.00
13.  Karnataka 22.00 180.35 0.00
14. Kerala 330.75 200.00 0.00
15.  Madhya Pradesh 290.00 398.68 0.00
16.  Maharashtra 229.31 66.00 27.00
17.  Manipur 882.13 280.00 0.00
18.  Meghalaya 1.30 174.82 0.00
19.  Mizoram 0.00 375.00 0.00
20. Nagaland 35.00 50.00 0.00
21.  Orissa 3212.70 0.00 0.00
22.  Punjab 142.00 96.85 0.00
23.  Puducherry 0.00 44.88 0.00
24. Rajasthan 783.53 3571.68 22.00
25.  Sikkim 169.25 0.00 0.00
26.  Tamil Nadu 1065.00 20.00 0.00
27.  Tripura 0.00 26.06 0.00
28.  Uttarakhand 1629.02 188.62 0.00
29.  Uttar Pradesh 857.19 997.80 0.00
30.  West Bengal 0.00 323.66 0.00
TOTAL: 12872.68 13049.74 337.50
Statement-1//
Funds released during Eleventh Five Year Plan for setting up of Yoga and
Naturopathy centres and wings
SI. Name of the State Purpose Amount of
No. grant-in-aid
(Rs. In Lakhs)
1 2 3 4
1. Karnataka Setting up Yoga and Naturopathy Therapy 22.00

Centre at Sri Maitri Hospital, Dharward
District, Karnataka
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1 2 3 4

2. Chandigarh For establishment of Yoga and Naturopathy 22.00
Centre at the Govt. Medical College and
Hospital, Sector 32, Chandigarh

3. Nagaland For setting up Yoga and Naturopathy Wing 35.00
at Naga Hospital Authority, Kohima.

Programmes for eradication of AIDS

t187. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the total number of AIDS patients in the country at present, State-wise;

(b) the present status of programmes being run by Government for eradication of AIDS;
and

(c) the total fund which has been allocated for these programmes till date, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
There are estimated 23 Lakh HIV positive persons in the country. At present, 232908 AIDS
patients are being treated in the country. State-wise information is given in Statement-| (See
below).

(b) Following Programmes are being implemented by the Government to prevent and
control HIV/AIDS in the country:-

1. Prevention of Mother to Child Transmission

2. Integrated Counseling and Testing Services

3. Bloods Safety Programme

4. Targetted Intervention for High Risk Groups and vulnerable population
5.  Sexually Transmitted Infection Control Programme

6. Care, Support and Treatment Programme

7. Public awareness Programme

(c) Funds allocated to States under NACP-IIl since 2007-08 under NACP-IIl is as per
Statement-Il (See below).
Statement-/

HIV/AIDS Patients Alive and on ART as on 31st May 2009

S.No. State No. of patients currently on ART

Adults Children Total
1 2 3 4 5
1. Tamil Nadu 31,964 2,153 34,117

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5
2. Maharashtra 53,454 4,014 57,468
3. Andhra Pradesh 44,956 2,628 47,584
4.  Karnataka 23,617 2,163 25,780
5. Manipur 3,976 359 4,335
6. Nagaland 1,154 75 1,229
7. Delhi 5,806 541 6,347
8.  Chandigarh 1,228 141 1,369
9. Rajasthan 4,714 320 5,034
10.  Gujarat 9,435 487 9,922
1.  West Bengal 3,788 177 3,965
12.  Uttar Pradesh 7,820 429 8,249
13.  Goa 749 47 796
14. Kerala 3,373 189 3,562
15.  Himachal Pradesh 519 72 591
16.  Pondicherry 415 43 458
17.  Bihar 2,925 105 3,030
18.  Madhya Pradesh 2,579 182 2,761
19.  Assam 621 22 643
20.  Arunachal Pradesh 23 0 23
21.  Mizoram 401 31 432
22.  Punjab 3,558 223 3,781
23.  Sikkim 22 1 23
24.  Jharkhand 1,063 47 1,110
25. Haryana 1,163 67 1,230
26.  Uttrakhand 55 1 56
27. Tripura 422 39 461
28. Jammu and Kashmir 468 34 502
29. Orissa 1,379 43 1,422
30. Chhattisgarh 1,029 112 1,141
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1 2 3 4 5

31. Meghalaya 43 2 45
Total patients on ART in 212,719 14,747 227,466
NACO ART Centres

Patients on ART in Intersectoral 2,458 21 2,479

Health Sector

Patients on ART in GFATM 2,423 66 2,489

Round Il Centres

Patients on ART in NGO Sector 435 39 474
GRAND TOTAL: 218,035 14,873 232,908

Statement-1l

Allocation under National AIDS Control Programme for three years

(Rs. in crore)

SlI.No State 2007-08 2008-09 2009-10
1 2 3 4 5
1. Andaman and Nicobar 2.66 1.86 1.59
2. Andhra Pradesh 64.90 67.66 83.60
3. Bihar 19.66 23.01 23.75
4. Chandigarh 4.73 4.93 5.95
5.  Chattisgarh 5.04 11.86 12.82
6. Daman and Diu 1.50 1.19 1.67
7.  Delhi 23.52 24.89 28.43
8. Dadra and Nagar Haveli 1.16 1.19 1.36
9. Goa 4.81 6.04 6.50
10.  Guijarat (including Anmedabad) 32.67 40.45 47.90
1. Haryana 6.79 10.73 17.46
12.  Himachal Pradesh 8.42 8.70 11.25
13.  Jammu and Kashmir 4.74 6.55 6.78
14.  Jharkhand 5.99 14.54 16.45
15. Karnataka 47.27 52.16 52.70
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16. Kerala 18.44 23.42 24.83
17. Lakshadweep 0.50 0.40 0.37
18. Madhya Pradesh 13.60 24.58 34.36
19.  Maharashtra (including Mumbai) 70.44 79.56 88.27
20. Orissa 14.91 23.66 25.26
21.  Pondicherry 3.67 3.59 3.46
22. Punjab 7.96 13.42 18.15
23. Rajasthan 10.63 22.37 27.53
24. Tamil Nadu (including Chennai) 73.88 82.37 75.29
25. Uttar Pradesh 33.94 37.92 36.03
26. Uttarakhand 5.81 7.63 9.92
27. West Bengal 48.65 37.88 45.17
SUB TOTAL: 536.28 632.57 706.87
NE States
28. Arunachal Pradesh 5.44 7.07 8.14
29. Assam 16.24 19.12 17.63
30. Manipur 27.00 26.27 25.20
31. Meghalaya 1.52 4.76 4.60
32. Mizoram 11.43 13.53 13.06
33. Nagaland 24.44 20.93 19.39
34. Sikkim 3.58 3.10 3.94
35. Tripura 4.51 5.69 6.95
SUB TOTAL: 94.15 100.47 98.91
Total Allocation to States 630.43 733.05 805.78
Total Allocation including for 953.89 1123.36 1100.00

Expenditure at the central level
and commaodity assistance (R.E.
Figures)

Special quota for Bodo students

188. SHRI BISWAJIT DAIMARY: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) the steps taken by his Ministry to solve shortage of Doctors in different States to

provide basic health facilities to everyone;
(b) the policy to establish more medical colleges in different States; and

(c) whether his Ministry can provide 3 per cent special Quota to Bodoland Students from
Central Government quota in (i) Guwahati and Silchar Medical College and (i) RIMS?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) In order to facilitate establishment of more medical colleges in different States and to
increase the number of doctors, Medical Council of India Regulations are being amended to
rationalize he existing norms of requirement of land; encouraging Public Private Partnership
(PPP), allowing Corporate sector to set up medical colleges; altering the teacher student ratio
etc.

Further, this Ministry proposes to set up a National Council for Human Resources in Health
as an overarching regulatory body for the health sector to reform the current regulatory
framework and enhance supply of skilled personnel. A Task Force under the chairmanship of
Union Secretary (Health and Family Welfare) has been constituted to deliberate upon the issue
of setting up the proposed National Council. The Task Force shall submit its report to the
Ministry by 31st July, 2009.

(c) The Central Government will examine the matter relating to provision of 3 per cent

quota to Bodoland Students in these three institutions.
Grievances of employees and workers

189. SHRI PRAVEEN RASHTRAPAL: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the All India Health Employees and Workers Confederation, New Delhi had
submitted Memorandum dated 4th June, 2009 to Hon’ble Minister;

(b) if so, the status of the legitimate grievances of the employees; and
(c) whether he will call the Union representatives for discussion?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)

Yes.

(b) and (¢) The demands of All India Health Employees and Workers Confederation, New
Delhi have already been discussed with the representatives. They have also been advised to

raise this legitimate demands through existing mechanisms of grievance redressal.
Upgradation of CGHS facilities

190. SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) whether Government is aware that the CGHS hospitals require to upgrade the existing

medical facilities;

(b) whether Government intend to appoint more doctors to provide proper medical care;
and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
CGHS has not set up any hospital for serving its beneficiaries.

(b) and (c) The number of doctors to be posted in CGHS Dispensaries is regulated by
the norms determined by the Staff Inspection Unit of the Ministry of Finance. Currently these
norms provide for 1 doctor for 75 patients in the dispensary. To fill up vacancies against
sanctioned posts, Government appointed 79 GDMOs on contract basis in Delhi, of whom 55
have joined.

Action taken by States to contain Swine Flu

191. DR.T.SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Swine Flu cases in India have been on an increase for last two/three
months;

(b) if so, whether some States like Andhra Pradesh, Delhi have detected number of cases
of Swine Flu;

(c) if so, whether India has prepared itself to tackle Swine Flu;

(d) if so, the details thereof and whether all States have been urged to take necessary
steps in checking this disease; and

(e) whether WHO has also warned countries of HIV infected which are at greater risk of
contracting the deadly Swine Flu virus and should be considered as priority population for
preventive strategies?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes. In our country the first case was reported on 13th May, 2009. Since then there
have been 109 laboratory confirmed cases of Influenza A HIN1 [swine]. Delhi has reported 38
cases and Andhra Pradesh 18 cases.

(c) and (d) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National

108



Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to
three Indian Manufacturers for importing seed virus to manufacture flu vaccine. Short term
media plan has been implemented. Travel advisory, do’s and don’ts and other pertinent
information has been widely published to alley fear and avoid panic. Media is kept informed on

daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.

National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation

facilities including critical care facilities at districts level.
Government is fully geared up to deal with the situation.
(e) No such warning has been received from WHO.
Malpractices by the private medical colleges

192. SHRI S.S. AHLUWALIA: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is mandatory for new medical colleges to obtain prior approval of Medical
Council of India (MCI) before commencing academic curriculum, including admission of

students;
(b) if so, salient details of the extant rules;

(c) the details of instances, if any, during the last five years where newly set up private
medical colleges carried on with their business of admitting students despite refusal of MCI to

grant them requisite approval;

(d) the action taken, if any, by Government against them for violation of statutory rules;

and

(e) steps contemplated, if any, for strengthening MCI, including reinforcement of its

autonomy ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) As per Section 10A(4) of Indian Medical Council (IMC) Act, 1956, the Central
Government may, after considering the scheme and the recommendations of Council and after
obtaining such other particulars as may be considered necessary from the person or college
concerned either approve or disapprove the scheme and any such approval shall be a
permission under Section 10A(1). Hence, Medical Council of India (MCI) is a recommendatory
body and the Central Government is the final authority to grant permission for establishment of

new medical college in country.
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(c) and (d) As per information available, during the last five years, no newly set up private
medical college has admitted students without seeking prior approval of the Central

Government.

(e) In order to improve the functioning of Medical Council of India, the Central
Government has introduced Indian Medical Council (Amendment) Bill 2005 in August 2005 for

consideration.
Establishing of AIIMS like hospitals in States

193. SHRI S.S. AHLUWALIA: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government promises included setting up of AIIMS, New Delhi category
hospitals in various States;

(b) if so, the details thereof indicating the present status of realization of the said promise;

(c) whether Government has estimated cost involved in setting up facilities of AlIMS
category, including cost of land at present;

(d) if so, the details thereof indicating recurring cost involved in running of each; and

(e) the details of time-frame contemplated, if any, for completion of establishment of the
promised AIIMS category hospitals in States indicating funds allocated for the said purpose for

respective sites?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) It is proposed to set up six AllMS-like institutions one each in the States of Bihar
(Patna), Chattisgarh (Raipur), Madhya Pradesh (Bhopal), Orissa (Bhubaneshwar), Rajasthan
(Jodhpur) and Uttaranchal (Rishikesh).

The Design-DPR consultants appointed for preparation of Designs and Detailed Project
Report (DPR) for medical college and hospital complex have submitted the Detailed Project
Report with revised cost estimates in December, 2008. The same is under circulation to the
apprising Authorities for eliciting their comments before obtaining the formal approval to the
revised cost estimates. Tenders for selection of contractor is proposed to be issued in July,
2009. Project Consultants have been appointed for each site for expeditious execution of the
work.

(c) and (d) The estimated cost of each AIMS-like institution as per Detailed Projects
Report and firmed up cost for residential complex is Rs.847 Crore. The State Governments have
provided about 100 acres of Land free of cost at each site. The recurring expenditure for each
institution is estimated around Rs.125 Crore approximate.

(e) Hospital-medical college complex is likely to be completed by September, 2011. The
institutions will be functional by the end of 2011. In so far as construction of residential complex is
concerned, the work is started at all the sites and it is expected to complete in 2009-10.
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Unfair practice of private hospitals

194. SHRI RAJEEV SHUKLA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is aware that many private hospitals in the country hire

unregistered doctors at meager salaries and risk the lives of patients;

(b) whether Government proposes to ask Medical Council of India to examine the matter

and submit report; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) Health being a state subject, it is for State Government to regulate/monitor the functioning
of its hospitals and to ensure that the hospitals comply with the norms/regulations prescribed by
the respective State Government as well as to take punitive action against these hospitals in

case of proven unethical/unscrupulous conduct.

Medical Council of India only regulates medical education and registration of qualified
medical professionals of Allopathic System of Medicine and has no role in regulating the

functioning of private hospitals.
Nutrition related diseases in women

195. SHRI RAJEEV SHUKLA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether a multi-centric study (2005-08) on nutrition related diseases in women has
indicated high prevalence of obesity and high cholesterol levels in women over 35 years of age in

India;
(b) whether Government has examined the report; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per information available, Department of Science and Technology had funded a multi-centric
study in 2005 on Development of appropriate prevention and interventions strategies for
nutrition related non-communicable disorders amongst women in post reproductive period with
All India Institute of Medical Sciences, New Delhi as the coordination centre. The study is still in

progress.
(b) and (c) Do not arise.
Government spending on health care

196. DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:
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(a) whether National Common Minimum Programme had suggested raising public
spending on health to at least 2.3 per cent of GDP; and what was actually spent, during last

three years;

(b) percentage share of GDP utilized for public health by neighbouring/advanced

countries;
(c) the details of private and Government spending on health care for the last three years;

(d) whether the provision of various health service by Government could be considered to
be adequate; and

(e) compared on various health parameters, where does India stand, vis-a-vis
neighbouring/advanced countries ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Under the National Common Minimum Programme (NCMP) of the Government, health care is
one of the seven thrust areas. The NCMP had mandated that Public spending will be raised to at
least 2-3% of GDP over the next five years with focus on public health care. Public spending on
health as % of GDP for the last three years has been in the vicinity of one percent.

(b) and (c) The details of percentage share of GDP utilized for public health by
neighbouring / advanced countries as also data relating to private and Government spending on
health care for the available last three years are given in Statement-1 (See below ).

(d) Recognizing the fact that health care services in the country are inadequate, National
Rural Health Mission (NRHM) was launched in April, 2005. Under the NRHM, a wide range of
policy initiatives have been taken for improving health infrastructure and address the health care
needs of the population to achieve better health indicators. The main aim of NRHM is to provide
accessible, affordable, accountable and effective primary health care facilities, especially, to the
poor and vulnerable sections of the population. Improvements in health services is a continuous
process and initiatives already implemented would be further strengthened.

(e) Select health parameters in respect of neighbouring/advanced countries are given in
Statement-ll.
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Statement-/

Government spending on Health as percentage of Gross Domestic Product (GDP) and Government
Expenditure and Private Expenditure on Health as % of total expenditure on Health

Country Govt. Health Total Expenditure on Government Expenditure Private expenditure on

Expenditure as % Health as % of GDP on Health as % of total Health as % of total

of GDP Expenditure on Health expenditure on health
2004 2005 2006 2004 2005 2006 2004 2005 2006 2004 2005 2006
India 0.87 095 0.90 5.0 5.0 3.6 17.3 19.0 25.0 82.7 81.0 75.0
Pakistan 0.43 0.37 0.33 2.2 2.1 2.0 19.6 17.5 16.4 80.4 82.5 83.6
Bangladesh 0.87 0.81 1.02 3.1 2.8 3.2 28.1 29.1 31.8 71.9 70.9 68.2
Sri Lanka 1.96 1.89 2.00 4.3 4.1 4.2 45.6 46.2 47.5 54.4 53.8 52.5
China 1.79 1.82 1.87 4.7 4.7 4.6 38.0 38.8 40.7 62.0 61.2 59.3
Nepal 1.47 1.63 1.56 5.6 5.8 5.1 26.3 28.1 30.5 73.7 71.9 69.5
Bhutan 2.95 2.84 2.52 4.6 4.0 3.5 64.2 71.0 72.1 35.8 29.0 27.9
Philippines 1.35 1.17 1.25 3.4 3.2 3.8 39.8 36.6 32.9 60.2 63.4 67.1
USA 6.88 6.86 7.01 15.4 15.2 15.3 44.7 45.1 45.8 55.3 54.9 54.2
UK 6.99 7.14 7.16 8.1 8.2 8.2 86.3 87.1 87.3 13.7 12.9 12.7
Canada 6.84 6.82 7.04 9.8 9.7 10.0 69.8 70.3 70.4 30.2 29.7 29.6

Source: World Health Statistics, 2007, 2008 and 2009 (Government Expenditure as % of GDP derived from data contained in the Reports quoted)
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Statement-I/

Select Health Parameters in respect of countries neighbouring and advanced

Country Life Under Infant Maternal
expectancy at 5 mortality Mortality Mortality ratio
Birth (years) rate (per 1000 rate (per 100000 live
live births) (per 1000 live births)
births)
Both Sexes Both Sexes Both Sexes Female
2007 2007 2007 2005
India 64 72 54 450%#
Pakistan 63 90 73 320
Bangladesh 64 61 47 570
Sri Lanka 71 21 17 58
China 74 22 19 45
Nepal 63 55 43 830
Bhutan 63 84 56 440
Philippines 71 28 23 230
USA 78 8 6 1
UK 80 6 5 8
Canada 81 6 5 7

Source: World Health Statistics, 2009
#As per Registrar General of India; Sample Registration System (SRS) 2004-06, MMR is 254.

Public spending on health

197. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the National Common Minimum Programme had committed to allocate 2 to 3
per cent of the GDP as public expenditure on health, a target to be achieved by 2010;

(b) whether public spending on health had declined from 1.16 per cent in 2002 to 0.87 per
cent in 2004;

(c) if so, the present status and how does it compare with neighbouring/advanced

countries;

(d) how do various health parameters/women and child health norms/MMR and IMR,
compare with other countries; and
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(e) maternal/infant deaths per day/year, State-wise ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes.

(b) and (c) As per the Reports of World Health Statistics 2006 and 2007 public spending
on health as percentage of GDP has been 1.16% in 2002, 1.19 in 2003 and 0.87 in 2004. Public
spending on Health as percentage of GDP in India in comparison with neighbouring and select

advanced countries according to available information is given in Statement-1 (See below).

(d) Select health parameters/women and child health norms/MMR and IMR, in India in
comparison with neighbouring and select advanced countries according to available information
are given the Statement. [Refer to Statement-Il appended to USQ 196 Pt. (e).]

(e) As per the Sample Registration System (SRS) data of Registrar General of India (RGI)
Maternal Mortality Ratio (MI\/IR) for 2004-2006 and Infant Mortality Rate for 2007 in respect of
select major States is given in Statement-1l and Statement-Ill respectively (See below). Data on

Maternal/Infant death per day/per year is not available.
Statement-/

Public spending on Health as percentage of Gross Domestic Product (GDP)

Country Total Expenditure on Health Government Health Expenditure
as on % GDP as % of GDP

2002 2003 2004 2005 2006 2002 2003 2004 2005 2006

India 4.9 4.8 5.0 5.0 3.6 116 1.19 0.87 0.95 0.90
Pakistan 2.6 2.4 2.2 2.1 2.0 0.90 0.66 0.43 0.37 0.33
Bangladesh 3.3 3.4 3.1 2.8 3.2 0.98 1.16 0.87 0.81 1.02
Sri Lanka 3.6 3.5 4.3 4.1 4.2 1.62  1.58 1.96 1.89 2.00
China 5.5 5.6 4.7 4.7 4.6 1.97 2.03 1.79  1.82  1.87
Nepal 5.6 5.3 5.6 5.8 5.1 1.80 1.47 1.47  1.63  1.56
Bhutan 3.6 3.1 4.6 4.0 3.5 3.07 2.59 295 284 2.2
Philippines 3.0 3.2 3.4 3.2 3.8 1.20  1.40 .35 117 1.25
USA 4.7 152 154 16.2 163 6.59 6.78  6.88 6.86 7.01
UK 7.7 8.0 8.1 8.2 8.2 6.42 6.86 699 7.4 7.6
Canada 9.6 9.9 9.8 9.7 10.0 6.69 6.92 6.84 6.82 7.04

Source: World Health Statistics 2006, 2007, 2008 and 2009 (Govemment Expenditure as % of
GDP derived from data contained in the Report quoted).
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Statement-1

Maternal Mortality Ratio (MMR) India and bigger States

India/States Maternal Mortality Ratio (MMR)
(2004-06) (per 1,00,000 live births)

India Total 254
Assam 480
Bihar/ Jharkhand 312
Madhya Pradesh/ Chhattisgarh 335
Orissa 303
Rajasthan 388
Uttar Pradesh/ Uttaranchal 440
Andhra Pradesh 154
Karnataka 213
Kerala 95
Tamil Nadu m
Guijarat 160
Haryana 186
Maharashtra 130
Punjab 192
West Bengal 141

Source: Registrar General of India Sample Registration System (SRS)
Statement-1//

Infant Mortality Rate (IMR), India and bigger States

India/States Infant Mortality Rate (IMR) 2007
(per 1000 live births)
1 2
India Total 55
Assam 66
Bihar 58
Chhattisgarh 59
Madhya Pradesh 72
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1 2

Orissa 71
Rajasthan 65
Uttar Pradesh 69
Andhra Pradesh 54
Karnataka 47
Kerala 13
Tamil Nadu 35
Guijarat 52
Haryana 55
Maharashtra 34
Punjab 43
West Bengal 37
Jammu and Kashmir 51
Himachal 47

Source: Registrar General of India Sample Registration System
Testing of adulteration in food items

1198. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Government and non-Government laboratories, capable of testing of
adulteration in food items, throughout the country; State-wise details thereof under Food
Security and Standard Act 2006;

(b) testing fee to be charged in these laboratories, the extent to which this fee will be
more or less against the one payable at present; and

(c) whether microbiological, antioxidant preservative emulsifier tests will be possible
within 14 days prescribed for sample testing?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) There are 72 States and Central Government Food Testing Laboratories under the
Prevention of Food Adulteration Act 1954 and Rules 1955. The Section 43 of Food Safety and
Standard Act, 2006 relating to inter-alia establishment as well as notification of laboratories for
testing of food articles and fee chargeable therefor is yet to be enforced.

tOriginal notice of the question was received in Hindi.
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(c) The samples of food can be tested for analysis of antioxidants, preservatives and
microbiological tests within 14 days but in some cases microbiological tests may take some more
time.

Anthrax prevention measures

199. SHRIMATI T. RATNA BAI: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether people are dying due to anthrax in every State especially in the agency areas
like East Godavari, West Godavari, Visakhapatnam and Khammam rural areas in Andhra
Pradesh;

(b) if so, the details thereof;
(c) if not, the reasons therefor;
(d) the funds being released and spent for this purpose; and

(e) what steps Government will take to prevent it early by taking precautions and creating
awareness among the people in rural agency areas?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
No. In Andhra Pradesh human anthrax cases are reported only from Visakhapatnam District.

(b) and (c) 18 confirmed human anthrax cases with 3 deaths among 75 suspected anthrax
cases have been reported from Visakhapatnam District which is due to handling and
consumption of deceased animals.

(d) As informed by the Government of Andhra Pradesh, no funds have been released for
this purpose. However, the funds required to tackle this disease are being arranged by them
from the regular budgetary allocations. For supplementing State Government’s efforts in
controlling animal diseases (including anthrax), funds are also being provided by Ministry of
Agriculture, Department of Animal Husbandry, Dairying and Fisheries to states under centrally
sponsored scheme ‘Assistance to States for Control of Animal Diseases (ASCAD)’.

(e) The State Government has informed that their Health Department, in coordination with
Animal Husbandry, Panchayath Raj and Revenue Departments, is taking all possible preventive
and control measures and creating awareness among the people in rural agency areas.

Opening of equipped hospitals in rural areas

200. SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a fact that there are only 34 per cent hospitals which can find diseases at
an early stage by doing medical check-ups in rural areas;

(b) if so, the reasons for such low percentage in rural areas; and

(c) the number of such hospitals to be constructed in the current year, State-wise,
especially in Andhra Pradesh ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)

No.

(b) Does not arise.

(c) State-wise details including the State of Andhra Pradesh indicating the number of Sub

Centres/Primary Health Centres/Community Health Centres to be constructed and amount

approved under National Rural Health Mission for the year 2009-10 are given in the Statement.

Statement

State-wise details of the number of SC/PHC/CHC to be constructed and
amount approved under NRHM for the year 2009-10

Sl.  State SC/PHC/CHC to No of units and rate Amount
No. be constructed approved
in 2009-10
(Rs.inlac)
1 2 3 4 5
1. Assam Sub Centres (New) 750 units @ Rs.7.5 lac 5625.00
--do-- PHCs (New) 50 units @ Rs.53.00 lac No grants
2. Manipur PHCs (New) 9 units @ Rs.67.62 lac 1017.55
for PHC and Rs.68.07 lac
for dtaff gtrs.

SCs (New) 66 @ Rs.15.52 lac valley Proposed
and Rs.17.27 lacfor hilly but not
districts approved

by NPCC

3. Meghalaya PHCs (New) 3 units @ Rs.1.51crore 453.00
4.  Mizoram SCs() (New) 28 units 382.18
PHCs (New) 4 units 275.31

5.  Nagaland Scs (New) 25 units @ Rs.12.33 lac 308.25
PHCs (New) 5 units @ Rs.65.88 lac 328.4
6. Tripura SCs (New) 20 units @ Rs.10.87 lac 217.4
SCs for bldg. less SCs 40 @ Rs.1035 lac 414.00

PHCs (New) 8 units @ Rs.412 lac 2472.00

7. Arunachal SCs 25 units @ Rs.9 lac 225.00

Pradesh

PHC One unit @ Rs.12lac 12.00
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1 2 3 4 5
8.  Punjab CHGCs (New) 4 units @ Rs.200 lac 300.00
9. Bihar HSCs 315 units @ Rs.9.5 lac 2992.50
PHCs 121 units 4000.00
10. Guijarat CHCs 4 units @ Rs.1.65 crore
PHCs 5 units @ Rs.50 lac
SCs One unit @ Rs.16 lakh
M. Kerala CHCs 52 units 759.40
SCs 100 units 660.00
12.  Jharkhand SCs 55 units 1095.00
PHCs 4 units 200.00
13. Uttar Pradesh  SCs 3000 units 24000.00
CHCs 110 units 11000.00
14. Orissa SCs 6 units 6000.00
15.  Andhra CHCs Not indicated 2025.00
Pradesh
16.  Himachal SCs 85 units 2700.00
Pradesh
17.  Tamil Nadu PHCs 22 units 110.00
18.  West Bengal SCs (non Gram 300 units @ Rs.12.47 lac 6384.64
Panchayat HQ SCs)
9. M.P SCs 100 units 150.00
PHCs 20 units 200.00
CHCs 30 CHCs 700.00

201. SHRI A. ELAVARASAN: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact that fake Chinese drugs are identified frequently while inspecting

Imported fake drugs

imported drugs recently;

(b) if so, the number of cases identified by the Drug Controller General of India Officials

and the value of those identified spurious drugs imported recently; and

(c) the steps taken by Government to prevent such bulk inflow of spurious drugs since it

will harm the health of our people and economy ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) During the recent past, three cases of import of bulk drugs from unregistered source
originating from China were detected at Chennai sea port by the officers of Central Drugs
Standard Control Organization (CDSCO). The import of drugs from unregistered source is not
permitted under the Drugs and Cosmetic Act 1940 and Rules, 1945. The total value of drugs
detained is Rs. 73,87,141/- only.

(c) The CDSCO under Ministry of Health and Family Welfare has taken up the issue of
import of bulk drugs from unregistered source with Directorate of Revenue Intelligence,
Customs and all port officials to curb such import into the country under Custom Act.

India labelled fake drugs consignment from China

202. SHRI A. ELAVARASAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a fact that the Nigerian Government had recently confiscated
consignment of fake drugs with made in India labels shipped from China;

(b) if so, whether Government has initiated any action in this regard; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) The information is being collected and will be laid on the Table of the House.

Construction of new hospitals under NRHM

203. SHRI A. ELAVARASAN: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government propose to constitute the National Rural Health Mission to
compete the deficiency of health professionals especially in rural areas;

(b) whether there is any proposal with the Government to set up fully equipped hospitals
under this scheme (NRHM) in all rural areas;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) The Government has operationalised National Rural Health Mission (NRHM) for
comprehensive and sector wise rejuvenation of Public Health delivery system in the states. The
NRHM was launched on 12th April, 2005. As part of NRHM, the Government of India supports
the states in operationalising fully equipped health facilities for fully equipped health facilities for
delivering services as per Indian Public Health Standards at all levels in rural areas. The setting
up of new public health facilities and rejuvenation/renovation of existing facilities is undertaken
on the basis of Annual State Programme Implementation Plans which are prepared by each state
and appraised/approved by the Government of India.
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Prevention of Swine Flu

204. SHRIMOHD. ALI KHAN:
SHRI' N. BALAGANGA:
SHRI PRABHAT JHA:
SHRI BALAVANT AL/AS BAL APTE:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(a) whether Government is tackling the Swine Flu cases in our country;
(b) if so, the details thereof;

(c) the cases registered, State-wise;

(d) whether the root cause of the disease has been ascertained; and
(e) the steps taken/being taken to prevent it?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(e) Yes. Swine Flu (now called Influenza A HIN1) is caused by a novel influenza virus which has

components from existing avian, human and swine flu viruses.

To tackle this disease, Government of India took a series of actions. A comprehensive plan
including guidelines and standard operating procedures were put in place. Travel advisory was
issued to defer non essential travel to the affected countries. Entry screening of passengers
started at 22 international airports and five international checkpoints Community surveillance to
detect clusters of influenza like illness is being done through Integrated Disease Surveillance
Project. National Institute of Communicable Diseases, Delhi and National Institute of Virology,
Pune are testing clinical samples. Sixteen additional laboratories have also started testing. There
is adequate quantity of Oseltamivir, the drugs and protective equipments. License has been
issued to three Indian manufacturers for importing seed virus to manufacture flu vaccine. short
term media plan has been implemented. Travel advisory, do’s and don’ts and other pertinent
information has been widely published to alley fear and avoid panic. Media is kept informed on

daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.

National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation

facilities including critical care facilities at district level..
Government is fully geared up to deal with the situation.

The cases registered State-wise are given in the Statement.
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Statement
States that have registered Influenza A HIN1

(As on 30th June, 2009)

SI.No. State City No of cases

Imported cases (100)

1. Karnataka Bangalore 16
2. Tamil Naidu Chennai 6
Coimbatore 2
Madurai 1
3. Delhi Delhi 32
4. Punjab Fatehgarh 1
Jalandhar 7
Gurdaspur 1
Hoshiarpur 1
5. Andhra Pradesh Hyderabad 17
6. Maharashtra Mumbai 6
Pune 2
7. Goa Panjim 1
8. Haryana Gurgaon 2
9. West Bengal Kolkata 2
10. Kerala Calicut 1
Perumbavoor 2

Indigenous Cases (9)

1. Delhi Delhi 6
2. Andhra Pradesh Hyderabad 1
3. Punjab Gurdaspur 1
4. Haryana Gurgaon 1

Detection, cure and prevention of HIN1 virus

205. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the current status of HIN1 virus/influenza in the country; and

(b) the steps taken by Government for detection, cure and prevention of the spread of
HIN17?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
As on 30th June, 2009 there are 109 laboratory confirmed cases of Influenza A HIN1 [swine].
All these are travel related cases being brought into India by passengers coming from
affected countries, except for nine, which are secondary cases reported in the immediate
family contacts. These nine cases are geographically scattered. All the cases have been
detected early, put on treatment and cured. Out of these, 70 have been discharged as on
30th June, 2009. Timely institution of public health measures have prevented community
spread so far.

(b) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National
Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to three
Indian manufacturers for importing seed virus to manufacture flu vaccine. Short term media plan
has been implemented. Travel advisory, do’s and don’ts and other pertinent information has
been widely published to alley fear and avoid panic. Media is kept informed on daily basis. The
pandemic preparedness and response calls for actions in sectors beyond health. National
Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level.

Government is fully geared up to deal with the situation.
Blood testing facilities to detect Swine Flu

206. DR. JANARDHAN WAGHMARE:
SHRI'N.K. SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the number of persons affected by Swine Flu (positive) have increased in the
country;

(b) if so, the facts and details thereof;

(c) whether the laboratories in various parts of the country are not adequate to check the
samples of blood of patients affected by H1N1 virus; and

(d) if so, the strategies formulated by Government to check the increasing number of
H1N1 positive persons in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes. In our country the first case was reported on 13th May, 2009. Since then there
have been 109 laboratory confirmed cases of Influenza A HIN1 [swine]. State-wise list is given in
the Statement. [Refer to Statement appended to USQ 204 Pt. (a)to (e)]. All these are travel
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related cases being brought into India by passengers coming from affected countries, except for
nine, which are secondary cases reported in the immediate family contacts. These nine cases
are geographically scattered. All the cases have been detected early, put on treatment and
cured. Out of these, 70 have been discharged as on 30th June, 2009. Timely institution of public
health measures have prevented community spread so far.

(c) There are adequate number of laboratories to check the clinical samples of suspected
cases. List of laboratories is given in Statement (See below).

(d) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued
to defer non essential travel to the affected countries. Entry screening of passengers started
at 22 international airports and five international checkpoints Community surveillance to detect
clusters of influenza like illness is being done through Integrated Disease Surveillance Project.
National Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune
are testing clinical samples. Sixteen additional laboratories have also started testing. There is
adequate quantity of Oseltamivir, the drugs and protective equipments. License has been
issued to three Indian manufacturers for importing seed virus to manufacture flu vaccine.
Short term media plan has been implemented. Travel advisory, do’s and don’ts and other
pertinent information has been widely published to alley fear and avoid panic. Media is kept
informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.
National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level.

Government is fully geared up to deal with the situation.
Statement

Distribution of Laboratories having Real Time PCR facilities for
Diagnostic Test of HINT for different States

SI.No. Laboratory State

1 2 3

1. NIV, Pune Maharashtra, Madhya Pradesh and Chhattisgarh
2. KIPM, Chennai Tamil Nadu

3. AlIMS, New Delhi UP and Uttaranchal Pradesh

4. NICED, Kolkata West Bengal, Orissa, Bihar and Jharkand

5. RMRC, Dibrugarh NE States

6. CMCGC, Vellore Kerala
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1 2 3

7. VPVI, Delhi Rajasthan

8. PGI, Chandigarh Chandigarh, J&K and Punjab
9. NICD, Delhi Delhi

10. SGPGI, Lucknow Uttar Pradesh

1. CRI, Kasauli Himachal Pradesh And Haryana
12. BJ Medical College, Ahmedabad Guijarat

13. NIMHANS, Bangalore Karnataka and Goa

14. KMC, Manipal Karnataka

15. IGMC, Shimla Shimla and Upper Himachal
16. IPM, Hyderabad Andhra Pradesh

17.  JIPMER, Puducherry Tamil Nadu

18. Haffkine Institute, Mumbai Maharashtra

NIV and NICD are reference Lab for ICMR’s influenza surveillance network and IDSP
Laboratories respectively.

Trans Fatty Acid in edible oils and ghee

1207. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether attention of Government has been drawn towards the recent report of Centre
for Science and Environment (C.S.E.) according to which the quantity of Trans Fatty Acid in
edible oils which is very detrimental to the health, has been found more than 5 to 12 times
compare to two per cent as per international standards;

(b) if so, the names of companies from which samples of oil and ghee were taken;
(c) the action being taken by Government against guility companies; and

(d) the steps being taken by Government to bring the level of Trans Fatty Acid upto two
per cent in edible oils, ghee and butter?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes Sir. As reported in the newspapers, and also available on the website of the Centre for
Science and Environment (C.S.E.), a report titled “Fatty acid profile of edible oils and fats in
India” has been brought out in January, 2009.

(b) The companies from whom the samples were drawn by CSE as per the Report are
M/s. Adani Wilmer Ltd., M/s Cargil India Pvt., Ltd., M/s Bungee India Ltd., M/s Marico Ltd.,

tOriginal notice of the question was received in Hindi.
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M/s Agrotech Foods Ltd., M/s RR Oomerbhoy Pvt. Ltd., M/s Dhara Vegetable Oils and Foods
Company Ltd., M/s Jindal Oils and Fats Ltd., M/s Milk Food Ltd., M/s Seil Edible Oils Ltd., M/s
Gujarat Cooperative Milk Marketing Federation Ltd., M/s Amrit Banaspati Company Ltd., M/s.
Consumer Marketing India Pvt. Ltd., M/s. Recon Oil Industries Pvt. Ltd., M/s Shalimar Agro
Tech Pvt. Ltd., M/s Sarda Agro Oil Ltd. and M/s Ruchi Infrastructure Ltd.

(c) The Prevention of Food Adulteration Rules, 1955 do not prescribe any limit of Trans
Fatty Acid in edible oils and fats.

(d) Ministry of Health and Family Welfare vide its notification GSR 664 (E) dated 19.9.2008
(effective from 19.03.2009) has made it compulsory:-

e to declare that the products containing Hydrogenated vegetable fat or bakery
shortening shall declare on the label that it contains Trans Fatty Acid.

e thatin case it is claimed on the label of the product that it is free from Trans Fatty Acids
then the amount of Trans Fatty Acids shall not be more than 0.2g per serving.

AIIMS like hospital in Madurai

208 SHRI T.T.V. DHINAKARAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is proposed to build a super speciality hospital on the lines of All India
Institute of Medical Sciences in Madurai, Tamil Nadu;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(C) No, But a proposal to upgrade the Government Medical College, Madurai at an outlay of
Rs.150 crore comprising Central contribution of Rs.125 Crore and State’s contribution of Rs.25
Crore under the second phase of Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) has
been approved on 5.2.2009.

Arrangements for tackling swine flu

1209. SHRI AMIR ALAM KHAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is aware that swine flu is spreading in the country, particularly in
Delhi and northern India;

(b) if so, number of swine flu cases came to light during last month;
(c) whether the country lacks anti-swine flu drugs being supplied to the patients;
(d) if so, the reasons therefor; and

(e) the details of extensive arrangements made by Government to tackle swine flu and
take up the matter on priority basis ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes.

(b) Since 13th May, 2009 till 30th June, 2009 there have been 109 laboratory confirmed
cases of Influenza A HIN1 [Swine]

(c) There is adequate stock of anti-flu drugs in the national stockpile.
(d) Question does not arise.

(e) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National
Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to three
Indian manufacturers for importing seed virus to manufacture flu vaccine. Short term Media plan
has been implemented. Travel advisory, do’s and don’ts and other pertinent information has
been widely published to alley fear and avoid panic. Media is kept informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.
National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level. Government is fully geared up to deal with
the situation.

Radiation dangers from radio diagnostic tests

210. SHRI PRAKASH JAVADEKAR: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is taking measures to make doctors aware of the dangers of
radiation in radio diagnostic tests to which patients are subjected to;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) Yes, Sir. Radiation protection measures and dangers of radiation are included in the
curriculum of undergraduate and post graduate medical students of Radio Diagnosis and Radio
Therapy courses.

Fake Chinese drugs

211. SHRI SUBHASH PRASAD YADAV: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether fake Chinese drugs are landing in Indian cities;
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(b) if so, the details thereof, city-wise;

(c) the measures taken/proposed to check it;

(d) the officials held responsible for allowing such life-threatening drugs; and
(e) the action proposed to be initiated against such officials ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) During the recent past, three cases of import of bulk drugs from unregistered source
originating from China were detected at Chennai sea port by the officers of Central Drugs
Standard Control Organization (CDSCO). The import of drugs from unregistered source is not
permitted under the Drugs and Cosmetic Act 1940 and Rules, 1945.

(c) The CDSCO under Ministry of Health and Family Welfare has taken up the issue of
import of bulk drugs from unregistered source with Directorate of Revenue Intelligence, Customs
and all port officials to curb such import into the country.

(d) The import of bulk drugs from unregistered source has not been allowed by the officials
of Central Drugs Standard Control Organization.

(e) Does not arise.
Swine Flu infected foreigners visiting India

1212. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether itis a fact that foreign passengers infected with swine flu have entered India in
recent past;

(b) if so, the names of the States where such cases have been reported, the details
thereof;

(c) whether Government has made arrangements on airports for medical examination of
all the passengers coming from foreign countries;

(d) if so, whether Government has made any arrangement for sending back the infected
foreign passengers immediately; the details thereof; and

(e) if not, the steps taken by Government to check infection from spreading in the
country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes.

(b) Details are given in the Statement. [Refer to Statement appended to USQ 204 Pt. (a)
to (e).]

(c) Arrangements have been made for entry screening of passengers at 22 international
airports and five international checkpoints. Passengers from affected countries are subjected to
temperature monitoring. On being detected having fever, the passenger is subjected to medical
examination.

tOriginal notice of the question was received in Hindi.
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(d) No, Sir. All the airports have attached isolation facilities where they are isolated and
treated.

(e) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued
to defer non essential travel to the affected countries. Community surveillance to detect
clusters of influenza like illness is being done through Integrated Disease Surveillance Project.
National Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune
are testing clinical samples. Sixteen additional laboratories have also started testing. There is
adequate quantity of Oseltamivir, the drugs and protective equipments. License has been
issued to three Indian manufacturers for importing seed virus to manufacture flu vaccine.
Short term media plan has been implemented. Travel advisory, do’s and don’ts and other
pertinent information has been widely published to alley fear and avoid panic. Media is kept
informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.
National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level.

Government is fully geared up to deal with the situation.
Abnormalities due to alarming level of uranium

213. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that abnormalities among more than 150 children in a pocket of
Faridkot district in Punjab has been found due to alarming levels of uranium, which was detected
by tests conducted by a toxicologist from Johannesburg during April, 2009 while unraveling the
mystery of uranium in the afflicted kids admitted to a local hospital; and

(b) if so, whether preventive measures would be devised by Government and circulated
to States for strict observance?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) This Ministry has not received any scientific report on alarming levels of uranium among
children in Faridkot District in Punjab. A news report mentions about high levels of uranium in 150
mentally disabled children in Faridkot. The news report also mentions about an exercise being
carried out by the Department of Atomic Energy to confirm levels of uranium among children and
its possible sources.

Charging of capitation fee by private medical colleges

214. DR. (SHRIMATI) NAJMA A. HEPTULLA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that there have been complaints against some medical
colleges demanding capitation fee from the students for admission;
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(b) whether Government is aware that some colleges have been demanding capitation fee
under different names;

(c) if so, whether an inquiry has been conducted against such colleges and the colleges
de-recognised; and

(d) ifnot, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
to (d) On the basis of newspaper reports that two medical colleges in Tamil Nadu namely, Sri
Ramachandra Medical College, Porur (Deemed University) and Sri Balaji Medical College,
Chennai (Deemed University) were allegedly demanding capitation fees, the Central
Government sought reports from the Government of Tamil Nadu and the Medical Council of
India (MCI). The Government of Tamil Nadu have replied that notices have been issued to
these two medical colleges but reply is awaited. Government of Tamil Nadu have further
stated that action would be taken against aforesaid two medical colleges on the receipt of
their replies. The MCI constituted an Inquiry Committee to investigate into the matter. The
Committee has since submitted its report to the Central Government which is under
consideration.

Strict norms for controlling private medical colleges

215. DR. (SHRIMATI) NAJMA A. HEPTULLA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what recommendations have been made by the Knowledge Commission concerning
health care education system in the country;

(b) how many recommendations have been accepted by Government so far;

(c) what are the reasons for not accepting recommendations of the Knowledge
Commission;

(d) whether Government will review existing medical education system and enforce strict
norms for private medical colleges; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(e) The main recommendations of the Knowledge Commission are as follows:

e  Constitution of a Standing Committee within the structure of the Independent
Regulatory Authority for Higher Education (IRAHE).

e The Indian Medical Council Act should be amended such that MCI functions only as a
professional association, with powers to conduct nationwide examinations, and to
provide licenses for those who wish to join the profession.

e  Similar changes are needed for all the other Councils viz. Nursing Council, Pharmacy
Council, Dental Council and Rehabilitation Council.

¢ |IRAHE should be empowered to license suitable agencies for accreditation.
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e Policies of admission and fee structure of private college have to be regulated, not only
to stop them from becoming sources of political and financial power but also to arrest

falling standards.

e Al institutions must constitute Curriculum Committees that plan curricula and

instructional methods, which are regularly updated.

e  Attracting and retaining quality faculty should be accorded top priority. Measures such
as opportunities to attend international conferences regularly, sabbaticals, dual
appointments, regarding research, fast-track promotions, and dissociating

remuneration from Government pay scales should be explored.

o  The medical profession needs to be structured like a pyramid with the base made up of
general physicians. At present there is little if any space for such doctors in

postgraduate courses, Therefore.

e Adequate representation should be given to general physicians while carrying out
expansion of post graduate seats such that fifty percent seats are reserved for general

physicians.
e New streams for post graduation should be looked at based on needs.

e Admission to post graduate courses should be done on the basis of credits received in
the National Exit Examination and pre and post internship clinically oriented exams after
internship.

e Need to reserve post graduate seats (upto 20% of total available seats) for graduates

who have worked in rural areas for at least 3 years.

e  The number of medical colleges in relation to population in some states is much higher
than in other states. The Central Government should aid new colleges in these states
to address this regional disparity. For instance, north eastern states require urgent
attention in this context. The Central Government can develop a list of priority sites for
establishing new colleges where the impact of new clinical facilities would benefit the

surrounding rural population.

e Further at least one institution should be identified in each State that can

serve as a center of excellence and role model for the other institutions of the state.

e Medical education cannot be standalone. It requires support in the form of trained
nurses, pharmacists, paramedic workers. It must all also serve the essential
purpose of delivering health care to the people. Therefore, we also set out some

recommendations on education for supporting services and public health.

The recommendations of Knowledge Commission are under consideration. However, this
Ministry proposes to set up a National Council for Human Resources in Health as an overarching

regulatory body for the health sector to reform the current regulatory framework and enhance
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supply of skilled personnel. A Task Force under the chairmanship of Union Secretary (Health
and Family Welfare) has been constituted to deliberate upon the issue of setting up the
proposed National Council. The Task Force shall submit its report to the Ministry by 31st July,
2009.

Human clinical trials

216. PROF. ALKA BALRAM KSHATRIYA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has mandated all human clinical trials being done

in the country to be registered with the Indian Council of Medical Research (ICMR);

(b) if so, whether the offenders of unethical trials and those who violate the norms would

be punished;
(c) if so, the details thereof; and

(d) the details of unethical human clinical trials came to the notice of Government during

the past few months and action taken by Government thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Prior to 17th November 2008, registration of clinical trial was voluntary. For all the clinical trials,
permission of which were granted between 17th November 2008 to 14th June 2009, applicants
were advised to get the trials registered at Indian Council of Medical Research (ICMR) registry at
www.ctri.in.. However for all clinical trials permitted on or after 15th June 2009, applicants are
being informed that it is now mandatory to register the trial at the said ICMR site before enrolling

first patient in the study.

(b) and (c) Under Rule 122DB of Drugs and Cosmetics Rules, if any applicant fails to
comply with any of the conditions of clinical trial permission, Drugs Controller General (India)

can suspend or cancel the permission.

(d) The inspection of one of the sites of a clinical trial by a team constituted by Central
Drugs Standard Control Organisation (CDSCO), revealed various Good Clinical Practices
(GCP) violations. Therefore, the concerned investigator, sponsor and monitor were issued
warning letters asking them to take corrective actions to prevent such violations in future. The
clinical trial remained suspended at all the twelve sites from 06.11.2008 to 22.04.2009. The
sponsor submitted various corrective actions taken to ensure GCP compliance. CDSCO
scrutinized the same and decided to revoke the suspension on 23.04.2009 from all the sites
except the inspected site. Further monitor and investigator of the inspected site also submitted
details of corrective actions taken by them, based on which the suspension from the inspected

site was also revoked on 02.06.2009.
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Swine flu affected countries

217. SHRI RAMDAS AGARWAL : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether World Health Organisation (WHO) in its swine flu alert level has warned that

world was on brink of an epidemic;
(b) if so, which are the countries affected with swine flu;

(c) whether India has begun tracking passengers who travelled to New Delhi, Hyderabad,
Jaipur, Mumbai etc. from Mexico and neighbouring countries like Canada, Europe and United
States etc. indicating number of passengers suspected/found suffering from swine flu till date;

and

(d) what preventive measures Government has taken in this regard indicating whether any

travel advisory issued for Indian citizens for not travelling to affected countries ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes. The World Health Organization has raised the level of pandemic alert from level five to level

six implying wide spread infection of Influenza A H1IN1 (earlier called Swine Flu).

(b) The list of countries affected by influenza A HIN1 is given in the Statement (See

below).

(c) Arrangements have been made for entry screening of passengers at 22 international
airports. So far 109 cases have tested positive (as on 30.06.09) of which 100 are passengers

who travelled from affected countries.

(d) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National
Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to three
Indian manufacturers for importing seed virus to manufacture flu vaccine. Short term media plan
has been implemented. Travel advisory, do’s and don’ts and other pertinent information has
been widely published to alley fear and avoid panic. Media is kept informed on daily basis. The
pandemic preparedness and response calls for actions in sectors beyond health. National
Disaster Management Authority has issued guidelines for such actions. All States have been
requested to gear up the State machinery and strengthen isolation facilities including critical care

facilities at district level.

Government is fully geared up to deal with the situation.
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Statement

Laboratory-confirmed cases of new influenza A(HINT) as officially reported to WHO by States
Parties to the International Health Regulations (2005)

29 June 2009 09:00 GMT
SI.No.  Country, territory and area Cumulative total
Cases Deaths

1 2 3 4
1. Algeria 2 0
2. Antigua and Barbuda 2 0
3. Argentina 1488 23
4. Australia 4028 7
5. Austria 12 0
6. Bahamas 4 0
7. Bahrain 15 0
8. Bangladesh 1 0
9. Barbados 10 0
10. Belgium 43 0
1. Bermuda, UKOT 1 0
2. Bolivia 126 0
13. Brazil 452 0
14. British Virgin Islands, UKOT 1 0
15. Brunei Darussalam 29 0
16. Bulgaria 7 0
17. Cambodia 6 0
18. Canada 7775 21
9. Cap Verde 3 0
20. Cayman Islands, UKOT 9 0
21. Chile 5186 7
22. China 1442 0
23. Colombia 88 2
24. Costa Rica 255 1
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1 2 3
25 Cote d’Ivoire 2
26. Cuba 34
27. Cyprus 25
28. Czech Republic 9
29. Denmark 44
30. Dominica 1
31. Dominican Republic 108
32. Ecuador 125
33. Egypt 50
34. El Salvador 226
35. Estonia 13
36. Ethiopia 2
37. Fiji 2
38. Finland 26
39. France 235
40. French Polynesia, FOC 3
41. Martinique, FOC 2
42. Germany 366
43. Greece 86
44. Guatemala 254
45. Honduras 118
46. Hungary 8
47. Iceland 4
48. India 64
49. Indonesia 8
50. Iran 1
51. Irag 10
52. Ireland 39
53. Israel 469
54. Italy 112
55. Jamaica 21
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1 2 3 4
56. Japan 1212 0
57. Jordan 18 0
58. Korea, Republic of 202 0
59. Kuwait 30 0
60. Laos 3 0
61. Latvia 1 0
62. Lebanon 25

63. Lithuania 1 0
64. Luxembourg 4 0
65. Malaysia 112 0
66. Mexico 8279 16
67. Monaco 1 0
68. Montenegro 1 0
69. Morocco I 0
70. Nepal 3 0
71. Netherlands 118 0
72. Netherlands Antilles, Curacao * 3 0
73. Netherlands Antilles, Sint Maarten 1 0
74. New Zealand 587 0
75. Nicaragua 277 0
76. Norway 31 0
77. Oman 3 0
78. Panama 403 0
79. Papua New Guinea 1 0
80. Paraguay 85 0
81. Peru 360 0
82. Philippines 861 1
83. Poland 14 0
84. Portugal 1 0
85. Qatar 10 0
86. Romania 24 0
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1 2 3 4
87. Russia 3 0
88. Samoa 1 0
89. Saudi Arabia 69 0
90. Serbia 5 0
1. Singapore 599 0
92. Slovakia 9 0
93. Slovenia 4 0
94. South Africa 1 0
95. Spain 541 0
96. Sri Lanka 9 0
97. Suriname " 0
98. Sweden 67 0
99. Switzerland 49 0
100. Thailand 774 0
101. Trinidad and Tobago 83 0
102. Tunisia 2 0
103. Turkey 27 0
104. Ukraine 1 0
105. United Arab Emirates 8 0
106. United Kingdom 4250 1
107. Guernsey, Crown Dependency 1 0
108. Isle of Man, Crown Dependency 1 0
109. Jersey, Crown Dependency 8 0
10. United States of America 27717 127
111. Uruguay 195 0
12. Vanuatu 2 0
13. Venezuela 172 0
14. Viet Nam 84 0
115. West Bank and Gaza Strip 9 0
1e6. Yemen 6 0
GRAND TOTAL: 70893 311
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Steps to prevent swine flu

218. SHRI KALRAJ MISHRA:
SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of patients who have been tested positive for HIN1 virus in the country,
State-wise, city-wise; and

(b) the steps taken/being taken by Government to tackle the situation to treat the patients
and prevent the spread of H1N1 virus flu?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
on 30th June 2009, 109 laboratory confirmed cases of Influenza A HIN1 is reported in India.
State-wise and City-Wise list is given in the Statement. [Refer to Statement appended to USQ
204 Pt. (a) to (e).].

(b) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National
Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to three
Indian manufacturers for importing seed virus to manufacture flu vaccine. Short term media plan
has been implemented. Travel advisory, do’s and don’ts and other pertinent information has
been widely published to alley fear and avoid panic. Media is kept informed on daily basis. The
pandemic preparedness and response calls for actions in sectors beyond health. National
Disaster Management Authority has issued guidelines for such actions. All States have been
requested to gear up the State machinery and strengthen isolation facilities including critical care
facilities at district level.

Government is fully geared up to deal with the situation.
Pictorial warning on cigarette packets

219. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Supreme Court has recently cleared for pictorial warnings
on cigarette, beedi and other chewed tobacco products;

(b) if so0, the details of the directive;
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(c) whether his Ministry has prepared any action plan, in coordination with the Labour
Ministry, with regard to rehabilitation of beedi workers in the country, particularly in the State of
Andhra Pradesh;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes.

(b) Details of the directive of Hon’ble Supreme Court are as under:-

The Hon’ble Supreme Court in the Writ Petition No. 549/08 titled “Health for Millions TR.
Legal Advisor versus Union of India and Others” in order dated 06.05.2009 has observed that the
Additional Solicitor General appearing on behalf of Union of India undertakes to implement
Cigarettes and other Tobacco Products (Packaging and labelling) Rules, 2008 with effect from
31st May, 2009 and enforcement thereof shall not be further extended under any circumstances.
In view of the undertaking made before the Hon’ble Supreme Court, the Hon’ble Court has
observed that it is not necessary to pass any further order in these writ petitions by way of
interim measure. However, Hon’ble Court has directed that no court in the country shall pass
any order, which is inconsistent with this order.

(c) Yes. The ministry of Health and FW is in the process of preparation of action plan to
rehabilitate the bidi workers in the country.

(d) Earlier a Group of Ministers (GoM) was constituted vide Cabinet Secretariat letter No
601/2/1/2007-Cab dated 17th May, 2007 with the mandate to look into issues concerning
warning on injury to health and suggest alternative livelihood/ rehabilitation to bidi rollers. The
GoM in its meeting held on 11.07.2007 gave directions to the Ministry of Labour and Employment
(MoLE) to suggest intermediate/long term arrangement for alternative livelihood for bidi rollers.
Accordingly, Ministry of Labour and Employment launched the pilot scheme of providing training
to bidi workers so as to provide them alternative sources of employment through viable sources
of livelihood. These trainings have been conducted in 6 regions of the country namely Bangalore,
Nagpur, Ajmer, Jabalpur, Hyderabad, Kolkata. Further, Ministry of Health and FW (MoH&FW)
in collaboration with Central Tobacco Research Institute (Ministry of Agriculture) has also
launched a pilot initiative of providing alternative cropping system to bidi/chewing tobacco crops
in 5 different agro-ecological sub-regions viz.. West Bengal, Karnataka, Tamil Nadu, Andhra
Pradesh and Gujarat.

In order to address the issue on long term basis the Ministry of Health and FW has also
constituted an expert group at National Level with representation from different Ministries like
Rural Development, Women and Child Development, National Dairy Development Board, civil
society etc. This group will look into the issue of alternative livelihood to the bidi rollers and chalk

out a long term rehabilitation strategy.
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As per the recommendations of the EFC meeting of National Tobacco Control Programme
(NTCP) held on Third March, 2009 all project regarding alternative livelihoods to people engaged
in tobacco sector should be taken up by Ministry of Rural Development through their ongoing
programme like Swarnjayanti Gram Swarozgar Yojana (SGSY) and other similar schemes rather
than be piloted by MoH&FW.

(e) Does not arise.
Emergency Management and Research Institute

220. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of States in which Emergency Management and Research Institute (EMRI)
services run in the country; State-wise;

(b) whether it is a fact that the Report of the National Health Systems Resource
Centre clearly points out lack of Transparency with this model, particularly with regard to
finances;

(c) if so, the details of the study carried out by NHSRC;
(d) whether itis a fact that the States are using NRHM funds for this programme;

(e) if so, whether the States have taken prior permission from the Government of India;
and

(f) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
The GVK Emergency Management and Research Institute (EI\/IRI) services are presently
available in nine states namely Andhra Pradesh, Gujarat, Uttarakhand, Goa, Rajasthan, Tamil
Nadu, Karnataka, Assam and Meghalaya.

A study of EMRI conducted in Andhra Pradesh, Gujarat and Rajasthan by National Health
Systems Resource Centre (NHSRC) has in its finding appreciated the efficiency and quality of
services by EMRI which has led to its utilization in more than 85% of the Medical Emergencies in
some of the States. However, it has suggested some areas of improvements including financial
management. The findings of study have been shared with the respective States.

(c) The details of the study carried out by NHSRC are available on this Ministry’s official
web-site i.e. www.mohfw.nic.in.

(d) to (e) Yes, Sir. Under National Rural Health Mission (NRHM), funds are released to
State/UT Governments for ambulance services and other emergency response mechanisms. In
some cases, State Governments have preferred to operate ambulance services run by their own
facilities. In other cases, the State Governments have chosen to provide emergency response
services through the PPP route. In both these cases, funds have been released to State
Governments as per their requests under the NRHM.
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(f) Does not arise.
Use of metals in cosmetics

221. SHRI N.R. GOVINDARAJAR: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether a study conducted by the Delhi Institute of Pharmaceutical Science and
Research states that most of the branded companies are using copper, lead and other
chemicals in more than the specified quantity in various cosmetics like, Shampoo, hair dye,
powder and lipstick which cause various diseases including cancer;

(b) if so, the details thereof;

(c) whether Government has any proposal to constitute an agency to monitor the
cosmetic manufacturing companies to control quality; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes. A private study conducted by a group has made claims that certain cosmetic
products available in the country, contain higher amount of copper, lead and other heavy
metals.

(c) and (d) Under the Drugs and Cosmetics Rules, Licensing authorities appointed by the
State Governments grant licences for manufacture of cosmetics and ensure that the cosmetic
products marketed by licensed manufactures conform to the specified standards prescribed
under the Rules.

Sale of synthetic milk products

1222. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR?:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware of the fact that a large scale trade of synthetic milk and
poisonous spurious ghee has been exposed;

(b) if so, the numbers of persons against whom action have been initiated as on date
during last six months, State-wise;

(c) whether Government would take effective steps to stop the trade of synthetic and
poisonous milk and ghee keeping in view the health of common people; and

(d) if so, the details of the effective steps taken and if not, the reasons for the callous
attitude of Government towards common people ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) It
has come to the notice of the Government through certain press reports about the production
and sale of spurious milk in some parts of the country.

(b) Action against such persons is taken by the concerned State Governments under the
Prevention of Food Adulteration (PFA) Act, 1954.

tOriginal notice of the question was received in Hindi.
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(c) and (d) The Central Government has already issued instructions to the Food (Health)
Authority of the States/U.T.s. who are responsible for implementation of Prevention of Food
Adulteration Act in their State/U.T. to keep a strict vigil on quality of milk and milk products and
take necessary preventive action under the provisions of the PFA Act 1954 and Rules 1955 made
thereunder.

Installation of thermal scanners at major airports

223. SHRI MAHENDRA MOHAN:
SHRIMATI MOHSINA KIDWAI -

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether in view of recent declaration of HIN1 virus as pandemic by World Health
Organisation, the Union Government has decided to install thermal scanners at all the major
airports;

(b) if so, the details thereof;

(c) whether inspite of installation of thermal scanners at major airports, a large number of
persons with HIN1 virus have been noticed; and

(d) if so, the steps taken by Government to ensure that people coming from abroad are
free from H1IN1 virus ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) The utility of thermal scanners to detect passengers with fever have been assessed and it
has been decided to install four such units on a pilot basis at Indira Gandhi International Airport
at Delhi.

(d) Arrangements have been made for entry screening of passengers at 22 international
airports and five international checkpoints. Passengers from affected countries are subjected to
temperature monitoring through digital/mercury thermometer. On being detected having fever,
the passenger is subjected to medical examination. Suspect cases are isolated to identified
health facilities. A part of the screening proforma is retained by the passenger that informs the
passenger on further actions he has to follow in case he reports symptoms subsequently.

Availability of adequate medicines for swine flu treatment

224. SHRI RAJKUMAR DHOOT: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a fact that some cases of swine flu, a contagious disease have been
detected in India;

(b) if s0, the details thereof;

(c) in the absence of any effective allopathic medicines or vaccine how patients are
proposed to be treated;

(d) has Government approached experts of other systems of medicines for treatment of
this disease; and
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(e) the steps taken to prevent spreading of the disease?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) As on 30th June, 2009 there are 109 laboratory confirmed cases of Influenza A HIN1
[swine]. All these are travel related cases being brought into India by passengers coming from
affected countries, except for nine, which are secondary cases reported in the immediate family
contacts. These nine cases are geographically scattered. All the cases have been detected
early, put on treatment and cured. Out of these, 70 have been discharged as on 30th June,
2009. State-wise details of cases are given in the Statement. [Refer to Statement appended to
USQ 204 Pt. (a) to (e).]

(c) and (d) There is an effective allopathic medicine named Oseltamivir [also called
Tamiﬂu] to treat patients of Influenza A HIN1 [earlier referred as Swine Flu]. This is the drug
recommended by World Health Organization. All patients treated in India has responded to
treatment with this drug. There is adequate stock of this drug in the national stockpile.

(e) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued
to defer non essential travel to the affected countries. Entry screening of passengers started
at 22 international airports and five international checkpoints Community surveillance to detect
clusters of influenza like illness is being done through Integrated Disease Surveillance Project.
National Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune
are testing clinical samples. Sixteen additional laboratories have also started testing. There is
adequate quantity of Oseltamivir, the drugs and protective equipments. License has been
issued to three Indian manufacturers for importing seed virus to manufacture flu vaccine.
Short term media plan has been implemented. Travel advisory, do’s and don’ts and other
pertinent information has been widely published to alley fear and avoid panic. Media is kept
informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.
National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level.

Government is fully geared up to deal with the situation.

Swine flu cases in the country
225. SHRI D. RAJA:
SHRIM.P. ACHUTHAN:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(a) how many swine flu cases have been detected in the country so far; and

(b) what arrangements are being made for providing testing and treatment facilities in
various parts of the country ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
There have been 109 laboratory confirmed cases of Influenza A HIN1 [earlier called swine ﬂu] as
on 30th June, 2009.

(b) There are eighteen laboratories identified to check the clinical samples of suspected
cases. List of laboratories is given in the Statement. [Refer to Statement appended to USQ 206

Pt. (c).]

There are isolation facilities in 26 identified hospitals attached to international airports where
patients of Influenza A HIN1 are treated. In addition, such cases can be treated in any medical
college or other tertiary care hospitals.

Screening exam. for Foreign Medical Graduates

226. SHRIK.E. ISMAIL:
SHRI D. RAJA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is mandatory for Foreign Medical Graduates to clear the screening exam.
conducted by National Board of Examination to register with Medical Council of India;

(b) whether very few FMGs pass this test despite repeated appearance;
(c) how many FMGs appeared for the test during 2007, 2008 and 2009 so far;

(d) whether Government is aware of their complaints that NBE does not have a fixed
syllabus for the exam. and their marks are not revealed etc.;

(e) if so, Government’s reaction thereto; and

(f) steps proposed to be taken to make the exam more transparent and help FMGs to get
registered with MCI?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes.

(b) and (c) A status of candidates appeared and passed is stated below:

Year Appeared Passed
2007 3143 536
2008 421 1326
2009 2289 460

(d) to (f) According to National Board of Examinations there is a well defined and
prescribed syllabus for examination which is contained in the information bulletin for the
Screening Test. Since, examination is not merit based and only qualifying examination, personal
marks obtained by the candidates are not revealed. The examination system is transparent and
papers are evaluated on computer and results generated and notified within few hours of
conducting the examination.
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Review of examination system is an ongoing process.
Treatment facilities for swine flu affected patients

227. SHRIMATI MOHSINA KIDWAI:
SHRI MAHENDRA MOHAN:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(a) whether number of persons affected by H1N1 virus have increased in the country;
(b) if so, the details thereof;

(c) whether facilities and treatment provided by the Union Government/State
Governments to such affected persons are inadequate; and

(d) if so, the concrete plans formulated by the Union Government in consultation with
State Governments to challenge the outbreak of HIN1 virus in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes Sir. Since the first case was reported on 13th May, 2009, there have been 109
laboratory confirmed cases of Influenza A HIN1 [earlier called swine ﬂu] as on 30th June, 2009.
All these are travel related cases being brought into India by passengers coming from affected
countries, except for nine, which are secondary cases reported in the immediate family
contacts.

(c) There are adequate isolation facilities in 26 identified hospitals attached to international
airports where patients of Influenza A H1IN1 are treated. In addition, such cases can be treated in
any medical college or tertiary care hospitals with isolation facilities.

(d) Government of India took a series of actions. A comprehensive plan including
guidelines and standard operating procedures were put in place. Travel advisory was issued to
defer non essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect clusters
of influenza like illness is being done through Integrated Disease Surveillance Project. National
Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are testing
clinical samples. Sixteen additional laboratories have also started testing. There is adequate
quantity of Oseltamivir, the drugs and protective equipments. License has been issued to three
Indian manufacturers for importing seed virus to manufacture flu vaccine. Short term media plan
has been implemented. Travel advisory, do’s and don’ts and other pertinent information has
been widely published to alley fear and avoid panic. Media is kept informed on daily basis.

The pandemic preparedness and response calls for actions in sectors beyond health.
National Disaster Management Authority has issued guidelines for such actions.

All States have been requested to gear up the State machinery and strengthen isolation
facilities including critical care facilities at district level.

Government is fully geared up to deal with the situation.
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Educating people against swine flu

228. SHRI O.T. LEPCHA: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) how many people have been affected by HIN1 virus in the country, city-wise and
State-wise;

(b) the steps taken or being taken to treat these patients and prevent the spread of virus;
and

(c) the steps taken to educate the public in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
There have been 109 laboratory confirmed cases of Influenza A HIN1 [earlier called swine flu] as
on 30 June. 2009. City-wise and State-wise list of cases is given in the Statement. [Refer to
Statement appended to USQ 204 Pt. (a) to (e).]

(b) There are isolation facilities in 26 identified hospitals attached to international airports
where patients of Influenza A HIN1 are treated. In addition, such cases can be treated in any
medical college or other tertiary care hospitals. All the family and social contacts of the positive
cases are traced, provided with required medication to prevent the disease. The passengers
sitting in close proximity are also traced and administered drug to prevent the disease.

(c) Short term media plan has been implemented. Public is informed of simple public
health measures to prevent the disease such as personal hygiene, hand wash, cough etiquettes
and need to report early to health facility etc. through print, audio and visual media. Travel
advisory, do’s and don’ts and helpline number has been widely published to alley fear and avoid
panic. Media is kept informed on daily basis.

Fake drugs from China

229. SHRI RAJEEV SHUKLA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a fact that Chennai has become a major landing point for Chinese fake
drugs;

(b) if so, the stock of fake drugs seized during the year, so far; and
(c) the steps taken by Government in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) During the recent past, three cases of import of bulk drugs from unregistered source
originating from China were detected at Chennai sea port by the officers of Central Drugs
Standard Control Organization (CDSCO). The following bulk drugs were not released from
Chennai port:

1. Roxithromycine — 500 Kgs.
2. Progesterone — 400 Kgs.
3. Cimetidine — 2000 Kgs.
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(c) The CDSCO under Ministry of Health and Family Welfare has taken up the issue of
import of bulk drugs from unregistered source with Directorate of Revenue Intelligence, Customs
and all port officials to curb such import into the country under Customs Act.

Fake and spurious drugs from China

230. SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether Government’s attention have been drawn towards recent fake and spurious
Chinese drug supply in the country;

(b) if so, Government’s reaction thereto;

(c) the details of steps taken or proposed to be taken against such unlawful activities in
the country;

(d) whether Government is formulating any action plan to check spurious drugs being
manufactured and sold in the country; and

(e) if s0, the details thereof and by when?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) During the recent past, three cases of import of bulk drugs from unregistered source
originating from China were detected at Chennai sea port by the officers of Central Drugs
Standard Control Organization (CDSCO).

The CDSCO under Ministry of Health and Family Welfare has taken up the issue of import of
bulk drugs from unregistered source with Directorate of Revenue Intelligence, Customs and all
port officials to curb such import into the country under Custom Act.

(d) and (e) The following steps have been taken by the Government to prevent
manufacture and sale of fake drugs in the country:

1. The Drugs and Cosmetic Act has been amended vide Gazette notification dated
December 2008, to increase the penalty and punishment of spurious drugs
manufacturing.

2. A committee has been formed in 39th Drugs Consultative Committee (DCC) to look
into the problems of spurious drugs in the country. Guidelines are being framed to
ensure that the provisions of Drugs and Cosmetic Act are implemented uniformly in all
the States across the country.

3. In order to assess the extent of spurious drugs in the country, a country wide Survey
has been undertaken by the Ministry of Health and Family Welfare through Central
Drugs Standard Control Organization (CDSCO)).

4. Under the Capacity Building Project through World Bank, assistance has been
provided to upgrade testing facilities and to establish new drug testing laboratories so
as to enhance the capacity of the laboratories to test large number of samples. Under
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this project 23 States and 6 Central Drugs Laboratories have been strengthened
through renovations, extensions and equipments.

5. Schedule M to the Drugs and Cosmetics Rules, 1945, pertaining to Good
Manufacturing Practices was amended to make it at par with the International
standards and it is mandatory for the manufacturers of drugs to comply with the
requirements of this Schedule for quality control of the drugs manufactured by them.

6. Detailed guidelines have been issued to the State Governments to undertake focused
surveillance over possible movement of spurious drugs.

Implementation of Rajiv Arogya Sri Medical Scheme

231. SHRIMATI T. RATNA BAI: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government of Andhra Pradesh has requested to implement the Rajiv
Arogya Sri Medical Scheme all over the country;

(b) if so, the details thereof and the action taken thereon; and
(c) if not, by when such scheme would be implemented all over India?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) No such proposal has been received from Government of Andhra Pradesh to implement
Rajiv Arogyasri Medical Scheme all over the country.

Treatment of swine flu

232. SHRI DHARAM PAL SABHARWAL: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether itis a fact that cases of swine flu has increased during the last two months;
(b) if so, how many cases, so far, have been reported in various States, State-wise;

(c) whether adequate medicines are available in the country to combat this disease;
and

(d) if so, the details thereof and what other measures Government have taken or propose
to take in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Yes. In our country the first case was reported on 13th May, 2009. Since then there
have been 109 laboratory confirmed cases of Influenza A HIN1 [swine]. State-wise list is given in
the Statement. [Refer to Statement appended to USQ 204 Pt. (a) to (e).]

(c) and (d) Yes, Sir. There is adequate stock of medicines. Ten million capsules of
Oseltamivir are in the national stockpile and an additional 6 million kept in banking arrangement

with manufacturers.
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Government of India took a series of actions. A comprehensive plan including guidelines
and standard operating procedures were put in place. Travel advisory was issued to defer non
essential travel to the affected countries. Entry screening of passengers started at 22
international airports and five international checkpoints Community surveillance to detect
clusters of influenza like illness is being done through Integrated Disease Surveillance Project.
National Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune
are testing clinical samples. Sixteen additional laboratories have also started testing. There is
adequate quantity of Oseltamivir, the drugs and protective equipments. License has been
issued to three Indian manufacturers for importing seed virus to manufacture flu vaccine.
Short term media plan has been implemented. Travel advisory, do’s and don’ts and other
pertinent information has been widely published to alley fear and avoid panic. Media is kept
informed on daily basis. The pandemic preparedness and response calls for actions in sectors
beyond health. National Disaster Management Authority has issued guidelines for such
actions.

All States have been requested to gear up the State machinery and strengthen isolation

facilities including critical care facilities at district level.
Government is fully geared up to deal with the situation.
Special schemes for coir industry

233. SHRI P. RAJEEVE: Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES

be pleased to state:

(a) whether Government is contemplating any special scheme to ward off the crisis in the

coir industry arising out of the global melt down; and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The Government is implementing a
Central Sector Scheme on ‘Export Market Promotion’ through Coir Board, a statutory body
under the administrative control of this Ministry, for developing the exports of coir and coir
products. The Government is not contemplating any special scheme to ward off the crisis in
coir industry exclusively as a result of the global meltdown. Though the global meltdown
began impacting the exports in general, during mid 2008-09, the export of coir products
during the year 2008-09 was 1, 94,791.08 MT valued at Rs. 634.17 crore which is about 4%
higher in terms of quantity and 7% higher in terms of value as compared to the previous year,
2007-08. Exports of coir industry were not under affected by the global meltdown in 2008~
2009, as such.

Revival of MSMEs

234. SHRI PRAVEEN RASHTRAPAL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:
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(a) the total number of micro, small and medium enterprises as on 1st January, 2009, in
the States of Gujarat, Maharashtra, Madhya Pradesh and Rajasthan;

(b) how many units in the above categories are closed as on 1st January, 2009; and
(c) what actions are proposed by Government to revive small scale industries ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Based on the 3rd All India Census with 2001-02
as the reference year, the State-wise estimated number of micro and small enterprises during
2006-07 (latest available) is given as under:

Name of States Estimated No. of units
Guijarat 6,46,379
Maharashtra 9,89,254
Madhya Pradesh 9,76,981
Rajasthan 5,38,728

(b) The number of units founds closed during the above Census in 2001-02 is as under:

Name of States No. of units found closed
Guijarat 39,159
Maharashtra 54,243
Madhya Pradesh 65,649
Rajasthan 36,847

(c) The Reserve Bank of India (RBI) has announced several measures for reviving MSMEs
which, inter alia, includes: (i) As a one time measure, the second restructuring done by banks
of exposures up to June 30, 2009, will also be eligible for exceptional regulatory treatment; and
(i) While sanctioning/renewing credit limits to their large corporate borrowers, banks have been
advised to six separate sub-limits, within the overall limits, specifically for meeting payment
obligations in respect of purchases from MSEs. Recently, the RBI has advised the banks to
apply the Reserve Bank’s guidelines on debt restructuring optimally and in letter and spirit and to
put in place a non-discretionary one-time settlement scheme for the MSMEs. The Government
has also issued an advisory to central public sector enterprises to ensure prompt payment of bills
of MSMEs.

In addition, the Government has promulgated the Micro, Small and Medium Enterprises
Development (MSMED) Act, 2006 to facilitate the promotion and development of MSMEs and to
enhance their competitiveness. The Act, inter alia, provides for rigorous provisions to counter
the problems of delayed payments to the micro and small enterprises.
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Anti-dumping cases filed by MSMEs

235. SHRI RAJKUMAR DHOOT:
SHRI RAHUL BAJAJ:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) how many anti-dumping cases have been filed by our MSMEs during 2007, 2008 and
2009 with the Anti-dumping Directorate;

(b) inhow many cases was anti-dumping duty levied; and
(c) what has been the estimated loss of production and employment?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Government does not maintain separate data for
cases filed by our MSMEs with Directorate General of Antidumping (DGAD) under Ministry of
Commerce and Industry. However total number of anti-dumping cases initiated in 2007, 2008
and 2009 as intimated by designated authority DGAD, Ministry of Commerce and Industry are 15,
19 and 07 respectively.

(b) Total cases in which final findings have been issued by DGAD and definitive duty
imposed by the Department of Revenue are 13 and cases in which only preliminary findings have

been issued and provisional duty imposed by the Department of Revenue are 10.

(c) Since DGAD does not keep any record regarding losses (in terms of production and/or
employment) suffered by MSMEs due to import of dumped goods into India, estimation of loss

of production and employment is not available.
Effect of economic recession of SMEs

1236. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to
state:

(a) whether it is a fact that small and medium scale industries of the country have been

affected by international economic recession;

(b) if so, the sectors to which affected industries are associated with, as well as the

percentage of small and medium scale industries estimated to be working in each sector;

(c) whether the industries of this sector have been benefited from the economic measures

taken by Government to control this recession; and

(d) if so, the number of benefited industrial units upto June, 20097

tOriginal notice of the question was received in Hindi.

152



THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The international economic recession
has adversely affected the export market of Indian industry, including the micro, small and
medium enterprises (I\/ISI\/IES) and in particular, sectors such as textiles, leather, gems and
jewellery, auto components, etc. have been mainly affected. The micro and small enterprises
(MSEs) working in these sectors, as a percentage of total MSEs, are 3.7% (textiles), 1.4%

(leather), 1.3% (gems and jewellery) and 0.2% (auto components).

(c) and (d) Keeping in view the impact of international economic recession, the
Government has announced several economic measures for protecting and providing a stimulus
to the MSMEs. According to available information, the auto component sector and textile
products have shown signs of recovery. Full impact of the stimulus packages, however, is
expected to be seen in the coming months.

Reduction of tatkal charges
237. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has any proposal to reduce the charges of tatkal tickets to
protect the interests of poor passengers at least for the sleeper class;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) The matter is under review.

Encroachment of Railway land
1238. SHRI AMIR ALAM KHAN : Will the Minister of RAILWAYS be pleased to state:

(a) whether large expanse of prime land under Railways ownership has been encroached
upon by unauthorized person and land mafia;

(b) if so, the details thereof; and
(c) the concrete steps taken by the Railways to clear the encroachment?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Railway land measuring 1023 hectares is under encroachments involving a total of 140177
encroachments. These encroachments are existing since long. Railways are engaged in
continuous exercise to remove encroachments from Railway land.

Rail projects in NER
239. SHRI BISWAJIT DAIMARY : Will the Minister of RAILWAYS be pleased to state:

(a) whether railway lines from Rangia to Murkongsilec being upgraded from meter gauge
to broad gauge;

tOriginal notice of the question was received in Hindi.
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(b) if so, the schedule of completion;

(c) the Indian Railways are being converted from meter gauge to broad gauge but why

has the railway line from Lumding to Agartala made a meter gauge;
(d) the reasons for not providing broad gauge instead; and

(e) whether there was a demand for railway coach factory in Bongaigaon, Assam and by

when is it being implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) The target for completion of the project is March 2013.

(c) and (d) The existing rail network beyond Lumding Southward is on Meter Gauge for
which gauge conversion has been taken up. The line from Kumarghat to Agartala has been
constructed to Broad Gauge standards but laid with meter gauge as the connecting Lumding-
Badarpur-Kumarghat line is on meter gauge. The line will be converted to Broad Gauge once

gauge conversion of Lumding-Badarpur-Kumarghat is completed.

(e) Demands for establishing railway coach factory are received from different zones.

However, there is no proposal at present to set up a Rail Coach Factory in the region.
Demands for rail projects from North Gujarat

240. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of RAILWAYS be pleased to

state:

(a) the details of various demands for North Gujarat pending with the Railway

Ministry;

(b) whether Ministry respond to the demand of reducing running hours of S.J. Rajdhani

Express in between Ahmedabad-New Delhi;
(c) what is the status of direct train from Patan in North Gujarat to Mumbai; and
(d) whatis the status of direct train from Palanpur to Mumbai?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Details of each and every demand is not maintained. However, a request has been received from
the State Government of Gujarat some time back containing some of the railway projects of

North Gujarat. The details are as under:

1. Harij-Mahsana-Radhanpur: Survey completed and proposed new line not taken

up.

2. Gauge conversion of Mahsana-Taranga Hill with extension to Ambaji: Survey

completed and proposal not taken up.
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3. Gauge conversion between Himmatnagar-Khedbrahma with extension to Ambaji:
Survey taken up for gauge conversion between Himmatnagar-Khedbrahma with
extension to Abu Road.

(b) Speeding up of passenger carrying trains is an ongoing exercise over Indian Railways.
Speeding up of 2957/2958 New Delhi-Ahmedabad Rajdhani Express is not feasible at present.

(c) and (d) There is no proposal at present to run direct train from Patan and Palanpur to
Mumbai owing to resource and terminal constrains.

Conversion of trains into super fast train
241. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:
(a) the criteria for converting a train into super fast trains;

(b) whether there has been significant reduction in the time taken to reach the destination
by super fast trains after conversion;

(c) if so, on an average the percentage of reduction; and
(d) the additional cost passengers in different classes have to bear after conversion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Trains whose average speed on the entire run in both directions is minimum 55 kmph on broad
gauge and 45 kmph on metre gauge are designated as superfast trains.

(b) and (c) The average percentage reduction in the time taken varies from about 2% to
6% for the trains converted to superfast during the last two years.

(d) The superfast surcharge is Rs. 8/- for second class, Rs. 20 for sleeper class, Rs. 30
for A.C. Chair Car/first class/A.C. 3-tier/A.C. 2-tier, Rs. 50 for A.C. first class, Rs. 150/~ for
second class monthly season tickets, Rs. 450 for second class quarterly season tickets, Rs. 450
for first class monthly season tickets and Rs. 1350/ - for first class quarterly season tickets.
Superfast surcharge is, however, not levied on season ticket holders travelling by those
superfast trains whose total journey is less than 325 kms.

Rail coach factory in Kerala

242. SHRI ABDUL WAHAB PEEVEE: Will the Minister of RAILWAYS be pleased to state the
progress made, so far, for setting up of the proposed railway coach factory in the State of
Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
Requisite approval for the setting up of a Rail Coach Factory at Kerala, is under process.

New railway line between Aligarh and Kasganj

243. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of RAILWAYS be pleased to state:
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(a) whether there was a proposal to conduct survey for a new railway line between Aligarh
and Kasganj;

(b) if so, the latest position in this regard; and
(c) by when the work is likely to start?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) and (c) The Survey has been completed by North-Eastern Railway. The report is under
examination of the Ministry of Railways.

Inter linking of Kanpur-Mathura rail line with main line
244. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Kanpur-Mathura meter gauge line has in the recent past been
converted to broad gauge line;

(b) whether it is also a fact that this newly converted broad gauge line has not been
interlinked with the main lines at Hathras and Mathura respectively;

(c) whether it is also a fact that the full benefit of this broad gauge line would not accrue
without interlinking; and

(d) if so, what steps are being taken to interlink this broad gauge line with the main lines
at Hathras and Mathura?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) Yes, Sir. However, the converted line will get linked with the main line at Mathura
alongwith gauge conversion of Mathura-Achnera section.

(c) and (d) Full benefit will accrue after interlinking at Mathura Junction which is planned
with Mathura—Achnera gauge conversion.

Ratio of berths and toilets

245. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of RAILWAYS be pleased to state:

(a) the ratio of berths and toilets in trains in sleeper class, 3AC and 2AC compartments as
per norms;

(b) whether it is a fact that one toilet has been provided for every 36 berths in sleeper
class;

(c) if so, whether it is also a fact that the Railways had already taken a decision about a
year ago to remove two toilets, out of four in every compartment, and set up berths so as to
accommodate more passengers; and

(d) if so, the details thereof and the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) As
per International norms (UIC), there should be at least one toilet for 40 passengers. The ratio of

berths and toilets in Indian Railways coaches is however as under:

Type of coach

Sleeper class 3AC 2AC
No. of passengers per coach 72 64 48
No. of Toilets per coach 4 4 4
Ratio between toilet and berths 1:18 1:16 1:12

(b) No, Sir. One toilet has been provided for every 18 berths in Sleeper Class Coaches.
(c) No, Sir. No such decision has been taken.
(d) Does not arise.
Railway underbridges in South Central Railway
246. SHRIMATI T. RATNA BAI: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has sanctioned any amount for railway underbridges to the

South Central Railway;
(b) if s0, the details thereof;
(c) what amount the SCR has spent, so far, on each bridge;
(d) the details of the pending bridges in SCR; and
(e) how Government is ensuring safety of passengers at each bridge ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Yes, Sir. During 2008-09 an amount of Rs.444.13 lakh was allocated for the works of Road
under bridges (RUBs) on South Central Railway detailed below:

(Rs. in Crore)

S. Work Railway’s State Expenditure Status
No. cost Govt’s incurred
cost
1 2 3 4 5 6
1. RUB between Tirupati- 1.47 1.67 1.33 Commissioned to traffic.

Renigunta at LC No. 105

2. RUB between Vijayawada- 0.63 0.63 0.83 Commissioned to traffic.
Vishakhapatnam sec. on
LC No. 346
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1 2

4 5 6

3. RUB between Budvel-
Umdanagar at LC No.
9/T Km. 21/13-14.

4. RUB at Mehboobabad
between Kazipet and
Vijayawada at LC No.81

5. RUB between Sanatnagar —
Maula Ali Bye-pass line on
LC No. BP-8 and BP-11.

12.42 1.42 One Box of 12m out of
72m length has been

cast.

12.33 0.00 General Arrangement
Drawing prepared and
sent to State Govt. for

acceptance.

13.35 0.01 Sanctioned as ROB but
GAD approved for RUB

sent to State Govt. for

acceptance.

(d) No other firm proposal of the RUB sponsored by State Govt. duly fulfilling all the
preliminary prerequisites is pending for sanction on cost sharing basis with the Railways.

(e) Traffic passing through the under bridges is regulated in consultation with the
State Authorities to ensure safety. In addition height gauges etc. are provided at the road
approaches.

Pending railway projects in Karnataka

247. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be pleased to
state:

(a) the rail projects in Karnataka running behind schedule; and

(b) the steps proposed to be taken to improve the situation alongwith the detail in each
case?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Railways have a huge throwforward of ongoing projects under New Lines, Gauge
Conversions, Doublings, Railway Electrifications and Metropolitan Transport Projects. Due to
limited availability of resources, the projects take long time for completion. The targets for
projects are generally fixed on yearly basis based on the availability of resources and progress
and many of the projects get completed in phases. Some of the projects in Karnataka State
where targets had been fixed and projects would have completed in full/part but have been
delayed alongwith steps taken to expedite these works are given as under:-

S.No. Project Steps taken to expedite work
1 2 3
NEW LINE
1. Kottur-Harihar (65 Km.) Contracts had been re-invited where works were

abandoned due to steep hike in steel
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3

GAUGE CONVERSION

1. Shimoga-Talguppa (97 Km.)
DOUBLING

1. Dharwad-Kambarganvi
(26 Km.)

2. Arasikere-Birur (44 Km)

3. Ramanagaram-Mysore

doubling (92 Km) with
electrification of Kengeri-
Mysore section

prices and fresh contracts have been fixed. This
project is likely to be completed by 31.3.2010.

Delay caused due to heavy rains in 2008-09 and
problems in getting stone quarry products. Work is
targeted for completion during 2009-10.

Land acquisition problems were experienced in
this project. After lot of efforts, land at Dharwad
has been acquired. Land at Kambarganvi and
Mugad has still not been handed over. Dharwad-
Mugad section is targeted for completion by
31.3.2010.

Regular meetings are held with state authorities to
sort out land acquisition problems. Section 4(1) for
land acquisition has been issued recently. Work is
likely to be completed by 31.3.2010 from Arasikere
to Devanur.

Regular meetings are held with Regional
Commissioner and Secretary, Government of
Karnataka to sort out land acquisition problems
between Settihalli, Mandya and Mysore.

Gauge conversion

248. DR. JANARDHAN WAGHMARE : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has taken a decision to convert all small gauge railway lines into

broad gauge;

(b) whether it has prepared a plan with time-frame; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)

No, Sir.

(b) and (c) Do not arise.

Direct train between Delhi and Kanpur

249. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that there is no direct train between Delhi and Kanpur via

Mathura/Hathras and Kasganj; and
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(b) if so, by when Government proposes to provide such a train to the passengers ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) There is no such proposal at present.
Passenger halt at Nalco Nagar
1250. SHRI RUDRA NARAYAN PANY : Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry is aware of the announcement made by the then Hon’ble Railway
Minister in his last rail budget speech regarding providing a halt at “Nalco Nagar” between
Talcher Road and Angul under East Coastal Railway in Orissa;

(b) whether her Ministry is also aware that heavy profit earning public sector company
National Aluminium Company (NALCO) is ready to bear the expenditure to be incurred on
construction of platform at proposed Nalco Nagar passenger halt; and

(c) if so, the steps taken in this regard, so far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) The information is being collected and will be laid on the Table of the House.

Additional berth adjacent to windows in trains

t251. SHRIMOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways have fixed an additional berth between two berths
adjacent to the window in three thousand lind Sleeper coaches, as a result of which passengers
are facing so many difficulties;

(b) whether the Railways had made any survey to get the opinion of people regarding this
scheme;

(c) whether it is also a fact that 97 per cent people in south-west zone had made
objection on it;

(d) whether her Ministry is contemplating to cancel the scheme after the objection by
people; and

(e) the expenditure incurred on fixing additional berth between two berths in lind Sleeper
till date?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) In
order to enhance the passenger carrying capacity, it was programmed to provide additional
longitudinal middle berths in sleeper class coaches. About 5000 sleeper class coaches have
been provided with such berths.

(b) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(c) During the survey conducted on South Western Railway, 91% of the people objected
to the introduction of additional side berths in coaches.

(d) Yes, Sir. It has been decided to discontinue the scheme.

(e) A comprehensive assessment of the expenditure incurred is not available at this
juncture.

Bogibeel bridge project

252. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be pleased to
state:

(a) the status of the execution of Bogibeel bridge project over river Brahmaputra, total
allocation made during the year 2008-09, executing agencies finalized for various component of
work including the work done departmentally;

(b) the target set for each component of work including both side approach road;

(c) whether payment of compensation to the people affected by land acquisition is
completed; and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The work on various activities of Bogibeel rail-cum-road bridge has been taken up including land
acquisition, earthwork, minor and major bridges on the link lines. The land acquisition and
boulder collection for guide bund and protection works has almost been completed. Earthwork
to the tune of 248.53 lakh cum out of 298.78 lakh cum, 13 super structure out of 19 major bridges
and 90 out of 98 minor bridges have already been completed. For the main bridge, sub-
structure, well foundations have been taken up and for the super structure, tender is under
process. The work of South guide bund has also been taken up. An expenditure of Rs. 439.46
crore was incurred on the project during 2008-09. The target for completion of the project is now
revised to March, 2014.

(b) Targets for completion of various components of work is as under:-

(i) Chalkhowa-Moranhat South Bank rail link—completed.

(i) Guide Bunds — June, 2011.

(ii) Main bridge substructure — March, 2012.

(iv) Road approaches by PWD — March, 2013.

(v) North Bank rail link — Dec., 2013.

(vi) Main bridge super structure road deck and track linking — March, 2014.

(c) The payment towards land acquisition has already been made to the District
Authorities. The disbursement to the affected people is to be done by the State Authorities.
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(d) Does not arise.
Tatkal scheme

253. SHRI DHARAM PAL SABHARWAL :
SHRI JAI PRAKASH NARAYAN SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is considering a proposal to cut the premium on talkal tickets
and reduce its booking period;

(b) if so, the details thereof;

(c) whether premium on tatkal tickets is very high and Government proposes to reduce
the amount; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) The matter is under review.

Introduction of pilgrimage express trains
254. SHRI DHARAM PAL SABHARWAL : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Government has plans to introduce pilgrimage express trains
throughout the country at subsidized rates;

(b) if so, the details thereof; and
(c) what efforts Railways have put in to promote pilgrimage tourism in the country, so far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Does not arise.

(C) Facility for booking special trains by private parties is already in force on Indian
Railways. Further, Special trains are run and trains are augmented to the extent feasible and
justified to clear the extra rush of passengers during Kumbh Mela, Urs, Puja, Haj, Melas and
other large festivals held in pilgrimage centers as per demand.

Cheaper food packets and mineral water at stations
255. SHRI DHARAM PAL SABHARWAL : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has any plan to introduce cheaper food packets at various
railway stations;

(b) if so, the details thereof;

(c) whether Government is also considering providing mineral water to passengers at
railway stations at subsidized rates; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Action has been initiated to increase easy availability of Janata Meals in trains and on
platforms. The agency and modalities are under review.

(c) and (d) Potable water is available at Railway stations. Measures to further improve the
quality of drinking water are underway.

Quality and quantity of food served in trains

256. SHRI SANTOSH BAGRODIA:
SHRI KALRAJ MISHRA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of complaints about quality and quantity of food served
in the trains and the behaviour of catering staff;

(b) whether the mechanism provided to passengers for ready redressal of their grievances
in the journey is inadequate; and

(c) what steps have been taken to improve grievance redressal system and to improve
the quality of service?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Catering Policy of the Indian Railways is under review.

Income and expenditure of railway zones
1257. SHRI SHREEGOPAL VYAS: Will the Minister of RAILWAYS be pleased to state:

(a) whether there is any link between the incomes earned by the railway zones and the
expenditures incurred thereon; and

(b) the details of the income earned by each zone and the expenditure incurred thereon
under Tenth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAI\/IMED): (a)
No, Sir.

(b) The zone wise Gross Earning and total Working Expenses during the Tenth five year
plan are as under:
(Rs. in crore)

Zone Gross Earnings Total Working Expenses
1 2 3

Central 26658.34 21719.74
Eastern 13125.35 18659.80

East Central 13404.56 11987.74

East Coast 14675.37 8541.72

tOriginal notice of the question was received in Hindi.
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1 2 3

Northern 30386.21 26752.06
North Central 16695.57 10747.77
North Eastern 5719.46 8470.46
Northeast Frontier 6358.34 9205.34
North Western 6780.60 6552.85
Southern 14095.38 16259.70
South Central 22511.67 18274.62
South Eastern 21912.31 16522.95
South East Central 13779.36 7294.32
South Western 6283.84 5141.83

Western 23226.82 19869.49
West Central 11949.93 9301.45
Metro 240.09 585.06

Shortage of wagons
258. SHRI T.T.V. DHINAKARAN : Will the Minister of RAILWAYS be pleased to state:
(a) whether there is an acute shortage of wagons in the country;
(b) if so, the reasons therefor;
(c) whether shortage of wagons has hit cement distribution; and
(d) if so, the action taken to increase the production of wagons?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) No, Sir. Cement loading on Indian Railways has grown by 8.9 percent in the current financial
year (up to May’09) over corresponding period of last year.

Building of world class railway stations
259. SHRI T.T.V. DHINAKARAN : Will the Minister of RAILWAYS be pleased to state:
(a) whether it is proposed to build world class railway stations;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) The Details are being worked out and will be laid on the Table of the House.
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Pending proposals of Andhra Pradesh

260. SHRI NANDI YELLAIAH : Will the Minister of RAILWAYS be pleased to state:

(a) the total number of proposals of the Government of Andhra Pradesh pending with her

Ministry as on date for clearance along with the complete details of each such proposal;

(b) the reasons for delay, if any, in giving clearance to these proposals; and

(c) by when these proposals are likely to be given clearance?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) As per the available records, the proposals with their current status, received from the

Government of Andhra Pradesh during the last three years are as under:-

S.No. Name of the proposal Current Status
1 2 3
1. Manuguru-Ramagundam Survey completed.
New Line (190Km)
2. Marakpur Road-Srisailam New Survey taken up.
Line (65Km)
3. Cuddapah-Bangalore New Line Project has been taken up for execution.
(225Km) 50% cost of the project is being shared by
Andhra Pradesh Government. Work of final
location survey commenced.
4. Bhadrachalam Road-Kovvur Survey completed.
New Line (151Km)
5. Bhadrachalam Road-Bhavanapalem Survey completed.
New Line (36Km)
6. Nadikudi-Srikalahasti New Line Survey completed.
(307Km)
7. Akkanapet-Medak-Manoharabad Updation of earlier survey completed.
New line
8. Akkanapet-Medak-Patancheru Patancheru-Akkanapet survey was carried
New Line in 1998-99 and project was shelved due to
unremunerative nature and constraint of
resources.
9. Pandurangapuram-Sarapaka The survey for this line from

New Line

Pandurangapuram to Muthyalammpeta




3

10. Jadcherla — Nandyal New
Line (182Km)

1. Armoor Adilabad New Line

12. Dharmavaram-Pakala
gauge conversion

13. Vijayawada-Gudivada-
Machilipatnam-Bhimavaram/
Narsapur-Nidadavolu Doubling
and Electrification (175Km)

4. Bibinagar-Nadikudi/Macherla-
Nallapadu (Guntur) Doubling
and Electrification

15. Guntur-Tenali-Repalle (27Km)

16. Gadwal-Macherla (233Km)

(Sarapaka) was conducted earlier in 2002-
03 and was not considered due to
unremunerative nature and constraint of
resources.

This proposal was not considered due to
unremunerative nature and constraint of
resources.

Survey completed and project was not taken
up.

Out of 227 km., 82 km. completed. Balance
targeted for 2009-10

Survey completed.

Survey completed and project shelved.

Survey not taken up.

Survey taken up.

MULTI MODAL TRANSPORT SYSTEM (MMTS)

1. Secunderabad-Manoharabad
Doubling and Electrification

2. Falaknuma-Umdanagar Doubling
and Electrification

3. Secunderabad-Bhongir 3rd line
and Electrification

The proposal is under examination/
processing for sanction

The proposal is under examination/
processing for sanction.

The proposal is under examination/
processing for sanction

Fraud cases against railway officers

261. SHRI RAMDAS AGARWAL : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that about 8,500 railway officers have reportedly been booked for

fraud by the Indian Railways;

(b) if so, in how many cases Government has ordered departmental enquiry against such

officers for their alleged involvement in various fraudulent practices;

(c) what are the details/outcome thereof, zone-wise; and



(d) what action has been taken by Government in this regard in each case?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) In the year 2008, 280 Gazetted officers were booked in Vigilance cases.

(c) and (d) A statement is attached.

Statement

Fraud cases against Railway Officers

S.No.

Zonal Railway

Details/outcome/action taken by Government

1

2

3

1.

6.

7.

8.

Central

Eastern

East Central

East Coast

Northern

North Central

North Eastern

Northeast Frontier

Out of the 17 cases, 05 cases have been remitted for
departmental inquiry and in another 05 cases Minor penalty
has been imposed. The remaining 07 cases are under
different stages of DAR proceedings.

QOut of 08 cases, 03 cases have been remitted for
departmental inquiry and in remaining 05 cases Minor penalty
has been imposed.

Out of 16 cases, the departmental inquiry has been
completed in 04 cases, which have been sent for 2nd stage
advice of CVC. In another 07 cases, the departmental inquiry
is in progress. The remaining 05 cases, are under various
stages of DAR proceedings.

NIL

Out of 18 cases, in 07 cases minor penalty have been
imposed. In 01 case, administrative action has been
recommended. 02 cases are being processed for minor
penalty action. In 01 case, recorded warning has been
issued. In another 01 case, the officer has been counseled.
The remaining 06 cases are under various stages of DAR
proceedings.

In all the 03 cases, departmental inquiry is in progress.

Out of the 20 cases, 04 officers have been taken up under
major penalty proceedings and the remaining 16 officers have
been taken under minor penalty action.

Major penalty charge-sheet has been issued in the 02 cases
obtaining in the Zonal Railway and the departmental inquiry is
in progress in both the cases.
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2

3

North Western

Southern

South Central

South Eastern

South East Central

South Western

Western

West Centrall

Chittaranjan -

Locomotive Works

Diesel Locomotive
Works

Out of 31 cases, 16 officers have been taken up
under major penalty proceedings and the remaining
15 officers have been taken up under minor penalty

proceedings.

Out of 46 cases, 14 officers have been taken up under major
penalty action, 08 officers have been taken up under minor
penalty action, 11 officers have been issued recorded
warning, 07 officers have been counseled and in the

remaining 06 cases, no disciplinary action has been initiated.

Out of the 23 cases, departmental inquiry has been ordered
in 02 cases, 02 cases have been transferred to other Zonal
Railways, in another 02 cases, no action was recommended
by CVC and the remaining 17 cases are under various stages

of disciplinary proceedings.

Out of the 09 cases, departmental inquiry has been initiated
in 06 cases and the remaining 03 cases are under various

stages of disciplinary proceedings.

Out of the 08 cases, departmental inquiry is in progress in 07
cases and in remaining 01 case the defense reply of the

delinquent officer is yet to be received.

In all the 04 cases, the departmental proceedings are in

progress.

Out of the 27 cases, administrative action has been taken in
04 cases and another 02 cases are under CBI investigation.
20 cases are being investigated by Vigilance and in the

remaining 01 case major penalty charge-sheet is under issue.

Out of the 17 cases, departmental inquiry has been ordered
in 02 cases. In another 02 cases departmental inquiry is in
progress. In 06 cases minor penalty have been imposed or
administrative action has been taken and the remaining 07

cases are under various stages of disciplinary proceedings.

NIL

NIL
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1 2 3

19. Diesel Locomotive Out of 03 cases, major penalty charge-sheet has been
Modernisation Works issued to 01 officer on the recommendation of CBI and in the
remaining 02 cases, imposition of major penalty has been
recommended by the DA.

20. Integral Coach Factory All the 09 cases are under various stages of disciplinary
proceedings.

21. Rail Coach Factory Out of the 06 cases, 02 officers have been issued major
penalty charge-sheets and in the remaining 04 cases, 01
officer has been taken up under minor penalty DAR action
and the remaining 03 officers have been issued recorded

warning.
22. Rail Wheel Factory NIL
23. Central Organisation for Out of the 03 cases, major penalty charge-sheet has been
Railway Electrification issued in 01 case, and 01 case has been sent to the DA

recommending major penalty proceeding against 02 officers
and the remaining 01 case is under disciplinary proceedings.

24. Metro Ralil NIL
25. Research Development All the 10 cases are under various stages of disciplinary
and Standards proceedings.

Organisation

Safety of rail tracks in coal belt areas

262. SHRIVIJAY JAWAHARLAL DARDA:
SHRIMATI SYEDA ANWARA TAIMUR:

Will the Minister of RAILWAYS be pleased to state:

(a) whether due to raging of underground fire for the last 100 years in the coal belt areas
of Dhanbad, Jharia, Asansol, Raniganj, etc. leading to instability of the ground, Railways have
taken adequate safeguards for the rail tracks for running of train services in these areas;

(b) whether regular monitoring is being done so that sudden eventuality of unforeseen
caving of land and thereby accidents could be eliminated; and

(c) whether the technology being adopted for the monitoring is in accordance with
advancement in such techniques being developed globally ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Regular monitoring is done by the colliery authorities (under Ministry of Coal). Railways
have liaison with colliery authorities for regular monitoring of spread of underground fire and
taking measures for safeguarding railway tracks, as required.
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(c) Monitoring is done by the colliery authorities. Railways have adequate liaison with them
for the safety of railway tracks. As such monitoring technology is not used by the Railways
directly for the purpose.

Tatkal scheme

263. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of RAILWAYS be pleased to state:

(a) the reasons for issuing waitlisted tickets under tatkal scheme;

(b) whether such a situation adversely affects the normal waitlisted ticketholders;
(c) the percentage of berths reserved for tatkal scheme in trains, class-wise;

(d) the measures taken to ensure that more than 10 per cent of total tickets in a train
would not be kept under tatkal scheme; and

(e) the reasons for not discontinuing the tatkal waitlisted tickets when there is no question
of a revenue loss as tatkal tickets are non refundable ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(e) The matter is under examination.

Quality of food in trains and at stations
264. SHRI N.R. GOVINDARAJAR: Will the Minister of RAILWAYS be pleased to state:

(a) whether the quality of food served in trains and railway stations has been deteriorating
day by day;

(b) if so, the details thereof and the number of complaints received in this regard during
the last three years, zone-wise;

(c) the action taken by Government on such complaints and the measures being taken to
check the quality of food served in trains/stations;

(d) whether any surprise checks are being conducted by a monitoring authority to check
the quality of food items; and

(e) the steps taken to improve the quality of food served in trains/stations ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(e) In view of the complaints received regarding quality of food served in trains and Railway
Stations, the Catering Policy is under review.

Passenger amenities at stations in Orissa
265. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to state:
(a) the total number of upgraded railway stations of Orissa;

(b) whether itis a fact that required passenger amenities and other facilities have not been
given in all these stations; and
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(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Upgradation of railway stations is a continuous process. Out of 258 railway stations situated in
the State of Orissa, there are 40 upgraded stations.

(b) Minimum Essential Amenities as per norms have already been provided at all railway
stations in the State of Orissa.

(c) Does not arise.
Meeting of Advisory Committees

266. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that General Railways Advisory Committees, Divisional Railway
Advisory Committees and Railways Users Committees at railway station level are not meeting
regularly; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) All efforts are made to hold the meetings of Divisional Railway Users’ Consultative
Committees (DRUCCs), Zonal Railway Users” Consultative Committees (ZRUCCs) and Station
Consultative Committees (SCCs) as per schedule. Due to various reasons such as delay in
receipt of nomination from various organizations, administrative constraints and exigencies,
sometimes, meetings are not held as per schedule.

Network of touts in Railways
267. SHRI O.T. LEPCHA: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that even after computerisation there is a large network of touts
operating in various major cities of the country;

(b) whether any such activities have come to the notice of her Ministry;

(c) what are the steps taken or are being taken to crack down on these touts;
(d) whether any arrest has been made in the last one year; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) During the course of internal checks, some cases have come to notice.

(c) Regular checks are conducted in and around the railway reservation offices to curb the
activities of touts and other anti-social elements. Surveillance at reservation offices is also
stepped up during peak rush periods. Touts so apprehended are taken up as per provisions of
law. Travelling public is educated through various media to desist from procuring tickets from
unauthorized people. A number of steps as introduction of new/special trains, augmentation of
carrying capacity/extension of existing trains have also been undertaken to increase availability
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of berths in trains; and provide reservation at the door step of the passengers by proliferation of
e-ticketing facility.

(d) and (e) During the last year i.e. 2008-09 and during the current year 2009-10 (upto
May, 09), 2521 and 298 touts were apprehended and prosecuted.

Stoppages of trains

268. SHRIMATI MOHSINA KIDWAI:
SHRI MAHENDRA MOHAN::

Will the Minister of RAILWAYS be pleased to state:

(a) whether mobs set ablaze bogies of two trains near Patna on 1st June, 2009 in protest
against withdrawal of stoppage of several trains;

(b) if so, whether several express and superfast trains are making their stoppage at
railway stations which have been found to be commercially unviable;

(c) if so, the facts and details thereof; and

(d) whether Government proposes to review its decision to have halts at various stations
and to ensure the safety of trains and passengers ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) to (d) Commercial viability is not the only factor for provision of stoppages. Sanction of
stoppage also depends on other factors like availability of alternate services, geography of the
area, operational requirements, significance of the place etc. Review of stoppages is an ongoing
process and action as found feasible and justified is taken. As regard safety of trains and
passengers, RPF staff are deployed to escort important mail/express/passenger trains and also
deployed at important Railway stations in coordination with the Government Railway Police.

Licences for in-train catering

269. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:

Will the Minister of RAILWAYS be pleased to state:

(a) what are the criteria for giving license for in-train catering and vending;

(b) whether the Railway Board or Zonal Railways or the IRCTC do the tendering;
(c) how is the area of operation for a licensee determined;

(d) the number of such licensee in-trains caterers;

(e) whether it is a fact that competition at the tendering stage creates monopoly in the
service; and

(f) what steps have been taken to enhance competition in in-train catering and vending
for the benefit of passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
() Catering Policy of Indian Railways is under review.
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Selling of inferior quality cold drink and water at stations

1270. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of RAILWAYS be pleased to state:

(a) whether some vendors have been caught selling cold drinks and water of inferior
quality by railway administration at New Delhi railway station;

(b) if so, the details thereof and the action taken against them;

(c) whether Government is aware of the fact that the sale of adulterated cold drinks and
non-branded water of inferior quality is going on in full swing with the collusion of railway staff
and officers at various railway stations and the trains in the country; and

(d) if so, the effective steps to be taken by Government to protect the life of common
?
man /¢

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No
such incident has come to notice of Government.

(b) Does not arise.

(c) and (d) Random checks are conducted by Indian Railway Catering and Tourism
Corporation (IRCTC) to ensure the sale of unapproved and non branded and adulterated cold
drinks and packaged drinking water does not take place in Railway Stations and trains. The
Food and Health Inspectors of Zonal Railways regularly take samples for verification under
Prevention of Food Adulteration Act (PFA).

Availability of iron ore for steel plants
271. SHRI RAUJKUMAR DHOQOT : Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that India has established steel plants both in public and private
sectors having capability of producing world class steel;

(b) whether sufficient quantity of iron ore is available on long term basis to meet the
requirement of indigenous steel plants even after exports;

(c) if so, whether Government has reviewed its policy to export iron ores to put restriction
on it for the sake of domestic demand of indigenous steel plants; and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a)
Major integrated steel units in the country, both in public and private sector, have the capability
to produce steel, which is consistent with the international quality standards.

(b) The production, export and domestic consumption of iron ore in the country is given
below:-

tOriginal notice of the question was received in Hindi.

173



Year Production Export Domestic Consumption

() () ()
2004-05 146 78.14 55.348
2005-06 165 89.27 60.892
2006-07 187.7 93.79 68.504
2007-08 206.45 104.27 85
2008-09 227.64 103.95* Not available

(Source: IBM, MMTGC) * Estimated

The present quantity of iron ore availability in the country, after export, is catering to the
needs of the domestic steel industry. A study report of National Council of Applied Economic
Research (NCAER), New Delhi in the year 2006, has found that the useful life of high and
medium grade iron ore at average consumption level (average of current and projected
consumption levels) is only 19 years.

(c) and (d) While consideration National Mineral Policy, 2008, the Group of Ministers had
decided that conservation of iron ore resources of the country is of paramount importance,
however, the same may not be achieved by banning or capping the export of iron ore but by
taking recourse to appropriate fiscal measures. Accordingly, export duty at different rates was
imposed on iron ore from time to time. At present, the rates of duty on iron ore export is

following:-
(i) Iron ore fines (all sorts) — NIL
(it) Iron ore other than fines (including lumps and pellets) — 5% ad-valorem

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): Sir, | beg to lay on the Table of the House a statement correcting the reply
given in the Rajya Sabha on the 30th November, 2007 to Starred Question 228 regarding “GDP
spending on Health”.

[MR. DEPUTY CHAIRMAN in the Chair]
PAPERS LAID ON THE TABLE
Notification of the Ministry of Corporate Affairs

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND MINISTER
OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN KHURSHEED): Sir, | lay
on the Table a copy (in English and Hindi) of the Ministry of Corporate Affairs Draft Notification
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12.00 Noon

publishing various sections of the Companies Act, 1956, which shall apply to a limited liability

partnership, except where the context otherwise requires, with certain modifications.

[Placed in Library. See No.L.T. 15/15/09]

I.  Notification of the Ministry of Consumer Affairs, Food and Distribution (Department of Food
and Public Distribution)

Il.  Memorandum of Understanding between the Government of India [Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public Distribution)] and
Central Warehousing Corporation

lll. Statement giving reasons for not laying the Annual Report for Food Corporation of India.

IV. Notification of the Ministry of Agriculture (Department of Agriculture and Cooperation).

V. Reports and Accounts (2007-08, 2003-04 and 2004-05) of various Corporation and related
papers.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE
IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF. K.V.
THOMAS): Sir, | lay on the Table:

A copy (in English and Hindi) under sub-section (3) of Section 9 of the Sugar
Development Fund Act, 1982, of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution) Notification No. G.S.R. 365
(E) dated the 28th May, 2009, publishing the Sugar Development Fund (Amendment)
Rules, 2009.

[Placed in Library. See No.L.T. 53/15/09]

A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Consumer Affairs, Food and Public Distribution,
Department of Food and Public Distribution) and the Central Warehousing Corporation
for the year 2009-2010.

[Placed in Library. See No.L.T. 52/15/09]

A copy (in English and Hindi) of the statement giving reasons for not laying the Annual
Report and Audited Accounts of the Food Corporation of India for the year 2006-2007,
within stipulated period.

[Placed in Library. See No.L.T. 54/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Agriculture (Department of Agriculture and Cooperation) under sub-section (6) of
Section 3 of the Essential Commodities Act, 1955:

(1) S.0.1380 (E), dated the 29th May, 2009, notifying new grade of NPK complex of
the grade 24:24:0 as provisional fertilizer under clause 20 A of the Fertiliser
(Control) Order, 1985.
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(2) S.0. 1214 (E), dated the 14th May, 2009, publishing the Fertiliser Control
(Second Amendment) Order, 2009.

[Placed in Library. See No.L.T. 15/15/09]

V. (1) A copy each (in English and Hindi) of the following papers under sub-section (1)
of Section 619A of the Companies Act, 1956:

(a) Forty-second Annual Report and Accounts of the Maharashtra Agro-
Industries Development Corporation Limited (MAIDC), Mumbai, for the year
2007-2008, together with the Auditor’s Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.
[Placed in Library. See No.L.T. 48/15/09]

(b) Thirty-sixth Annual Report and Accounts of the Kerala Agro Industries
Corporation Limited, Thiruvananthapuram, for the year 2003-2004, together
with the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
[Placed in Library. See No.L.T. 49/15/09]

(c) Forty-third Annual Report and Accounts of the Orissa Agro Industries
Corporation Limited (OAIC), Bhubaneswar, for the year 2004-2005, together
with the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(d) Reviews by Government on the working of the above Corporations.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No.L.T. 47/15/09]

REPORT OF COMMITTEE ON PETITIONS

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, | beg to present the Hundred and Thirty-
sixth Report (in English and Hindi) of the Committee on Petitions on the petition praying for

benefits of pay revision and pension to the VRS optees and retirees of IFCI.

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the House that the Business Advisory
Committee at its meeting held on the 2nd July, 2009 allocated time for the Government Business

as follows:-
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BUSINESS TIME ALLOTTED

1. General discussion on the Budget (Railways) for — (12 Hours — to be
2009-10. discussed together)
2. Consideration and adoption of the Resolution seeking

to constitute a new Railway Convention Committee
(Fifteenth Lok Sabha) for determination of ‘Rate of
Dividend payable by the Railways to the General
Revenues and other ancillary matters.

3. General Discussion on the Budget (General) for 2009-  — (12 Hours — to be
10 discussed together)
4. Consideration and return of the Appropriation Bills to

the Demands for Excess Grants (General) for 2006~
07, after it is passed by Lok Sabha.

5. General Discussion on Jharkhand Budget for 2009-10 — (12 Hours — to be
discussed together)

6. Consideration and return of the Appropriation Bills
relating to the Demands for Grants (Jharkhand) for
2009-10, after it is passed by Lok Sabha.

MOTION FOR ELECTION TO THE NATIONAL OILSEEDS AND
VEGETABLE OILS DEVELOPMENT (NOVOD) BOARD

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE
IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF. K.V.
THOMAS): Sir, | move the following Motion:

That in pursuance of clause (e) of sub-section (4) of Section 4 of the National Oilseeds
and Vegetable Oils Development Board Act, 1983(29 of 1983) read with clause (i) of sub-rule
(1) of Rule 4 of the National Oilseeds and Vegetable Oils Development Board Rules, 1984, this
House do proceed to elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a member of the National Oilseeds and Vegetable Oils
Development Board.

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN
THE PRIME MINISTER’S OFFICE; MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | rise to announce that
the Government Business during the week commencing Monday, the 6th July, 2009 will consist
of:-

General Discussion on Budget (Railways) for 2009-10.

MATTERS RAISED WITH PERMISSION
Scarcity of Drinking Water in Darjeeling

SHRI RAJIV PRATAP RUDY (Bihar): Mr. Deputy Chairman, Sir, the Planning Commission,
sometime back, had sanctioned a scheme for lifting water from the Balasan River to meet the
long-time drinking water requirement of the hill district of Darjeeling. The project commenced in
July 2007, but it has not seen the light of the day and is causing huge distress to the large hill
population. Water scarcity is having adverse impact on the health and social well being of the
people there. Water scarcity in the hill district of Darjeeling is very acute and deserves an early
intervention by the Union Government. This speaks loud on the development which has taken
place in North Bengal so much so that this has resulted in implications of raising a separate State
for which the people of Gorkha Land have been struggling. They have been agitating for more
than three decades now. The aspirations of the people which basically stem from development
issues for the plains; the neglect of the Queen of Hills with poor infrastructure, lack of education
facilities and neglect of tea gardens coupled with growing discontent in the Doars region and the
plains of the hill district is a matter of concern. Recently, when there was Cyclone Aila, 32 people
got killed in the landslides, and there was absolutely no infrastructural plan or disaster
management plan. As a result, the state of affairs in the region is such that the large hill
destination is growing into a slum area. There has been a consistent neglect of the entire region
of North Bengal which has created this situation, and this is creating great unrest in that part of
the country. Sir, it is a matter which deserves the attention of the House because as we are
saying, there is chicken-hack kind of a situation in the State. The State borders three nations; it
is a gateway to Bhutan. Being an international border, there are a lot of ramifications and a lot of
implications on what is happening in that particular region of North Bengal. And the unrest in that
region, which takes place again and again, has created a situation where it is becoming
dangerous for the country. Moreover, with a large influx of Bangladeshis in that region, the
situation has changed the demographic profile of that area. So, we will request the Union
Government to look into the aspects as far as the issue of Ghorkhaland and the issue of the
Nepali-lineage Indian citizens are concerned. These are issues which need to be addressed by
the Government.

Need to open a Sub Centre of the New mechanism to check
Naxlite violence in Chhattisgarh

it sThTIITel ST (BRI : EdTe SUTHIURT STt| H BeivTg | Tafell Fovay & Hde 3
T qTer & oY Tl gl €1 25 HRas! BT AT 8 %31 Sff 1 98 ad Fel off 5 e §
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Iqh AU & A1 A Fgd IS AT H Al YA PR & R Uh YPR A
BURIE has virtually become a breeding ground for the Naxalite movement. A UE A DY Y
{3 31T 31T AT RGBT T b e WieT ST I8 & IR A1 8 H3AT Sl <27 3 g8 B 91
T2 &1 ¥ ST ST 3TE T § 6 BeiaTe ® Gihar 03 &1 Uh & $d I I 8Rm?

A 81 H IR I§ ST 18T § 3R I O ST § 6 -0 & AR I | S
TR BRINTG H T $R 2 &, S IR AP s I ANyl s ARPR 59 IR [T 4§
I B | T-UT & STl § A I 09 T&T JIR R &1 $9 THR BUAG H Uh g IS1 FAT
T 81 1S 21§ oMud eI § Bs WHR ¥, fRINaGR T8 A | I A B g
BTE A fO P B Gl Bl ST I Bl 2, g8 i & iR a-t githar o7 &1
[EEaRERT

T 91 I © o 9T o1 1ol A 95 91 R H Tael! 7 ) 32 1 Wfear Rud &
IJAR BTS BR AN &1 Jd FR I &1 I W PR AfJera b o d1feb g8l W if
T 81 3fR faehT BRI AT 3 fbaT ST |eh | g=gara|

Judgement of the Delhi High Court on Section 377 of the IPC

M0 I AT ATET (IR T2 S, T T e DI IS Bl AT Al a1 &, ol
o™ # ff § Foor TEgH IR @ gl Hd ool 818 BIC 7 S e faar g-ams. Al iR
ARG, B €RT 377 &b RIeATh, 39 GRT DI I8 =N B gY b I8 31Jee 14, 15 AR
21 % Raamh 71 98 el ARG WP, Ivar iR Rrerm@r & Raam 71 g9 S wenfia
WRERTY 2, 9 99 fo1-Are 81 Snifh s9e srermar ft St 989 R S - J81 ) 989 9N
fag™ 99 8¢ 21 41 Biue Rieaer |1ed €, 9N oflsY 3iTh SMifsre Wt &, |9 S & &b &%
P &, SIRITPR & 779 8, AR vae & 3R ST RI1-R1 8, I 9 YA 8111 39 a9
BT USRI & SFATal 89 d ST © b WraT o1 <1 311 # 37 aof Hepsl 1 a1 ai o,
g goi Fhx Y 1 aXIh I YT 811 S IR RIReH &l 9t &R <3| 598 Ud iR dohe 8 iR a8
I ¥ 5 TR I8t S 9g @ €, 7-919 €, ST 9 95 UfRrd &St § 9 319 Hi-q19 &) Ja
¥ oy forddt ave @l S18 TR 781 71 39 vl & a1e, Ak e 3% Raes g &Ic |
3rdYet 2 @, 39 f1ofa &1 71 aactarar a1 v Rf e 81 S {5 59 <91 & g A @t
STIa HIeT e 81 S 6l I H UG I8T § [ $9P PR B A8 Bl dHTRAT U1 BT
Y% B SIG fTTahT SelTst b Hd a1 81 Feh | 31l g4 i 87t srgqgarferar Sit a1 g 9 i
1.1, TR 31 &7 7 fh “Jai Ho” H “Jai” BT SITE “Gay” BR T TRIT B 3MRAR A <91 BT Bl of
S dTel 87 AR 7 CeAlasT ovel <@l 48 &R a1 81 f79 I8 & N1 39 STove & ual 4§
frar < = €, @) are-grd, 3% §19-91d, SI6 Jev-AEY S@H Al A <L, SEAr §9g
IR &A1 21 A B9 T €, & o g fraat 7 38 32 £2 99 11 I8 BIC BT il 8, 39 heel
TR TEI ST TSI, oAb (NIl AT8d, H ST STox hel d18dl g 1 AT I§ SR o
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foran BINTY o 1T angfiep fpwt & AT SR BART AR ARHHT SR [T Bl e & oy
el &1 TR O SR ARPRT BT T BNM? AT §7h THASS Bl SWHY &1 §AD]
appointment fFAT BT AT 319 31T & 1 Tawvic 59 el & Raed G HIc H srdial
B, TEi oY 3R 3 Siorie &f Rite H- @ IR # | g=arg |

it I5 fHeiR F1eg (SR U<eN): SUFHMRT STY, H 59 fAvy & 121 319 &I TG Hrdl

gl

7 HATA IR (IR Y<0): STFHTILT S, H 59 fI97 & |17 370 Bl Aealg el g

2} AR fiE FHIGH (STR T<w): ITFHTfT Sff, § 9 A & |1 oo &l I
PRAT G

i} T ARV A1 (STR T2 : STGHTRT ST, H 7 faw7 &b A1 379 Bl Tlg Bl §

SHRI M. RAMA JOIS (Karnataka): Sir, all men are animals in biology but now it is worse

than animals; even animals won’t do it.
Flood situation in Assam

KUMAR DEEPAK DAS (Assam): Sir, | wish to draw the attention of this House and the
Government to the sufferings of more than two lakhs of people of Dhakuakhana as well as of
Dhemaji and North Lakhimpur due to floods. Sir, this flood has occurred due to a breach in the
Matmora Dyke which has been under construction. A Malaysian company, FASKAMORE,
engaged in the construction of Matmora Dyke, which is the lifeline of the people of Lakhimpur
and Dhemaji, has not been executing the project properly. The half-done dyke was washed
away by the mighty Brahmaputra river on 30th June, 2009. It is learnt that the D.C., Lakhimpur is
going to file an F.I.R. against the company for this type of criminal negligence towards a very

important project.

This is a project of about Rs.142 crores for only 6 km. of embankment. The per kilometre
cost of the dyke or embankment is Rs.24 crores approximately. The materials used, for the first
time in India, is the geo-textile tube. The efficiency of the material /.e. the geotextile tube, used
in this project is yet to be established in the Brahmaputra river system. It is felt that the
Government of India and the Government of Assam, with the help of some technical persons,
are playing with the lives of the poor people of the two districts where hundreds of villagers are
now on their rooftops due to large scale inundation from the Brahmaputra river due to the failure
of the dyke.

My submission before the hon. House is that the Government of India should immediately
constitute an expert committee to visit the site and establish the fact of such large scale
devastation and it should also establish the efficiency of the material used in such a project. It
should be done immediately as the flood season is on. It is a matter of great concern that more

than two lakh people of Dhakuakhana as well as of Dhemaiji and North Lakhimpur district have
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been affected by this devastating flood which has occurred due to a breach in the Matmora
dyke. | would, therefore, urge upon the Government to come forward with a special package of
assistance to the people of the State of Assam and to provide all possible help to the flood-hit
people for their rehabilitation and for the protection of their properties as well as the livestock.
The Government should also institute a high level inquiry into the process of sanction and the
approval of the construction of the Matmora dyke with the geo-textile tube.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | associate myself with what the hon.

Member has mentioned.

SHRI BISWAJIT DAIMARY (Assam): Sir, | also associate myself with what the hon.
Member has mentioned.

Derogatory remarks made against Mahatma Gandhi by Chief Minister of
Uttar Pradesh

27 FOIyEYT far (SR Ue9n) : IUQUIRT HBlgd, SR Ta¥ & JEIH! §RT IS U
HEIAT Tl & fa%g 1S Ud IATOd fewol} &1 715 2, S Q21 W’ & FHER T3l § UhIRid
2 3R At SR Al o)t e T B fSd SR 2 & BRIST Al B HIGT MMEd s
T1 HETHT it BT IR 71 T | 8IR 9 I Uhdl, 9, 3ifET, Arduie Sitas |§
I 3R URTE & Ui X8 &1 SPT YA I BT ATAA 21 g AT guivagel 2 f |
AT, STfare!, fIaeTaRT 9T YR IRpat R e B BieT 3R STaH1=T B)-
# o 1 72 gy 9gd 2 °1ae 2 3R 3 A1 et 21 S9fery § |e 9 I orfid wo fs
I a1 B 3R 59 THR & YgRT DI A Bl R Had Io1Y|

it I AR A1E (SR U : STFATIRT SfY, § 210 Bl 59 99 & |12 g Hean

gl
it < fHeIR Trea (STR U<0) @ ITFHTART Sft, § o0 1 59 favy & A1 T Hdr
gl
7 HATA IR (SR Y<T) : SUFHTILT ST, H 379 D1 39 AT &b A1 Aig Bl gl
DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | associate myself with it.
SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | also associate myself with it.

High sugar prices and shortage of sugar in the country

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | would like to draw the attention of the
House to the problem of heavy shortage of sugar and high prices of sugar prevailing in the
country. Sir, as far as sugar production is concerned, it is a matter of great concern to the
people of India as the production of sugar is going down sharply. It is a known fact that sugar is
a very important commodity for everyone. It is important for us to know as to how the production
of sugar is going down year after year. In the year 2007-08, the total production of sugar was
about 28 million tonnes. In the year 2008-09, the production of sugar had fallen down to 16
million tonnes. It shows that in one year the production of sugar had gone down almost by 50
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per cent. In the current year i.e. 2009-10, with weak monsoon and other related factors, the
production of sugar is expected to go down sharply. So, we are very much concerned about the
rising prices of sugar and shortage of sugar in the country. Of course, we have seen the
newspaper reports that in order to tide over shortage of sugar and curb the rising prices of
sugar, the Government is planning to import sugar. The Union Cabinet has already taken a
decision to import two million tonnes of sugar. The world prices of sugar are also very high. Even
after importing sugar, the prices of sugar are not going to come down. Then, what is the
alternative before the Government? We must know as to why this problem has arisen. The main
reason for shortage of sugar is this. In the last one-and-a-half years, the farmers who were
producing sugarcane have diverted to various other crops like wheat in Uttar Pradesh. In the
States of Andhra Pradesh and Maharashtra, the sugarcane farmers have diverted to paddy and
other crops. The other reasons for shortage of sugar are like shortage of labour, shortage of
fertilizer and lack of coordination between sugar factory owners and sugarcane growers. Then,
how can this problem be solved? The first and the foremost step in this direction would be that
we must increase production of sugarcane in States like Uttar Pradesh, Maharashtra, Andhra
Pradesh, Karnataka and Tamil Nadu. How should we do it? The Government should take such
steps which would encourage farmers to produce more sugarcane. No doubt, recently, the
Cabinet has increased the prices of sugarcane to some extent. But, this mere increase in the
prices of sugarcane is not sufficient. First of all, we must solve the problems of sugarcane
farmers and try to find out as to why they have diverted to other crops and why not they again
come back to sugarcane production. We must know about the problems being faced by them.
They are facing the problem of shortage of fertilisers. The Government should import these
things without any duty. We should introduce harvesting mechanism and also import harvesting
equipment which will assure the farmers that in case of shortage of labour they would be able to
produce sugarcane with the new harvesting equipment. So, various new methods should be
introduced in this area. Sir, a lot of sugar factories have been closed down in Uttar Pradesh,
Andhra Pradesh and Maharashtra because there is not enough production of sugarcane in these
States. As a result, there is shortage of sugar in the country. We should ensure that these
factories are not closed down at any cost. If the sugar factories are closed down due to lack of
sugarcane production, then, we will have shortage of sugar in the country and the prices of

sugar will be very high.
Therefore, the Government should concentrate and come out with...
MR. DEPUTY CHAIRMAN: The mike went off, please sit down.

Poor condition of government hospitals in Uttar Pradesh

it HerRTe st (SR U<) : STHHMRT S, IR U9 H GRBRI AT 7 Fo7F T 4
RIS BT BTerd YT 81 718 2, I1 A1 <47 3iR fAfheids o 311a 3 d &9 dl's X8 & AT J 39l A
TR 18X ST 3@ &1 981 R Siaed & dR% F gdTd ! TS § iR sSdTd safeig &1 18 §
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5 B3 I AR B RUIE &b AR TR S I ITb] YT BI41 913G AT, TS Sh! T8l T &1
BT 81 Ud TR A1 aESs (afdean fazafyeres § 98t & <iacd &1 98 Ja+ faar o @1 8,
AP 1! & ARSHA Pletsl IR TRTYR HISH Biciol 81, Te JNRT ARSH Dol &1, a8
HITYR AfSdHl Hiciol 8, T81 & SlacH ST 741 I Tl {31 571 ¥a1 &, Rorret uRom 78 gan
g o g1 & w¥l Siaed 1 ST UR S ®T A {1 3R gSdTel IR el T &1 AN 4T I
g, PO WIS 7R T &1 SHRORI H Y, 97 el g5 IS IR & ASHd Plerol 3§ 1Y, ITH!
G Bl T8, MREYR HISEHe diciol H A AN B 4g g SHROIAT H Y, ITP] BIg o drell
Tl 38T, Ud HIRTIR AT | 1Y, BIg S dTell el ¥&l, I81 ITd! 9g 8l T3 | S TR
SITRT H ... 1 U -Ueh AT b aR H SIDHIR] IR PR IR I8 Ul Al & b a8i Sl /It S
&1 8, BIs SUP! I dTel Tel &1 TTd 98 | IR 81l Off I8! & MR G8f & T & B W
BIS 5] T W1 I8 | HAGTIT 511 D 98 718 © b o1 7051 I8 *1god o3 o &
&9 P8l SMY? TRIT 70T Ffed 7 9 81 & SR % 81 T8T © 3R 919 918% 371 &7 7, TR
R ), 1 S | 917 e U B HIRT SHS! G20 81 W& B 1 Y BTerd | S19P gTerd 98 9
FETR BT T RET &, $% ARPR Pl 9 3R &M < DI AAIDBAT &, BWEY BRI D
3MMATIHAT & 3R I TRBR & gRT Sl ANSHR) qeR Siacd F T SR S 2T 2,
IFDHT HI FATG B B STxd 2l oRaTS Fafhed fawafdemey & R Siaecd & il da1
TS 81 RET 2, aTh! b Al Pl W1 I8 U 81, I8 =T B Bl Al TR & 3R R U7 B
HH 2, A H A omIE F% s ol st & ey #4 weley 7 Wi we f Hiagd 97 9ikE
I 3] ST ARPR AT T8 B 8, TAMTY 89 78l « U1 %8 &1 § I Hedl g P 949 edr
BRIEY B §Y SI1 A BT B, SHD! YRT BR BT TSI b AN JA DY, Al g8 SITaT H<BT 81N
TET bl TR SlacH B FSdTel FHTG BIH1 81 AT, Tl 9 ARIb | BEIET PRSP BV, Al
SITET 3BT B

37 TSR YT (SSHT) : WX, § S8 W DI THIRIYS Rl g

1. IR TS ATEq (IR T<30) : 97, § 1 599 faway & 121 93 a1 Fg dxal gl

it T fHeIR A1ea (STR IR : TR, H 91 370 319 B $9A TAINIYE HRal gl

2 ITFHTIfer : b &, 9 TAEIRTTE B Bl

Plight of Sikh refugees in Pakistan

R axaraH g @&Rarm) : 398+ aree, Uoa deF ¥ #7998 79 Ser o1, it
TS H SIIRT IST RET 1 411 STEIATIeTAT 3R 37 HIFYRY, 1 - 3R A1 W BIHR TS S0T8
off, TR 37T 9 @ & A1 H SIGRT I§ $T 81 § [ bl H UIfergmic H g4l issue TR Td
unstarred question YT AT SR S AT ﬁ’:ﬁf Ministry of External Affair 3 forem %, RESCal YghN
W IS %\' 5 gy ST Ministry of External Affairs %, YYDT attitude towards Sikh refugees T
2 | gTfehT W ugel SifoTan 39 R @il | form T 3iiR 519 SifeTg &l @eR &g, a1 i |-
A SR ART Bl &1 BRIS BUY ST <1 U1 3R I9 18 396 B Sfell QU 7 3R
SR UST |18 BN H X&| 54 Ministry of External Affairs I 1 I8 \aTdl 4o, Al Sa1d I8
it & o 891 sr@aRl # UeT 8 & &1 9R R4 a8l I fMidblel Y 3iR TgR d %8 38 81§+
BT {6 I IRA TRBR &1 G BIg ABER AT MEA BT HIs HHAR! 81 17 I STa1d el -
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TEl, it means &b YR AR RRRTAT & g, 7 8- ST 1y, = SAfswan foram i,
Wﬁﬁ?ﬁmwﬁﬁﬁmﬂﬂwqﬁ%lﬁﬂﬁﬂﬁﬁ?m-Whetheranyaid has been
sent by the Government of India? STaTd e - No. a7 3t svmﬁ 3] S 99 %, EIEEIR
ClSR ST STUIRTR 96 €, 1 H S qeT d18d §....89 | © &b JTfb=aiT H independent
government %\' sovereign government, ar &I @ AT ST {9 humanitarian &...... STforan Udh
Tt T 91 2 P oFR 31 IR e a8t 32 @ 98 o T a1 I8 371ST 9 &1-4 | ATl ug el
AR | oA71 AT 37T I8 AT allowed 87 H 39 HA1egd A {4l Hem =rsan g & ar a
ARPR UTfeITHE & GeTd Hadd g8f Aol Sl g81 STHR 39 el Bl x| HF H HH g8 TWial 4
STFSTAT G HRTAT ST, I rehabilitation FHRTAY STY1 T ST THER H T8 T2 T 3T EOR ART
USTT ATEd H 1R Yo SR AN URITER H RN 4 8 I8 &l T TH.5.U. Bl 59 9ae 3 Bls ST
87 3791 I DIs BRI faeell A g8t = T81 1711 H A § o 2fieien § 9gd $© gal, 9gd
I fafed 981 W U R 98T R PIg dic 96 B uifert &7 a8 M genuine Tl Afdp
IR H Rl & 1 O AT B © Al 89 S 9ol I &1 ATST H ATqh AedH J AR
B3 &b | Pe] aTedl § [ I8 984 pathetic B &, BAR AT <19 He I A THER 4 90 &,
31 RIS SUAT ST S b &, I8 BRI H G109 & WOl ST X&T & 3R e i £ ear 31!
Wéﬁm,iﬁﬁsympathyfmwordﬁ%mﬁwqﬁ%},aﬁﬁ"\ﬁmﬁ%l

SHRI BALBIR PUNJ (Orissa): Sir, it is a very serious matter. ...(Interruptions)... The
Government of India has not done anything. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): In the matter of Jajia the Government has not done
anything. ...(Interruptions)...The Government owes an explanation to the country, Sir.
..(Interruptions)...

SOME HON. MEMBERS: Sir, we also associate ourselves with the sentiments expressed
by the hon. Members.

SHRI BALBIR PUNJ: Sir, the Chair should give a direction to the Government.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Now Special Mentions. ...(Interruptions)... | cannot ask the
Government to respond. ...(Interruptions)... Special Mentions. ...(Interruptions)... Shri
Santosh Bagrodia. ...(Interruptions)...

7t STRUTYRY : HIdt SRITE HRYI..(FAYH)..
SHRI BALBIR PUNJ: Sir, the Government should respond.... (Interruptions)...
3t STFHMRT : TRBR A V&1 &, NI a1l I &1 I8 SR AR 8, H Pt a1 {2 o1 |

cannot ask the Government to respond.
i} T wipx TG : I 95 € TR favg 7, Taeie &1 Rt o ARy
PO AT TS : IR, B A1 GG A WY Bl Hdfeg Bl &

MR. DEPUTY CHAIRMAN: Now Special Mentions. Shrimati Brinda Karat. Not present. Shri
Santosh Bagrodigji. ... (Interruptions)... Just lay it. ... (Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Why should it be laid only, Sir? It is an
important issue. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: If you want to read it, you can do so at five o’ clock. If you want
to lay it, you can do it right now. ... (Interruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): What you say is right but | request you that this
practice should be as much as possible be used only...(Interruptions)... It has become a rule.
So, let us not make it a rule. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is not a rule.

SHRI SANTOSH BAGRODIA: | am talking only about future; today it is all right.
...(Interruptions)... Sir, | lay my Special Mention on the Table of the House.

DR. T. SUBBARAMI REDDY': Sir, subject matter of my Special Mention is very important,
so | must speak. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You just lay it. Otherwise, you can do so after five o’ clock. | do
not mind it. ... (Interruptions)...

SPECIAL MENTIONS
Concern over racism against Indians abroad

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, | rise to commend the attention of this House
to recent incidents of racist violence against Indian students and professionals in different
countries. Even as the Government has taken up the issue with the Australian Government, and
despite the concerns shared by them, the attacks have continued. The Australian authorities
continue to live in denial, unable to see a definite racist pattern, they consider such attacks as
part of urban life. The advisories that have appeared in media in the wake of racist incidents
suggest that Indians attracted such attacks due to their inability to assimilate in local community.
One wonders if suggestions are being made for forced assimilation by subsuming cultural
identities. Some have suggested recession in local economy as the cause behind racial attacks.
Therefore, these incidents must also warn us of the limitations of current free trade regime that
champions only the free movement of goods and capital without addressing the issue of free
movement of professionals and students who carry their ideas, skills and cultures along. Any
dislocation in economy exposes the violent divisions among the communities. Essentially, our
Government has the responsibility to safeguard the interests of our citizens. Lack of career
prospects has compelled our students to move abroad. The pending proposal to allow foreign
universities to open their campuses in India will give our students an access to quality higher
education at comparatively affordable price without exposing them to racial hostility. | support
this policy and ask the Government to expedite the action.

Demand to settle grievances of contract labourers in Neyveli Lignite
Corporation

SHRI' N. BALAGANGA (Tamil Nadu): Sir, the Neyveli Lignite Corporation which was
established in 1954 and which is one of the profitable PSUs, having three mines, three thermal
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power stations under its control, generates 2490 MW power. Out of 31,000 employees, 13,000
are contract labourers. The ban on new recruitment and appointments on compassionate
grounds have been in force from 1997 and 1999. At present, there are 7,000 vacancies. The
contract labourers working from 1972 should have been regularised in a phased manner. The
administration did not act accordingly. On 15.06.2008, the then hon. Minister of Coal convened
a meeting comprising the administration and the labour unions. An agreement was reached that,
firstly, 13,000 contract labourers should be made members in the Industrial Cooperative Society
and their services should be regularised within a time span of five years; secondly, until the
regularisation process started, equal work-equal wage policy should be adopted on par with
regular employees; thirdly, all the Industrial Cooperative Society workers should be regularised;
fourthly, the dependents of labourers would be given Rs. 5 lakhs as compensation in the event
of sudden death on duty. Even after one year, no action has been initiated for the
implementation of these things. On the directive of the General Secretary of the AIADMK and the
former Chief Minister of Tamil Nadu, the affected labourers affiliated to the Anna Trade Union
along with the other trade unions protested against the lethargic attitude of the administration in
the form of fasting on 12.06.2009. | appeal to the Government through this House to impress
upon the Management to take immediate measures to address the genuine grievances of the
contract labourers of NLC.

Concern over practising Doctors who have not registered with the

Medical Council of India

it A WIE (SR UST) : A8, § 6& Pl &1 3719 ATGH! & ST A IS T AT
wecqul e uR faerr =rean g1 ol 81e 3 faeell 31 U S1aTerd o U Sidex Bl 3113 SHIT
DI AR a1 2, S 91 MCI & IR e & faeetl & e Fofl IuTel H &1 $R X81 911 59
STgeR o Ysb1 W MBBS D1 fR1e11 BTRYT 1 o7 21 8 &b SR YsbT A fSUT Uy &b ared
STaex] BT Medical Council of India @1 AT TRl U BT Tl B I STaex Uid IR MCl
D1 TR H el goTT AT TR, b i Ufdes = 38T AT 9 RE & 9gd U S[Eex] & URI MCl &
Certificate &1 & 3R I oM ATl H PRIRT 21 R SHP Hod®y AT@! A DI ST
SIRgH H STl &

&t IR AT 3TURTY 371 Sidex] BT & S 1D S IRUATAl BT &, S g Slaes) b {471
BRI & ST Y F&i @ & 3R ANl &I 91 Wk § STeld &l 31d: Ig 39S 2
PR 9 v | BIs PR Favgn g91¢, A MCI H JTusiigd sidex dfded 7 &) 9dh
TAT IR DTS YT IT Nursing Home T MCI Certificate & S STaexi &l Y& § a1 99 IR
Hel BRATs B! ARV T=IdTS |

Demand to accord ‘Telugu’ the status of classical language

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Andhra Pradesh Government has
requested the Union Government to accord Telugu coveted ‘Classical Language’ status similar

to Sanskrit and Tamil. Andhra Government has pointed out that the most sensitive issue causing
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heart-burning to over ten crores Telugus today is agonising delay in officially recognising Telugu
a classical language. It has been pointed out that Telugu is the largest spoken language in the
country, next only to Hindi. In addition, Telugu ranks among the oldest Dravidian languages.
Telugu fully meets criteria mentioned in the Ministry of Home Affairs Notification dated
24.11.2005.

The State Government has pointed out that Telugu language is one of the oldest Dravidian
languages. It has more than 1500 year long history. Renowned King Krishna Devaraya who ruled

the South in the 15th century characterised Telugu as the best among Indian languages.

Sir, a unanimous Resolution adopted by Andhra Pradesh State Assembly seeking ‘classical

Language’ status to Telugu was submitted to the Government of India.

Late Prime Minister Shrimati Indira Gandhi, on 9th April, 1981, declared that Telugu is one of

the oldest languages and is spoken by a very large number of people.

So, all available records suggest that Telugu antiquity dates back to more than 200 years.
Even going by the criteria given in official notification mentioned according Telugu the status of
classical language is long over due. The Andhra Pradesh Government has requested several
times to expedite the process of granting Telugu the status of classical language earlier. |,

therefore, once again request the Government of India to take an early decision in this regard.

Demand for investigation by a central agency into the alleged bogus

procurement of paddy in Chhattisgarh

it AIH AT ART (BTG : WEIGd, BRINTG H fUoel 9y g1 &1 3res! IuS gs ot 3R
e {7 30 ARG S &l WIS g o 39 99 Siafh P fofel Y D1 AU H &, WRHR gRT ATH
37 ARg € g1 &1 WIS fohar ST w93 81 da Iar gl

BTG H 39 IR g1 &1 WG H 98d ¢ WR IR AT 81 Bl @¥lg &1 I8
IS 10 AT &1 I At 31T BT B IRPR = U b H 3i1d 15 fhaea a9 &1 Sq1e a7
fopan 81 &1 dem aTel fpml & oy FTeit Tl 1 SR ©, S 814 dTel STe | $s AT
ST ST S WRIET 7T |

TR H S 1500 AT & HIEgH I 819 Bl WIS §s o, [STH 4 AABI 7 Boll
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Demand to take effective measures to prevent crimes against children in the

country

DR. GYAN PRAKASH PILANIA (Rajasthan): The Supreme Court decision to uphold the
death sentence for two women, convicted of kidnapping 13 children and murdering nine of them,
serves to focus on the enormity of the mafia-led business of begging. Renuka Shinde and
Seema Gavit operated a juvenile crime racket out of Kolhapur in Maharashtra between 1990 and
1996 using children who had been abducted and pushed into begging and burglary. The two,
along with their late mother, murdered the children once they became a little older, out of fear of

being reported to the police.

The National Crime Records Bureau’s (NRCB) report on crimes against children also brings
out that the severity and extent of crimes against children is not yet in the public eye and that the
conviction rate for such crimes must be far higher for the law to be a deterrent. Alarmingly, the
NCRB’s 2000 data points to Delhi having the dubious record of having the highest number of
crimes against children. This is not surprising, given the lawless character of the city that also
tops in crimes against the elders and women. Intriguingly, the NCRB’s report states at the outset
that there exists no official classification of crimes against children. When no comprehensive
framework exists to measure the extent of crimes against children, it is not surprising that
criminals get away with crimes against helpless and hapless children who are far more vulnerable
than adults to violence. Hence, | would urge the Government to take preventive and punitive

steps to stem the tide of crimes against children.

Demand to take action against malpractices adopted by China in textile exports by
labelling its products as ‘Made in India’

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, fake Chinese (IMade in Indiall textiles
exports to Africa, particularly Nigeria through Niger, is fallen on Indian textile exports, which are
already reeling under global recession and stiff competition, like bolt from the blue. Fake textiles
labelled [IMade in Indiall are manufactured in China and flooding African markets, particularly
Nigeria. It is not only textiles but also fake drugs manufactured in China and branded as IMade
in India’ are exported to Africa. This has been unearthed after confiscation of some
consignments. This has resulted in drastic reduction in textile exports from India to Africa,
particularly Nigeria. Export of readymade garments, cotton, natural silk, woollen, and manmade
yarn to Nigeria virtually halved from Rs.224.7 crores in 2006-07 to Rs.119.2 crores in 2007-08
and it has further lowered last year according to unofficial figures. This is nothing but China’s
nefarious design to spoil India’s goodwill in Africa and also to create a negative image of India in
Africa. There is no doubt that China has a 25 per cent market share when compared to India’s 4
per cent. But, still, people in many African countries like Indian goods because of their quality.
China has gained reputation for poor quality goods in Africa. So, to come out this ‘reputation’,

China is resorting to using other manufacturers’ tags. Hence, | request the Government of India
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to register complaint before the competent authority in Africa and also take up the issue with
Chinese counterparts at the Ministerial level and see that fake ‘Made in India’ textile exports are
stopped. Thank you.

Demand to grant a special package for Sikh pilgrims going to Pakistan

SARDAR TARLOCHAN SINGH (Haryana): The Government of India has been very liberal
for providing not only facilities but also financial packages for the Muslim pilgrims going for Haj
to Saudi Arabia. The Government has also constituted the Haj Board and special Section in
the MEA for this purpose. | propose that the Government of India should announce a special
package programme for the Sikh Pilgrims for going to Nankana Saheb-Pakistan which is the
birth place of Guru Nanak Dev Ji. Every Sikh makes a prayer that he may get a chance to have
Darshan of this historic religious place. This special package can be given in the first instance
to those pilgrims who are below the poverty line. The Government of India should open a
section in the MEA which should invite applications from the pilgrims and make arrangements
for issue of Passports, Visas and transport arrangements for them at State cost. The pilgrims,
unlike Haj pilgrims will get free boarding and lodging in Sikh Shrines in Pakistan, therefore, the
expenses of this scheme will not be much. The visit should include Lahore, Gurudwara Dera
Saheb, Gurudwara Panja Saheb and Nankana Saheb. This will be a good gesture by the
secular country for the poor people of the Sikh Minority Community. The birthday of Guru
Nanak Dev Ji falls in the month of November. | request that the Government may accept this
proposal and start working on this so that large number of aspiring pilgrims could get the
benefit from this year.

Concern over unsolicited mobile calls and S.M.S.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, constant mobile phone messages and SMS
from certain companies to the mobile subscribers has crossed all the limits of tolerance and that
it is time that the Parliament takes serious note of these neo crimes committed almost round-
the-clock.

Subscribers take these calls or open these SMS messages lest they should miss any
important message relating to their families, business or any untoward incident.

These unscrupulous elements do not even verify whom they are approaching through their
mobile calls. In fact, business norms and also sense of decorum, protocol and decency would
require that these companies find out as to who is on the other side when they venture into
unsolicited communications.

If the President of India or the Prime Minister were to receive mobile phones directly, these
companies would have also targeted the VVIPs without any sense of responsibility.

In this situation, it is necessary that police authorities should take suo motu cognizance of
this menace and book the companies and their directors. The most appropriate punishment that
can be meted out to these directors is to provide them with mobiles with only incoming facility
and torture them with telephone calls and SMS throughout the night.
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It is high time that police should appeal to the public to file FIRs against such
companies and that these companies and their directors should be prosecuted under the

existing laws.

If need be, at a later date, the Parliament can amend the Indian Penal Code or any other

legislation dealing with communications to make such offences punishable more severely.

SHORT DURATION DISCUSSION

Need to strengthen the measures to prevent ragging in the institutions of

higher learning

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Thank you,
Mr. Deputy Chairman. At the outset, | would like to express my gratitude to all the Members of
the House who have participated in this discussion on a topic which concerns all of us the
menace of which troubles us as a nation. | know that several hon. Members have not just given
their thoughtful views on the subject but have also suggested some ways of dealing with the
menace. | am grateful to all the hon. Members who not only participated but also gave their
thoughtful suggestions.

Ragging is not something new; Sir, it is something that has been going on for a long time. In
fact, ragging goes back to the 7th Century and 8th Century AD. It started in sports because
people used this as a measure of building confidence within the system for collective action.
From sports it moved to the Military and when Army people started joining educational
institutions, it came into educational institutions. The first death from ragging occurred way back
in 1873 when a young student from Cornell University was ragged and he jumped into a gorge
and died. It has now become a fashion it has assumed very serious proportions. It is abusive, it
is violent, it is degrading, it is demeaning, it has very negative psychological impact and it can
destroy not just the career but the life of a young person. Way back in 1999, there was a report
pursuant to a Public Interest Litigation filed by the Vishwa Jagriti Mission. Through that Public
Interest Litigation a Committee was set up, chaired by Prof. Unni of the Jawahar Lal University.
That 1999 Report suggested several measures that ought to be taken to deal with this menace.
Then, of course, came the judgment of the Supreme Court which not only defined ragging but
suggested that guidelines should be issued in terms of the report submitted by the Committee,
chaired by Prof. K.P.S. Unni. Now, also, several States like West Bengal, Maharastra, Kerala,
Tamil Nadu, Goa, Himachal Pradesh, Chhattisgarh and Karnataka have legislations on the
subject. So, we have had several States actually enacting on the subject to deal with the
menace. But, Sir, | must compliment the Supreme Court for having taken a very serious view of
the matter and setting up the Raghavan Committee on 5th December, 2006 which gave certain

suggestions. The matter has been going on ever since. However two things have changed since
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the matter was initially taken up in 1999. One, and that is the view of the Government of India
that there shall be zero tolerance towards this anti-social activity. The second thing that has
changed is that previously what happened within educational institutions was regarded as
something that happens in the precincts of institutions, which should not be taken to be
criminal activity. In other words, we had a protective attitude towards institutions. Let us
persuade, let us make sure that these things do not happen again as if the precincts of a
university were outside the law. So, the second thing that has changed is the following: that a
university campus, a residential campus, a residential campus outside the university, the
playing field, the canteen, residential complexes where young boys and girls live, are now
regarded not as precincts which should be protected but as ordinary public places where if an
offence under the penal code is committed, it should be prosecuted. These are two things
that have changed over the years and the Government of India is totally committed to deal
with this menace and to ensure that the lives of young people are not destroyed by this
scourge. Sir, several hon. Members had raised several issues | do not want to go into
statistics because Bagrodia Saheb mentioned that the incidents of ragging have gone up.
Figures from 2003 to 2007 and the figures in 2008 suggest, that, in fact, the numbers have
jumped rather drastically. The Raghavan Committee Report itself says that you can’t rely on
statistics. Maybe the numbers were there even earlier but were not reported, as there was no
official mechanism to actually collect those statistics on the basis of which we can act. But
several hon. Members talked about having a Central legislation. Some didn’t agree. Several
Members talked about coercive measures that should be taken against the student
community who are perpetrators of ragging, those suggestions were made. Sir, | wish to
inform the House that on the 17th of June, 2009 the University Grants Commission issued
regulations which have the force of law and in terms of these regulations there are stipulations
that have to be followed, not only by students, but, also by parents when they seek admission
into an institution. Affidavits have to be filed that they are aware that ragging is a prohibited
activity and that, in the event, ragging does take place action can be taken against them.
Affidavits have to be filed by students as well as parents. That is now incumbent on all
institutions which are controlled by the UGC that those application forms which seek
admission will contain forms of affidavits in which this all has to be stated. Not only that, Sir,
we have also stipulated in the regulations that, in the event, there is a violation by any
perpetrator of ragging, then he will have to be prosecuted like any other ordinary citizen. Apart
from that, the institution itself can take very stringent action. Some hon. Members have
mentioned that institutions should have the power to rusticate. Sir, every thing is now
provided in the regulations itself. Not only that, action can be taken against an institution
which does not ensure protection to students who become the objects of ragging. Therefore,

we have now tried to take care of everything through the law. As you know regulations under
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the UGC have the force of law. But, of course, there are several institutions outside the UGC
which will have to be brought within the ambit of law as well. So, we have written to the
Medical Council of India, Dental Council of India, Indian Nursing Council, All India Council of
Technical Education that they must adopt the regulations that have been formulated by the
UGC. | am sure, these regulations will be adopted and all these entities and bodies will
formulate similar regulations so that in institutions which are under their control the same kind

of regulatory and legal framework will be in existence.

Sir, | just want to mention, for the sake of clarity, the kind of administrative action that is
now contemplated and that can be taken by institutions against students or a student who
perpetrates ragging. It is: suspension from attending classes and academic privileges,
withholding or withdrawing of scholarships, debarring from appearing in any test or examination
or evaluation process, withholding results, debarring from representing the institution in any
regional or national or international meet, suspension, expulsion from hostel, cancellation of
admission, rustication from the institute for a period ranging from one to four semesters,
expulsion from institution and consequent debarring from admission. So, these are very strong
and stringent measures consistent with the Government’s policy of zero tolerance. Again, for the
sake of clarity, if an institution, which is affiliated to a university or is recognized by a university,
fails to comply with any of the provisions of the regulations, which | have talked about, the
concerned university is entitled to take certain actions. | would just stipulate some of those
actions. These are: Withdraw affiliation or recognition or other privileges that may have been
conferred upon that institution; prohibiting such an institution from presenting any student or
students for undergoing any programme of study for the award of any degree or diploma,
withhold grants allocated to the institution by the university; withhold any grants channelised
through the university to the institution. These are, again, some of the very strong measures that
can be taken against an institution that is affiliated to the university and which is subject to the
regulatory framework that | have placed before the hon. Members of this House. Not only that,
Sir, the University Grants Commission can do other acts as well, for example, withhold the
grants that have been allocated to the institution; declare the institution ineligible for
consideration of any assistance under the general or a special assistance programme of the
Commission. The point that | am trying to make is that this is consistent with our zero-tolerance
policy with regard to ragging. We have done also another very special thing, which is again
consistent with the directions issued by the hon. Supreme Court from time to time; after 5th
December, 2006, there was yet another order of the Supreme Court on 16th May, 2007, and,
then, the latest order of 8th May, 2009. So, several directions have been issued and the

regulations encapsulate the essence of each of the directions issued by the Supreme Court. So,
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now, the regulations are, in fact, in conformity with the directions and the orders of the Supreme
Court issued from time to time. We are extremely grateful to the court for having taken upon itself
to deal with ragging in such a circumspect manner and to give direction to the country, at large,
as to which way the law should move and, therefore, | would like to place on record my

appreciation of the Supreme Court for having taken up this matter.

The special thing, which, of course, the Supreme Court has also alluded to, was the fact
that we should have a ragging help line. That help line was inaugurated by me on 20th June,
2009. And, what that does is — and this is what we, ultimately, want — that within 15 minutes of
any complaint, the institution should be informed so that immediate action must start with
respect to investigation of the complaint by the ordinary prosecuting agencies and investigating
agencies. In other words, the local police station will be informed about it. And, within the
institution, when a student is going to seek admission, then, in that institution, he will have to fill
up a form, along with an affidavit, which | mentioned and which will all be on the website. We are
creating a separate portal so that all that information from each college to each student will be on
that portal. So, all the students will have access to all information admitted anywhere in India.
And, within the institution itself we will have an Anti-ragging Squad, which is, now, a part of the
regulations. This is not something that is discretionary. This is something that the college must
comply with. Each college, each institution will have an Anti-ragging Squad, each institution will
have an Anti-ragging Committee, the head of which will be the Principal of that particular
institution. And, the constitution of that Committee is also stated in the regulations. | don’t want
to take the time of this House by talking about that. But that, again, is consistent with the
directions issued by the Raghavan Committee, which have, now, been translated into the
regulations that | have mentioned. So, you will have anti-ragging squads and anti-ragging
committees. There will be anti-ragging committees at the level of the DC; there will be anti-
ragging committees at the level of the State Government and also at the level of the University
Grants Commission, so that we could monitor all these. For example, suppose a child or a
young man or a young girl is subjected to ragging and they file a First Information Report. That
does not absolve the institution, under the regulations, from itself filing a First Information
Report. If the institution does not do it expeditiously, then action can be taken against the
institution for negligence, for not doing which they are obligated to do under the law, pursuant
to the regulations. This means that institutions themselves are expected to respond
expeditiously to any act of ragging that takes place within that institution by starting the process
of law, so that in the event there is a serious complaint which has merit, the person concerned is
not only dealt with administratively, as | have mentioned, but can also be dealt with through the

Criminal Procedure Code. This is the comprehensive nature of the kind of regulations that we
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have set in place. So, ragging helplines that | have talked about would be a helpline which will be
responded to — we have done this through the BSNL — in English, Hindi and also in the
regional languages, at any point in time. There is a dedicated number. If a young man or woman
reports about ragging, helplines will respond to those within 15 minutes. Of course, we have not
been able to succeed in this, because we have set it up only on 20th of June. The time lag is a
little more at the moment, but we hope to bring that time lag back to 15 minutes. So, when that
happens, the institutions are informed, the committees are informed, the committee within the
institution is informed, the executive Government is informed. Through the committees outside
the institution and parents are also informed. Then, the progress of the investigation of the
complaint will be continually informed to the parents concerned. We will inform the parents
concerned so that they could know what the status of that complaint is. And till it reaches
closure, this information process will continue. | want to just indicate that ever since this helpline
has been installed by us — | think, hon. Members of this house will like to hear this — over
15,226 queries have come through these helplines between 16th June and 27th June. | must just
indicate to you that most of them were to test the system. Nowadays, with the kind of
scepticism for any Government initiative, people like to test the system. So, most of them
wanted to test the system whether the helplines work or not. Obviously, it works. The fact of the
matter is that of these total complaints, 77 are real complaints, of which 63 have been forwarded
to the institutes and the universities. Only three have been closed and the rest are under
investigation. So, the point that | am trying to make is that we, in the Government, have acted
with speed, with commitment and with the sense prevailing in the House that we need to take
action together in this. | am extremely grateful, once again, to hon. Members of this House
because they expressed unanimity that this is something that needs to be dealt with
expeditiously. | must say that an hon. Member suggested that the Central Government should
have a national law, but | dare say, Sir, all the State Governments have these laws but nothing
substantial was done and there is no abatement in the incidents of ragging despite the State

laws.

The reason for that was that there were no punitive elements in those laws of the kinds that
we have already put in place, and, not only that, these laws will remain there on the statute book
unless at the level of the institution, a mechanism is put in place to deal with this scourge. It will
only happen when the institution deals with it and the obligations then have to be foisted on
those institutions. Otherwise, the law will not be effective and efficacious. The problem with the
State laws was that the obligations were not gua the institutions and there were no mechanisms
qua the institution. Now, we have filled that gap and each institution will be dealt with in this
manner so that no act of ragging goes unnoticed and no act of ragging goes without being dealt

with.
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Some hon. Members also talked about the fact that this is also happening in schools. Some
schools don’t report it perhaps; but this scourge is also there in schools. | have already taken
steps that the kind of regulations that are in place now, pursuant to the UGC regulations that |
have placed, a reference of which | have made before this House, similar kinds of regulations
should be enacted within the school system and we will be proceeding in that direction. And as
and when those are fully enacted, we shall place them in the public domain so that the hon.
Members are satisfied that this Government is not just concerned but extremely proactive about

the issue that has been brought to its notice.

Sir, one or two other things and | have done. | just want to mention that when we talk about
ragging and we talk about laws and punitive measures, | think that there is an enormous role to
be played by parents themselves, by civil society, by NGOs because this is a menace, a societal
menace and the society and all stakeholders in society must participate. That is why even under
the regulations, we have asked the institutions to here psychiatrists and psychologists. So,
when a child enters college, psychiatrists and psychologists must hold meetings with the help of
wardens of institutions. So, when they hold meetings, they must explain to our young men and
women the impact of ragging so that they are sensitised to the consequences, to the adverse
consequences of an act of this nature this will also enable us to know as to what our children’s
feelings are. So, we would request the NGOs throughout the country to participate in this
movement and we would request parents to sensitise their own children who go to senior
classes and who may be the perpetrators of ragging to impress upon them the importance and
the adverse impact of such an activity on their brothers and sisters. So, they have an extremely
important role to play and, | am sure, Sir, that with the kind of enlightened debate that has taken
place in this House and the kind of suggestions that have been made, consistent with our taking
very strong measures with zero tolerance quaragging, we will be able to deal with this menace in
times to come effectively. In the end, | would also like to state that previously our mindset was

gloss over this.

It is something that we need to persuade children not to do. | think, that mindset has
changed. And ragging, lazing, fagging, — these are all words that have been used over
centuries — have been a menace to society and will be put an end to. The other day, | was
reading a book by Roald Dahl called ‘Boy’. It is only about ragging. There are many interesting
stories about ragging, but most of the stories have a very sad end. We wish that education for
children is a joy and going to college is an enterprise that is attractive to young men and women,
and the fear of being ragged is put an end to. | thank you once again for giving me this

opportunity.
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SHRI SANTOSH BAGRODIA (Rajasthan): Sir, | wish to seek just one clarification.
...(Interruptions). ..

SHRI RAJIV PRATAP RUDY (Bihar): Sir, when will we have any reprieve from the long
speeches from Ministers which rag the House at times? !

SHRI SANTOSH BAGRODIA: Mr. Minister, | want to compliment you for..
...(Interruptions )..

SHRI KAPIL SIBAL: The hon. Deputy Chairman gave me half an hour. | completed my
speech in 25 minutes !

SHRI RAJIV PRATAP RUDY: | was just asking the hon. Deputy Chairman what the situation
would be if the House was ragged by long speeches of Ministers.

SHRI KAPIL SIBAL: What is the situation if the House is ragged by hon. Members of this
House?

MR. DEPUTY CHAIRMAN: We shall deal with it when it comes to that. ... (Interruptions)...
SHRI SANTOSH BAGRODIA: Sir, | compliment the hon. Minister...
SHRI RAJIV PRATAP RUDY : We should keep this in mind for future.

SHRI SANTOSH BAGRODIA: Now, he is ragging me! He is not allowing me to speak.
...(/nterrupﬁons)... | wish to compliment the hon. Minister for his talk about zero per cent
tolerance. This was what was required long before; and now he has said that five or six times. |
am sure the intentions are good and it will happen. | just want to have one clarification. We said
we wanted a national law. Now, he says that UGC has some regulations. | would like to know
whether, based on these regulations, somebody can go to the court. And, has any action
whatsoever been taken against any institution after these laws have been made? Then, Sir, the
stringent measures that he has mentioned are very flexible. They should be looked into once
more because due to that flexibility, the institutes don’t take any action. They take simple action.
And that is the worst action. Sir, he has talked about schools and | compliment him for that also.
The talk of 15,000 employees itself shows how serious the country is about it.

MR. DEPUTY CHAIRMAN: This is not clarification.

SHRI SANTOSH BAGRODIA: Sir, he said, ‘interesting stories’. | hope, no more stories are
created in the country.

SHRI TIRUCHI SHIVA (Tamil Nadu): Sir, ... (Interruptions)..

MR. DEPUTY CHAIRMAN: You are not speaking from your place. Okay, | permit you to
speak.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, yesterday, while initiating the debate, Shri
Bagrodia said that he enjoyed ragging. Now, the hon. Minister talks about ‘interesting stories’ in
the ragging book. Ragging is not interesting and ragging cannot be enjoyed. That should be the
essence of the discussion.
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1.00 p.m.
SHRI SANTOSH BAGRODIA: No. His ragging is not enjoyable! ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Shiva, you wished to seek a clarification.

SHRI TIRUCHI SHIVA: Sir, just one point. At a time when it is realised that corporal
punishment is of no more use at the school level itself, these stringent laws and punitive
measures, | think, will not put an end to such heinous crimes arising out of perverted minds. |
would like to know from the hon. Minister whether the Ministry would contemplate taking
initiatives to teach at the primary and secondary school levels itself the moral, cultural and social
values of life, for only a vacuum is filled with polluted air, and if those minds are rightly set at the
school level itself, they won’t be disturbed in future.

SHRI KAPIL SIBAL: Thank you, Mr. Deputy Chairman for giving me this opportunity.
...(Interruptions ...

Sir, | would like to respond to Bagrodiaji’'s queries. First of all, this is delegated legislation
and these regulations have the force of law. So, if an institution does not follow the regulations, it
can be taken into court. This, of course, would also come before the Parliamentary Committee.
Secondly, flexibility in awarding punishment is at the core of democracy and, therefore, the
punishment accorded should be in direct proportion to the gravity of the offence. |, therefore,
think that flexibility should remain in the regulations. That is my second response. My third
response to another hon. Member is that way back there was a Special Rapporteur in the
Human Rights, Commission, the Economic and Social Council, which dealt with the issue of
ragging and indicated that it is a human rights issue. It is not just an issue which requires punitive
action, but it requires education and we have already initiated with our school system through
the curriculum framework that this should be part of the teaching on human rights. | compliment
the hon. Member for having asked out this question because this is on the lines in which we are
thinking and we have already partly acted. We shall take this forward in a big way because it
should be part of the curriculum of the school. Last of all, Sir, the stories may be interesting but
the ends are very sad. The facts of the stories are interesting, but it does not mean that we
support any of those stories. We want to put an end to the sad consequences of such a scourge
in this country.

MR. DEPUTY CHAIRMAN': Shri Krishan Lal Balmiki, you can lay your special mention.

SPECIAL MENTIONS — (Contd)

Demand to declare work of Safai Karamcharis as technical and provide them the

facility of life insurance

37 HOT AT TN (ISR : HEIGY, R Y Afagr FHIr S0 reed? gRT <% d
BATSTI FHTRT BRA Td ST FHTAT b gIRT G4 STIAT DI H&I GRTH AT & {7 3
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MR. DEPUTY CHAIRMAN: The House is adjourned till 2.30 p.m. for lunch.

The House then adjourned for lunch at two minutes past one of the clock.

The House re-assembled after lunch at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

THE BUDGET (RAILWAYS), 2009-2010

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Sir, | beg to lay on the
Table a statement (in English and Hindi) of the estimated receipts and expenditure of the
Government of India for the year 2009-10 in respect of Railways.

[Placed in Library. See No. L.T. 3315/09]

PRIVATE MEMBERS’ BILLS
The Children Social Security Bill, 2008

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | beg to move for leave to introduce a
Bill to provide for social security to the families living below poverty line in the country whose
children upto the age of fourteen years have been prohibited under the law to undertake any kind
of employment by extending financial assistance and for matters connected therewith and
incidental thereto.

The question was put and the motion was adopted.
SHRI RAJEEV CHANDRASEKHAR?: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2008 (Amendment of Article 148)

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | beg to move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
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SHRI RAJEEV CHANDRASEKHAR?: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2008 (to amend article 54)

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | beg to move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI RAJEEV CHANDRASEKHAR: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2008 (insertion of new article 21B)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Employment Bill, 2008

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a
Bill to provide employment or for means and resources for self-employment to at least one adult
member of every family and matters connected therewith.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2008 (to amend article 130)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY': Sir, | introduce the Bill.
The Hindu Minority and Guardianship (Amendment) Bill, 2008

SHRIMATI BRINDA KARAT (West Bengal): Sir, | beg to move for leave to introduce a Bill
further to amend the Hindu Minority and Guardianship Act, 1956.

The question was put and the motion was adopted.
SHRIMATI BRINDA KARAT : Sir, | introduce the Bill.

The Declaration of Assets and Liabilities by Supreme Court, High Court and Subordinate Courts
Judges Bill, 2009

o} 7 WA (ST UQY): 78Ied, H U BT g (b Ieddq A1dTerd, S Ty
3R IR AT & =TT gRT Ve AT MIRIbIRy b wHer SRRl SR Sl
HIYOT PR, IMRRTAT 3R ST BT BTN BT GaT AT BT ATDR Ba g ARPR DI TG
P; IR MRTAT TAT ST BT GIYOT F&T B NUAT STell G0 B & forw 2
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T 3R THH AT ISP AMFHRTD 9T BT UGy B & foIq gap fadares 1 grwenfid
B B 3TgAfT < Tl

The question was put and the motion was adopted.
Y wR=g WE: 7Sy, H fAdgd o qRenfid SRar gl
The Prevention of Regionalism Bill, 2009

o} HE= AIEA (SR UQ¥): Heled, H UG &Rl § 16 &Fdre ®I herl I Ad 3R
Y H (AT Bl IGMAT < AR &Fd1E & YISl DI I8 AR GFard TG B 3R Joddh
3rrqT MRS AWl b1 Iuee B & o o fagae &1 qR=mfia $- @l rgafa <1
g

The question was put and the motion was adopted.
N} 75 AIE: q81e Y, H [T B YR 1T SR gl
The Indian Penal Code (Amendment) Bill, 2009

#f 7Es AT (SR U : HRIGY, § URdTd $Rd1 § [ AR &< HfEdT, 1860 &1 3iR
HeNGT B P folg U fA8es Bl qR:RAMUT B D1 AR &1 S|

The question was put and the motion was adopted.
#ft wR=g W : wRIey, § e &) Renfid erar gl

The Constitution (Amendment) Bill, 2009 (to amend article 371-)

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI SHANTARAM LAXMAN NAIK: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2008 (to amend article 217 and 233)

DR. ABHISHEK MANU SINGHVI (Rajasthan): Sir, | move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was adopted.
DR. ABHISHEK MANU SINGHVI: Sir, | introduce the Bill.
The Voluntary Organisations Regulatory Authority Bill, 2006

MR. DEPUTY CHAIRMAN: Now, we shall take up further discussion on the motion moved
by Shri Kalraj Mishra on the 13th February, 2009. Now, Shri V. Narayanasamy to continue the
reply.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, as the
Minister of State in the Ministry of Planning, | will have to continue with this. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have a different role now.
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SHRI V. NARAYANASAMY: Sir, the Voluntary Organizations Regulatory Authority Bill, 2006
was introduced by the senior Member, Shri Kalraj Mishra ji.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, before he starts, | would like to
know whether the discussion on the concerned Bill was over.

MR. DEPUTY CHAIRMAN: Yes, yes. The discussion was over and he had started giving
reply in the previous session.

SHRI V. NARAYANASAMY: Sir, on 13th February, 2009, the discussion was over, after
which | started giving reply. But by the time, it was 5.00 p.m. and | had to stop. Now, | am
continuing my reply.

Sir, | am grateful to you for giving me opportunity to speak further on the Voluntary
Organizations Regulatory Authority Bill, 2006 moved by Shri Kalraj Mishra. Various other
Members of this House participated in the discussion on the Bill.

Sir, Clause 9 says that the Central Government shall administer the funds in such a
manner as may be prescribed. Sir, it will come in the rules. Secondly, it says that the Central
Government shall make grant to each voluntary organization every year or at such intervals as it
may determine. Sir, | have submitted with regard to clause 9.

Sir, the hon. Member wants that the headquarters of the Regulatory Authority should be at
Lucknow. Sir, | do not know the reason for making Lucknow as its headquarters. The Regulatory
Authority has to function as a watchdog. That is what the hon. Member wanted.

There are various Government machineries working for voluntary organizations and the
funds are provided by the Ministry of Health, Ministry of Education, Ministry of Rural
Development, Ministry of Urban Development, and, Ministry of Agriculture. “At the time of
sanctioning the money, all these Ministries have to submit to this authority. Under the
supervision of this Authority, works are to be carried out. Whenever any complaint comes, this
Authority will look into that complaint.” This is the crux of the Bill that has been brought by the
hon. Member. Sir, in the Government of India, there are about nine Ministries which are giving
fund to various NGOs and voluntary organisations. There is a set procedure in the Government
of India for this. When the NGOs are registered at the State level, they have to submit their
application mentioning various schemes which they want to implement whether it is in the field of
education or health or running an orphanage or for calamity relief. If the State Government is
satisfied, then it will recommend its papers to the concerned Ministries of the Government of
India. After the various Ministries of the Government of India are satisfied, then money will be
sanctioned to it.

According to the hon. Member, there is corruption, mismanagement and, moreover, some
of the NGOs are bogus. He is very particular about the money that is being received by various
NGOs from abroad. The Home Ministry is monitoring such NGOs which are not executing the
task for which the money has come. This is the complaint of the hon. Member.
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Sir, 1 do not know how only one regulatory authority, which will be controlling all such
organisations, will be able to do this job. Sir, why | am telling this is because the hon. Member in
the Statement of Objects and Reasons of the Bill has mentioned that there are ten lakh voluntary
organisations registered in India. | want to correct him. It is not ten lakh organisations. It is 3.5
million organisation; more than 35 lakh organisations are there. The number of NGOs or

voluntary organisations is not ten lakh.

Secondly, there are some organisations which are getting fund from abroad. They are
registered with the Home Ministry. There is a wing in the Home Ministry which is taking care of
such organisations. He said that the number of such organisations is 17,145. There are more
than 35,000 NGOs which have been receiving fund from abroad. | would like to correct the hon.

Member. | want to update him on this aspect.

Sir, we should not treat the NGOs as culprits. We have to treat them as our partners,
because NGOs are doing the job which the machinery of the Government of India is supposed
to do. They are supplementing the efforts of the Government of India. Whenever they err, we
take action against them. There is an inbuilt provision in various Ministries for taking action
against them. When there are about 35 lakh voluntary organisations and NGOs, this regulatory
authority cannot take any action against them. It will be burdened with the job and it will not
be able to perform. When a complaint comes, the nodal Ministry, which sanctions the money,
takes action against it. They have an inbuilt mechanism. Officers are there in the Department.
Suppose the fund has been given to the NGOs by the Ministry of Rural Development for
development work in forests or in tribal areas, or in areas where people belonging to the
Scheduled Castes live, or in backward region and they are not doing it. Then that Ministry will
take action whenever there is any complaint. The complaint may be in any form. The
complaint can be made by an individual or by village council or by district authorities or by the

State Government.

Sir, while replying the other day, | already told the hon. Member that the foolproof
mechanism is already there. In several cases, action was taken against erring NGOs and
voluntary organisations. Even if the organisations, which have been receiving fund from
abroad, are not spending it properly, or if they are mismanaging it, then action has been taken
against them and their registration has been cancelled. It was done by the Government of

India.

Sir, Clause 10 of the Bill says that every voluntary organisation which is in receipt of grant
from the Central Government shall send an annual report to the authority about its activities
during the year and the statement of accounts. He wants a statement of accounts. He demands
that the audited accounts should be submitted by them. The audited accounts of such

organisations are already sent to the nodal Ministry, the Ministry which sanctions money to
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them. Then it should be scrutinised by the authority concerned. Sir, the hon. Member wanted
the regulatory authority to do the job of 9-10 Ministries to control them. It will be difficult
because you need large machinery and officers for the purpose of doing that job. It is humanly
impossible for that authority. If the authority receives ten thousand complaints, how will it
dispose them of ? They will have to go to the field and enquire. They cannot sit in Lucknow
and enquire. Where are the officers? Officers are available in the Rural Development Ministry,
the Education Ministry, the Health Ministry, etc. And, those officers will go and enquire as to
whether the NGOs which have been sanctioned certain schemes are implementing them
properly or not. If not, they will cancel the licence. The authority lies with the nodal Ministry
concerned. There is a machinery for that. But, this authority has no machinery for that

purpose.

Sir, another thing is regarding the complaint. It is the same thing which | told you. The
complaint has to be forwarded to them and then they will enquire; otherwise, it will be difficult for
them to enquire. They said that the authority may also suo motu order enquiry. How can an
authority order suo motu enquiry unless and until they have got some authentic information? The
drafting of the Bill itself needs change. Apart from that, Sir, the authority which he wanted and
the powers to be vested with the authority are not going to serve any purpose. Already, there is
a system existing. The major worry is that these organisations have to be monitored, controlled,
regulated and, if they err, then, action should be taken. As on date, Sir, there are several

organisations against whom action has been taken.

Sir, you will be glad to know that the hon. the President of India, in her Address, while
fixing the 100 days’ mandate, mentioned it. The Planning Commission has been given the
mandate as far as voluntary organisations are concerned. It is in para 32 of the hon.
President’s Address. It says, “Enabling non-Government organisations in the area of
development action seeking Government support through a web-based transaction on a
Government portal in which the status of the application will be transparently monitorable.”
The hon. President wanted, which is also the intention of the Government, the entire details of
the voluntary organisations — who are the persons constituting the voluntary organisations,
what is the status, what is their background, what was their previous experience, what are the
schemes sanctioned by the Government of India or various Government machineries,
especially the various Departments of the Central Government, what are the schemes
implemented by them, how much money is received by them, etc. All this will be on the
website and anybody can have access to it. If they have got any complaint, they can
approach the Government because the Planning Commission is the monitoring agency. They

are also doing the job of monitoring it.
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Sir, you will be glad to know that the same Bill was brought forward by hon. Member, Dr.
Saroja, in the Lok Sabha and also, another Member, Shri Kashi Ram Rana, in the Lok Sabha. As
| have already told you, the Planning Commission has been made to coordinate and monitor.
And it has also been given the assignment to see that there should be partnership between the
voluntary organisations and the Government so that the voluntary organisations will feel at home
and they will feel that they have been executing the work and it is being properly monitored. Sir,
there is the national policy on voluntary sector. The policy has been evolved by the Government
of India and while implementing that policy, the Planning Commission plays a pivotal role as the
nodal agency for the purpose of disseminating the information about the various voluntary
organisations and NGOs. That is also taken care of by the present system which is available. Sir,
you will be glad to know that several expert groups have been appointed by the Government.
There is dissemination of the policy on NGOs and voluntary organisations. Sir, it is sent to all the
CMs by the Deputy Chairman of the Planning Commission to get their views on it. Sir, an expert
group has been appointed for decentralised funding mechanism. For that, an expert Group has
been constituted. “Encourage evolution and subsequent recognition of an independent, national
level self-regulatory mechanism for voluntary organisations. The voluntary organisations should
have a self-regulatory mechanism.” For that, an expert Group has been appointed. Therefore,
Sir, if you go through that Bill, it is a truncated Bill; it is not fulfilling the objective for which the
hon. Member has brought it, ‘that there should be a Central Agency for supervising and
monitoring the functioning of NGOs and voluntary organisations’. The hon. Member has also
mentioned about the monitoring of foreign funds that are coming. Here, the Home Ministry is
very particular. Now, the Bill has been passed by the Parliament also. The Home Ministry sent it
for an inquiry through the Government agency. They also sent it through the State Government
agency. They verified the veracity of the Organisation and, thereafter, they had taken a decision.
Sir, through this Bill, the hon. senior Member wants that there should be a Central Agency for
regulating the functioning of NGOs. It is highly impracticable because already, the system is
available and various Ministries, perhaps nine Ministries, have been coordinating in that process.
The system has been functioning very well. And the State Government is also taken into
confidence at the time of redressal of complaints made to the Government of India, especially by
the various nodal Ministries. Therefore, Sir, | request the hon. Minister to withdraw the Bill. The
subject is all right. It is being properly done by the Government of India; the Planning
Commission is also playing a role in that and the expert Groups have already been appointed for
helping the Planning Commission and various Ministries, which are giving funds, to monitor
them. Since the existing system is already perfect, since it is working well, there is no need to
have a regulatory authority, that too at Lucknow. Therefore, Sir, | request the hon. Member to

withdraw the Bill. The Government will take into consideration the suggestions given by the hon.
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Member and other Members for strengthening the monitoring mechanism; that we will do. | tell
the hon. Member that whatever possible ways and means have been suggested in this Bill will be
taken into consideration while monitoring the functioning of those organisations because your
intention and my intention is very clear, that is, when the funds are sanctioned, when the
schemes are implemented by the NGOs, they should reach the people concerned, they should
benefit the people concerned. That is what you want and that is what | also want. Sir, | request
the senior Member to withdraw the Bill. We will follow the suggestions, whatever they are, that

he has given.
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[SuRrHTEger (10 9.9 HRI=) TR gu)

3¢ IR ¥ FfTad w9 4 WReR Bl THRAYdS faaR B-1 1fevl 59 db g9 [y dls
T ITfereRor TSl 81 99 dh BIs 39h! o I R T8 B GobaT ©, SHB! monitoring
T BR AP &, SUBT ATARYT T8 PR FhdT 2| SATTY $9 a1 Bl THRATYAD ol Y, AT b
ATEIA H, 31151 & ATl H o1 a¥id A M dhare, TRIedrg 3R 3M® THR B SeEIR! iR
T fARTE Trehed IHRDHR AT M IET &, Sl $ A1 W s BT GoUINT ol &, AfTad wud
9 oY &4 98 TR 9 faaR &Rd gU Us W@aia Uoidl SR B+ 0sil iR 39 efte 9
I8 YIRHRUT T Way I R bl H Herd 81 Gebdll 8] SHY T I8 984 I
Wfse T HfTad U I 290 31 M 96 | G8AN 81 3961 3R &7 3 SUINT fhar Sy
A1 9ga 14 81 [aha gl fo8ie &7 | 3 fha 7, MiRad w9 3 ST o el g1 g4afey
WHR S AT dqded b U Sl e gRIfST Aferd F18 2, ITd] BRI o7 H Hobid T8
HRA 1 I gRT B BIa1 Hl 2 3R IHDh! W11 Al ST §1 $4felY §7e A8 bl T3 g,
Y TS IR WY T |, AT TR TR BTH B b, IH YHR DI AIRAT 11 MITID & | Tef
Bl |1 I WSl Bl g8 Wl AqH 81 b SR gH B Al bR ) uReRIe § w4 @,
TR H HH &1 @ fPad $9 3 R SR 50 enfid e=a & forv fey w0 9
faframTes TIfreRRoT 91 gar &1 I8 W 3R I8 $X I9d 3fex WU B & oy 315 7 3l
TR g9 US| ARG, SdT 3iffee Tl BIdT 8, Sdh! & | <1 78] STl 81 S9d! ]
g f& RT3 F1 faTS W 21 39 UaR Ue faferd ver ot Rafa o g8 21 safog §
A #3057 A 38 ST b TSIl & AEcd B 39+ W 1T 81 UFoNall & H1e T
A= H3reral & &1 81 %2 €, T8 3Tue qaran g1 1w It garan & {3 A= Harerai &
SR Io! I3 o fpam STam &1 ooy a8 ) 9 € o Wl SR S9! 4RT monitor
HRAT B, < eRall TR O ¥ | SARAT AT, SS9 THR J SaX 7181 X8 81 SHd! 31 A
forem vem #31 & forg Iz faframe mitesor wenfia 8l, J8 S a7, Sl 3mud Fedm
& oY, IRHR & gRT A= v & Aregs 9 < e & fore % fiw 9 €, S9& forg oft
9 T8 fA9ue e 919 H IRgd HI BT TA (61 21 A9 G2 Fel 2 6 9 39 faen § vm
B IE B MY HE 2 & b TH MUY AT B I8 &, MY HD! a9 1Y 379 89 T8 v
Fsl {5 faem # gwTdl Bed IS ? oFR $8 JHARAd 975 380 UHR & A9 IJd BN (&6 84
9 |99 W fqUR PR S € Al Il GoTal 984 WRTF BT PR I81 5, SAD dismissal BT HTH &1
fop a8 31fR<Tca # €1 721 27T Bad blacklisted BT H B YRT T e8| Ferdl 51 3T BT A1
218 T Y 7L <@ f gHosNosno @t anfee Bt ol 81 2l =12 Bt 81 899 &S ol 9
TBT, B I & 910 B o TR T8] 1S 3fee 87 1S el 21 A1 A v Aot & 9t forgarsr fererm
T o T8 B & 77 70 A 2 81 9 ) U1 g o T AR # Uael ot ST 9fth
P IR TR TAOS03N0 BT Hel fI2 U™ B & 17 3R S IRl Ty & foHfor o=y
P Y 3T BT BT & Y 31 96 73 8, I P fA@rE gl T8l A1 S Had A $B
Ve, B BT ool B [SIT 3R 8l IR IR 81 8T 7, 1 S84 A H1F el el safay §
TG % MU TRE A $F $H THR BT LT fHel| faursrT o & forg agt gam fadas
el Reell
T B SO NMTIRIT AT & fob 39 39 fIerIes & A1es | < b ST+ &I fazary feamd foe
SiI 980 IR UA0SH03SI0 T$as @R =7 ©, Al SAdl afed fear S 5w 3 ¥
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Ip1 <fea fobar S =iy, arfe wiasy | Bl 59 TBR BT TH0SN03N0 g1 6T A8 & 8!
PR Fb| 3R U1 PO LA YT 811 8, T A1 I1 FHS 4 AT 81 39 Haey H qr=yaR H/3i1
ST AT B T B

SHRI V. NARAYANASAMY: Sir, the honourable and senior Member reiterated the points
which he had made about mismanagement by NGOs, lack of proper audit of their functioning,
etc. He also mentioned that there is no proper accounting of the foreign contributions that many
of the NGOs receive. He also mentioned that while majority of these NGOs have been doing a
good job, some of them have been blacklisted but no penal action has been taken against them.
| feel that basically the intention of the Government and the hon. Member is the same. The
concept of these NGOs came into play because everybody felt that it was not possible for the
Government to do everything on its own and it was also felt that there should be some agency to
support the Government effort, for which the Government should provide them with logistical,
financial and other assistance. You also know very well that in the tribal areas, especially people
living in far-flung areas and the North-East, these voluntary organisations are doing a good job.
The kind of work they are doing by providing medical facilities and education to people residing
in far-flung areas, the way they provide assistance during natural calamities, is even more than
that done by Government agencies. They are doing laudable service. We cannot under-estimate
the job done by voluntary organisations. As far as taking strict action against the erring voluntary
organisations, such as those involved in corruption and malpractices is concerned, | am one
with you on that. We too feel that the laws need to be strengthened to punish those
organisations. Nobody wants Government money or money allotted to voluntary organisations to
help people, for whom it is meant, to be eaten up by these organisations. They are doing a very
good job in helping run orphanages, old-age homes, juvenile homes, which even Government
finds difficult to do. We shall consider taking stringent action against erring organisations, as
mentioned by the hon. Member. We share your concern. We shall definitely try to strengthen
monitoring through the Planning Commission. The hon. Prime Minister has given us the mandate
to monitor that; we will do it through the Planning Commission and evolve a foolproof system, so
that the voluntary organisations function efficiently and the purpose for which money has been
sanctioned, that is, helping people, is served. With these words, | would request the hon. senior

Member to withdraw his Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Kalraj Mishraji, are you withdrawing the

Bill, or, should | put the motion to vote?

#} HerTot Mt : w1 SuTeRe Sff, O geR | AR A S T a1 ) g SR
AR ol AT & A1 7 FeART &h dl 2, it H 59 98 & srvid ol 35t 718 off,
ST FARYT TR IR AFARVT T STQ, AR &1 G iR Sef WY Teds eifl, SH!
S TaT SITQT, SHHT U] <1 SITQ, I8 Sl Sil ATREr (&1 8, § Jwsi § (& Sda]
i wu A a8 Y1 1 I8 fq9arsy Hrdl gU, § 99 f48de 1 ar ofdl gl
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The Bill was, by leave, withdrawn.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will take up the Constitution
(Amendment) Bill, 2008 to amend articles 85 and 174. Shri Mahendra Mohan to move the
motion.

The Constitution (Amendment) Bill, 2008 (to amend articles 85 and 174)

SHRI MAHENDRA MOHAN (Uttar Pradesh): Sir, | move that the Bill to amend articles 85
and 174 of the Constitution of India to be taken into consideration.

HIEI SUHHIEIE Weled, § fUsel i Tel A 157 U1 H I8 U, S 8T < Y&l &,
IHP] & H ¥ gU, I8 [A8gs aran g1 H 59 fAdue & HA1egq & Ga $l &1 U =T
HedqU! fawg B IR B ST a1edl g A8 H IRqd Heie Aiel Uiid 81 8, afd
U AT Uee] 984 B IR 81 H vRarg foha & T Afdem & srgeos 85 U4 174 W Heie
HXP TAlep [T 3R TS FHT b oY Jobi Bl Fafdy 8 A B4 120 & o fqem sl o
3afY T AT H HH A HH 60 fa7T B 91

IYFHTEIE HElGd, el AT dAld A9 BT 46 AR 15T AT BT 46 I35 g5 | I8 THY 1952
H PR 39 T B T HH THA SGP| BT I8 81 IGP] Bl A TR HH 8l W& 8, [T
AT 3R AR HAEIY BRI IR U1 R8T 81 HrIUTferep] dl Al orAaR) ey & ufy & it
SAD!T THM TR B THET BRe & 94T AT T2 § SUTL] Wi iy To9-18v, fa9y
Ieold, TeUdIfTd =], SR YT IR 989 & A1edH 9 <2 H Scq (R, an1fdres fwai
AT 3 FEYUl Fel IR ST DI ST BI HIGI3N B ARG BRAT 81 PR T BH A9
Terd & ol = fawal o= == 721 81 Uit 81 I9H 1 AfHaR 9y 2R qAT Fae T
E:RINRRSICIE]

1949 H STq e WPHR 3N SH FHI 10 HHRT 3FTSHR Sfl o BBl AT, “3FR 84
SIS Tl & A1 &4 9T HIAT 1T ? A GHST | B iU F gRT Ued windl iR
JATABRT BT SHHATS I AATID R ATIH el B GRS & ol A1 A1feyl S1d §AR T
<ifem iR e IHR T o, A SH THY AT E TADT BT TART SIS AT 10
3FISDHR o 3T R Pel B, “WfAgr b1 HrRieRl Af4emT &l ypfr 9= goia: FrR 78 81
AT Baet 5T P 3, O faefydT, BRIvfeTdT T =TauTiefdT &1 RAaver & R bl
21 IS B 39 3 BT BRIGIY I T SRDI IR ¥R AT 8, I & STa1 a1 Iqd!
ST13Y 3R ST Bl BT B & foTg, 96 gRT ST Iorfad S, B a1 bl §
5 YR B ST 3IR STh Sl BT IR BT BR?”

S0 IRISHY & 31 S Fhal Bl SRR A AT B ARt & HRIGI0T, ISP gRT
ATAE] BT U AABR, DT SKIHTC, GG 6l el dAT AT MSH] b S el & ey |
o, 1 &9 gad &1 FRaf A fexars <<ft 81 ad=dr & ggel o9 g9 U AqUTid IfeR
1 <, fagTReT § wReAAT @1 gfcriiit e o1, 39 I FAR gaSll = qoi @RI SAHR iR
xifaer & fore e fopa|

YR b JUH JITT G2l TGS b b 1T H& W YR D1 3MoTe] BT I fhar ufed Sft a1
7EY NI BT SGIY R ST AT H WS B UirseT 3R 781 Bl bhivd B & {1 o)
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JTST 579 9 ©, TAg | UT STfSrepiRT I 37 ST o 379eTiaii &) &9 ufdeafd o= Jad
g, T BT B ANTRG &H T W_ ToR] W < V&1 81 I FHI 89 U+ ol BT el ITel el
HY YTV &1 5P foTT I vet 3R fauet g o % g 3 R 2

TS A< 1 HE<d 98 o1 X681 & Sl UrSd T8 & T 3 gaHl R AT YRS 8% Sl 7 8%
HeqqU! fIwe U= =4t & IR SRR &<t A1 I8 7 (% 59 98 IR 8l I, 79 i Sl 3
3TRTH R bl HATE DI - HADR W1 AT ATz Ay BIaiT AT, Feayul =i sicil o1, 1 a8 39
SR A9 H MR AUAT ANEH <l I AR AAE B 9897 Bl Gl U

T 8% 3R ST AHGIEA SIS = g SRmsit &1 wadt Ao 2 781 foan,
gfeds I/ TRAT I UG @t 3R BN 9% I Afthicd | SR W1 U IR {3 ) =af &
SR Ufed 8% 7 o7 St & FLNE Bl AT | $THR B Y HET, ST Sff, IgAd 89N
[T 1" XTSI ST <1 ISP STaTq T, “Ued Sit, T SR A1 81" Ufed Sif 7 qRd Heie WdR
o foram et ot fRuforat €, ofR W&t 9 ot 2 7, 98 Sl Y g1 E, @ g8 ) 3%
THHR HH | ART DI TS B BIAT 21 Yh IR UfSd S 936 | SSHY o o, d fhdt aiag
q 1P FR Hel b ggm 743 o Bl die o @ 81 S/ QR 39% oy &y || 98 39
T<h HEed AT, U I Th $I AMY Y 3R 5 TR AFATT P A1 HHE Y IRV =7e] e il
W HETHTE1 & AR A Teafdd AR WG IRORT TS o ®1 RATT 7 81 IRBR AT Bl
Y TR &H B ST 8T 2, 989 A Havwd off 81 2, Feaqol fadee =7 ==t & a8
S 8 3iR Pae SR TR BT &1 7e<d 96 I8 8, FlD IqH soall-Teall HARIT ST FhdT &l
el b YR SR TE A &, HEed b [qUd] W 989 el 81 UKl &1 I8 R agd &1 oo 8l
S99 W 1% a1 o1 vy 2, 998 &1 IR-IR &1 & 19 WIAd 8911 $8 IR I8 gl &
ffeaa 81 STrar & b 3 d¥e &) gor a1 SIree ar 8l g e S| g% uret | 39 avE
& a1 3 AU SR & b 317t A Bl Fet faam SIrgen sreran T&l <ot feam S, i 6 aga
B e 21 U R H Wig 31 b QT ke & B B Bid W URigd e gedr 2, O
A= | U STATgQs! dTell TRAT & =Y | ST ST &1 96T Aldba s IR TYR T919 TsdT 3l
HeEIG, 374 FAR FHTIRT HBIGd, 7 91 Gw1g H 4 BRax], 2008 Pl dlqgd AT HRAI Fodd
AT & SGIe $ TR TR HET AT - U BT AHebd AT STeid Y&l 81 FAR g Heall o
YT HRIY 7T JTer IT a1 ST - g 70 € a1 9 98) 37 9 BRI B & I 781 I8 Y
21 3771 U |aifere Aeeaqul f&ar &1 a1d A1esi1dh HedTl Bl SURT B IR IHTDHRT BT
T ArdE T TIR HA H AT B H G99 guTd) A1 & w9 H AR Qg Aedl of
ged! fIaa=adr 81 SMavadhdl 39 910 31 § [ faem #sai # 1w 4 31fdre o fwares &
forg 51 o= ufiifesT & wrfavor o wier o1 smor

$d o IRAR B T g1 RIGRT 9971 § foh 98 g &1 TRAT BT 9977 7@+ § 9497
Al BT AT H B Tel| FAR AT HBIGY = 379 HIY0T § I |} HaT - faenfier & faar-
el oy e Bt # ffTad wu 3 fRmae s 21 39 v we & 9 et iR 81|
T SH-WRIGR & Tl IR 31 T B | g1 21 et 7 &1 &l 9¢1-ag1ax Sooid T &
g & TSI I BT BT SHHTA B Dl WA T 21 ... (FIETT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Mohan, while moving, you need not

give a long speech because you will have the right to speak when you reply to the debate.
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it /e R18 : | am only quoting what is said already. 39 YR faaR-fawst e} &1 @a
BN X8 STl &1 AT ST Bl ST BT d¥8 RN & STl 81 fFratae o & 59 ufhar &
IR ¥ gqT 1 et ITaTl

HEIGd, B9 ST & 919 H W8S AR G $1 & IR H [eaq=adm 919 @ & forg
FF & A1 &1 g B A1, A1feh Al Hewd & fawi R splard 989 81 9| sl e
BT YT A FHE Bl TAT| I8 AASII (T8 H Uil IR gl &1 I8 8HR] A1 URURT Bl
AT TS ITTAM AT AHAID! AR TR goIc G B 9 A F S, AFGA G Jolls 4 R
& I/ § TAT IRSHTAA TF TR 4§ SRR &b 7T BIT 2l 22 3T, 1955 DI llh T B
GPC (General Purpose Committee) =1 <1 931 & forq AR fifgad o off oiik Swat Rmiier
oI oft, fo Bfemie 7 wWar Wt fovar o, Afe T fsel AT §51 &1 Feiex § 179 81 51,
T IS aTd | fawars 7a & g 21 3R 22 Jels 31 |1 a7 1 97 gon 3iR I8 ad
AT 3118 {6 2MIS 11 3R | T &I, <ifchT VAT T8 3Tl T 2008 H 15 AT B had 46
Joh g9 311 2007 ¥ 65 95 g3 2Tl IS &H YR T8I IR ST, T1 S d7h SHNT ST HH
off, BRI 1 BH BT U, Ta TART FHRATY AT BIcil 2| 3R BH 1952 F AR 319 TP T
JAIHD TeATT BN, Al YU b HHS BT Soh] § Fold FRTIC TS 2| Tgell Al T H (1952-
57) 677 93 gs il

3784 ©C BHBTS g3TT| §H ST I FHT H (1952-57) & &9 565 48 g5 1952-57
o] BT 3R 135 UfeTay AT, I 3T TSHR 46 T8 AT 81 1956 H ATHAHT Bl 151 95 g8 a2
RTRIFHT B1 113 98 s, T8 & RaTe o

ISTTHT H 1952-61 P Ugel D § 3] BT d1ivd AT 90.59AeIa AT S 1992-2001
% IR 20 Ufaerd FRSR 71.3 URerd X8 W11 ol 49T & A § 34 ufaed & fRmEe
Ldl|

1952-61 % TH | FAS gRT YR IR &1 vean a1fies 3ivad 68 o1, St fb 1992-01 %
TR gedhR 49.9 URIT I8 T RG] AlbadT § o9 5.28 UfIed HRF 98I e &
PRI T Tl 12 IF ATBHHT H T THR 10.66 UTeTd, 1341 H 19 Ufererd iR 14 I a7
21 IIeIeId WY aRaTe gall

2007 | SNHFHT ¥ 41 ufrera g, R fog fdae WY enfirer 7, f9=m foredt am onsY @t
989 & 915 9TRd *x el

A el § o7 959 & IRd faSa! o1 ufrerd 17 ufirerd 9 geax 41 Ufaerd 81 T 59
SR 7 fagre] oR =i gs, ST Ui 39 | g 24 X8 1|

2007 # B 32 wferd fade, e+ o fadgs W enfie g, e sl 789 & wika
8171712005 ¥ a7 989 & fA8ae! & T - ot 9gicy 26 TRIea 3 dga) 32 Hfierd 81 3|

S AT H 1o fauT awmel 1 RRIRT 98 81 @R 81 581 QR 7l H 20 H bR 50 f&=1
BI JoPI B 81 BAICH 3 ST81 G dR 1974 ¥ 97 &A1 B 45 g3, I8! [Uod A1d b 20 a1
&P ST S g3l YR 1931 B R 3R 1 @R1E 81 981 U= 1 1R &1 1 <14 =1 &1 81
BEEEGIN

319 89 U £ §o [Iael I9el R ST &1 STel IR 899 &F GHWITU ©, BH ST e 8,
P BRI 2, A 981 IR &9 AP 3P &l SIIchl §1 JATgcs [Hhired, Sil f YR & g1 |

213



BB BICT < &, T8T TR B3 IR 200 A SATET Ud ATt § 98 g1 1966-67 H I8f 246, 1979-80 H
244, 1983-84 H 213, 1987-88 H 218, 1992-93 H 240, 1997-98 ¥ 241, 2001-02 H 201 3fR 2005-06
H 208 ¥ B

TSI B 1T Fal Bl A BATST DY FHS BT 2009 BT Hetvex <1l RTH 2009 # forw 155
&A1 @1 JadI BT W@EN T, ONATS H 2009 P Helvex & o T 92 {31 BT J8i &1
9T &, Sdfh 39 <1 A 93 §9R & & U< &1 Sferor anpYest # ufcrad 951 &7 3 104 2,
BT H 88 TAT MR DT BT H 150 |

[HT FEIGY, H I 91 31Uk A $hacl SAIAY ol I8 §, FiTP MR b el sl o,
@1 &) 91d B ® o5 =raf 7 gl 2, far-famet 7€ 81a € ok 9gd € SToaaren # &4 o
399 BT BRIl Bl FHAG PR ol &1 39 daH d < b el & dorie
AHTRIT BT SSD] H P IR Tl g1 1996 ¥ foell H 85 VP daa ¥ uard Al a1k fopam |
o gt R fos o fAenfatsli # 81 arelt Soai @ et 9gd g w4 7, R aewi o
3 &1 AT Al A & vl W T3l &1 Guyg T8 fHerdn B srad a4t faenfamelt o g9
e UR BT AT URORT ST AR, A4 3 | B4 JAafe BT I 81 901 {2y w9 4 I
IS BT Model & HY | o1 A1RT

U FRTTer #1997 H dioRiN SRre1RAT #1 §o6 ¥ uRarg uika foar waml R+ $e1 man
o ffgad IR W Briufers & faenfier & i STaees! 90 &)+ & oy, WReR & drRic o
P FHIET ST 7, T fory smawaras © o sl @ faenfareit of 9od Bie Isai & Arel §
60 &= 3R g Il @ fAenfaalt & fofw 9o &# & HH 100 & 81 5 &7 07 e &
JAFEIT 174(1) B ATF SAUTATRST Tl BIH1 AM12TI

TSHTG H |9 2001 H Y: Yab RUIC TSI Bl s, FTABT R T Procedural uniformity and
Better Management of the time of the House, Rorad foe @ BIe Al & %I'Q IJ9 $ %R’ 60 fe=
TAT TS X751 b AT 100 SShT BT UTaen= fpam 1)

SIRe dahedeeldT &I 3rederd | TfSd ‘National Commission to Review the working of the
Constitution” = ¥} 319=1t RUIE # BT FHaT AT fh T 3R IS DI HF A HH B BT UG8
ST AR R T & 70 & HH AT &, T8T HH | BH 50 S5 s8I A1RY AR STet g9
3N TR €, 981 IR 90 {11 B 95 B AR - 3rafey Iy T 3R Al F4T F 17 100
3R 120 f&=1 @t B+ =nfEwl

RISy, NG UfSd 98 & GHYT ddb Uh Siidd AT Y&l 396 918 IRGRI ° GHIET 3R
89 W go P Ty qAT FTHM S A AT D1 o B b {0 T3 B BIT HRAT Y PR
TR ger & oIy 7 &1 921 et urelT 81 e iR - SriuTferat &1 3T gt <11 &l 81 699
USTTe T T 9 g1 Hd ®, STal Al dRIS 3 SATeT STdT Dl Ay el 81 <9 & ST=d1 3t
YTa=137t 1 Ufqeafd ax & ﬁ*l'i’ foraet o g9 TP & instruments %, SN Question Hour,
Zero Hour, Special Mention, Motions, Calling Attention Motion, Short Duration Discussion 3R
Half-an-hour Discussion, 3ff&| cifeh FHITHIG & Feld &9 H&l Bl T8l ST UK © 3R I W
=4l 8] PR U 2, 1P 519 55 1 T8l T, G 8H Fdl H8l $X| BEl g4 I 33 Bl 3o
AT | T BT UTCT 81 379 U s URFRT Bl YA s o b WIS W™ Bl 1, T U8l UG PR
PE ST o, TR SIS U 919 991 2T 3R ARN & HUR SHHT U R ATAT T, 379 I 1Y
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o BT &1 ST 81 9l &b IR H U], U folke 7 155 | SATGT U 81, Uh o & By
H U A W HH I 3711 71 A AR U IRER Bl 7| Bl 8, RSB DI AGE BRI &
HAE BT S 3Rl B & [P 89 RIS Bl BEId B, TWHR & BRG] IR P MY,
TH SAP] TE1 R U &, Rifh 4RI S35 &1 781 8l &

T AT UTSde A faed orl € 8iR S SR UR Uiforilst a9l €1 oifdh o1d giferdist
I 7, 1 S8 ST BIs 575 ot 721 slar 81

HEIGY, TS F IR H decision making H TS BT YT T30 Bt 511 &1 21 erfnermedt e
IR IIfEAT STRIR TSI b AR Bl BHSIR BR BT B BRd &1 fISIDT BT 20-20 fhbe
g B IxE foran 17 38T €1 23 fwax 2008 BT 8 fadres Rids 17 fime & a1 o= g 101 = g
ST IERT &1 |l (rafe o1 & 8 fadaes 17 fime # o fory 19?7 9 3 fadg s aga &
HedqUl &1 Criminal Procedure Code (Amendment) 2008 ¥t §H W Gab fI8d 2T, T oIy
3 HRART, 2009 B I ARG A SITGT oblall 1 IR < H TSIl PR &l I8 Sil STeadroi § R
Py ST 3% €, A9 BT 98& 2] BRIS I 8, S 81 ARPR DI MR I &, FRIBAT DI
FREe &= &1 H a18dl g [ 39 f[d 1R faeiy e e s =gl

HeISd, 39 e H 57 FHT B! Y(HHT 8 81 38H &1 BH Al 15| Pl FI-1ered B
BH 5T T B YT BT TTURATING HRAT T 531 A T2 a8 U9 v €, e )
RIS 4T ¥ 98 37 I &1 3 81, <l Al G Bl I T9I 99 Faobell 2| U fawa, i o 1
H A TR R G & TAT ST T Bl Fer B 7SS DY el B, TSB! T1AFHHT & A1 o
b Bl EXAS) Sl El?‘ff fgg B ENl fowat & Climate Change, Agricultural crisis, Water
crisis, River disputes, Environment protection, Rural development, Food crisis, Higher
education, SEZ, Land acquisition, Terrorism, Naxal problem, Power anfe AT BT THE
TR 8, T &5 B 78S BRI ARV T8 T B FHT ©, SIT TH ST B ATHIET3H F
3T AfF-J-1fF Ty de 7 <1 g} wffcral fire-wiferamie €1 $7a! 489! & IRaR
iR | TE ol 71 Affal @t RieRen o exfear o) fear sirar g1 afaft 9ga &
<IRRITCl WY Fawel 21 39b SIRY 89 WY Sa1 A Jsd &| 84 A1y 6 89 FHmal &l
Tfdferat & AT W <l AR B S recommendations 3Tl %, I W PR Te w9 I
R S 9 WHR B 7 ff 7 fead| 89R 81 v 39 adid & (R ekt el 1 2 fp
B9 el ATed & % d9e it o firet, i R a1t w1 8, S a1t w8,
ST AP ZRIHT B HUR, TRHR & HUR P S| SHHT T4 ST IUTT BT & fh I
F G HH-Q-HH AT ST, S o Terd 81 geifery #7178 faar 2 ok 99 59 fae &1 der fowan
2 % oy oy 59 R IR & & ifeamic &1 $9-8-39 120 &7 meet FRAT =112T &R
I 7 I HH-9-FH 60 fod e afRui R sg gea e iR H sg g g fr s fAad w
=91 PR SHDI U [T S| g=yaTa|

SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Vice-Chairman, Sir, the Constitution
(Amendment) Bill moved by Shri Mahendra Mohan seeks to amend two Articles — 85 and 174
— of the Constitution. Article 85 broadly reads, “The President shall from time to time summon
each House of Parliament to meet at such time and place as he thinks fit, but six months shall
not intervene between its last sitting in one session and the date appointed for its first sitting in

the next session.” That means, the period of intervening session has been fixed. But, number of
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days has not been fixed. Therefore, Shri Mahendra Mohanji seeks to amend this Article and
also Article 174 pertaining to State Legislatures to fix a certain number of sittings. Sir, my initial
reaction, after reading the Bill, was this. Why a statutory compulsion? Why not leave it to
convention as it happens today. But, there are demerits in the convention. In the sense, the
Government of the day may choose to have a lesser number of days of a session. It happens
in many State Legislatures. Therefore, my considered view is to support the concept. Let us
put it in the Constitution, so that no Government can dilute the relevance of a Legislature,
whether at the State level or at the national level. Therefore, in principle, | welcome this
Bill.

Sir, Legislatures are the pillars of democracy. Nation runs through Legislatures.
Sometimes people say, “Quaide zyada ho gaye.” Why so much legislation? But, ultimately,
the first infrastructure is legislation. Sometimes, you may keep aside legislation and do some
good action. But, if legislation is not at its place, nobody is going to listen. Therefore,
legislation is very important. There are three Lists in the Constitution. The first one is the Union
List, the second one is State List and the third one is the Concurrent List. Legislation enacted
or amended as per the subjects mentioned under these three Lists. There are executive
orders passed by the Government from time to time. And, there are also schemes of the
Government. Schemes are, broadly, executive orders only. They are not legislation. But, they
have got the force of law. If we required to discuss and deliberate legislation which is brought
before Legislature from time to time, then, a fixed time is required. Whether the time given at
present is sufficient or not is to be examined. Therefore, the number of days has to be more
and more so that more and more legislation are discussed. Basically, we have sufficient
legislation in the country. All the areas have been covered, except the modern ones like
electronic things, etc. They required to be covered with new legislation. Or, it we would like to
give some benefits in a larger scale like the Employment Guarantee Act, it requires new
legislation. Broadly speaking, areas are covered. We do not require much new legislation. At
the same time, implementation aspect is also important. But, amendments of even one line or
one word to several hundreds of Acts are going to create a big effect on the society at large,
because there are many Acts where simple amendment would do miracles. Therefore, the
Government has to identify Acts which are faulty. The Government should also identify the
Acts which are archaic that required revision. Identify such legislation. If identification is done,
then we will see that we require many, many days of Parliament to discuss such legislation. It
is because we are not identifying legislation which requires amendment. We feel okay some 7-
8 Bills are coming for amendment or enactment, some subjects come for general discussion,
some Calling Attention, Short Duration and that finishes our job. But, if we dig into these

aspects, then we will find that the time is not sufficient.
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Secondly, what we legislate? When we enact some legislation, it is only 30 per cent of law.
Sir, 70 per cent contain in rules. So, we have to adopt some practice where by rules are also
discussed either along with the bill or at a later stage. If we do not discuss the rules, it means, 70
per cent of a statute is not discussed! ...only thirty per cent is discussed because the Act or the
Bill contains only 30 per cent legislation and most of the things are laid down in the rules. So,
some practice has to be developed and we will have to take a new initiative whereby rules are
also discussed. For this, again, number of Session days has to be more. Then, it has been
noticed that whenever we pass any legislation, after the discussion is over, many Members give
their amendments, particularly the Members of the Opposition because from the ruling side we
normally do not give amendments, but we sometimes do not allow the hon. Members to explain
their amendments because debate is over and everybody is tired. But the real content of a view
is contained in amendments. Therefore, | would like to urge upon the Government that whenever
an amendment is moved by anybody that amendment should be moved and the concerned
Member should be given 2 to 3 minutes to explain that amendment. Then, the House may agree
or disagree with that. Though the speeches are broad, yet they do not contain the exact things.
The exact things are contained in the amendments. But that exact part is not being recognized
by us. Therefore, taking this opportunity, | would like to request the Government to give a

thought to this.

Then, there is a feeling that if you have more number of Session days, the work of the
Government will suffer. It is not so because the Ministers do not remain present all the time, and
they need not. Whenever they have got business, they may remain present and rest of the time
they are in their offices. Therefore, if the number of Session days is increased the work of the
Government will not suffer. It is only psychological because sometimes the bureaucrats may also
say, “No; no, you come after one month, first let the Session be over”. This is some kind of
pretext. So, let the Session and the Government functioning go together. Earlier, | remember,
when | was the Member of the other House in 1984, the Budget Session was continuously for
two months and three weeks. Now, that system has gone because Standing Committees have
come in between. The work is done by the Standing Committees. It’s okay, but there is no
recognition for the work that is done during that one month in the Standing Committees because
there is no coverage and nobody knows what we say there. So, it is not known to anybody that
we are also working in the Standing Committees because all the proceedings are indoors. On
the contrary, there is ban that until the report is submitted to the Committee one cannot divulge
anything outside. Though it is a parliamentary job that we are doing, but our mouth is shut. So,
what is the advantage of this exercise? It is better that we resort to the old system where the
Budget Session used to be over 2-3 months. | am not saying that the Standing Committees

have no utility, but | am just trying to point out that though during that one month also the

217



parliamentary work is going on but the outside world does not know about it. Therefore, some

thought has to be given to this aspect also.

Then, we have got Rules of Business. According to these rules, any matter pending in a
court of law cannot be raised in the House. Is it possible? | think, most of the matters that we
discuss today are, in some form or the other, in the court of law. It is practically not possible.
Therefore, | would like to urge upon the Parliamentary Affairs Minister and others concerned that
this rule should be done away with because it creates unnecessary hurdles. You cannot
implement it also, if you implement you will not be able to do justice to the people because there
may be big issues of public relevance and anybody may go and file a writ petition in the court of
law and block the Parliament. If we say that pending matters cannot be discussed in the House,
it is very easy to block the discussion. Therefore, such rules which are not practicable should not
be allowed to remain in statute books. Then, Sir, | would like to make a minor suggestion
regarding Unstarred Questions. We get the replies of Unstarred Questions at 12 o’clock in the
office. There is a problem. If the Unstarred Questions are put simultaneously on the Internet —
suppose you are not in Parliament, you are somewhere outside — because they are supplied in
electronic forms, then it would be quite advantageous. A request was made by me quite some
time back but the Ministries supply the electronic data to the concerned Department very, very
late, after three, four days. Therefore, forget about the replies by 12 o’clock, even next day or
third day they are not available on the Parliament website. Therefore, | urge upon the Minister to

do something in this matter.

Then, Sir, Rajya Sabha sits up to five o’clock. | do not know when this convention
developed. But Lok Sabha sits up to six o’clock. Similar issues are discussed in both the

Houses. Country is one. There are only two Houses. Why do not we sit up to six o’clock?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rajya Sabha is elders’ House.

...(Interruptions). ..

SHRI SHANTARAM LAXMAN NAIK: | would suggest that that one hour be used for Private
Members. We have got several Bills and Resolutions. Hardly, one Bill is discussed. | have given
notices for 70 Bills. In six years time, | do not know whether, forget about two Bills, even one Bill
or one Resolution came up for discussion. If this is the case, that means there is some flaw in the
days allotted to Private Members’ Bill. So, allot this one hour for Private Members. We will all be

sitting here and we will be doing our job.

Then, Sir, actually, | was surprised that on the first day itself, a Calling Attention Motion was
taken up for discussion. You can look into the records of the past, and you will find that Calling
Attention Motion are extinct speeches now. They are gone. So, | would suggest that after every

two, three days, one Calling Attention Motion should be admitted. These days, whole Session
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goes without any Calling Attention Notices being admitted, maybe, because of several
compulsions. Therefore, Calling Attention Notices should also be appropriately considered.
Lastly, since Ahluwaliaji, somehow, is finding objections to my statements or getting disturbed, |
would like to end my speech. | hope the suggestions which | have made will be considered.

Thank you.

7 TH. T, SR (SIRET) : SUAHTEE HE IS, AT eI dler Bl Hidwl {21, I
o g=gare | AR g |l #es A1 Sff 39 Afqem (dene) faguew, 2008 & §RT AR
AT & 0T 85 3R e 174 H AMY dled ol I8 I8 Sl HY0T Hl 8, WIS I8
| AiAal B Hen &, A Fi9al B 3201 81 S Has A O J& Fadd] B Bith B
oo fpar & SR for Ruld &1 Seor a1 &, 9 AfAf &1 # sreger o ok a8 Raid #)
ERIERER

HRIGY, 319 3Mfcdhd 85 AR 3MfEdH 174 B I B &, TR § Y ol FaTel R died &l
éﬁﬁ Y UTferamie o=l anfgu? Why do we need Parliament? This is a big question. And, today,

the young generation, the present generation is asking why we need Parliament. The answer is,

“to legislate — basically, we are law-makers — and to make the Minister and through the
Minister, officers and Government servants accountable to Parliament... (Interruptions)... and

then, monitor the monitoring agencies and regulatory agencies.

Otherwise, there is no monitor for monitoring agencies and regulatory agencies. It is only
the Parliament which can monitor. Through the Question Hour, the system started long ago.
During the Question Hour, when we ask questions, the Ministry, the Department gives answers.
Now, the Right to Information Act came only in 2005. But the provision of the Right to
Information Act was already available to us, more or less, not in similar shape but in some other
shape. It was available to the Members of Parliament. That right was with us and we were using
it. Whenever anybody wants any information from some Department, they approach us; social
organisation, any other organisation approach a Member of Parliament and request us to ask a

particular question. So, this was about the Question Hour.

Then there is another platform or another forum to draw the attention of the Government.
Sir, both the previous speakers, my learned friend, the Mover of the Bill and another learned
friend, Shri Shantaram, have enlightened us on it, giving certain information about how many
sittings took place earlier and how many sittings are now taking place. My learned friend,
Mahendra Mohaniji, has given some information about foreign countries also. But why did it
decline here? Compare it, Sir. | will just give you a very simple example. | have got the figures
published by the Lok Sabha Secretariat during the Golden Jubilee Year. The number of Bills
passed and assented to on Administrative Matters was about 322 from 1952 to 2002. Then, on
Judicial and Legal matters, this number was 156; and on Constitutional matters, it was 86. But

on Constitutional matters, we have, | think, reached about 107 or 108. Then, the number of other
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legislations was 112; on financial and economics, it was 1854; on social, this figure was 89; and
on others, this figure was 394. So, we have passed Bills in four-five categories. But, Sir, if you
see the statistics of our population, at the time when we achieved freedom, the population was
35 crores. Today, it is more than a billion and it is said that every year we produce one Australia,
and, in Australia, we are facing a new problem now. So, we can understand that we are not only
producing one Australia every year but we are producing so many problems also every year. If
you narrate the problems, the comparison between 35 crore and one billion, we should compare
whether we have increased our system, our number of seats. It is not only the number of
sittings, but it is also the number of representatives. Then, there is literacy percentage. Maybe,
the literacy percentage has gone high. llliterates are less. At the time of freedom, less people
were there. But the quality of lives of the people was better. Our people were involved in the
Freedom struggle. They had sacrificed their lives for the country. They were real patriots. Today,
we are divided in our thinking; we are divided in our language; we are divided in religions; we are
divided on caste lines; we are divided on everything. Sir, with literacy, another problem that has
arisen is that of unemployment. Now, what has it brought? Unemployment ! Atrocities on weaker
sections | Human rights violations | Then, we talk of liberalisation and consumerism. These have

brought in a lot of competitiveness.

There are some statistics that | came across, Sir. In 1953, the cognizable offences/
incidents were about 6,01,964. Today, they are 19,89,673. The percentage of increase is of the
order of 230.5 per cent. | am quoting the 1953 to 2007 figures. Take murder, Sir. The last figure
was collected in 1971 and it was 9,802; and till 2007, it came to 32,318 murders per year. Take
rape. In 1953, the number of rape incidents was 2487. Today, it is 20737. So, one can compare
the figures and find out that every minute or every hour, somebody is being raped. Then, take
kidnapping and abduction. This is a new industry, Sir. The number of kidnapping and abduction
incidents was 5261 and, in 2007, it was 27561. It is only in the case of two things that the figures
had declined, so far as the statistics collected in 1953 and 2007, were concerned. One was
dacoity and the other was house-breaking, burglary, e ARBR ART BRATI At that time the
figure was 5579 and in 2007 it was 4579, that is, a difference of -17.9 per cent. In house
breaking, the figure at that time was 1,37,379 and in 2007, it was 91,218. This is -38.1 per cent
less. Now, why am | quoting these figures? | am quoting these figures to show that the problems
have increased, their volume has increased and people’s grievances have increased. Ultimately,
people approach their representatives seeking justice. | don’t have with me figures for cases
pending in the lower courts, High courts and the Supreme Court, but in the lower courts, it runs
into crores, it runs into lakhs in the high courts and it runs into thousands in the Supreme Court.

People who fought for Freedom had dreamt that when they attain freedom, when they attain
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4.00 p.m.

Swaraj, they would have access to speedy justice, they would have a society free from all sorts
of problems and tension. But no, the society is full of problems and tensions. It is not only our
problem, Sir, but there are some other problems which are emanating from outside and falling
on us. There are some natural problems also. When we talk about the UN Resolutions, global
warming is a new threat. In India, somewhere we are facing drought. The other day, Manipur
declared drought; the whole State declared drought. Some other States are also facing the
similar situation. But half of Assam is facing floods and half of Assam is facing drought. Similar
situation is in Bihar. Full of North Bihar is facing floods and the Central Bihar is facing drought.
So, where will they discuss these problems? When we don’t increase the time; when we don’t
legislate; when we don’t raise the issues of urgent public importance in the House and when
there will be no sittings, where will we raise these issues? That is why we need Parliament.
Under Article 74, the Minister is accountable to the Parliament and through the Minister the
bureaucracy is also accountable to the Parliament and through that system we monitor the
developmental projects. Sir, we are living in an era of new generation. They want new
legislations; they want new system to work. But we are still carrying those systems or those laws
which were once called by our founding fathers, freedom fighters and those who fought against
the British imperialism as draconian laws. These draconian laws still exist. The essence of the
draconian law is to delay the justice and to delay the redressal. So, there should be a system
where grievances should be heard and something should be done in a positive manner for the
redressal of that grievance. But where is that system? Where is that cell working today ? It is only
when the Parliament discuss that matter. Now what do we say in Parliament? We have limited
opportunities like Half-an-Hour discussion, Short Duration discussion, Calling Attention,
discussion on motion, Zero Hour and Special Mentions. In the Lok Sabha, there are additional
two, that is, No Confidence Motion and Adjournment Motion, and nothing more. Yes, out of this
Parliament Chamber we have created about 24 Department-related Standing Committees. What
happens? Sir, | was going through the Practice and Procedure of Parliament. There | found
although an officer cannot appear in this Chamber, but he can appear to brief the Committee in
the committee room. He comes and gives his views. Under the doctrine of ministerial
responsibility, an officer is accountable to the Minister and through the Minister he is
accountable to the Parliament. But, Sir, you cannot punish a civil servant. Parliament cannot
punish a civil servant. You can punish the Government through the No Confidence Motion. You
can remove the Government. But, you cannot punish a civil servant. His accountability is
governed by another Act. Act is passed by Parliament, but then Chief Vigilance Commissioner is
there; the Cabinet Secretary is there; and, disciplinary action committees are there. They will

take action. But, you can raise the point here. But, if there is no Parliament, then what? How will
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you raise issues? My learned friend, while moving the Bill, said that sometimes, the party
gives instructions to their Members to make hungama. No party gives this mandate to any
Member to make hungama. It is the grievances. It is the urgency of that matter which he
wanted to raise on the floor of the House and when he does not get an opportunity, he gets
agitated. If you allow him to ventilate his views or discuss that matter on the floor of the House
and Government comes out with a solution, you will never see an adjournment in the House.
You will never see that a Member is jumping into the Well. Nobody feels happy when he goes
to the Well, or when he is agitated. No Member feels happy. When Members come from their
constituencies and when they give audience to the people and they hear their problems and
grievances, they think that they must do something for those underprivileged people who
cannot afford to even sit here in the visitors” gallery. So, at least, we should do something for
them. But, it is very unfortunate because | was going through this record that since when it
has deteriorated. Sir, 1975 was the first time when Emergency was declared. In 1975, sittings
came down from 119 to 63. Then, in the next year, it was 98. Then, it was 86. Again, in 1978,
it was 115 days. It again came down in 1979 to 66 days. Then, 1988 onwards, it is taking the
downward trend. The question is: why? Population is increasing; problems are increasing;
unemployment is increasing; crisis situations are more. But, the number of sittings is
decreasing. So, if you ask a journalist friend there, he says, “No, these are the Members.”
They write big articles in the newspapers that they have not allowed the House to function.
The Treasury Benches, anybody sitting there, will blame the Opposition...(/nterrupﬁons). No,
those Benches are also protected, and anybody sitting there always think that they are right
and others are wrong. It should not be so. | was thinking that since when we have stopped
doing the work of nation building. Now, with every Budget, we bring some new formulae,
some new Yojanas, some new schemes. But, overall, where are nation building schemes? |
am not against NREGA. But, when they said, “Through NREGA, no permanent structure will
be constructed”. Why? If no permanent structure will be constructed, then, why are you
spoiling the man hours of the country, the energy of the country? Is it just to give money? You
create permanent structure. You pay money for that. Then only, one can understand that with
the money spent from the national exchequer, you have created national asset. But that is not
there. That is why, | am saying that whenever we formulate certain schemes or announce

certain schemes, it is not discussed threadbare.

Every political party brings an emotional agenda, sometimes in the name of
...(Interruptions)...| said, every party. If you want to know the names, | can quote 146 parties.
There is no problem. When | am speaking, it means that it includes me also. Sir, all political
parties bring emotional agenda. But did anybody try to draw a national priority. What are the

national priorities? Every year, we go to the United Nations General Assembly. Whenever any
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new covenant, law or treaty is passed, India is the first signatory. We are signatory to ‘Health
for AlI’. By ‘Health for All’', we mean that we will provide medical facilities to the entire
population. Have we done that? We are signatory to ‘Shelter for All’, which means that we will
provide houses to everybody. Have we done that? ‘Justice for All’, have we done that? ‘Food
for All’, have we done that? ‘Job for All’, have we done that? ‘Education for All’, have we
done that? The answer to all these is in the negative. How will you do it if you do not discuss it
in the Parliament? If these national priorities are not drawn and brought on the floor of
the House for discussion, how will you do it? You have to do this if you want to build the

nation.

Today is an important day. Railway Budget has been announced by the new Railway
Minister. The Railway Minister might have announced some important and attractive trains,
reduction of train fare and all those things. Just compare what Britishers left and what we have
today. How many kilometres of railway line did Britishers left, and, in the last sixty years, how
many inches of railway line have we added to that. Just calculate this. Then, you will come to
know that you have just converted from meter gauge to broad gauge; from broad gauge to

second line; from one line to second line or third line, and, nothing else.

Britishers came here to rule this country and commercially exploit us. They exploited us.
They identified the places from where they would take the iron ore. They identified the port from
where the ship would go outside India after loading. They identified the places. Take for
example, Darjeeling train. Who started this? Britishers started this. Why did they start it ? At that
time, because the air-conditioners were not there, during summer period, they wanted to shift
their capital from one place to second place. Take for example, Shimla train. Who started it?
Britishers started this. Kalka Mail was known as a super mail. There is a guideline that when
Kalka Mail crosses any subdivision, the Sub-Divisional Manager should be present in the control

room because all the Sahebs travel in the train.

We must discuss these matters, whether it is the railways, steel, coal, nation development,
roads, rivers. Now, there are no waterways although we are called country of rivers. Here rivers
are worshipped. In the entire world, except India, no river is worshipped. If you live in the North,
the Ganga is worshipped. If you live in the South, the Krishna and the Cauvery are worshipped. If
you live in the West, the Godavari is worshipped. And if you live in the area near Gujarat or
Rajasthan, the Saraswati is worshipped. It is a country of rivers. But we never thought of
interconnecting rivers. We never discussed the matter in the House. Is it not important? The
concept of ‘Garland Canal’ has come several times. But we never discussed it, because we did

not have the time to do it.

My humble submission is that this is an important Bill. The Government should assure the

House or assure the hon. Member that it will bring the amendment.
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Shri Shantaram Laxman Naik read the Article 85, Sessions of Parliament, prorogation and
dissolution. It says that the President shall from time to time summon each House of Parliament
to meet at such time and place as he thinks fit, but six months shall not intervene between its

last sitting in one session and the date appointed for its first sitting in the next Session.

But what is President? Article 74 says that there shall be a Council of Ministers with the
Prime Minister at the head to aid and advise the President who shall, in the exercise of his

functions, act in accordance with such advice.

What does this mean? That means the wish of the Government will be the wish of the
President. So, if the Government does not desire to summon the House, or, to provide time to

the House for discussion, you cannot summon the House.

Similarly, it is the State Council of Ministers which aid and advice the Governor. And what is
that? The hon. Member was quoting the case of Karnataka. | think that Mahendra Mohanii forgot
about his own State, Uttar Pradesh. It sat for less than 30 days. The Assembly of the largest

State of the country has less than 30 days of sitting.

Under Article 213 of the Constitution, the Governor can promulgate an Ordinance. You ask
any Sugarcane Growers’ Cooperative Society, when there is no session, they will issue an
ordinance. The House will meet for one day or two or three days, and they will not convert that
Ordinance into Bill, and that will lapse. After the conclusion of the session, again, they will issue

the same Ordinance with a change in ‘a’ and ‘b.’

The same thing is happening in other States also. States are being run by Ordinances.
There is no legislation, because there is no time to pass the legislation. There is no consensus to

pass the legislation.

My point is, everybody sitting in this House, whether in this corner or that corner, is
interested in nation building. And for nation building, our founding fathers have given us the
best forum — Parliament. Parliament is to make laws. Parliament is to discuss, debate and
deliberate. Parliament is to control and contain corruption. Ministers are made accountable
to Parliament, and, through them, the officers are accountable to Parliament. Parliament is
to monitor through the monitoring agency and the regulating agency. But, are we doing
that? We are failing in that. We are failing in that. And the most important duty in this is of
the ruling party. The ruling party must come forward with a Constitution Amendment where
it should say that we are amending article 85 and fixing up the sittings as 120 days minimum
in Lok Sabha and Rajya Sabha, and in Assemblies, 90 days minimum. That should be fixed.
And, that is the recommendation not only of the Chief Whips’ Conference, but also, | think,
of the Presiding Officers’ Conference. There also, they have discussed and deliberated on
it.
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With these words, Sir, | once again thank you for having given me an opportunity to speak

on a very important Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Rajniti Prasad. Not here. Shri
Matilal Sarkar.

SHRI MATILAL SARKAR (Tripura): Sir, thank you very much. Sir, first of all, | would like to
commend Mahendra Mohaniji for bringing forward a very important matter in the House and to
rouse us to see that we all stand by in one voice so that the Parliament session may be made

meaningful.

Sir, we have numerous problems. We come from States. This is the Council of States.
Every State is particular about its own problems. The problems of the North-East may not
coincide with the problems of Punjab or Tamil Nadu. When we come here, we want to ventilate
the views of the people, their sufferings and their day-to-day life references. We like to bring
forth them here. But, what happens is, when we rise to speak, from the Chair, very often, we

are cautioned that we must conclude within five minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will not say that today. Today, | will not say

SHRI MATILAL SARKAR: So, Sir, very often, we face this. Sir, | have observed the sittings
in the other House. They are very large in number and while watching their speeches on
television, | have seen that they have to conclude in 2-3 minutes. | think, they are more
knowledgeable than us in that matter. In this way, actually, we cannot properly ventilate what we

want to speak.

Sir, the House has various forms or practices for deliberations by the Members. These are
Calling Attention, putting supplementaries, Short Duration Discussion, Special Mentions and, of
course, in the other House, the scope of bringing No Confidence Motion and all these things.
Sir, | have seen that while supplementary questions are being put to the Ministers, we always
raise our hands. Sir, | am on the Food and Public Distribution Committee. So, whenever | have
seen that the particular question is very pertinent for me, because | deal with the same there in
the House, | find that several Members have raised hands, but the hon. Chairman or the Vice-
Chairman or the Deputy Chairman are not supposed to know who belongs to which Committee,
and, thereby, the chances of some of us are lost. And it is lost for ever, Sir. It is lost for ever,
and | have seen that everybody has raised questions but my point remains unexposed. So, by

this way, we miss, and we let others also miss !

Sir, there are incidents in the country, by which the whole country is shaken. There are so
many — earthquakes, cyclones, storms, violences, ugly riots, racism, economic issues and
sufferings of the people. But we have seen that this Session is not near at hand. And there is

no possibility that Session will run. By this way, all these matters or many of these matters go
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undiscussed. And when the Session comes, situation changes; new things come in the front
and those very important matters become the matters of the past. Situation has changed, and
when the Session runs, then, the current affairs only come to the fore. That is why many of the
matters by which the whole nation is shaken and which affects the lives of the people also, but
the Parliament is not allowed to discuss, we do not get the scope to discuss. Sir, what we have
seen in the few months ahead is, in the House, there was a sort of, what should | say, Sir,
restlessness in this House, and also in the other House, due to some political chaos. But what |
have seen is that by taking advantage of the situation, the Government has taken the opportunity
to get the Bills passed without discussion! | do not blame the Government because every
Government may take the opportunity like this. But, this is, actually, what we have seen in the
papers that here, in the House, and in the other House also, just in 17 minutes, eight Bills have
been passed! The news has come like this; | do not know how far it is correct. And, amongst
the Bills, there have been important Bills. They are important Bills, but the Bills have been
passed! So, we could not give our views; Members could not give their views, their own views
or the views of their party; nothing could be given. And by voice votes, the Bills are getting
passed! And after three years it may happen that some amendment comes. But, at that time,
we shall not be there; some new Members will come and will give their own views, their own

thinking !

Sir, see what happens to the Special Mentions! We, the Members, bring very important
matters in the House through our Special Mentions. and if one is allowed to read out his or her
Special Mention, everybody in the House can understand the meaning or the significance of that
Special Mention. But, Sir, what we are allowed to do is “you just lay it I” “You just lay it!” And we
rise, and when we rise, the Chair knows that so and so Member is present; so this should be

accepted !

Others could not understand what is stated in the Special Mention. | could not know what
my colleagues have stated in their Special Mentions. That is why the true meaning of the

legislation....

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Matilalji, on this issue the leaders of the
parties can sit together and bring about a consensus. If you are ready to sit after 5.00 P.M., the
Special Mentions can be read also. | think, you can take the initiative for doing that. You can

take the initiative for doing that.

SHRI MAHENDRA MOHAN: If we meet more often, we will automatically get more

time.

SHRI MATILAL SARKAR: They come in the papers. They come in the parliamentary
apers. But my point is not this. If | read it out in the House, others can understand it and
they would take interest in it, and thereby the subject-matter can get enriched. That scope is

lost.
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Sir, the session of the House is not getting the importance it deserves and it is not bearing
the fruits in the right way. | should say that its importance is sometimes ignored and very often
the Parliament is bypassed. Take, for example, the promulgation of ordinances. This is the best
instance where the Parliament is bypassed. Sometimes the Government takes decisions
overnight when the Parliament is scheduled to meet on the next day. We have seen that at
midnight the prices of petrol and diesel have been increased. In the morning the Parliament was
going to sit and at midnight this price hike had taken place. By these acts actually the Parliament
is getting bypassed. This should not be there. We should not belittle the importance of the

House. What is the lacuna? There is a lacuna.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Matilalji, your party’s time is eight minutes.

You have taken twelve minutes.

SHRI MATILAL SARKAR: | am concluding. Lacuna is there. We don’t get time for
discussion. The Parliament sits for 20 days or 25 days. It is like that. Sometimes the Parliament
gets adjourned before the schedule. As a result of this, the things that we want to bring here or
the opinions, the sufferings and the views of the public which we would like to ventilate here, we
can’t do in the right way. That is why the session should be in its normal form. Actually, a
session should be, at least, for 30 days. This is customary. That should be maintained at any
cost. By bringing forward this Bill hon. Member, Shri Mahendra Mohan, has given us an
opportunity to bring it again to the knowledge of the Government. While preparing for the Budget

Session, they should consider all these points.
With these words, | thank you and conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much, Matilalji. Shri Brij
Bhushan Tiwari.
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5.00 p.m.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shafi, you can continue your speech on
the next day when the Private Members’ Bill is taken up, please.

N} AIEE ABL: I Y WR|

231



Ol i g oo U s ) 5 (padS ) 9ad) il g Jaaa i
s nalia gl ) Sl Vg os sl ol gl om s Spsesi S
o @ oy ) s g llas 60 32 K RS o a g iln Sl S 5 IS
W oS S5 o) S il e o S e Sl g ol ey
S N ) ) s gl o e s0RE S ple e el S
88 110 3 S b Sl 1 o (8 O8 (S g e 0
st S5 B 80 o oot oS g minl ) gl (ot S L S e S
oS e il )3l o S e S 1 ¢ S 33 e Js 0 0880 U S
Ll G pom dmy S Sl il S 8l . s s 150 Sy s o0
Sl (58 e ol 60 ) e 501 o S (S S i S 2 LS
Sdign S8 el Sl )y o 3 Sp el oo
o B g pSan Oy (3 s Sy N Sl gy She s ) e
good | Cuesa (i g s (2 1 Ul - B g pSiane i 5 ) s
S e 53 S e onglid )y IS S o Y 0 8158 governance
05 g e giza s o g 0 o GRS ¢ o S LS e (S ) (3 8" e
S G fun S8 Sl 1S gyl o (S 0 gy g Sl o S
S 38 09 O Mo S oSl S S al ol g (S oKy
23y e el Bgn (emfiog wum dmse ot SIS ogidle 0 ) il g

#8980 Bl e ol gl s (S s e85 ey

[]Transliteration in Urdu Script.

232



oy ¢ My S (amads se Slabas (cadis oot ) AT s 45 S
~alBlis g g Ulg o9 S (S el S S jly 3 LigSaa LS &S g Sgnan
O3 Ol 08 31 598 sa e (S 8 Cingonniin 558 (8 g Sl Sy Ly B
Clalaasy 8 el S Guly e g o8l e sala ¢ Tl (S alie
O iy BS 510) Hla (pa ¢ 8w S (e il 5 e oS O s el
o Sn ol gie K gda g o 0 AS 58 85 ) 1S (g S
st > 2 Sage 57 (Sale g B gl ali i 85 b g
SO S o Sl oy 8l S o el ol By s Ul
ot g dee 18 ol o dae 1S (0 Gl g o (S Gl 5
LS o G oS Opmeall O cila S el S g elaa ol s
i el SRy A sl dee (S S Ol by et s
S dee pohion SedBlel o o (e Sl e S
LSl e e SIS Cusa u dis
o3 o 2 g8 8 (AelS Ll e gl gl pamegn Jeag o
2305 M el S Suiad J 5l om0 465 (o e S ng e
i RS b e 8 Jhake - o Ue LSy i g o
S o e S Sy o o Ugan g 00 Wl S Gl )l
OV BVAS s Ugaan g GG a5y S RS S ey ik
23 B syl G A Sl 8 o el pi S8 (S
Cin S e o g S S Gy s (S8 8 S ad mlB
U ot o SR Ca o o (Y (a0 e e B e 1
A iy Sl S S e Jupil Gl Sl 5 e a2 SV

SN e b 18 L L s Sl s pres g 5o e il U

[Transliteration in Urdu Script.

233



Al e b el Bl b ae (S 18 il (e e L S Sl Gl
L Ul L S g sagaian (0 Sld 18 Gl algi S ils gy gy iess (o€ (3 30aa S
Jlase 2 51 2 50 5 A US (ae o b ool AS el Ay e S ple Ll
bt ot 050 B8 8 Uls g i 0 S Phpald g e o L S
Ol S o e lilad Gl oy - im0 3 Ul Slalee sl g cn TgSan
G- S s eSS S o My S5 0 Sele DA S

e ot (6 AT s g ¢ e LS e

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shafi, you can continue your speech on

the next day when the Private Members’ Bill is taken up, please.
- - b L
e g Sy rqaba @LA (PEUTIFECY
5 » el

MESSAGES FROM LOK SABHA
0) Motion Re: Nomination of Members to the Committee on Public Accounts
(1) Motion Re: Nomination of Members to the Committee on Public Undertakings

()  Motion Re: Nomination of Members to the Committee on Welfare of Scheduled Castes
and Scheduled Tribes

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

U]

“l am directed to inform you that Lok Sabha, at its sitting held on Friday, the 3rd July, 2009,

adopted the following motion:-

“That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate
seven members from Rajya Sabha for being associated with the Committee on Public
Accounts of the House for the term ending on the 30th April, 2010 and do communicate to
this House the names of the members so nominated by Rajya Sabha.”

2. | am to request that the concurrence of Raja Sabha in the said motion, and also the names
of the members of Rajya Sabha so nominated, may be communicated to this House.”
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(n

“l am directed to inform you that Lok Sabha, at its sitting held on Friday, the 3rd July, 2009,
adopted the following motion:-

“That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate
seven members from Rajya Sabha for being associated with the Committee on Public
Undertakings of the House for the term ending on the 30th April, 2010 and do communicate
to this House the names of the members so nominated by Rajya Sabha.”

2. | am to request that the concurrence of Raja Sabha in the said motion, and also the names

of the members of Rajya Sabha so nominated, may be communicated to this House.”

(m

“l am directed to inform you that Lok Sabha, at its sitting held on Friday, the 3rd July, 2009,

adopted the following motion:-

“That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate
seven members from Rajya Sabha for being associated with the Committee on Welfare of
Scheduled Castes and Scheduled Tribes of the House for the term ending on the 30th April,
2010 and do communicate to this House the names of the members so nominated by Rajya
Sabha.”

2. lam to request that the concurrence of Rajya Sabha in the said motion, and also the names
of the members of Rajya Sabha so nominated, may be communicated to this House.”

Sir, | lay a copy each of the Bills on the Table.
THE VICE-CHAIRMAN: The House stands adjourned till 1.30 p.m. on 6th July, 2009.

The House then adjourned at one minute past five of the clock till thirty minutes past one of the
clock on Monday, the 6th July, 2009.
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